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Monday, July 25, 1977/Sravana 3,
1899 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]

'ORAL ANSWERS TO QUESTIONS

SHRI MOHD SHAFI QURESHI: A
very bad precedent has been set up.
This is very bad. Will wyou please
permit me, Sir?

MR. SPEAKER: No, please. After
Question Hour, Shri Ishwar Chou-
dhary,
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2. @ fawaiqamai 4 foar &
qTeqH & ¥ § At WIGT FT A0 FA
F A ¥ A § gEAT ey A 2

sft frmT ANgq : weger I, JI
g ag § fr faa famfgea §
TF FT qT GG TIIHT FI FAT fRaT
smar & 97 4 fea favafaaraa 5 #49
H1 WINT TS T & 39 &1 o @ A&
& | & qeely Y 7 St =g g aa
farafaama #1 @gasT w@d g0 =9
g AIIHT T ITRT FIA qvaee)
TTH Iy FAT AT TE E, T I9
qraeg ¥ qrad, GyATT AW X orTEqT
v & 7 g 7 nfe 4@, a1 o w9 °
fFT=T Tuy = ?

Ilo SATT TF A% : G F S
g faataam=at ¥ am fer w7 § afsA
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Fufear aardf § @1 9BW gEAR dATX
FTE &1 X T 4300 fFard awmm
AT W # gEwT g 9Er &
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st fvav At % @ gar @
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Wi g 8, @ & weat Y @ ot =mEwn
g 5 g wqfae ame 50 ¥ fad
Fa1 fase wiasy & faer wfvea) 57 w18
TRAT A FW e =mew w7 @
=H qx frare f7 A9 ? a9y At ot a4
Y FEaT B ower aF St seuar
feari 3 @1 & 97 aFIT X FA &
fr #m @ #2w It ST @’

o TAW WE WE ;. HAAT
ey wma & fF ogary fwar st
s faw g owiT gefqr g wwat
FA@ AT WE LT faa & 10, 11
o &1 A & fwvear wferat Y fer
gamy g foad ag w9 9557 | 98 @Y
& fo ol F 7T de Fw gy aedt €,
Ffe aTar & sATRT ORI § ITET A
forra smast @1 & g & e w=Av
T am wF g

SHRI V. ARUNACHALAM: I would
like to know from the hon. Minister
whether this Government will intro-
duce the regional languages of the
respective States as the medium of
instruction in the Colleges and Uni-
versities which are under the control
of the Central Government.

DR. PRATAP CHANDRA CHUN-
DER: The Regional language has not
been defined in our Constitution.
There was a national policy on edu-
cation and in that national policy on
education which was adopted by this
House it was provided that regional
languages were already in wuse as
media of instruction at primary and
secondary stages. Urgent gteps should
now be taken to adopt them as media
of education at the University stage.
So the difficulty is that there ig no
clear cut definition of Regional langu-
age. In addition to that there are
also certain linguistic minority groups
in particular region. Their cases will
have to be considered. . So, it is very
difficult on my part to say when it



Oral Answers

will be possible to introduce Regional
languages in all the institutions cone
trolledq by the Central Government.

! gEN W AW : HAT ST A
T4 TF750 | F21 § f5 oy favafaamast
T AT WTTT 9IS WU, I8 987 ¥ a9
2 & s wreaT € ww aw fea-
foa favafaamal T &= & oo &7
qrgq T2 fHar 2, S 9w [ )

g a9 g9 & f5 sdw wreml
F1 fad sw1< & qua: wAga FO
=ifge g FEF &1 arar & ) IEE vAF
F7W g g &, 97 forwsw 7 foam 27,
I & fqu gras F faady g a1 51w
wisamar & g5 & | 7 Wl o ¥
wrAr Jrgar § fF sad &w afg wm,
afgs THAT ¥ N FdT WO 73,
ITH oy FdT saaeqr ag F77 o
® € '

o wa™ =% : § ag wgfeeg
qg &qT g, Wel weY aF favafaarsgi
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1. 9Fg 93w ndlFea A gfa-
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o CfFeats gfaafaey,
3. F7gWIT gfTatae,
4. frarr=ee Ffu fawafaama,
5. 2xAE gfvafad,

[

6. WATRTHATA Ag®  SFATATSIT
yfqafeae, gemem,

7. & FY fFgms,

8. g fwed fgw  gfrafad,
farerir,

9. I gfvatast o giweaT
quE SFATATSA,

10. dumg wifrewA gfrafee,
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11. gomaaa Ffy faemds,

12. Tgxy gfqafqe,

13. afwsare viigeaww gfa-
Ffaay,

14. afEfedy ome oftwsaa
qrEgd, TR,

15. 3eFw  gfaafaey,

oIX faeafaama  qaet 9w &l
HqeqT 7 i——
1. farr Zedtenz are EFTATY
woe ArEEw, framy,

1M

Az ZEIIEGE ATH AT
UUE wYH ANUHT, TTTETE,

3. 3fema miweevwm frEs
gedtege, 7€ faed,

4. gferm wege WTw AEEY,
FANT,

5. 3fega @A AT ATE,
PECICS

6. TET TETIE WH €GN
arEyw, aFEE |

# gz € ¥ 5 &g WY
qary & fay ww fFar wan, sEdEd
T FT AL T

SHRI HITENDRA DESAI: The re-
ply is vague. They say that they are
using one or more Regional languages
as a media of instruction for specific
courses. Which are the universities
which have switched over to the re-
gional language as a medium of ins-
truction in all courses?

DR, PRATAP CHANDRA CHUN-
DER: I gdid not get the full answer
for that because the University Grants
Commission collected the information.
The position prevailing on 1lst July,
1977 hag been stated by me. It is not
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possible for me to say whether they
are being used in all courses. There
are some science courses. English will
be taught in Englih medium,

off gww &% wOAM : &I WTeT
F U gare JeT T g W A of
F1 AFFTE AL & | 7 wATH A ALY
g fr fea-fem fawafaeaal & et
ST 9gTdT ATy g 7

o WA I+ =X : foa-fFa
favafaererdY & 78 2 o8 o wefwa &
¢ #fer ag wmr SR § f A
wTaTHT § 9gTE g & aE R

SHRI KRISHNA CHANDRA HAL-
DER: How many universities have in-
troduced regional languages as medium
of instruction in technica] education
and in medical colleges? Has (ov-
ernment any proposal to introduce
regional languages in technical and
medical education?

DR, PRATAp CHANDRA CHUN-
DER: From the list of universities I
have just now read out where instruc-
tion is given through English it will
be found that mostly they are techni-
cal universities or agricultural uni-
versities. Text books are being print-
ed for science subjects. Ag long as
they are not completed it will not be
possible to introduce regional language
in scientific institutions and institu-
tions which give instruction in techni-
cal matter:. The UGC prepared in
1970-71 a programme for providing for
support for writing quality text books
at university leve] in order to pro-
mote Indian authorship of quality
hooks. Upto April 1977 a total of 373
projects were approved. Of these
manuscripts are completed in 82 cases.
85 were withdrawn. The remaining
233 are in progress. So, attempts are
being made in this direction.

sl wAwe ey o ol Y ¥ el
FamaT § 5 ey ey #Y fafree of-”
wroT T o vt & 1 §F awwar §
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slT wrer e AW &7 oFAT &
fog @aamr o § rafwg & aqent
ST TEATH FEAT WIT SOAAT ATEAT
& mr w1 ot s gfaw e &
T farvafaamm a6 ®UL WTGWEL
# qgar =g @ fmen fawwr 9w &
qeré #1 gfaar 37 & foq JFT Y AT
T I fAu g T TN FT TW
fawm & fage A ?

o NHM WK qX : FATA SN
FreeTuT § IuaY @ 350 (F) A
Tg &

Facilities for instruction in mother
tongue at the primary stage are to be
provided. The question is whether it
should be done at university level.
Instruction ig being given in mother
tongue in some of the places. As re-
gards minorities there. is a special
constitutional provision under Article
29 and 30. They get special protec-
tion. Linguistic minority gets protec-
tion under that provision,

SHRI VASANT SATHE: Wherever
efforts were taken to impart educa-
tion in all subjects in regional langu-
ages as was done in Maharashtra and
Madhya Pradesh it was found that the
students not only suffereq because th¢
interviews were in English in All
India Services but they were found
deficient because the medium of jns-
truction wag regional language. Have
you considered the factor of not ruin-
ing the lives of these students and
allowing interviews in regional langu-
ages for these students? What is
vour policy?

DR. PRATAP CHANDRA CHUN-
DER: This is an important question
and this aspect of the matter wag con-
sidered by the Kothari Commission in
1966. The Education Commission has
stated:

“‘So long as the prized post in the
administration goes to the students
who have a good command gver the
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English language, it will not be sur-
prising if a substantial portion of
students continue to prefer educa-
tion given through it.”

That was the finding of Kothari
Commission and, we find that this
matter relating to language for ser-
vices does not come within the com-
petence of my Ministry; it goes to the
Home Ministry.

SHRI VASANT SATHE: How are
you coordinating this because the stu-

dents are going to the Convent
schiools? What is your policy?

SHRI M, RAM GOPAL REDDY:
‘Mr. Speaker, Sir, if the suggestion of
Mr. Sathe is accepted that all-India
Services Examination will be held in
regional languages. then India will
only ‘be divided.

MR. SPEAKER; You will please ask
Yyour question,

SHRI M. RAM GOPAL REDDY: 1
am putting my question. Sir, I want
to know from the hon. Minister in
how many colleges and universities,
the medium of instruction is Hindi? I
alsp want to know from him whether
he is thinking of opening at least one
Hindi University jn each State and, jf
not university, at least one Hindi
College in each State?

DR. PRATAP CHANDRA CHUN-
DER: Sir, regarding this, there js a
three language formula which has
been recommended and, as I have
been repeating every time instruction
upto a certain stage is entirely the
State subject and we cannot impose
our decisions. This is the position.
But as I have explaineq earlier also,
the Central Government js tryinz 1o
encourage the study of Hindi and pro-
vide funds for developing Hindi, Also
the UG.C. is trying to have jnstruc-
‘tions through Hindi in different ins-
titutions. There is no proposal to
open any University on the line Shri
‘Reddy brs suggested.

JULY 25, 1977
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Wt wory fog amew : w1 AT
frrat § g-dvaw W & qarfaE
qars g1 @ &; afe aY, av g s
wfoars § 7

DR. PRATApP CHANDRA CHUN-
DER: This question does not arise
because this question does not concern
the University.

=Y ve Age : g fE gfrateey
# 92 & Wifeaw w16 FEATT AT FT
FHTL 7 g g ?

DR. PRATAP CHANDRA CHUN-
DER: Urdu is being trught in many
universities and there are some special
Universities like the Aligarh Muslim
University, Jamig Milia Islamia, etc,,
where Urdu is being taught as one of
the major languages and is the
medium,

4 oY Tefte wgE < Y A T A
72 fear @ €

SHRI K. LAKKAPPA: Mr. Speaker,
Sir, everybody is trying to beat about
the bush because this is a very impor-
tant question. A number of univer-
sities in Hindj States have not recog-
nised the Southern—regional—langu-
ages to be the medium of instructiocn
nor have they encouraged them in the

various universities here even as a
language,

You have allowed only one langu-
age in the Hindj speaking States. In
non-Hindi States, you are imposing,
three or four languages. Why is *here
such a diserimination? 1 want to
know whether the U.G.C. has issued
any instructions that the regional
languages of the Southern States
shoulq be compulsorily introduced in
the Northern Hindi Universities? I
want to know the reactions of the
Government in this regard. Other-
wise, there wil] be a strong reaction
if there is any imposition of Hindi on
the Southern States.

DR, PRATAP CHANDRA CHUN-
DER: The question is not clear.
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SHRI K. LAKKAPPA: Sir, I seek
your protection. He is not answering.
{Interruptions)

DR. PRAPAT CHANDRA CHUN-
DER: Sir, the question wag relating
to medi of instructions through re-
gional lhnguages. It has nothing 1o
do with non-regional language. (In-
terruptions).

SHRI K. LAKKAPPA: Sir, I seek
your protection. I seek the protec-
tion of the Chair. The government is
evading to answer my question. They
have no language policy. (Interrup-
tions).

FaQt axdT fag : geqar Ty,
¥ @ F AEIA § TwET AET X
B ARTE FArar A g F g0
F1E FY oF a4z 3% 47 fr Aifeaw
FiF LETFNT AT & a7 fasalqarar
AN TFT? ITHAT B T FIT FTHTT
F1q Iraat fF I daaq Foea F,
371 Ffqafalzat arp 53 7

o WA A7 I : ISAJH ~qT4T-
T 7 A T AT, 7Z 777 Yo Yo A¥o
Fraw, wfrver gam dw= gfvafaEy
avg w3d, fz fewra do0 353 A
354 W% 1970 ¥ 3T 47 AT 3IAH
gfgars Y 417 29 AT 30 I FZH
T Y | IAF qTI FATATAA X AT FEw
a1 5 wg-wer F gemEn wR A
AL AT 7T GAIG T AT FAZEAT
AM] TEY F1 ST AFAT |

aava § Tra & weada wfw

*606. =1 aAtag W Q@R : FaT
gig o faard = 73 93 Y 70
EF%‘? Fﬁ? :

(%) «ar qayg faard & ame §
93 &;
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(@) ag @ gfafa s7@ &
faz fis wow feag & wmar § feew
TR FET G T A7 307 57 §
w7 < FT A g; W} .

(1) orTa & fraar qfa faarg
F WA ATE SF D SoATEAT § A
FqI% !

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA) (a) to (c)_.
A statement is laid on the Table ot
the House.

Statement

(a) 19 per cent of the total cropped
area in the State of Gujarat has been
provided with irrigation facilities as
compareq to the national gverage of
about 28 per cent.

(b) The State Government have
taken up a number of major, medium
and minor irrigation schemes and the
financial allocation for irrigation pro-
gramme is being raiseq from plan to
plan. Major rivers of the State except
the Narmada have been generally
harnessed and groundwater exploita-
tion is stepped up on a scientific basis.

(¢) The State Government have
assessed that in the ultimate stage
when all technically and economically
feasible schemeg (excluding Narmada)
are completed, the total irrigation
potential of 2.64 million hectares wili
be created. An additional potential
for about 0.12 million hectares would
also be available from the four new
projects of Gujarat in Narmada basin,
agreement in respect of which was
reached in March, 1975 in a meeting
between the four States with assis-
tance of the Government of India,
pending the Tribunal’s decision and
without prejudice to their claims be-
fore the Tribunal. Subject to gvail-
ability of funds these schemes (in-
cluding above 4 schemes of Narmada
basin but excluding other schemes of
this basin) will be completed by the
end of the Seventh Five Year Plan.
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ot wifeg wek ww : =W A
et T & fs o ¥ 19 s
wfir a3 faerd Y gfrand gvwew ¥
T FTHTT FY WX A wiwd e
¥ I8 Famn @ ar 5 ag I AW
afiere T § T H N § Faarg
iy & w At wfqwa frar womy AT
3, folt arx o fawr A sgaear ¥
wrle 1 T8 TR ¥ g gfaee
o ¥ Y o & Feerd S @0 B
AT ATEAT § £ orqa § w@S DA
fara T & AR foraey R el &
wa A v & ?

ft gofe Tag acTent © OFEA
wEq URY IHE qgh 9 101 F™
FaeT ¥ fomd ¥ Faarg arelt Y 9
Eag 19. 4 TG TRIY | THHT THA
FTATE 19. 211

ot gifog o @W : wIT & ¥
IAT A ot T4T ¢ fF THI FY B F
AT F1 T 7S qf GG F77 AT
&1 & s T g T fea-fe @
st Y 7wy & € } W o
agf & € § Sawy w0 & st ?

o, gria fag aomen ¢ TAH A
dv dyorTT oy gy wE ¥ 1 I &y
3—5-75 # A Q T F, TG B
1-2—77 %Y T FAT F1 18-5-77
| oF g T § 39 HR e fog
mfews e #1 graaR g |

SHRI D. B. PATIL: Part (b) of the
question is not replied to. The ques-
tion is: “whether the measures taken
or proposed to be taken by the Central
Government to ensure that the State
does not remain backward in irriga-
tion;” This part has not been answer-
ed. T also want to know whether the
Gujarat $tate ig lagging far behind in
so far ag irrigation is concerned.

JULY 25, 1977
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SHRI SURJIT SINGH BARNALA:
A high priority is given to the deve-
lopment of irrigation in this State.
Many schemes are in progress. Many
new schemes are being processed.
Some new projects and proposals have
been received. They are being pro-
cessed,

st TaEw T FHETRT ATIEHET
¢ 5 aut aur fa=rd & e & 9
qWTT & FTO q90a & §55 o &
FTATAT AT qWT & G@T ST FFTA A7
gar ¢ foed agi &1 99 Sfaw Wiy
gal N 9T q@ET E? IEW A@EE A
Ty fgfg @ fAeed & fow 1€ AomT
Far€ & v 71 &7 fa=e F7/0O 7

ot gt fag T - TR
eI s ufar A aei F I &
FETE AT & | I oo & fow w18
IET ST AT oW aF ALY AT FAFTR
R faa fear T w@r g )

ot mEw IX . AT 4 UV

“the measures taken or proposed’
to be taken by the Central Govern-
ment to ensure that the State does

not remain backward in irrigation”.
But what are the measures proposed
by the Central Government have not
been mentioned in the statement.

T #9s faw g & 9% w1 3% S
foar mT & a8 SATE FE W N
¥ €Y & 1 T wely wEIET T® q¥ AwAY
T ?

it geoita Tag T :1977-78
¥ fau dw #r  wWfeaw zfidaw
srraEd & fow 70 FAT T9@T WT AT
2 o gl a% wreAT i sniEeE
FT I § I fau swi foes ae
YT FOT 97 98T 7S 48 TS @I g7
g
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Under the Centrally
for strengthening the State Surface
Water anq Ground Water

F fog ofy sy g7 1977 § 75 o
91 FITT TTAT AT G%wT fomar wam § o

ot sofw Fag waltfea :ge 2w &
TR oY I & 99 § & feae fafag
g o feahy wsfafem ?

ot geaita Tag waTen : S W
uf@mr 3w ¥ 1695 AM@ AT §
% 3 § § ) fafea & 98 474 @@
g g gg w1€ 28 wfawg awar )

st ®eeit Wi ;o gvq e #
aqr %1€ g9 #7047 & f fray g e
=g & o <& &, 8% avqor T &y
7 7% QO faarg ® o1 @wd, FEw
TETL T T A AT AT F @ & 7

st qefia fag wearr S I
3T NI & a8 &9 99T FqT4T 19. 2
q7g< & | i1 39 I @ 99 @Y
g 37 99 F 1Y 26.40 ATG AT
gt Ay | afE fore o a9y A€y e
FIAT 9T AMST a9 @I § 5 2eq
¥ TqT, WA WIW, AFTAR AR
AT &, Iq& 9 AW F J99 WY
THAT 3 & FT AT & AT HqT JET )

fwes v

*607. »t T W™ TE:  av
plg AT taad #dt a3 7qa@ F Fav
Far oo

(F) a1 aqaT qf@IoaT 1 97
F1 Gt qears giafea 7 F fag
frwos aia & faain &7 ow GreaT dam
FT AT AE G ; WK

(=) afz g, &Y ag &= a%
farfraa #Y ST AT 99 9% fFaaT
g gEar ?

SRAVANA 3, 1888 (SAKA)

spoasored -

Oral Answers &

THE MINISTER OF AGRICUL-
TURE AND ITRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) ang
(b). A statement jg laig on the Table:
of the House.

Statement

(a) The Government of Uttar Pra--
desh had submitted a report on Kishaw
Dam project in 1965 which envisaged
construction of 770 feet high dam.
across the river Tons, a tributary of
the Yamuna for power generation ang
use of regulateq releases for water
supply to Delhj and for irrigation from
Yamuna. The project was estimated
to cost about Rs 100 crores. The pro-
posals were examined and the State
Government was adviseq to carry eut
investigations at alternative dam sites
and up-date the project estimate. The
modified report has not so far been
received from the State Government.
The question regarding sharing of
cost and benefits of this project by
other States in the Yamuna basin
would also need to be decided.

(by The implementation of the
scheme can be considereq after the:
project report is receiveq from the:
State Government ang the project is
found technically feasible ang econo-
mically viable and funds made avail--
able by the concerned States,

ot o7 ww Tt : semm oY, &
ST FTgat § fF ag fod gze g7 el
T & a8 Fa T o W7 fradr qng
T I A, AR g w1 d THrE g
foreaY avg & ag o 7 7

st gofter fag wonw @ 39 Qs
FT agq wvar zfagw & 1 9 1940
H ager  Iwr @it wE off AT qgey
THET GATE GHIX T 1944 ¥ 1946
JF  TH 9T FQ AT @T ZREENWA
fear a1 | IEF T foT Shfas
sioge foie a9 1965 ¥ 997 93w
& 3, I9F Aarfas g 95 FAT
To FT SINHE 9T AT 770 FT ST
iy a7 A7 | Afe a1 ¥ g AT W@
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fFIoddt sm o & Y wre
oY Y &% 7 @ ) 99F f9d feT @
faare 7 791 Ol ow gwre ww fr
meTafes OF fvee €7 o szemi
W gt (w2t &1 &1, ag T 9w |
7R f57 1966 ¥ To dYo ¥ Totfrad
FT 77 w0 A7 fF 183 FE To
T | feT difar gd & 3 faad wat
70 o ¥ dtw fafaezx #Ix gfron
& 9w fafex Y, w=ifs sawr @
THY TFIY 97 | TAEATT &7 o1 graey
q1, faeedt T WY TEERW FEaT W97 )
Ir@AR AT ZE 1971 W 1 39T AR
9 I 9T qeT #ATST @7 fF fwaar
Frar feear fwagraaar & 1 w9 fee @
g WW AR g1 | 8, A9 Gee
F F9 fasm fear o1 wT # W
X HATTEF 200 FIUT To Fi AW
FEM AR Ig g § T8 49T gE
®F EFH! a8 w0 F7 fa=re g @

2

st T wre O : fgmTew W],
I W, ghemaT, Toedr HI7 fKe
T gHY SRET F1 TH TISTAT § ATH AT,
AR T SFCF 9 S R E AT OF
ay fawelt ey, gax faoelt F1 F=r1
qrEr W9 AT FT g gAfAT B
¥ A dmy 9qAT w1 ooEy fEfua
FT & faurd & fod@ 3w %7 g94 |
aY T] AT T A T @ FT, HIT
ST AN FqTT fF W 56T o
FAT A o gAY Sow 3 A1 9
dzF FTE ALY g1 I FifE 7 god
el ¥ AW o W A F FE
wTeat § 6 ar /et ot g sywar 579 F
foad &t 9ot & "= wieat v Mfew
JAET A Iq JISAT F QU F {
ST F 7

oY gt fag avtent . &g @mg
FFOTA @ g1 TS | A &) I eae
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*Y gl Wt § 1 97 1975 § 3%
a® 1 Fodlo F FRO Fr W
T A F g1 v § 5 eewr 9k |
st fasamy a7 Fifowr w3 ) I
7g Fqmar i sad @gg W@ T
Paary § faa=yr seaerd &F 3 wrfom
FT AT WY& | A AT ah ¥ Fifore
grit fF zafr 9wy far Jemr 9 |

SHRI DWARKADAS PATEL: May
I know from the hon. Minister: how
much time will it take to complete the
projo~t rngd how much we are losing
due to the !:'ngthening of the time of
completion?

SHRI SURJIT SINGH BARNALA:
We are not actually losing anything
It was only to dam the waters of
Jamuna and bring them into Jamuna
and distribute it to the various States
according to their requirements. The
maijn difficulty was the sharing - of
waters, as it haq arisen jn most cases.
In this case because the final scheme

has not b on received, there is some
delay.

A YW TR AR H{ 7T S
q Taran fF 39 TR F Gy F e H
Y T TF HEATE 78 0T @r 2
fafws g ot & AT 9X Tqw
LT KT §, Fq  AGET A9 FT SH
zifoy @erd #Hqr g€ € 1 # wer o
FIAATARME F amag zm A
qgua # 5 foaey == qor =y afot 2,
IAFT TLTAF F7 fFRar S 7 I
gife & #ray ¥ %0 39 & 70w
arfas wHwe qar for st  ifw gz
Fiy wrerfavrer a9y ST 9% 7

it geeltw fag ammen : formw
Te davae § WX ©eq Tl ATd 9%
A= e gt 2 fF ag T e
tigfer s A Y @t &
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Complaints against Director of Tuber
Crops Research Centre, Trivandrum

*608. SHRI K, KUNHAMBU:
SHRI VAYALAR RAVI:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether Government received
complaints against the Director of
Tuber Crops Research Centre (ICAR),
Trivandrum;

(b) whether any enquiry has been
made on charges of corruption;

(c) whether the CBI glso regis-
tered case after the enquiry; and

(d) whether the CBI dropped one
of the charges of appointment of one
women scientist at the instance of the
Vigilance Department of ICAR; and
if so, action taken against the Direc-
tor?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Yes, Sir.

(b) Some of the complaintg related
to corruption, but while steps were be-
ing taken by the 1.C.A.R. to process the
complaints, the Central Bureau of In-
vestigations took up investigation of
the complaints. A separate depart-
mental enquiry at that stage was not
therefore, deemed necessary.

(¢) The C.B.I. did not register any
case against the Director, but on com-
pletion of their investigations submiut-
ea a report recommending depart-
mental action against the Director of
the Institute.

(d) The L.C.AR. not at any stage
suggest or recommend dropping ¢ any
charge against the Director.

Regular departmental proceedirgs
againts the Director on the hasis of
the recommendations of the CB.I. nre
being taken.

SHRY K, KUNHAMBU:; There ate
many complaints against this Director.

SRAVANA 3, 16899 (SAKA)
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He is harassing every scientist and
other employees. The appointment of
this lady is a clear case of corruption.
May I know from the hon. Minister as
to what are the departmental actions
taken against the Director to keep the
institute free from corrupion?

SHRI SURJIT SINGH BARNALA:
We are holding departmental enquiry
against him. It has been initiated for
major penalty proceedings.

SHR]I K. KUNHAMBU . I woulld like
to .aow waether it is a fact that the
file relating to the appointment of this
lady is missing, If so, what action hag
been taken against the Director for
destroying it. .

SHRI SURJIT SINGH BARNALA:
The question does not relate to any
letter or appointment order. 1f he
wants any specific information, 1 can
supply it. He should give notice,

SHRI VAYALAR RAVI: The hon.
Minister has assured the House ahout
the action to be taken. I would like
to know only one thing from him :s to
whether he will proceed with the
departmental action along with the
transfer of the concerned Director from
the Institute. That will make the de-
partmental enquiry more fruitful.

SHRI SURJIT SINGH BARNALA:
For the time being, we have 1nitia‘ed
departmental action only. I can look
into the matter. I do not know whether
he can be transferred to any other
institute,

st srreEt wETE ATEE Ao Ao
To ¥MRo TWCILH § JE-1E  I7
FHrd AT § weera 1T Ak
FT waw &1 T § faad Freor Fr
sorfaa g€ & = ag feedy ® g1 a7
fordY @ § | § @ WERE ¥ 1A
aTeT § & T e s Tt
FY frgrey F fo w1 @ FEw w9
ST REA A ?
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ft gooitn fag o @ 9g T
A1 3w g & & mrdo Ho To Mo F
RIS ¥ W @ W R
foFefrer Mg 9T 7T TWT QAT E WL
fosraa ol 8, @ SEET 9=a &Y
T & | Ffww g ¥ Sy § R ooy
¥ 7= s fgre wawe forgqy gy |

Rehabilitation of Hutment Dwellers
along Railways Lines and Aeradrome
Areas

*609. SHRI S. H. NAIK:
‘¢ SHRI VIJAYA
PATIL:

Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased ‘o
state:

KUMAR

(a) whether Government are think-
ing of rehabilitating the persons
dwelling in the hutments along the
railway lines in big cities like Bom-
may and in the areas belonging to
the aerodromes;

(b) whether Government  have
taken any step to stop further en-
croachments; and

(c¢) what is the total area en-
croached?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND KE-
HABILITATION (SHR] SIKANDAR
BAKHT). (a) to (¢). A statement is
laid on the table of the House.

SHRI KANWAR LAL GUPTA. Be-
cause we had to go to the Central Hall
for witnessing the swearing in cere-
mony of the President. We coulld nct
go to the Notice Office and get the
statement. The Minister may kindlyv
read the statement.

MR, SPEAKER: Is it very long?

SHRI SIKANDAR BAKT. It is nut
very long. 1 will read it.

o WY T AT ¢ WEAET
T2, Y ATEH FT LT gY, WX AT
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e fg 2w s &Y o9 e { ara
3T I qqra ¥ Afaq @ Jw@w
#I§ a7 wedz F a1, T 7W D Eaw
7% & I, 3T ¢, AT R Ll
T AT HT g AT IY FGT @ AT
=rfga, fad ga e #t @@ 9W-
F e qF ?

SHRI SIKANDAR BAKHT: No pro-
posal for rehabilitation of persons
dwelling in hutments along the railway
lines in big cities and within the area
of the aerodromes as such is ‘''nder
consideration of the Government.
However, in regard to Greater Bombay
such an idea has been mooted by the
Government of Maharashtra tor slum
clearance on lands belonging to Central
Government and the details thereof are
being discussed with the State Govern-
ment.

2. The land owning departments are
expected to ensure that their lands 1e-
main free from encroachments. The
Railway administrations are required to
conduct periodical verification of their
land boundaries and detect &ny un-
authorised occupation thereon. The
help of the local authorities and re-
course to the Public Premises (Eviction
of Unauthorised Occupants) Act, 1971
are taken to remove encroachments on
railway land.

3. In Bombay. about 14 acres of land
along the railway tracks have been en-
croached on by hutment dwellers.
About 114 acres of land in HBombay.
belonging to the International Aijrports
Authority of India, have been encroach-
ed on by hutment dwellers. Informa-
tion pertaining to the other big cities is
not available,

%! UHo UWo ATAE : T ST
qrEaT 3 fF fFaq @0 & JEEE
oot fpat gt v ?

SHRI SIKANDAR BAKHT: On Rail-

way land, the total number of eun-
croachments is 59,642.
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SHR] SHANKARRAO MANE: May
I know whether any proposal from the
Maharashtra Government is pending
with the Minisier in respect of giving
approval to the internal developments
of the hutments?

¢

SHR] SIKANDAR BAKHT: The
Maharashtra Government is carrying
‘on some environmental improvemennts
in the slums on their own land. =Zo,
the slum dwellers on Central Govern-
ment encroachments have also been
demanding it. The Maharashtra Gov-
ernment has come to the Central Gov-
ernment with a oproposal to permit
them to provide civic amenities on the
Central Government encroachments.
It is under consideration,

SHRI CHITTA BASU. May ! know
whether his Ministry will move the
Railway Ministry that the land which
has been taken over by the Railway
Ministrv in excess of their require-
ments should be released and make
arrangements for the rehabilitation of
the disnlaced persons who have ¢Iready
nccunied those excess lands taken over
by the Railway Ministry?

SHRI SIKANDAR BAKHT: The
question has not been brought 1o the
notice of the ministry. If he writes. it
will he considered.

SHRI CHITTA BASU: The minister
is in a hurry and does not care to
lilsten to the question. It is a mailer
of policy. In several places, railways
have taken land in excess of thoir re-
quirements. My question is whether
his ministry will take up the mnatlier
with the Railway Ministry so that the
excess land can be handed over to the
Rehabilitation Ministry for the »chabili-
tation of displaced persong who are
already occupying those excess lands?

MR. SPEAKER: It is a
for action.

suggestion

SHRI SIKANDAR BAKHT: I said.
if 1e writes to the ministry, it will be
considered.

SRAVANA '8, 1889 (SAKA)
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sft gt WAt g : |9 A
FAHET 9T S AR @T §, q T faw
Tt # §, afed Fowar M7 feooir H
T € | 59 qHET F T #y afa-
AT 9T g FCAT ATMEW | 48 ghFa &
f¥ avad wadie § agt @A W oA
HIEHAT AT &, A JE@=IT It o |
¥ 394 wfasr ar | ~Afew gwwm 7g
grar g & oo ami % fag M aoe-
LY TAATH TET AT qTAT & | FAT AT
TERT {7 TREE ST 92l F -
TH T Z0 FTHT TAAA KT FAA &
fram w1 ST AT

ot faweeT aeq ¢ faeelt H A1 ®HY
ST 1 S T SE7 aeAr, fJWifE & faeer
TR § | W7 A { AW A JEIA
g2y, AT § TET AT |

#Y ®aT AR AR : I JATA AT
WEEAY & | OF S & ¥4 A %
ATH-IH FAY 7 I TfRse WA &
G F% o9 ¥ & A9 T F AT AT
F 1 A FrdeguET § o oF on E
FAT AYFTL TH a1 | A%F &q F I3
gradf 2Fv FAT & wedr dgfafaze
Foar ?

s faeeae aem: ag qarw a9 T
qree T@ar g | & agl F a2 |/ aqr av
g o gast et ax ot oy far s
TFAT & | I § FEF] A 9% Al
am & wFad WA Fte
I faw ger & 8, 98 Oefafadz A
FIET & | AT T FgT g 5 v A
AR §F F WTE-IT9 IQ U &, IR AT
I M IAF Oefafeewmw & fvw-
T T T T STAT A1

SHRI KANWAR LAL GUPTA. My
question is absolutely different I asked
a question whether he will make a
survey of those shanties dwellers who
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are living just on the railway line and
and whether he will rehabilitate them.
I am talking about Delhi only.

SHRI SIKANDAR BAKHT: In fact,
this question pertains to the Railway
Ministry,

DR. V. A, SEYID MUHAMMED:.: 1
would like to know from t1he kon.
Minister whether he is aware {hat there
is some kind of discripancy or overlap-
ping between the Railway Act and the
Eviction of Public Premises Act? 1f
he is aware, does he propose to w.-ake
any change in this regard?

SHRI SIKANDAR BAKHT: I am
sorrv., I am not aware.

Irrigation Facllities for Tribal Areas

*610. SHRI GIRIDHAR GOMANGO:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether the irrigation facili-
ties in tribal areas of the country is
less than the other areas;

(b) it so, the reasons therefor; and

(c¢) whether the Ministry have
earmarked money for the irrigation
projects for the tribal areas under
sub-plan for tribals?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARANLA): (a) to .¢0). A
statement is laid on the Table ([ the
House.

Stalement
(a) Yes, Sir.

(b) Among the reasons for indequate
irrigation facilities in tribal areas zre
lack of—

(i} Adequate infra-structure facili-
ties;

(ii) Assessment of Ground Water
potential:

(iii) Rural electrification facilities;

(iv) Renovation of old irrigation

tanks.

JULY 26, 1977
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besides, adherence to traditional
methods of irrigation and reluctance to
change to modern practices.

(¢) Major strategy for tribal develop-
ment in the Fifth Plan has teen the
demarcation of areas of tribal concen-
tration for special intensive develop-
ment. The sub-plan areas are again
sub-divided into integrated tribal
development projects, which includes
irrigation. These projects are financedq
through provisions in the State Plans
and Central assistance. In the first
3 years of the Fifth Plan. Central ss-
sistance of Rs, 65.00 crores was provic.
ed while such assistance envisaged in
the last two years of the Fifth Plan is
Rs. 125 crores.

An amount of Rs. 2.25 crores s alsn
earmarked for taking up ground w?ter
surveys in tribal areas during the Fifth

Plan.

SHRI GIRIDHAR GOMANGO: 1
vould like to know, apart from the
statement which the hon. Minister
made, the facts regarding the delay
in survey and investigation of pro-
jects and timely clearance of projects
by the Central and the States and
inadequate allocations given to the
tribal areas. The irrigation {rcilities
provided in this area are less than
those in other areas. I would like to
know from the hon. Minister whether
the Ministry will ear-mark money for
the specific projects in {hese areas so
that irrigation projects may be taken
up in the Fifth Five-Year Plan.

SHRI SURJIT SINGH BARNALA:
Sir, it is a big chunk or population.
About 3,80,00,000 persons constituting
about 7 per cent of the population in
the country have been classifieq as
tribals and only one per cent of the
cultivable area covered by this popu-
lation is irrigated as compared to 28
per cent of the national irrigated area,
Very vigorous efforts are being made
to do more and more in these areas
and we have prepared plans and
sub-plans for implementation. The
total develornment of the areas has
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been taken up. And we will be try-
ing to pass these projects as early as
possible. If my friend has any sug-
gestion to make, he can do so.

SHRI GIRIDHAR GOMANGO:
Under the sub-plan for the tribal
areas, tis there any major and medium
projects proposed to be taken up there
before the end of the 5th Plan?

SHRI SURJIT SINGH BARNALA:
For major and medium irrigation pro-
jects taken up in 1977-78 alone, we
have an outlay of Rs. 31 crores; and
for minor irrigation projects Rs. 29
crores; and the total amounts to Rs.
60.43 crores.

DR. HENRY AUSTIN: Is the gov-
ernment aware of the fact that al-
though 4 crores of tribal people are
involved, irrigation facilities avail-
able to them come to hardly I per cent
out of the total 28 per cent allotted so
far? Is government taking some
interest in providing irrigation facili-
ties 1o the tribal people in the
Malanad area under the Malanad
Development Scheme? The Malanad
Development Scheme covers States
covered by the Western Ghats. It is
an important scheme of the Central
Government. Maharashtra, Kerala,
Karnataka and Tamil Nadu gre the
States concerned, Have irrigation
facilities been provided under this
scheme? The Minister said that un-
der various schemes, it is being con-
templated. Can he enlighten us fur-
ther in this regard?

SHRI SURJIT SINGH BARNALA:
1 have got the State-wise Plan outlays,
and State-wise figures for 1977-78
also. Maharashtra, total outlay Rs. §
crores, Kerala Rs, 3 crores and Kar-

nataka Rs. 4 crores. I have got all
these facts.
sit TraeTe SaTg W ;T qEEE

=t ot gaemua fF fage & wfe-
arfardt ¥ vEX w7 o ufear @ SEET
fawa ;T & AT W aF IF A F
fag agi fa=rd o wT swawar # T
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& ? o o Y s A A d
W SHET e A g oY AT e
& wh fow A1 =T #30 fF gaeT
qEAw FF I fog FaerE A oot
qFTqT FY I ?

st goanier Fag arcamen - ¥ qu
HwT A1 A FAT " Afer § ag
TR & T9y syrer @t @ Iqv
g % &Y fram o @1 & 1 B s
Hifeaw sfiow & fog 9 #0% €5 amg
T SR AT W & fag s
FUT 61 TG €047 gt &9 fr o7
@& | T T % 18 FO=% 26 AT
AT S ouf@r W @w faar e
we !

DR, SAROJINI MAHISHI: Allocat.on
of the money does not mean ytilization
of the money for the purpose for which
it is meant. How much of the money
allotted for this purpose, i.e. for in-
creasing irrigation facilities, has bcen
utilised in the tribal areas? For ques-
tion 606 also, when there was a question
of irrigated lanq in Gujarat, a similar
answer was given. How much of the
money was actually utilised?

SHRI SURJIT SINGH BARNALA:
It was only in the 5th Plan that money
was provided to the tune of Rs. 65
crores in the first 3 years. We will
have to assess the utilization of all
that. For the remaining 2 years of
the Plan, I have stated that Rs. 125
crores are being provided.

st vatfre wrga wreter Qo afcitee
afafa

*612. st e : FT wiE W
feraE Wt o AT # FOT H4 OF

(q;) FT NFAL THo THo Tid-
FTAT &Y srewerar & wfsa #¥ 7€ e
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g ardor e afear gvaedy
wHe afafa ¥ wwifes e ardo
T qf@ISAT F SWTE A S w7
AR qw F fafww wfas ok annfas
gl ¥ QU A WEIRET  SUUE
FeW &1 gard ] F A | fafww
qREuE WX Gafow geami #@
HAIT T qqT 9T;

(@) =r wfer wfwla 7 sOw
afads 1 wfaw =9 2 faar & AT 2@
AR FT q&qT < v g %

() =fz &, at 3@ swifeg 3@
/T Foarsat § M 0 & IF F1H
®q 2 famr sgw ?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Yes Sir. How-
ever, the precise name of the scheme
was “Pilot Intensive Rural Employ-
ment Project”.

(b} The Review Committee on
P.LR.E.P. has finalised its report and it
ig expected to be submitted to Govern-
ment soon.

(¢) Does not arise.

st qae™ : weaw wgrey, ¥ Ay
WelY ST & AT =vEar g fF o9 uRe
UHo J@ATAT AT HETEAT § ST TH-
#1 wverr afufa ofsa ¢f @ 9 9w
gt wfafa 7 ofsar & swa &
I &7 A 3w F fafew mfus o
graTfes @&l ¥ q18 I qvaEET
AT FTGATT 9 F AT F T 8"
o wemw w0 T, 99 1 foe
&q ors ?

it g Tag < : 87 g9
R F AR frar § 5=t @ ww Al
F wrfeT @ sy |
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it qeew ;T weier ety 5
g =9 T |Yar war 97 ?

sft geofie Teg aamen @ 10 sy,
1974 #Y |

o qaew ¢ e afafa wF @
fea o ael 2——sw @ e
WAT @ g7 WX IEA faam a9
oy ?

oft geata fag wAmr:  ag &
fead sy o & gar =5 m 1 s
qT ST WY qTH AEY &)

ot fva AUQ : gomer w2, faET
2w ¥ fedr wfe grwr afsq e
T a1, 36 @ fooe wafwe g g9
g o 99 fead & ug ovee e mar &
fraes & wmfag faad & wqw
W gT R 3T AT AgT B &I W
W W 5H ¥ @1 gae Foraesr weTr wfeew
FATAT T FFAT § | T WAT AEIGT 3
#geaqw 99 # gfee ¥ T@a gu 9w
afq FT F qwaT FT wegwa FI4T
arfe g8 F WA ww A afg g, a9
g HR TAF FT T F——FT [T
TH GFTY W RIS qawqT w40

Y grata fag awawn < § gg @@
FY AAAT FT HEAGT FL FA | AfwA
U GATH 59 qaTS § UET Tf grar 2

Per Hectare yield of Crops

*614, SHRI S. KUNDU: Will the
Minister of AGRICULTURE AND
IJIRRIGATION be pleased 1o stale:

(a) whether per hectare yield of
rice and paddy and other crops is
going down in some States;

(b) if so, names of such States and
the comparative figures of per hectare
yield in different States;

(c). steps taken to increase the
yield; and
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(d) whether any technological in-
novations are introduced to increase
the yield per hectare in such States?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA: (a) to (d). A
statement is laid on the table of the
Sabha. [Placed in Library. See No.
LT-819/77].

SHRI S. KUNDU: 1 have read the
statement which is laid on the Table.
I notice that jn spite of the efforts made
by the Ministry to increase the yield of
rice and wheat per gcre, in almost all
the States in the Eastern India the per
acre yield has gone down except for
the last year, 1975-76, which is also
mostly due to the good weather condi-
tions. Rice being one of the most im-
portant crops, has the Minister any
specific schemes to develop and in-
crease the yield of rice in eastern
India? You are growing rice in Tamil
Nadu etc., in the South but the per-
acre yield of rice is going down in theSe
States. Therefore, has the hon. Minis-
ter any master plan to increase the
vield of rice, wheat and other crops in
eastern India?

MR. SPEAKER: The Question Hour
is over.
SHR] S. KUNDU: Whenever a ques-

tion ig asked, even if the time is over,
kindly see that the answer is given.

MR. SPEAKER: I will allow if he is
willing to answer, but I will not allow
any more supplementaries.

SHR] SURJIT SINGH BARNALA: 1
will provide the answer to him.

WRITTEN ANSWERS TO QUESTIONS
Provisiong of the Urban Land Ceiling

Act
*g11. PROF. P, G. MAVALANKAR:
wil] the Minister of WORKS

AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) whether Government are aware
that several provisions qf the Urban

SRAVANA 3, 1899 (SAKA)
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Land Ceiling Act have hindred the
housing activities and programmes
both in the Public and Private and
Cooperative Sectors in various parts
of the country; and

(b) if so, the corrective and prompt
and effective steps being taken by
Government to remedy the situation,
so that the legitmate and desirable
housing development continues un-
hindred?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-

HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir.
(b) Immediately after the enact-

ment of the Act there was misunder-
standing and  uncertainty about the
various provisions of the Act and con-
sequently there was a  slackening in
the building activity. The matter was
2xamined and suitable guidelines were
issued for the smooth implementation
of the Act. Inter alia, guidelines
were issued for sanctioning plans for
construction of buildings on vacant
lang within the ceiling limit and also
in cases where the extent of vacant
land was in excess of the ceiling limit.

The State Governments have been
advised to ensure that the building
activity is not hampered due to the

implementation of the Act. The ques-
tion of bringing relief through ad-
ministrative measures, so that the
building activities receive impetus, is
under study of the Ministry.

Setting up of Corporation for Lift
Irrigation Programme

*613. SHRI K. PRADHANI: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether there is any proposal
under Government’s considerati_on to
set yp Corporations for taking up
comprehensive 1ift irrigation pro-
gramme in varjous States;

(b) whether Government gropose
to give grants to States for this pur-

pose; and
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(c) if so, what amount has been
sanctioned for the State of Orissa in
this regard?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Several
States namely Andhra Pradesh, Bihar.
Haryana, Gujarat, Madhya Pradesh,
Maharashtra, Orissa, Punjab, U.P. and
West Bengal have already set up Cor-
porations for under taking construc-
tion of public tube-wells and lift irri-
gation projects.

(b) ‘There is no proposal to give Cen-
tral grants for setting up these Corpo-
rations. However, Central grants to
the State Corporations are being made
available under the Central sector pro-
grammes namely, Small Farmers De-
velopment Agency Programme, Drou-
ght Prone Areas Programme, Inte-
grated Tribal Development Projects
and Command Area Development, for
undertaking construction of public
tube-wells and lift irrigation projects
for the benefit of the small farmers in
the areas covered under these pro-
grammes.

(c¢) Central assistance amounting to
Rs. 22.25 lakhs and Rs. 43.57 lakhs
was made available during the years
1974-75 and 1975-76 respectively to
the Orissa Lift Irrigation Corporation
under Small Farmers Development
Agencies. Assistance amounting to
Rs. 18.36 lakhs was made available to
the Corporation under Integrated
Tribal Development Projects during
the year 1974-75.

Soyabean Cultivation

*615. SHRI K. MALLANNA: Wwill
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether any plan was formu-
lated by Government to develop
soyabean cultivation on an all-India
level;

(b) whether the plan failed to
make any headway; and
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(c) if so, the reasens therefor and
whether the impovt of soyabean is
likely to be increased on that account?

THE MINISTER OF AGRICUL.
TURE AND IRRIGATION (SHRI SUR-
JIT SINGH BARNALA): (a) Yes, Sir.

(b) No, Sir.

(c) Does not arise.

Sfemr fow Wigw' ATew qEw &
wefa siwt ® T
wiagwe § gifwa @

W

*616. st T A faardy : F
fiwrr, s weaw wite depf TdY ag
T A P w4 FE

(%) = T werAT  wae
Fora wrarg garq fafad gl faw
BEH' AHEF T FO HT UEH
gfevamm § gifua @ ™ &

(@) = 3% qEaw & Ffaw s
FY TFAT FIAE FT TTSTTHTL FTAFTAT
# waEr o vEr g oAw

(w) afz g, &1 ;AT ITF IO
faftr e e g mr g s @
el & wEwrfom fFar @ "wAT & 7

foay, AT weowr Wi wewta
A (o WwWWT W W) : (F)
q () : AT wTE K AR
(1937-48) & fazadm @vs &
woqwr  fawg-s g 1 gfeg @A &
AW ¥ F AgLEs fawm o
FiwaEmm F Afatew ¥ § 1 9
fevuaeg &7 ox el o<e
TAFTAT, FTATAT & FAOWAT § § |
AYFAT F TIITHL BT FT IARL
qeg & 30 99 A & WA 22 FLEW,
1988 W WWT WTEAT |



37 Written Answers SRAVANA 3, 1899 (SAKA)

Ingrease in Prices of Pulses

*617. SHRI AHMED M. PATEL:
Will the Minister of AGRICULTURE
ANP IRRIGATION be pleased to state:

(a) whether Government are
aware that prices of pulses are in-
creasing day by day; and

(b) what are the main reasons?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) and (b). The
present rise in prices of pulses is
attributable mainly to  shortfall in
production this year compared to pre-
vious year.

Disposa] of Foodgrains in Storages

*618. SHRI ANNASHEB P. SHINDE:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased Lo state:

(a) what gre the proposals of the
Government to deal with 22 million
tons of foodgrains which Government
have in their storages; and

(b) whether there is any proposal
to export part of it so that there is
no likelihood of foodgrains getting
damaged or too much money remain-
ing locked?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) and (b). The
total stocks of foodgrains with public
agencies at the end of June, 1977 were
estimated to be 20.7 million tonnes.
The alloiments of foodgrains are being
stepped up to improve the off take
and also to strengthen the public dis-
tribution system. The question of ex-
port of wheat products is under
examination. Also, Government is
considering the repayment of Russian
wheat loan in the form of wheat. Ade-
quate steps are being taken by the
Food Corporation of India for the
preservation of stocks with a view
to minimise the damage to the extent
possible.
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Aid to Ailing Indigent Writers, Scho-
lars and Artists

*619. SHRI G. Y. KRISHNAN: Will
the Minister of EDUCATION, SO-
CIAL. WELFARE AND CULTURE
be pleasad to state:

(a) whether Government have
earmarked any fund for giving aid to
the ailing indigent writers, scholars
and artists;

(b) if so, fhe details thereof and
the machinery devised for selecting
deserving recipients and for proces-
sing the disbursement of the grants
or stipends; and

(c) whether Government propose to
give life pensions to writers, scho-
lars and artists who are no longer in
a position to earn their livelihood?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR, PRATAP CHANDRA CHUN-
DER): (a) Yes, Sir.

(b) and (c¢): There is a scheme of
“Financial assistance to persons dis-
tinguished in letters, arts and such
other walks of life who may be in
indigent circumstances and their de-
pendents.” Those whose monthly in-
come does not exceed Rs. 400 and are
above 58 year, are eligible for assis-
tance. The maximum allowance pay-
able under the scheme is Rs. 200 per
month. The scheme is circulated to
the State Governments/Union Territory
Administrations of recommending
cases for assistance urider the scheme.
The scheme provides for selection of
cases for assistance by a Committee in
each State. Expenditure is shared
between ihe Central and State Govern-
ments in the ratio of 2:1 respectively.
The entire expenditlure in respect of
Union Territories is borne by the Gov-
ernment of India. In exceptional cases
100 per cent assistance is given to
artists by the Central Government,
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Proposal for Single Food Zone

*622. SHRI K. B, CHETTRI: will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether it is a fact that treating
the entire country as a single Food
Zone is under the active considera-
tion of the Government; and

(b) if so, the details thereof?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) and (b). The
entire country is at present treated as
a single zone for purposes of move-
ment of wheat, coarse-grains and puls-
es. In respect of paddy and rice, how-
ever, single State as well as composite
Zones are in existence. At present
there is no proposal to do away with
the preseni restrictions on the move-
ment of paddy/rice,

Review of National Service Scheme

*G23. SHRI S. D. SOMASUNDA-
RAM: Will the Minister of EDUCA-
TION. SOCIAL WELFARE AND CUL-
TURE be pleased to state:

(a) whether Government have re-
viewed the National Service Scheme
so as to promole its more intensive
and comprehensive development; and

(b) if so, the concrete guidelines
evolved for improvement of the
Scheme?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b): ‘The National
Service Scheme was reviewed by a
Commitiee headed by Lt. Gen. K. P.
Candeth (Retd.) The Special Camping
Programme under the scheme is sub-
jected to review every year by acade-
mic institutions qualified to undertake
such evaluation. NSS Programmes
new aim at covering a wide spectrum
of activities for rural reconstruction,
with emphasis on programmes meant
for the weaker sections of society.
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The activities under NSS include non-
formal education, literacy, improve-
ment of environment, economic de-
velopment, and family and child-care.
It has been decided to expand the
coverage of students under NSS to
4.00 lakhs by the end of the Fifith Five
. Yzar Plan, to extend it to institutions
at the +-2 stage and to step up the
involment of women in the programme,.
Efforts are being made to bring about
qualitative improvement in the pro-
gramme through better orientation and
training of teachers and students and
by more careful monitoring.
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Sales of Plots by Colonizers in Trans-
Yamuna Area, Delhi

4582. SHRI DURGA CHANIx Wil
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

(a) whether Government are aware
that Puran Sales Corporation in Pat-
parganj of trans-Yamuna area in
Delhi, and other colonizers of the area
have collected huge amount as earn-
est money during 1974.75 for the sale
of residential plots in this area but
they neither provided land to the
purchasers nor have undertaken re-
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gistration of transfer of these plots;
is so, details thereof; and

(b) whether Government propose to
conduct an enquiry against all these
unscrupulous and unauthorized land
dealers and colonizers who have de-
frauded and cheated hundreds of poor
persons, if so, the details thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) No such complaints have
been received against Puran Sales
Corporation. However, on certain
complaints having been received from
the Delhi Development Authority re-.
garding sale of land by agriculturists
of Patparganj and Khichripur areas,
Police have registered cases, which are
presently under investigation by them.

(b) Does not arise,

Sale of Fertilizer to M/s. Ratmagiri
Zilla S/K Vikrli Sangh Limited,
Ratnagiri

4583. SHRI BAPUSAHEB PARULE-
KAR: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state;

(a) whether the West Zonal Office
(Bombay Office) of Food Corpora-
tion of India sold fertilizers worth
Rs. 8,36,000 during the period 31st
May, 1975 to 24th February, 1976 to
M/s. Ratnagiri Zilla S/K Vikri Sangh
Limited Rajasthan,

(b) if so, whether the said fertilizer
never reached the office of M/s. Rat-
nagiri Zilla S/K Vikri Sangh and the
said fertiliser was sold in black mar-
ket unauthorisedly; and

(c) whether Government propose to
institute an enquiry in the said matter
to find out the truth and punish the
guilty, if any?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a): Yes, Sir.
Food Corporation of India, Bombay
sold 966 tonnes of sub-standard ferti-
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lisets valued at Rs. 8,36,000 during
May, 1975 to February, 1976 to M/s.
Ratnagiri Zilla S/K  Vikri Sangh
Limited.

(b) According to the report receiv-
ed from the Government of Maharash-
tra Ratnagiri Zilla Parishad investi-
gated into the matter and as per the
investigation report the Sangh was
permitted by the State Government {o
use the aforesaid sub-standard ferti-
lisers, for making mixtures by M/s.
Ketan Fertilizers, 94, Surat Street,
Bombay. These mixtures were sold
in the State of Maharashtra, although
not in Ratnagiri Zilla. The Sangh
earned a commission of Rs. 20 per
tonne in this transaction.

(c) On receipt of complaint about
irregularities of this Sangh, Food Cor-
poration of India and the State Gov-
ernment were requested to look into
the matter and furnish their reports.
As per the report received from Food
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Corporation of India
under investigation, so far as the
supply by F.C1. is concerned. The
reply of the State Government is still
awaited.

the matter is

Licences for Sugar Industries in
Gujarat

4584. SHRI AHSAN JAFRI: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state
whether six licences have been issued
to start sugar industries in Gujarat
by co-operative societies and if so,
what are the dates of such issues and
what is the progress?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): Yes, Sir.

the dates of
thereof is

A statement showing
licences and the progress
attached.

Statement

Licences pendinc implementation issued to cooperagive socteties in Guicrar Stats,

S. Nc¢. Name of the factory Dateof  Datcef Progress regarding licence
licence plecii g
crder for
plant
and
machinery

1 2 3 4 5

1 Shri Valeed Sahakari Khand Orders for plant and mechinery
Udyog Mandi Ltd., Bulsar 5-1-77 7-7-76 have been placed with the
Distt. Bulsar. Triveni Engineering Werks

(U.P.). The facteryis expected
to start crushing during
1977-78 season.

2 Shri Sayan Vibhag Sahakari 29-12-76 Orders for plant and machinery
Khand Udyog Mandi Laid., 3-1-76 have been placed with the
Sayan Distt. Surat. Indian Sugar & Genl.

Engg. Works Yamunansgar
(Haryana). The factory is
expected to start  crushing
during 1977-78 season.

3 Shri Talala Taluka Sahakari 4-11-70 4-2-76 Orders for plant end machinery
Khand Udyog Mandi Ltd., have been placed with the
Talala Distt. Junagadh M/s. Engg. Prcgects (India)

Limited. The factory is
expected to Start crushing
during 1977-78 Sseasop,
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1 2 3 4 5
4 Shri Siddeshwar Khand Udy.g  19-5-76 Orders for plant and machinery
Sahakeri Mandli Ltd., not placed.
Talaja Distt. Bhavnagar.
! 5 Shri Muhuwa Pradesh Sah: kari 3-8-74 Orders for plant end machinery
Khand Udyog Mandli 11d., not placed.
Zarbabre Distt. Surat.
6 Shri Laxmi C cperative Svgar 31-1¢-74 Orders fcr plant and machinery

F.ctory Ltd., Daskr i Pi.tt.
Ahmedabad.

not placed.

Production of Sugar

4585. SHRI DHARAMA VIR VASIS-
HT: Will the Minister of AGRICUL.-
TURE AND IRRIGATION be pleased
to state:

(a) the position of sugar industry

as foreign exchange earner during
years 1974-75, 1975-76 and 1976-77
(anticipated);

(b) the production of sugar in metric
tonnes together with per cent to total
product among first six chief produc-
ing States in the country;

(c) the steps, if any, taken to boost
production and exports; and

(d) the reasons for reduced output
during 1975-76 and steps taken to re-
vive the rising trend in earlier years?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI SUR-
JIT SINGH BARNALA): (a) The
position of foreign exchange earned

from export of sugar during the finan-

cial years 1974-75, 1975-76 and
1976-77 is as underi— )
Financial Quantity Value
Year (Lakh tcnnes) (Rs. crcres)
1974-75 624 314- 34
1975-76 11-88 468 48
1976-77 579 150° 65
(b) In 1974-75 and 19875-76 sugar

yvears (Oct.—Sept.) the first six chief
sugar producing States were Maharash-
tra, U.P.,, Andhra Pradesh Karnataka,
Tamil Nadu and Bihar. In the sugar
years 1976-77 Bihar State has, how-
ever, been replaced by Gujarat State.
The sugar production in these States
during the years 1974-75, 1975-76 and
1976-77 (upto 7-7-77) and iis percen-
tage to total sugar production in the
country is shown in the table below:—

1974-75 1975-76  1976-77 (upte 7-7-77)
State Prod, %ege Pred. o/ age Prcd. %28¢
of to of to of to
suger trtal sugar total suger tctal
(Lakh pre-duc- (Lakh prcduc- (Lskh preduc-
tcennes) tirn tennes) ticn t nnes) ticn
1 2 3 4 5 6 7 8
1. Maharashtra 15° 1§ 31-6 1606 377 15° 59 3247
2. U.P. 14° 31 298 1166 27°3 14* 76 31°0
3. Amdhra Pradesh 3°97 83 326 76 2+82 5°9
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1 2 3 4 5 6 7 8
4. Karnataka . 3:38 7:0 3-62 85 3:62 76
§. Tamil Nadu . 3-8s 80 180 42 307 64
6. Bihar 2°12 4°4 1°77 42 1°98 42
7. Gujarat 1:61 3°4 11§ 27 2°29 48
All India . 47°97 42°64 4765 .

(c) and (d). The Sugar industry is
an agro based industry. The produc-
tivity in the sugar industry is linked
with the yield of sugarcane per unit
area, sugar content of sugarcane and
the technical efficiency of extracting
the sugar in the sugarcane. Sugar
output during 1975-76 season was less
due to lesser availability of sugarcane
and other reasons mentioned above.

The Central Government have in-
troduced a centrally sponsored scheme
with a plan outlay of Rs. 8 crores
envisaging a programme for the pro-
duction of disease free sugarcane seed
material for supply to the growers,
demonstration of plant and ratoon
crops of cane and training of the cane
development workers, meeting the cost
of equipment for plant protection
measures and developments of roads
etc., in the factory areas. It is expect-
ed that with all these efforts and with
the close cooperation of the sugar fac-
tories concerned the yield of sugar-
cane would increase to about 53 tonnes
per hectare by the end of the Fifth
Plan period. Similarly it is expected
that the quality of sugarcane would
also increase by adopting the new
varieties of sugarcane and latest
methods of cultural practices etc.

With increase in the productivity of
cane in the fleld, next step would be
to extract as much sugar as possible
from the available raw material by
increasing the technical and opera-
tional efficiency of sugar factories.

The Government have introduced a
soft loan scheme to be administered
by the Iadustrial Finance Corporation

of India for giving loans to the sugar
factories having uneconomic daily cane
crushing capacities with outmoded
plant and machinery for taking up
modernisation, rehabilitation and ex-
pansion simultaneously to avoid sick-
ness and increase their competitive-
ness.

The Government have sanctioned a
scheme to provide incentives to the
new sugar factories and expansion
schemes based in part on Excise duty
concessions and in part on higher per-
centage of levy free sugar quota in
order to make the projects economical.
ly viable,

With these steps it is expected that
more sugar would be produced and
the rising trend in sugar production
would be maintained.

As regards exports, out of produc-
tion of current sugar year, 1976.77
(Oct.—Sept.), 2.87 lakh tonnes sugar
has been exported uptil June, 1977. The
various issues connected with exports,
such as adequately meeting the domes-
tic demand, surplus available for ex-
ports, and international price levels
are reviewed by the Government in
deciding on the export quantum.

Feasibility of Medium Irrigation
schemes in States

4586. SHRI D. AMAT: Will the
Minister of AGRICULTURE AND IRRI-
GATION be pleased to state:

(a) whether Government have ac-
cepted the feasibility of medium irri-
gation schemes in different States; and



.....

49 Writtén Answérs

(b) it so, the number of schemes ac-
cepted in Orissa?,

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) The medium
Irrigation Schemes submitted by the
State Governments are examined by
the Central Water Commission for
their technical feasibility and economic
viability and inter-State aspect and
put up to the Advisory Committee on
Irrigation, Flood Control and Multi-
purpose Projects set up by the Plan.
ning Commission, The Committee
consider the Schemes on merits and
makes recommendations .about their
final acceptance by the Planning Com.
mission for inclusion in the States’
Plans.

(b) Twelve Medium Irrigation
Schemes of Orissa have been accepted
by the Planning Commission during
the Fifth Five Year Plan so far for
inclusion in the State’s Plan.
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Opening of Central Schoolg

4589. SHRI RAMANAND TIWARY:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government propose to
open more Central Schools in various
States of the country; and

(b) it so, number of such schools
in existence and number of schools to
be opended during this year with spe-
cial reference to Bihar State?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN.
DER): (a) Yes, Sir.

(b) At the end of the academic year
1976-77, there were 222 Kendriya Vid-
yalayas functioning all over the coun.
try, out of which 15 are located in
Bihar. During the current year 19 new
Kendriya Vidyalayas have been opened
out of which 4 are located in Bihar at
(1) Ranchi (Heavy Engineering Cor-
poration), (2) Bokaro (Bokaro Steel
Ltd), (3) Barauni Reflnery Township
and (4) Amjhore (Pyrites Phosphates
and Chemicals Ltd.).



14 Wekiten Anewwérs

MMiawse of Plot Nesetved for Sohodd
Bullding in Shantiniketan, New -Delhi

4590. SHRI SHEO NARAIN: Wil
the Minister -of WORKE AND HOUS-
ING AND SUPPLY AND REHABILI-
TATHIN be pleased ‘to refer to the
myly given to Unstarred Question
No. .2613 dated the 2rd December,
1974 re: misuse of a plot reserved for
séheol 'building in Shantiniketan
Colonwy of the Government Employees
Cooperative House Building Society,
Ltd., -New Delhi and state:

(a) 'the "propress made 3o far in the
allotment of the site in question which
is still being used as free for all as
a ‘public convenience' despite the so-
called fencing thus continuing to
cause the pollution and health hazard
to the residents adjacent to it;

(b) in case it has not been possible
to make the allotment to any institu-
then vduring the lagt more than 7-8
weans, .the .dificulties svhich lie in the
.way -of .the . DDA, :to carve out addi-
tional plots or convett it imto a park
till such time as it is allotted; and

(c) whether any deadline -has been
laid down for the use of this land?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
‘HABILTTATION (SHRI SIKANDAR
BARHT): (a) No progress in the allot-
ment of the site to any primary schoo!
has been possible as neither the Muni-
.cipal .Corporation nor any other Orga-
nisation have applied for it so far.

-{b) As the land-use of the area pro-
vides for allotment to school, no resi-
dential plots can be carved out nor
tiwe area-could be converted into a park.

(c) ‘No deadline can be laid down
‘for the use of the land.

JULN: 25, xRy

Waritten MAnsamery %3
Deavhimy 0f Wildiife

4591. SHRI SATISH AGARWAIL.:
Will the Minister of AGRICULTURE
AND IRRIGATION ‘be pleaged to state:

(a) how many cases of poaching of
wildlife .were reported .in the past

three years its state-wise break-up as

also break-up of sanctuaries; and

(b) measures adopted “to put a check
on this and whether Government are
aware that foreign press media is ex-
plofting India’s image in its loss of
wildlife?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT

"SINGH BARNALA): (a) amd (b). The

information is being collected and will

be laid-on the table of the Sabha.

‘e ww W farafauvedt o werem
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Closure of rice mills in Kalahandi,
Orissa

4593. SHRI P, K. DEO: Will the
Minister off AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether many rice mills in
Kalahandi District, Orissa have been
closed because of huge defaults of
payment of dues to the Food Corpo-
ration of India and the Supply De-
pattment of Orissa Government;

(b) if so, which
mills and who are their proprietors
and what are the outstanding dues
against each of them.

are those rice

(c) what steps are hbeing taken to

realise those dues; and

(d) whether any attempt is made

to write off the dues?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION {SHRI
SURJIT SINGH BARNALA): (a)
The information obtained from the
Government of Orissa and the 'Food
Corporation of India indicates that
some purchasing-cum-miller-cum-
storage agents of Kaklhandi district
have not been allowed to function as
the agents of the Government/#C.I.
because of default in payment of
dues, both to the State Government
and the Food Corporatien of India.

(b) A list of such parties indicating
the details of dues frem them is-en-
closed.

(c) The State Government -and the
F.C.1. are reported to have initiated
necessary legal steps for the recovery
of dues against the defaullers.

(d) The question of writing off the
dues does not arise at present,
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Names of the agents and outstanding dues

S1.No, Name of the Agent Amount due Am unt due
; " to State Govt.  to F.C.L.
(Rs.) (Rs.)
1. Shri Ramawatar Aga;;r-a-lla 35,64,144- 80 305,711° 46
2. SriPrahaladrai Agarwalla . . 21,82,476° 98 5,78,505 41
3. Igl‘{: Pyarela] Rambhagat 34,71,080' 10 64,937° 60
mbhagat Agarwalla)
4. Sri Kisanlal Agarwalla 16,21,€96° 42
5. Sri Tarachand Agarwalla . 2,03,761° 96 3,25,000° CO
6. Sri Krishnarai . . . 30,75,636° 59
7. Sri IswariPrasad Mund . . . 7,62,725° 16
8. Sri Manikchand Agarwalla . . . 9,40,392° 39
9. M/s.Raju& Compeany (Badriprasad Agarwalla) . 5,03,592° 00 .
10. Sri Ramswarup Jain 3,32,625' 95 .
11. Sri Ugramadhab Josi 53,060 90
12. SriB.B.Panda 41,123°27 5,47,322° 60
13. Sri J.S.B.B. Mund 6,080° 75 2,71,169° 03
14. Sri Hari Bhagat Agarwalla . 1,67,064° 38 5,02,543° 17
15. SriS. K. Jain . 19,344 70 1,83,905* 67
16. R. M. C.S. Junagarh 16,815 98
17. SriR.C. Agarwalla 9,99,879° 50
18, Sri Kishcre Bhanu . . 9,16,431* 72
19. ShriD.P. M, Agarwalla 5,83,120°79
20. Sri B.K.Das 6,30,320° 20
21. M.L.Rice Mill . . 66,685 75
22. R.R.Brothers 65,258 50
23. M.M.&Co. i 5.327-25
«<4. SriB.Das Babulal 20,856+ 13
25. SriN. C. Jain 3,817,237 .Co
26. T.T. Corporation 3,089° 00
27. TajIndustrics 2,96,103° 00
28. J.P. Stores 2,97,881°92
29. SriR.P. Agarwalla 85,292° 95
30. SriB.C.Das 15,307 00
31. Sri L. C. Biswal 15,612 74
31 2. Durga Rice Mill 9,640° 31

TOTAL

1,69,61,592" 33

71,71,138° 85
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Pay scale of teachers of schools in
Mizoram

4594, DR. R. ROTHUAMA: Will
the Minister ' of EDUCATION, SO-
CIAL WELFARE AND CULTURE be
pleased to state:

(a) if it is a fact that ‘whereas
teachers both in Government High
Schoolg and L. P. Schools in Mizoram
enjoy the latest Central revised pay
scale, those teachers in Government
Middle English Schools in Mizoram
were deprived of the said benefit; and

(b) if so, whether, these anomalies
with respect to pay scale of Middle
English Teachers will be rectified with
immediate effect?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). The information
is being collected from the Union
Territory of Mizoram and will be
laid on the Tawvle of the House as
soon as available.

Criteria regarding grants to
Universities

4595, SHRI PRADYUMNA BAL:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the University Grants
Commission made grants to different
Universities in an arbitrary manner
during the emergency; and

(b) the criteria on the basis of which
the funds were allocated to different
Universities and Research Institutions?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) According to the information
furnished by the University Grants
Commission, no grants were released
to universities, in an arbitrary man-
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ner, by the Commission, dquring the
period of emergency.

(b) The Commission allocates
grants to Universities for develop-
ment for a Plan period. To determine
the quantum of grants to be released,
the development proposals of yniver-
sities are examined by separate Visi-
ting Committees which assess the re-
quirements of each university. On
the basis of the recommendations of
such Visiting Committees, fhe Com-
mission communicates the develop-
ment programmes approved by them,
indicating also the assistance that
would be available from the Com-
mission. The pattern of assistance
varies for different types of pro-
grammes. The Commission releases
grants to the universities on the
basis of the progress of expendi-
ture communicated by them.

Research Institutions, not covered
by the U.G.C. Act, do not get any as-
sistance from the Commission.

Proposal from Southern States for
more Irrigation Projects

4596. SHRI KUMARI ANANTHAN:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleasedq 1o
state:

(a) the number of proposals from
Southern States for more irrigation
projects pending with Central Govern-
ment; and

(b) the reasons for the delay in tak-
ing decisions thereon?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
The number of new projects receiv-
ed in Central Water Commission from
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the Southern States which are pend-
ing for examlnation in the Commis- sion are as under:

State Major Medium Total
1. Andhra Pradesh . . . . 6 12 18
2. Karnataka . . . 14 28 42
3. Kerala . . . . 7 7 14
4. Tamil Nadu . . . . 1 9 10
(b) The present position of exami-
nation of these pending projects is as under:—
Sl State Replies to Under examina- Pending on Total
No. comments sent  tion in Central  aceount of
by C.W.C. or Water inter-State
modifted reports Commission. aspects involved,
awaited from
the State
Government.
Major Medium Major Medium Major Medium
I. Andhra Pradesh . 5 9 1 3 18
2. Karnataka :; - 9 16 2 5 3 7 42
3. Kerala i . 6 6 I 1 14
4. Tamil Nadu 1 9 1o

qfews ext ® gritw dw & wfaar-
T grat wY udw foa wmn
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Houses for Staff of Aligarh Musliim
University

4598. SHRI RASHID MASOOD:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) the total number of houses
owned by the Aligarh Muslim Univer-
sity for its teaching staff in different
categories, Professors, Readers and
Lecturers and Registrars in the Medi-
cal College:

(b) the total number of teachers in
the University in different categories
mentioned above; and

(c) whether the number of teachers
is more than th: number of the houses,
if so whether Government propose to
provide more accommodation for them
in Aligarh?

Written Answers 62

THE. MINMISTER OF ERUCATION,
SQCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) ang (b), According ta the
information furnished. by the Aligarh
Muslim University, out of 684 houses
owned by it, 264 are meant for Pro-
fessors, Readers, Lacturers and Regis-
trars. The total number of sanction-
ed posts for different categorieg of
teachers is 968.

(e) Work on construction of 12
Lecturer's Quarters sanotiomed hy
UGC is in progress. In addition, the
Commission has agreed to previde
funds for 28 quarters for Professors
and Readers and 3 for Lecturers. The
Commission has also allocated a gum
of Rs. 25.00 lakhs durimg the Fifth
Plan period for the quarters of such
staff of the University whose presence
is considered essential on the campus.

Amondment to Copyright Act.

4599, SHRI KISHORE LAL: Wil
the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE he
pleased to state:

(a) whether the proposed amend-
ments to the Copyright Act have been
finalised;

(b) whether the writers in different

Indian languages have heen consulied;
and

(c) what are the main features of
the praposal?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) No Sir,

(b) Yes Sir. The Authors Guild eof
India, which is a representative body
of the authors from all ower India,
has been consulted,

(c¢) The main features of the pro-
posed amendments will be: (i) to ac-
coréd more effective protection to au-
thors; (ii) to incorporate certain chan-
ges found necessmary in the light of
the experience gained in the working
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of the existing Act; and (iii) to take
advantage of certain concessions offer-
ed to developing countries in the two
intexnational ‘conventions on copy-
right as revised at Paris in July, 1971.

S.C. and S.T. homeless families in the
country

4600. SHRI DHANNA SINGH GUL-
SHAN: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) the details of homeless families
among Scheduled Castes and Sche-
duled Tribes population of India; and

(b) the steps proposed to be taken
by Government to provide houses to
the such homeless families and the
number thereof, State-wise?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) According to an esti-
mate made by the National Buildings
Organisation, the housing shortage in
the country at the beginning of the
Fifth Plan, i.e. on the 1st April, 1974
wias 15.6 million units—11.8 million
units in rural areas and 3.8 million
units in urban areas. No separate
figures about homeless families among
Scheduled Castes/Scheduled Tribes
population is available,

(b) The main thrust of the pro-
gramme in the Fifth Plan is directed
towards ameliorating the conditions
of the backward sections of the so-
ciety. This is sought to be achieved
by taking up construction of houses
by the various executing agencies, for
persons belonging to economically
weaker sections and low income group
under various housing schemes and
programmes and by taking up on a
large scale a programme for the pro-
vision of house-sites to landless wor-
kers in rural areas. Out of about 11.2
million families eligible for allotment
of house sites, house sites had been
allotted to 7.18 million families upto
S1st March, 1977, The position re-
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garding the aumber of Scheduled
Castes families allotted house-siteg by
different  State Government/Union
Territories Administration is indicat-
ed in the Statement enclosed,

Statement

S1. Name of State/
No. Union Territcry

No. of
Scheduled
Castes/
Scheduled
Tribes
families
allotted
house-sites

1 2 3
1. Andhra Pradesh N.R.
2, Assam . 7,834
3. Bihar . N.R.
4. Gujarat 1,51,921
5. Haryana 1,36,130
6. Himachal Pradesh 2,556
7. Jammu and Kashmir . N.R.
8. Karnataka 2,59,727
9. Kerala . 28,760
10. Madhya Pradesh 4,54,862
11, Maharashtra 1,63,8¢c0
12, Orissa 31,278
13. Punjab * '
14. Rajasthan 6,11,820
15. Tamil Nadu N.R.
16. Tripura N.R.
17. Uttar Pradesh 9,93,816
18. West Bengal 1,77,787

Union Territories :

1. Andaman & Nicobar

Islands . Nil
2. Chendigarh . . 13
3. Dadra & N:gar Haveli, 715
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I 2 3

4. Del‘hi . 5,934
5. G .a, Damar & Diu . 318
6. P .ndicherry . 1,138

N.R.—Particulars not received from
the State Government/Union Ter-
ritory.

* The State Government have inti-
mated that they are not maintaining
separate figures of allotment of
house-sites to S.C./S.T. families as
the scheme does not make any dis-
tinction between S.C./S.T. families
and others in the allotment of

- house-sites. The State Government,
however, estimate that approxi-
mately 75 per cent of the families
allotted house-sites belong to S.C./
S.T. On this basis the number of
SC/ST families allotted house-sites
in Punjab comes to about 2.25 lakh
families.
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Hindi Translation of International
Encyclopaedia of Social Sciences

4602. SHRI MADAN LAL SHUKLA:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the work regarding
Hindi translation of Internationa)
Encyclopaedia of Social Sciences (Mac-
Graw Hill Co.) has been discontinued;
if so, at whose suggestion the work
was stopped and the reasons therefor;

(b) the expenditure incurred on the
work done on the above job; and

(c) whether after discontinuing the
above job, any other new schemes
were taken up, if so, the names of
those new schemes and the progress
made to-date in respect of these new
.chemes?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) to (¢). The work regard-
ing Hindi Translation of International
Encyclopaedia of Social Sciencesg (Mac-
Graw Hill Co.) was never taken up.
Hence the question of its discontinu-
ance does not arise. However, tran-
slation of International Enecyclopae-
dia of Social Sciences (Macmillan &
Co.) is in progress.

Women Employees in Centra] Hindi
Directorate

4603. SHRI D. KAMAKSHAIAH:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
Je pleased to state:

(a) the number of women emplo-
yees appointed in the Central Hindi
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Directorate in different categories in-
cluding those on daily wages, during
the last three years;

(b) whether these appointments
were made through Employment Ex-
change or directly; and

(¢) in the latter case, the number
of girls appointed in different catego-

ries such LDCs, Evaluators and
Hindi Translators of “UNESCO
Courier”?.

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Eighteen (18).

(b) Five appointments were made
through the UPSC, three through
Employment Exchange, one on trans-
fer from other Central Government
Department and nine directly.

(¢) Nine girls were appointed as
L.D.Cs. on daily wages. Services of
two have since been discontinued.

Construction of Barsati in Pitampura
Residential Scheme, Delhi

4604. SHRI SHIV SAMPATI RAM:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether the Delhi Develop-
ment Authority have taken a decision
not to allow the construction of Bar-
sati to those plot holders who have
been allotted plots of land measuring
84 sq. metres in Pitampura Residen-
tial Scheme, Delhi;

(b) if so, the
and

justification thereof;

(c¢) whether the building plans of
those persons where Barsati has been
deleted by the D.D.A. shall be revised
and the plot holders shall be allowed
to construct Barsati also?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) No, Sir,
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(b) The question does not arise.

(c) Yes, subject to the conditions
prescribed by Delhi Development
Authority being fulfilled.

S.S.C. Examination under New
Education System

4605. SHRI B. C. KAMBLE: Will
the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE be
pleased to state:

(a) the total numbYer of student in
each state who failed in the S.S.C.
(Matriculation) examination because
of failure either in (i) Maths or (ii)
Science, since introduction of 1042
3 education system each year;

(b) the reasons for making failure
in one compulsory subject as a failure
in the whole examination of S.S.C.
itself when at College level there is
division made of Arts and Science
where in Arts, Maths and Science are
not at all the subjects; and

(c) steps Government  propose 10
take to redress grievances and injus-
tice caused to those who want to go
to Arts in the Colleges?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) to (c). So far as Central
Board of Secondary Education is con-
cerned, the system of declaring pass
and fail has been abolished. A State-
ment showing the total number of
students in each State who have ob-
tained less than 30 per cent marks in
Mathematics or Science at the All
India Secondary School Examination
and Delhi Secondary School Exami~
nation held in 1977 under 10 plus 2
pattern of Education is attached,

Information in respect of State
Boards of Secondary Education is
being collected, and will be placed on

the Table of the Sabha.
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In so far as admission in Colleges
is concerned, the various universities
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determine the admission requirements
to itg constituent and affiliated colleges.

Name of State/Union Territory No. of No. of candidates who
‘ candidates obtained less than 30%
registered marks in :
Mathematics Science
Andhra Pradesh 628 54
Assam 246 21
Bihar 697 42 T
Gujarat . . 536 26 2
Haryana 619 11 1
Jammu & Kashmir . . 263 14 b
Kerala 382 14
Madhya Pradesh 1,119 61
“Tamil Nadu 1,663 124 1
Maharashtra 1,239 162 2
Punjab 750 39 2
Rajasthan 1,359 78
Karnataka 588 25
Uttar Pracesh 2,213 164 4
West Bengal 626 30
Himachal Pradesh 265 24 2
Manipur 56
Arunachal Pradesh 438 69 b¢
Orissa ¥ 310 30
Sikkim " 306 102 -
Tripura 29
Goa 75
Pondicharry . . 10
‘Meghalaya 9
Andeman & Nicobar Islands 669 90
Delhi 4,378 231 16
‘Chandigarh 218 II
Foreign Schools . 282 7 2
Delhi Secondary School Examination 1977 :
Delhi . 47,574 8,021 768
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Tribunals set up for the settlement of
River Vally Disputes

4606. DR. BALDEV PRAKASH:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) the names of various tribunals
set up for the settlement of the River
Valley Disputes together with the
names and number of members of
each: and the date when each of
these Tribunals was set up;

(b) number of awards announced
so far by any of these Tribunals and
whether any of the awards has been
implemented so far;

(c) reasons for not setting up of
Tribunal in the case of allocation of
waters between Punjab and Haryana;
and

(d) the total expenditure incurred
so far on these Tribunals?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
The requisite information is given in
the annexed Statement,
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(b) The Krishna Water Disputes
Tribunal gave its final order on the
27th May, 1976. It was published in
the Gazette of India on the 31st May,
1976 making the order final and bind-
ing on the party States who have to
implement it.

(¢) Determination of the rights and
liabilities of the successor States of
Punjab and Haryana, which include
rights to receive and +#o utilise the
waters available as a result of the
projects of Bhakra-Nanga]l and Beas,
arises out of the re-organization of
the erstwhile Punjab State ang is
governed by the provisions of the
Section 78 (1) of the Punjab Re-
organisation Act, 1966. This matter
does pot fall within the purview of

the Inter-State Water Disputes Act,
1956.

(d) The total expenditure incurred
upto end of March, 1977 on these
three Tribunals is as under:—

(i) G devari Triburel |

(it) Krithna Tribunel
(upte 23-7-1976)

(iii) N. rmuda Tribune]

Rs. 12.63.223/-

RS. 30.72,611/-
Rs. 43.76,c99 /-

STATEMENT

1 Name of the Tribunal *Godavari Water
Disputes Tribunal.

set up to resolve
water disputes.

2 ) 1. Shri Justice R.S.
! Composition of the  Bachawat,
I Tribunal. CHAIRMAN.

3 )

2. Shri Justice

D. M. Bhandari,

MEMBER.

3. Shri Justice
D. M. Sen,
MEMBER.

4 Date of Setting up of 10th April, 1969,
the Tribunal.

*Krishna Water

Narmada Water
Disputes Tribunal.

Disputes Tribunal.

I. Shri Justice R.S. 1. Shri Justice V.

Bachawat, Ramaswami,
CHAIRMAN. CHAIRMAN.
2. Shri Justice 2. Shri Justice
D. M. Bhandari, V. P. Gopalan
MEMBER. Nambiyar,
MEMBER.
3. Shri Justice 3. Shri Justice
D. M. Sen, A. K. Sinha,
MEMBER. MEMBER.

10th April, 1969. 6th October, 1969.

*N.B.;:—1. The Chairman and Members were common to both these Tribunals.

2. Krishna Water Disputes Tribunal was dissolved w.e.f. 23-7-1976.
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Agitation by Jumior Engineers of

CP.W.D.

4607. SHRI MANORANJAN
. BHAKTA:
SHRI BEDABRATA BARUA:

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether Government are aware
that throughout the country the
Junior Engineers of C.P.W.D. are agi-
tating by way of Dharna, Hunger
Strike etc, Lo highlight their grievan-
ces arisen out of certain arbitrary ac-
tion of Engineer-in-Chief; if so, whet
action Government propose to take;

{b) whether certain orders of the
Engineer-in-Chief created serious ano-
malies in resnect of nromotion Rules,
resulting in stagnation; ad hoc promo-
tion, supersession during Emergency;
and

(¢) whether Government propose t>
rectily such anomalies done during
Emergency intending to victimise the
Members of C.P.W.D. Junior Engi-
neers Association; if not, why not?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Presumably, “the arbi-
trary action of Engineer-in-Chief” re-
fers to the holding of a limited de-
partmental competitive examination
for 50 per cent of promotion vacan-
cies from the grade of Junior Engi-
neer to the grade of Assistant Engi-
neer. The decision to fill 50 per cent
of the promotion vacancies through a
departmental examination was taken
by the Government and not by the
Engineer-in-Chief. Some groups of
Junior Engineers were agitating
against the holding of the examina-
tion and the agitation has since been
called off because the examination
has been postponed.

(b) It is not clear what orders of
Engineer-in-Chief are being referred
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to. However no orders creating ano-
malies of the type mentioned, had
been issued by the Engineer-in-
Chief during the Emergency. If any
Junior Engineer has been supersed-
ed in the matter of promotion it is
due to assessment of his merit by the
Departmental Promotion Committee
as per prescribeq procedure,

(c) In view of reply to (b), (c) does
not arise.

feet & Fiw gt a=ft § oo &=
Tl ® gEET S

4608. = wat AW FAOW WA ¢
Fa1  Frmtor i s @ g s
gt A=l ag FATH &7 F97 ST
£

(%) Far 39«71 s A 12
qATE, 1977 & “fergmam T &
qs3 3 9T WFTUA Tq HMAR $T FIT
femmar mar § f foeelt & sepTTOR &
F1 HrT FE AT A AW A gATITT
B ¥ GTF T FooT FTh Tl HIT FA
q9F FT gaT qToW FX AT

(@) afe g, ot «1 3@ g &7
gt FAN & a § watua wfg-
Fafeat 1 wraves fegma 2 & wf §;
LIRS

() afz #=%, @t =% | T
&9

frtoer wix o @ qfa Wi
gaata welt (=it feweae wew) @ (F)
ST, & |

(=) = (7). w=t q9T * faH-
FEiR FEIRIITI AN A F
ANT FeAY AT FA a7 § WL AT #7
gAY I afeqar T WY § | FAf,
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W SO 4 I 9 I QA Fel
FW HX HIA FAAR & o7 s@wr &
Y G AR

feht & e w1 gratw

4609. To AFN AW TG :
1 fator dtx g war gfa i
gate WAt Ig FATN F1 FAT FAT % ¢

(%) @ 1 ot F Jrow dw &
fewet & fFq™ gFmEd # ST T
I ¥ fFaw safeat o1 gFa &
w; )

(@) 3u frd gEmae 8, R
it g & T E; 9w

() ;T T 1977 ¥ AW TS
FER I qft gFES FT FFW
T gt ?

frawto st s qar qfF =k
gqrate wet (st fawax @ew) @ (F)
9, 1975 ¥ #E; 1977 F w0
4500 gwEW/Ew frag wg o feel
fagre wfusor g & @ wwfy-
arfadi & fafws geit @it st
i gar feelt fagme wifuwwn  gra
faefaa @ aet o dafeow oe
feg w17 1

(=) =T (7). st feafa 5
e froo wo o ofwd ¥ a=@w F
fxfeas arg & fag feeh fasre sfa-
FIO FT AT 3000 WAT o Treey
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g fafma s ¢ & =0 & fea™
TFAEL ¥ | §F AWSAT &7 J@w &
faq o afrfe ofsa S v
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Allotment of DDA fiats to the nomi.
nees of political persons connected
with Shri Sanjay Gandhi

4610. SHRI JYOTIRMOY BOSU:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether large number of DDA
flats were given to the nominees of
politica] persons connected with Shri
Sanjay Gandhi without adhering to
the normal rules and procedures:

(b) if so, the names of such per-
sons;

(c¢) whether any complaint against
DDA has been received in this re-
gard; and

(d) if so, action taken or proposed
to be taken thereon?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) In the ahsence of any
specific name or names DDA has re-
ported that it is not possible to give
information regarding the allotment
of DDA flats without adhering to the
normal rules and procedure.

(b) Does not arise.

(c) Some reports on these lines
have appeared in newspapers,

(d) The matter is under investiga-
tion.

Tamfas Iqowt "

4611. %t s\® sw™M @wnft ;T
gl o tawrd @t ag g A Far
G 5 A zw guw few et
JEFT A AW T AR @ g AT
fraa Seamed grar § ?

wiw sitc fewrf weit (ot gooia
fag atamn) : af 1976-77 & fam
SATHT F AT § IS AT MY IF
S ¥ faww How fawor gaw 2 o
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gt JuT AW § W seaEi &
AAg W qaw

4613. &t ghadm wgge : Far
gfa v fewd w&t ag @@ # gu
T f

(%) #a1 qff IO Wo@ *F FE
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Spending money beyond sanction

4614. SHRI C. K. CHANDRAPPAN:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether Government have look-
ed into such cases where a Minister
has spent more than the money speci-
fled or sanctioned by the Government
for this purpose; and

(b) whether Government’s atten-
tion has been drawn to news appear-
ed in Economic Times dated 20th
June, 1977 revealing certain facts on
this issue

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKAN-
DAR BAKHT): (a) and (b). Gov-
ernment’s attention has been drawn
to the news items appearing in Eco-
nomic Times dated the 20th June,
1977, wherein it has been alleged that
an office and conference room of a
Union Minister is being renovatedq at
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a cost of Rs, 2.25 lakhs out of the
funds of a public sector undertaking.
As neither the news item nor the
Hon'ble Member has indicated the
specific Ministry or the building
where renovation is being done, it is
not possible to furnish the informa-
tion. This Ministry or the C.P.W.D.
has not undertaken any such renova-
‘tion.

Memorandum from All India National
Fitness Corps Employees Association

4615. DR. BAPU KALDATY: Will
the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE be
pleased to state:

(a) whether ALl India National Fit-
ness Corps Employees Association.
New Delhi had submitted a memo-
randum on 19th June, 1977;

(b) the major demands placed he-
fore the Government by the Asso-
«iation; and

(c) the Government’s policy toward
these demands

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Yes, Sir.

(b) The major demands of the As-
sociation are as follows:

(i) Extension of the benefits re-
commended by the 3rd Central Pay
Commission from 1-1-1973.

(ii) Absorption in the State Ser-
vices with effect from the date on
which the administrative control
was taken over by the State Gov-
ernments,

(iii) Notional increments in the
State Pay Scales by point-to-point
fixation of pay.

(iv) Benefit of seniority wvis-a-vis
State Govt, physical education per-
sonnel with full benefit of perma-
nency and promotion etc.

(¢) The NFC Employees have been
absorbed in the State Governments
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services on or before 1-11-1976. Be-
fore transfer the concurrence of each
employee to the terms and conditions
of absorption offered by the State
Governments was obtained. It is not
proposed to reopen the matter at this
stage.

I gfearat
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Construction of Godowns by Private
Parties for use by FCI

4618. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) the total storage space required
by the Food Corporation of India in
Madhya Pradesh for storing food-
grains;

(b) whether the FCI had invited
private parties to construct godowns
to be taken on lease by it; and
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(¢) number of total offers received
and accepted with number of godowns
under construction and fully cons-
tructed so far?

o

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
The storage capacity with F.CI. in
Madhya Pradesh as on 1-7-1977 is
13.72 lakh tonnes (owned, hired and
CAP). The need for storage space is
assessed periodically {o énsure time-
ly action being taken to arrange for
storage of foodgrains to meet the ope-
rational and buffer needs.

(b) Yes, Sir.

(¢) The total number of offers re-
ceived in Madhya Pradesh was 291,
and preliminary agreements were
signed with 90 parties. Works for a
capacity of 2.90 lakh tonnes have been
taken up for construction by these
parties. A capacity of 7500 tonnes
has already been completed.

Guidelines to States for Implementing
the Decisions and Recommendations
of State Ministers’ Conference

4619. SHRI S. R. DAMANI: Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) the progress made in .mple-
menting the decisions taken and re-
commendations made at the con-
ference of State Ministers of Irri-
gation held in September, 1976;

{b) whether the new Government
ai the Centre or the new Govern-
ments in the States have any reserva-
tions in implementing the prog-
rammes and, if so, the details thereof;
and

(c¢) the details of guidelines issued
by the Centre to the State Govern-
ments in this connection?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) to
(¢). The Resolutions adopted at the
State Irrigation Ministers conference

held in September, 1976 were com-
mended to the State Governments for
appropriate action. The target for
creation of additional potential of 1.2
million ha. for 1976-77 has been
achieved. The remaining recommen-
dations are in the various stages of
implementation by the State Govern=-
ments,

Development of Urbanised Villages
under DDA Plan

4620. SHRI MOHAN JAIN: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI.’
TATION be pleased to state:

(a) whether Asalatpur and Possan.
gipur villages in Janakpuri, New
Delhi have to be developed into ucba-
nised villages under the DDA Plan,

action has teen
DDA in this regard

(b) if so, what
initiated by the
so far;

for the delay in
development work;

(¢) the reasong
starting the said
and

(d) the steps Government propose
to take to urbanise Asalatpur village
and when?,

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir.

(b) to (d). Redevelopment plans
of these villages have been approved.
Civic amenities, as under, have been
provided:—

(i) Village Possangipur: The.
work relating to sewerage and
water supply, construction of
drains, culverts, brick pavements,
improvement of toilets, ete, has
been done.

(ii) Village Asalatpur: The work
relating to laying of water lines is
in progress. The scheme for sewer-
age has been sent to Municipal Cor-
poration of Delhi for approval
Work will be started on priority
basis on receipt of the approved
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scheme from them. Small work
such as filling of ponds, etc., has

.been done,

A W IJAER T
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Area under Minor Irrigation

4622, SHRI JYOTIRMOY BOSU:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) gross irrigated area, Statewise,
as at present of gross cropped area as
in 1949-50, 1974-75 or 1973-74; and

(b) share of minor irrigation pro.
jects on this total?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) The
required information js given in the
Statement.

(b) The share of minor irrigation
in the total gross irrigated area
roughly comes to 58 per cent during
1949-50 as well ag 1974-75.

Statement (Thousand hectares)
1949-50 1974-75 (Provisional)
State/Union Territory  Gross Gross Prercentage  Gross  Gross  Percentage
Irrigated cropped of gross irrigated cropped to gross
area area irrigated arca area Irrigated
area to area to
gross gross
cropped cropped
area arca
(D (2) 3) 4 (s) (6) )]
1. Andhra Pradesh 2,709 10,687 253 4423 13,283 33-3
2. Assam 537 2,587 208 572% 3,104 18°4
3. Bihar 2,078 11,354 18°3 3055 10,869 281
4. Gujarat 268 7,127 38 1488*%  8,525%% 17°§
5. Haryana (b) (b) 2596 4,842 5§36
6. Himachal Pradesh - 65 417 156 151 917 165
7. Jammu & Kashmir 285 673 42°3 355 897 39°6
8. Karnataka 668 9.575 7.0 1490 10.096 13°6
340 1,960

9. Kerala

17°3 652 3,028 21°§
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1 2 3 4 5 6 7
10. Madhya Pradesh 732 15,912 4°6 1701 k20,511 83
11. Maharashtra 870 16,603 5°2 1814 . 19,505 9.3
12. Mehgalaya (a) (a) S1@ 180¢e  238-3
13. Manipur N.A. 84 75% 208¢» 36°1L
14. Nagaland (a) () 38 113 336
15. Orissa 949 6,247 15°2 1276 7,130 17°9.
16. Sikkim Not available
17. Punjab £ 2,845 7,659 371 4770 5,904 808
18. Rajasthan 969 7,206 13°4 3143 15,711 20°0-
19. Tamil Nadu 2,581 5,986 41°4 3033 6,640 45°7
20. Tripura N.A. 185 30(¢c) 374 80
21. Uttar Pradssh 4,757 19,959 238 9190 22,788 40°3;
22. West Bengal 1,158 5,701 203 1541(d) 75717 20°0
Union Territory 27 115 23°5§ 152 548 277
All-India 21,738 130,037 167 41596 163,790 254

N.A. Not available.
(a) Included under Assam State
(b) Included in Punjab State
(c) Relates to the year 1972-73
(d) Relates to the year 1967-68
(@) Relates to the year 1972-73
* Relates to the year 1953-54
=+ Fstimnted

Note

Figu:. s are no: ¢ ‘mparabie due to changes in ¢ ‘verage.

£ In case of Punjab dara for the year 1949-50 reiote to the erstw’ile state (‘ncludirg)
Harya .: and por'ion - { Hirachal Pradesk) while data for 1974-75 relate to the

present sut up.
Draining out of Stinking Water in
Trans-Yamuna Area of Delhi

4623. SHRI ARJUN SINGH BHA-
DORIA: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to re-
fer to the reply given to Unstarred
Question No. 1819 on the 27th June,
1977 regarding draining out of stink-
ing water in Trans-Yamuna area of
Delhi and state:

(a) when construction of the
Shahdara storm water drainage pro-
jeet was started and the expenditure
to be incurred thereon, year-wise.

(b) the work done on the project
during the last three years, year-wise
and the work to be done during the
current year,

(c) from where the Nala No. 1
under the project starts and where it
ends and the work done on the nsla
so far and the action taken or pro-
posed to be taken to provide relief
to the lakhs of trans-Yamuna inhabi.
tants by draining out the water; and

(d) whether the water has since-
been drained out by installing a tube-
well or a motor near Azad Nagar on-
the Sahahdara-Reghubarpura maim
road?
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THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) The Shahdara Drain-
age Scheme was started in the year
1972 at an estimated cost of Rs. 8.14
crores. The Scheme consists of §
major drains, viz., Trunk Drain No.
1, Trunk Drain No. 2, Ghazipur
Drain, Shahdara Link Drain and
Shahdara outfall drain, catering #to
the entire drainage of Trans-Yamuna
area outfalling into the River Yamu-
na two miles below the existing
‘Okhla weir., The year-wise expendi-
ture is as under:—

(Rs. in 1akhs)

Uptc the end of 4th Five Yeor

Plen 9718
During 1974-75 5170
During 1975-76 54°93
During 1976-77 109.97

TOTAL 313+ 78

Plan outlay for the year 1977-78 and
1978-79 has been tentatively fixed at
Rs. 160 lakhs each.

(b) During the last three years, the
following works have been complet-
-ed:—

(i) Earth work excavation of
Shahdara outfal]l drain, and part of
Trunk Drain Nos. 1 and 2.

(ii) Earth work excavation upto
subsoil water level of Shahdara
Link Drain.

During the current year, it is pro-
-posed to complete the remaining earth
work of Trunk Drain Nos. 1 and 2
-and Shahdara Link Drain,

(c) and (d). The Trunk Drain No.
1 starts from the border of Delhi
with U.P. from Johripur bridge lo-
cated on Shahdara Saharanpur Road.
The drain merges into Ghazipur drain
at about 1000 metreg below the Goods
Avoiding Railway Line in Shahdara.

JULY 25, 1977
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Since there is no regular storm water
and sewerage system in trans-
Yamuna area, the water at present is
partly disposed of through Kailash
Nagar Pumping Station into the river
Yamuna and partly through Krishna
Nagar Nala.
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Summer Institute for Senmior Domestic
Science Teachers in Delhi

4625.-SHRI G. M. BANATWALLA:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to refer to reply given to
USQ No. 981 on the 20th June, 1977
re. promotion of Senior Domestic

Science Teachers to P.G.T. and to
state:
(a) number of Senior Domestic

Science Teachers having B.Sc. (Hoine
Science), B.Ed. as their qualifications,
working against the sanctioned posts
of P.G.T. (Home Science):

(b) number of Senior Domestic
Science Teachers selected for the
first ‘Summer Institute’ on the lines of
a condensed course being organised
from this year;

(c) the criterion laid down for their
selection; and

(d) steps the Government propose
to take to provide opportunity to all
the remaining Senior Domestic Science
teachers who desire to pursue the
‘Summer Institute’ on the lines of a
condensed course during this year?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER: (a) to (d). The requisite infor-
mation is being collected and will be
laid on the table of the Sabha, in due
course,

Subsidies for Procurement, Distribu-
tion and Import of Wheat and Rice

4626. SHRI SAMAR GUBHA:
SHRI KANWAR LAL GUPTA:

‘Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) amounts of subsidies sanctioned
for procurement, distribution, im-
port etc. of (i) wheat and (ii) rice
separately for the year 1977.78;
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(b) amount of subsidies made by the
Government for the same purpose for
wheat and rice separately during the
Yyears 1974—77; year-wise; and

(c) the reasons for giving the sub-
sidy?

THE MINISTER OF AGRICUL-
TCRE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Amount of subsidy estimated to be

payable to Food Corporation of India
for 1977-78 is as under:—

(Rs. Crores)
‘Wheat 159+ 31
Imperted rice 7°93
Indigencus rice 3'39
Coarse grains includirg mile . 24° 11

Costcf carrying buffer <1 ¢k of

all f cdgrains 28007

TOTAL . . 474 81

Against this, a provision of Rs. 460.00
crores has been made in the BE 1977-
76 after taking into account the
arrears payable pertaining tq the pre-
vious year and amount due for March,
i978 which would actually be payable
in 1978-79 and retention of 5 per cent
for payment to the Food Corporation
of India being only provisional.

The estimates for 1977-78 are sub-
Jjeet to revision in the light of emerg-
ing trends during the year consequent
on the new wheat policy introduced
in April, 1977.
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(b) Details of commoditywise sub-
sidy claimed by Food Corporation of
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India during the last years are as
fcllows: —
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(Rs. crores)
Commuodity 1974-75  1975-76  1976-77
{RE)

Wheat Tmpcrted 252° 11 18972  145° 16*
Wheat Indigencus 2:94 2123 d

Rice Imp-rted 022 10°37 1168

Rice Indigenous (—) 8:72 (=) 11°77 0!51

Mile Imported 25723 TI-32 17- 41

Coarsegrains 0° 16 0°20 0" 48

Handling gifts 054 0° 11

27248 22118 175° 24

Carrying c st « { bufier . 76-54 27347

Total 2727 48 29772 448 71

(-+) Indicates gain.
*separate irformar:on n-t available.
The Food Corporation of India has

s0 far been paid the following amounts
towardg subsidy: —

Year (Am-~unt in
Crores Rs.)
1974-75 295
1975-76 250
1976-77 . . . 506

The excess payments made during
these yecars are on account of arrear
subsidy paid to the Food Corporation
-of India in respect of earlier years.

(c) The difference between the eco-
pomic cost of food-graing of the Food
Corporation of India and the Central
issue prices fixed by the Government
of India is reimbursed to the Corpo-
ration as subsidy on foodgrains trans-
actions. In addition, subsidy is also
paid for the cost of holding the buffer
stocks of foodgraing by the Food Cor-
poration of India,

Pandiar-Punnampuzha River Scheme

4627. SHRIP. S. RAMALINGAM:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) the details of the Pandiar-
Punnampuzha river scheme for utilis-
ing the waters for agriculture and
irrigation development in Tamil Nadu;

(b) the investment proposed; the
invesement made so far and the time-
schedule for the entire project;

(c) whether Government are aware
of the urgency of completion of the
project for conservation of the waters
for profitable utilisation in Tamil
Nadu; and

(d) if so, the steps proposed to
expedite the completion of the pro-
ject?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) to
(d). The Pandiar-Punnampuzha River
Scheme js purely a hydro-electric
scheme. The detailed project report
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of this Scheme estimated to cost Rs.
73.90 crores and to generate 100 MW
of power has been received from the
Government of Tamil Nadu in Feb-
ruary, 1877 and is under examination
in Centrdl Electricity Authority/Cen-
tral Water Commission., An amount
of about Rs. 2.21 crores has been spent
on the scheme upto March, 1977. For
1¢57-78, an amount of Rs. 5 crores has
been provided for the Scheme in the
Stete’s Annual Plan, subject to the
Scheme being approved by the Plann-
ing Commilssion.

No project report envisaging irriga-
tion aspects has so far been received
in the Central Water Commission from
the Government of Tamil Nadu.

Average cost per Acre for Wheat,
Paddy, Sugarcane, Etc,

4628. SHRI K. MALLANNA: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) the official average cost per
acre incurred by farmers on use of
seedd, fertilizers irrfigation and la-
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bour for wheat, paddy and sugarcane
crops separately during the year 1976;

(b) the official procurement rates
of these crops during the period and
at present;

(c) the Government's policy to as-
sure the farmers in this regard; and

(d) the steps being taken to reduce
the agricultural cost?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (u)
Estimates of average expenditure per
hectare incurred by farmers on the
use of seed, fertilisers, irrigation and
labour for 1975-76 have become avail-
able for wheat in Haryana and
Punjab, paddy in Andhra Pradesh and
sugarcane in Punjab and Uttar Pra-
desh, under the Comprehensive
Scheme for Studying the Cost of Cul-
‘tivation of Principal Crops being im-
plemented through the Agricultural
Universities etc. A statement giving
the data is attached (Statement).

(b) Procurement rates for wheat
and paddy for 1976 and 1977 are as
follows:

(RS. per quintal)

Crop Crop year (July- Marketing year Pr¢ curement
June) (April-March fcr price
wheat) (Nov-Qct.
for paddy)

Wheat 1975-76 1976-77 10§
1976-77 1977-78 110

Paddy (C arse) 1975-76 1975-76 74
1976-77 1976-77 74

In the case of sugarcane, there is no
direct procurement by Government
but statutory minimum prices payable
by sugar factories are fixed, The
minimum price fixed for 1975-76 and
1976-77 seasons was Rs. 8.50 per
quintal linked to a basic recovery of
8.5 per cent or below with a premium
of 10 paise for every 0.1 per cent
increase in recovery over 8.5 per cent.
However, in meny areas the actual
prices paid by the sugar factories to

1774 LS—3.

the growers for the cane delivered
to the factories were much higher.

(c) It is the Government’s policy
to ensure that the prices received by
the farmers are not below the official
procurement minimum prices. Wide
publicity is given through official
media and the press to the prices
announced by the Government every
year. In the case of wheat and
paddy, wide publicity is also given to
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the Government’s undertaking to
purchase all quantities of fair average
quality of grains at the announced
procurement prices, Further, besides
opening a number of purchase centres
arrangements for purchase of grains
by the Food Corporation of India and
other public wagencies are made in
most of the important markets. In the
case of sugarcane deliveries are
accepted at the factory gater as also
at a number of purchase centres, As
already mentioned, prices paid by fac-
tories are generally higher than the
minimum prices fixed by the Govern-
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ment.

(d) The various agricultural deve-

lopment programmes being

imple-
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mented under the Plang aim at
increasing yileds and thereby reduc-
ing the costs. The present strategy
for increasing crop yields is essenti-
ally based on the application of
science and technology. The measures
taken include increase in area under
irrigation, expansion of area under
high yielding wvarieties, increased and
efficient use of chemical fertilisers and
pesticides, water management and
soil conservation on water shed
approach etc. Government have also
effected reductions in the prices of
fertilisers since July 1975. Prices of
certified seeds of wheat and paddy
have also been reduced by the
National Seeds Corporation.

AVERAGE EXPENDITURE PER HECTARE OF SEED, FERTILISER, IRRIGATION
AND LABOUR FOR WHEAT, PADDY AND SUGARCANE, 1975-76

(Rs. per hectare)

Wheat Paddy Sugarcane
Purjab  Haryana Andlaa Purnicb 17{’—.
Pradesh

1. Sced 108- 53 12993 100° 28 266° 15 230° 62

2. Fertilizer 430°96 104" 20 321739 37387 12387

3. Irrigation 129° 66 224° 52 $2° 57 26599 220°15
4. labour

(1) Human 48714 436 45 188 66 1236° 47  660° 41

(11) Bullock 24949 317" 54 15701 127 65 23994

(iii) Machire 17455 127-36 30-77 4177 2599

Notes:—

(i) The cstimates presented abeve are provisional.

(ii) The estimates of expenditure relate to the cutput «f the main crp as well as the by-

product.

(iii) The expendirure <nirigation relates to the dircet ¢ort of we o f irrigeticn equipment
and canal water, It excludes the cost of human rnd bulleek  lebcur ured for the
purp ‘Se which are included underitem 4 tcgether with the libcur cest «n < ther

operativns,

(iv) The estimates «f expenditure are based cn data ccliected vrncer the Cempacheriive
scheme for Studying the Cost «f Cultivation of principal Crops thrcughk Agricultura]

Universities, etc.
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Seps for Rural Development

4628. SHRI M. RAM GOPAL
REDDY:; Wil} the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased .tq state:

(a) whether massive agricultural
development coupled with doubling of
the irrigation facilities 3 must for
rural development; and

(b) if so, the steps Government
propose to take in this respect?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes, Sir.

(b) Intensive agricultural practices
are being propagated and higher
allocation of funds have been made
for irrigation.

Parambikkulam Project

4630. SHRI K. A. RAJAN: Wil] the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Government are aware
of the importance of the Parambik.
kulam Project in Coimbatore District
for its potentialities of irrigation of
thousands of acres; and

(b) the steps taken so far for im-
plementation of the Project, the
amount invested and the time-sche-
dule of operations envisaged?

THE MINISTER OF AGRICUL-
"TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
"Yes, Sir. The Parambikkulam Aliyar
Project of Tamil Nadu envisages irri-
gation facilities to an area of 1.01
lakh hectares jn Coimbatore District.

(b) The project is in an advance
stage of construction with an expen-
diture of about Rs. 55 crores having
been incurred against the irrigation
share of Rs. 59.63 crores. Works on
the Lower Nirar Dam and the tunnel
are in progress and the Project is
acheduleq to be completed in the
Lgarly period of the Sixth Plan.

Written Answers 102

e # ¥t qoeTe g went
I ey fear S

4631, oft WW geAR @R v
wfe site fawtf 5ot g <oy & g
7 f

(F) ¥ T@ER @ W

WA AT ¥ S e

frard o} fagga AA/afEemT
qqrs 9T W Y

(¥) ¥ @R TIEE @
fam fraet faems o faqaa avemms
g faa FX @ R

(7) @7 X Tt & qIAAW B
fradr fa<im  agraar € € qar Ia9y
wiw feadr o #R

(%) T AW H TRATT T
3 oy fasia ggm@ar FFT AR @@
X FR G # AT afaftrar g ?

g w7 faad |t (st goh=
fag o) : () faarf <om faow
g o fgerd W TSl @
qr fawma NRAE F AT Jq
#R Fffaa st I

W 9N FTIE §IEI @
1% w-faggm/am-faggg afwaon
s agt & a5 & | amfy, 235
FaraTE A OF i F T T
gy fasreteT & fFar o @y & qun
gad gfe &1 fmior fear s w@r &)

(@) T9m §@R @
st Qi 98 WX g faerd
qfedisam & FEw 99 "mEnr §
faforsr S & qARr ST AT AT @Y
g



103 Written Answers

o e faad a8 & Wil
FWEm  of@eEr (70 dFMmATE
%1 gffe-dtr) qar e AgT N
s AT #§ 9 drae & sfastfea
gwar arr o9 ga-fagga @ F A
¥ ¥ fagge wifasor & QAT
FEAEr AR wiieagfey geaisT #3
& fau of@iemr o wer § )

() s (°) . W FrATHL
& fag I=r 7 qEEmar s ®wOT AT
HIEH F &G H & Ay g HIT TWHT
frt Ay fasma M9 g9t af@sET
¥ dag 72 v | qunfy, 77w famrg
of@aeEn & fatrsg! § a6 a@
g wfafad q9 N9 FIT F IRE
¥ AT TR T TAT FT 1975-76
g1 1976-77 ¥ ufan AAFT TETIAT
] FT1 GuT fhar 9r ) TSI w
@ av § 9 $AT €97 Y #fya qQrwar
agrar & af Y | A a9 & R W
fraré @t & fag Tow w1 owfw
AAAT  GETFAT 37 FT TEEH !

TG GG ATHT FY F+07
SIS @R & T, ARYR-IGT
T WY J-WIAYR ATEA QU g1 T /X
9T aY ¥ ST qeT SR HIR TS
& 9 IAFRT ATH FY JrAfaw
o fasm wfq #1 wam § @y go
W 915 & fAu wm faar sanr 1
Expenditure Incurred on Furnishing

Erstwhile Ministers’ and Present
Ministers’ Residences

4632. SHRI MANOHAR LAL: Will
the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to refer to
the reply given to Starred Question
No. 313 on the 4th July, 1977 regarding
expenditure incurred on the erstwhile
Ministers’ residences and state:

(a) the items of furniture and of
general yse supplieq to them; and

JULY 25, 1977
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(b) the expenditure incurred on
furnishing the residences and offices of
the present Ministers?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT). (a) There are various arti-
cles of furniture which are supplied to
the Ministers. A list of major items of
furniture and electric appliances which
are supplied is enclosed,

(b) An expenditure of Rs. 93,111/~
has been incurred on furnishing the
residences of the present Ministers dur-
ing the period from 1st April, 1977 to
30th June, 1977. The information
regarding expenditure on furnishing
offices is being collected and will be
placed on the Table of the House.

Names of Major articles of Furniture
generally supplied to Hon'ble Ministers.

(This list is indicative and not exhaus-
tive.)

(a) CIVIL:
1. Curtains
2. Carpet—Decora/Woollen

. Cotton Durret.

w

Durries

. Sofa Sets

. Centre Table
Beds—Light/Heavy

. Mattress—Foam/Cotton

© ® 1 > u &

. Bed Side tables

10. Almirahs—Steel/Wooden
11. Dining Table

12, Dining Chairs

13. Side Board

14. K. P, Table

15. K. P, Almirah

16. Towel Rail

17. Bath Board/Steel.

18. G. I, Tub
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19. Side Table
20. Garden Chair
21. Garden Teapoy
22, Door mats
23. Jute Matting
24, Peg table
25. Book case
26. Bay window seats
27. Dressing table
28. Dressing stool
29. Coir matting
30, Chest of drawer
31. Fire side seats
32, Peon bench
33. Sentry box
34. Teapoy
35. Dewan
(b) ELECTRICAL:
1. Geysers

o

. Pedestal Fans
Table Lampg
. Floor Stand Lamps

. Heaters

o U e W

. Air Circulators,

{¢) AIR CONDITIONING
1. Refrigerators.
2. Air-Conditioning Units
3. Room Coolers

4. Desert Coolers

Overdues of Agriculturists in Drought
Prone Areas of Maharashtira

4633, SHRI ANNASAHEB
GOTKHINDE: Will the Minister of
AGRICULTURE AND IRRIGATION
be pleased to state:

(a) whether the problem of over-
dues of agriculturists in drought prone
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areas of Mharashtra has been assum-
ing alarming proportion;

(b) if so, the magnitude thereof;

(c) whether the problem: has re-
sulted in creating a gerious sXuation
there, because of consequent failure
of rains; and

(d) the modes in which they may be
suitably relieved so that their blocked
channels of financial assitance are re-
opened?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) to (d). Out of
25 districts in the State of Maharashtra
6 districts, i.e, Nasik, Poona, Sholapur,
Ahmednagar, Sangli and Satara have
been declared as drought prone dis-
tricts and are covered by the Drought
Prone Areas Programme. Further, 7
other districts of Buldana, Bhir, Nan-
ded, Nagpur, Parbhani, Wardha and
Yeotmal where more than 50 per cent
of the villages, on the average, are re-
ported to have been affefted by scar-
city conditions over the last few years,
are also susceptible to drought. For
the State as a whole, the percentage of
villages reported to be affected by
drought was 15 per cent in 1974-75, 47
per cent in 1975-76 and 29 per cent in
1976-717.

In Maharashtra State, as against the
total Joan outstanding of Rs, 229 crores
as on 30-6-1976, Rs. 103 crores re-
presented overdues at the level of pri-
mary credit societies. The amount of
overdues of more than 3 years consti-
tuted 19 per cent of the total overdues
of the State. The 1loans outstanding
and loans overdue in the 13 districts
susceptible to drought are given in the
statement,

In the cooperative system, relief for
agriculturists in areas affected by
drought is provided by conversion of
the short-term production loans which
are due for repayment into medium-
term loans upto a maximum period of
5 years. This relief is available where
the crop damage is more than 50 per
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cent. If the scarcity conditions recur
the conversion loans are themselves re-
phased or re-scheduled. The relief by
conversion or rephasement of loans due
from the affected cultivator-members of
the societies makeg them eligible for
fresh finance for the ensuring season.
The conversion of short into medium-
term loans is given by utilising Agri-
cultural Credit Stabilisation Funds of
the cooperative banks and by drawal
from the National Agricultural Credit
Stabilisation Fund of the Reserve
Bank of India.

The Reserve Bank had samctioned
conversion/rephasement loans to the
Maharashtra State Cooperative Bank
on behalf of the Central Banks to the
extent of Rs. 1.53 crores in 1974-75,
Rs. 24.80 crores in 1975-76 and Rs.
10.45 crores in 1976-77. The conver-
sion/rephasement loans granted in
the State as a whole at member level
were Rs. 153 crores in 1974-75 and
Rs., 26.85 crores in 1975-176.

Besides this, a massive programme
of rehabilitation of non-wilful defaul-
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ters was undemtaken in the State,
based on the recommendations of the
Study Team on Cooperative Credit.
Institutions in Maharashtra appoint-
ed by the Reserve Bank of India in
December, 1972 in consultation with
the State Government. According
to this recommendation, non-wilful
defaulters who for reasons beyond
their control could not repay the loan
in time and for different reasons could
not avail of the conversion facilities
earlier were given the relief of re-
phasement of the short-term overdue
loans into medium-term loans under
the rahabilitation programme. Con-
verdion/rephasement under the pro-
gramme of rehabilitation in the year
1972-73, amounted to Rs, 34.67 crores.
In cases of wilful defaults, the State
Government has to pursue action for
quick recovery.

The Government of Maharashtra
has recently appointed another Com-
mittee in May, 1977 for a study of
the problem of the defaulters smong
the members of the cooperative socie-
ties.

Statement

Outstanding and overdue Loans as on 30-6-1976

(Primary Agricultural Credit Societies Level)

(Rs. in lokhs)
S.N~, Regi n/District Loans outstand- L~ans cverdue  Percertige of

ing as ¢n cn 30-6-1976  overduescf

30-6-1976 Toral (Rs.)  outttending

T 2 3 4 S

WESTERN MAHARASHTRA

1. Ahmednagar 2139°02 127594 59:65
2. Nasik 1512* 57 57685 3814
3. Punc 909° 45 sor-38 55+13
4. Sangli 1062* 76 584-06 54°96
5. Satara . . . . . 730°26 47243 64° 69
6. Sholapur . . . . 107116 528+29 49°31
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I 2 3 4 L)
MARATHWADA
7 Bhir 653 68 369- 46 56° 52
8 Nanded 78787 333.70 42'35
9 Parbhani 879°83 51091 46: 70
VIDARBHA
10 Buldhana 65399 22934 35:07
11 Nagpur 746" 16 239 08 32°04
12 Wardha 359° 66 9130 25°39
13 Ye tmel, 1145° 33 339 65 29' 6§

Transport!. Facilities for Children of
Government Lady Noyce School for
Deaf and Dumb, Delhi.

4634. DR. MURLI MANOHAR JC-
SHI: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND (CUL-
TURE be pleased 1o state;

(a) whether Government are aware
o the hardshipg faced by the parents
of the children studying in Govern-
ment Lady Noyce School for Deaf
and Dump in Delhi;

(b) whether this is the only school
for dcaf and dumb in Delhj and the
children have to come to this school
from long distances and the trans-
port facilities are inadequate;

(¢) whether represcniations had been
made to the school authorities for aug-
menting the transport facilities for the
benefit of the children so that the
buses are available from all directions;
and

(d) if so, whether Government pro-
pose to charter buses to touch all the
major localities of Delhi for the bene-
fit of the deaf and dump children?

THE MINISTER OF EDUCATION,
SOCIAL WLFARE ADN CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) to (d). It has reported by
the Delhi Administration, who are

directly responsible for the adminis-
tration of the Lady Noyce School for
the Deaf and Dumbh, that parents in
some areas, specially those residing
in Trans-Jamuna colonies andg other
far flung areas of new colonies, are
experiencing inconvenience in the
matter of transporiation of their chil-
dren 1o the School. The School
auihorities have also received re-
presentations in this behalf from the
parents of the children studying in
the School.

Besides Lady Noyce School for
Deaf and Dumb, there is a School for
Deaf and Dumb run by All India
Deaf and Dumb Society at Teliwara,
Delhi. Special classes for the Deaf
are also held in Balwant Rai Mehta
Vidya  Bhavan Higher Secondary
School, Lajpat Nagar, New Delhi.

Conscious of the hardships ex-
perienced by the students, the autho-
rities of the Lady Noyce School are
providing transport facilities, by
hiring buses, consistent with financial
resources and operational fesibility,
covering all the major localities of
Delhi. It may, however, be appreciat-
ed that in a spread out city like Delhi,
it may not be feasible to provide
special transport facilities covering
every locality in the city.
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‘Sugarcane Development Schemes

4636. SHRI P. RAJGOPAL NAIDU:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether assitance is given to
State for sugarcane development
scheme during 1976-77; and

(b) if so, the assitance given to
Andhra Pradesh during that year?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Yes, Sir.

(b) Rs. 8,11,600.

Conference of State
Irrigation

4637: SHRIMATI V. JEYALAK-
SHMI: Will the Minister of AGRICUL.-
TURE AND IRRIGATION be pleased
to state:

(a) whether the utilisation of flood

Minister of
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waters of Kerala to the Qrought prone
areas of Trinavelly, Remnad District
in Tamil Nadu was discussed in the
Conference of the State Ministers of
Irrigation; and

(b) if so, the salient features there-
of?

THE MINISTER OF AGRICULTURZE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) No, Sir.

(b) Does not arise.

Building Plan of Former P.M's House

4638. SHRI HARI VISHNU KA-
MATH: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to refer
to the reply given to Starred Question
No. 108 asked on 20th June, 1977 re-
garding construction of mansion by
Ex-Prime Minister and to state:

(a) whether Government is pre-
pared to lay on the Table of the
House a copy of the building plans
of the former Prime Minister's House
as approved and sanctioned by the
Delhi Municipal Corporation;

(b) if not, the reasons therefor;

(c) whether Government are aware
of the name of the private party
from whom the land for the house was
purchased; and

(d) whether Government emplOyees
wera compelled or willingly made to
work on the construction of the house
during 19767

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b): Yes sir, copies
of the Building Plans will be placed in
the library of Parliament shortly.

(¢): The private parties from whom
the land was purchased are:

(1) S/Shri Dharam Singh and
Sanwalia, sons of Shri Bakh-
tawar resident of Manglapuri
near Nangal Dewat (Delh
Cantt).



113 Written Answers SRAVANA 3, 1809 (SAKA)

(2) Shri Bhola, son of Shri Ramji
Lal resident of Sultanpur.

(d) Government have no informa-
tion in thid regard.

Supply of Fertiliser and Seed to
Farmers

4639. SHRIMATI PARVATHI KRI-
SHNAN: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether Government are sup-
plying the manure, seeds to the pea-
sants directly according to any scheme
and if so, fact thereof;

(b) price at which the seeds and
chemical fertilizers are sold at pre-
sent and the stock position of seeds
and fertilisers in the country; and

(¢) the role playeq by Seed Cor-
poration of India and Fertilizers Cor-
poration of India in implementing the
scheme and details thereof?

THE MINISTER OF AGRICUL-
TURAL AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a), No,
Sir. There is no scheme to supply
manure (fertilisers) and seeds to the
peasants directly by the Central Gov-
vernment. Fertilisers are distributed
through State Governments, institu-
tiona]l agencies and private dealers.
Seeds are distributed by a number of
agencies namely, State Government’s
Institutions, Cooperatives, Panchayats
and private Seed producers as well as
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all India Seed Producing Organisations
like the National Seed Corporation,
State Farms Corporation of India and
the Tarai Development Corporation.
Seed is also exchanged/sold on far-
mer to farmer basis,

(b) Fertilisers: The retail prices of
some of the major imported and indi-
genous fertilisers are indicated in the
statement. The stocks of fertilisers
(in terms of nutrients) with the Cen-
tral Fertiliser Pool and indigenous
manufacturers, as on 31st May, 1977
are also indicated therein.

Seeds: As stated in reply to part (a)
above, seeds are distributed by a nuin-
ber of agencies besides innumerabie
private seed producers in the country.
Also, there is a multitude of varieties
of seeds produced in the country like
those for different types of plants,
trees, shrubs, vegetables, crons cte.
These again are classified qualitative-
ly as breeder, foundation and certified
seed, quality seed, truthfully labelled
seed and otherwise non-descript seed.
In view of the multiplicity of the
agencies/varieties, no reliable data is
available about the stocks and prices
of all varieties of seeds available in
the country.

(c) Since there is no scheme for
supply of seeds and fertilisers directly
by the Government of India, the gques-
tion of the role played by the Seeds
Corporation of India and the Fertiliser
Corporation of India in the implemen-
tation of the scheme does not arise

Statement

Retasel prices of some of the important imported and indigenour fertilisers.

(Ré. per tonne)

Name of Fertilizer

Retai] price of

Imported grade Indigenous grade

1 2 3
1. Urea i 1650 1605
2. Calcium Ammornium Nitrate
25% N -— I01S
26% N. . . . 1060 -—
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1 2 3
3. Ammonium Sulphate
100 Kg. packing . . 925 925
4. Muriate of Potash
10 Kg. packing 795 —
5. Di-Ammonium phosphate . 2210 2210

6. Ammonium Nitro Phosphate

1845 (FACT)

20-20-0 1590
1760 (FCI)
2080 (IFFCO)
24-24-0 2045 2045 (MFL)
7. NPK
15-15-15 1520 1520 (FCD)
17-17-17 1810 1810 (MFL"
STOCKS OF FERTILYZERS AS ON 31-5-1977.
Nitrogen 8,66,184 tonnes
P20s5 2,45,626
Kz20 38,991
T tal 11,50,R0T U rues

andim et & wiuwaw  @wmr
gfafaw & @) 7 frend
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(iii) o= whufmaa arr 6 #
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¥ ARpie ST R Aty e
@ T §

wifs dafugs Tow @A T
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(m) S faege @

Cases and Appeals about wakf Pro-
perties in Bhatinda District (Punjab)

4641. SHRI OM PARKASH TYAGI:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) how many cases or appeals con-
cerning Wakf properties are pending
in the courts of District Bhatinda
(Punjab) in which Central Government
or Custodian of India is a party;

(b) what is the value of property
involved in each such case or appeal,
the names of the parties, brief synopsis
of the dispute involved and since when
each case or appeal is pending and

(c) what steps are being taken for
their speedy disposal?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) According to the infor-
mation furnished by the Punjab Wakf
Board, no case or appeal concerning
Wakf properties is pending in the
Courts of District Bhatinda (Puvnjab)
in which Central Government or Cus-
todian of Evacuee Properties I[ndia is
a party.

(b) and (¢). Do not arise.

AShortage of Housinz Accommodation
for Central Government Employees in
Goa, Daman and Diu

4642. SHRI AMRUT KASAR: Will
the Minister of WORKS AND 110OUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

(a) whether the Central Govern-
ment Officers who are transferred to
the Union territory -of Goa, Daman
and Diu from other States are facing
acute shortage of housing accommoda-
tion in Goa;

(b) if so, what steps have been
taken to remove this shortage of
housing accommodation in Goa; and

(c) whether the Central Govern-
ment officers are reluctant to stay in
Goa due to this housing problem?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) The Central Sovern-
ment Employees Welfare Co-ordina-
tion Committee, Goa, had submitted a
Memorandum explaining inter alia
that in Goa, and particularly in the
three major cities, »iz., Panaji, Margao
and Vasco, there was acute dearth of
residential accommodation witb the re-
sult that the employees of the Central
Government who came on transfer to
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&Goa found it very difficult to hire pri-
vate accommodation suitable to their
status.

(b) The Government constructs
.general pool houses for its employees
only at those places which have a very
large concentration of Central Govern-
ment employees or which can be classi-
fied as specially difficult areas. There
are many places in the country which
have a much larger concentration of
the Central Government empioyees
than places in Goua but do net have
Central Government general pool hou-
ses. Statistics of demand for accom-
modation in a number of cities i the
«country, including Panaji, are however
Re-ing collected with a view to de-
ciding about construction of accom-
modation in more cities.

(c) The Government has no infor-
mation.

Payment of Bonus by DDA

4643, SHRI MUKHTIAR SINGH
"MALIK: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) whether the Delhi Develop-
ment Authority has stopped payment
of bonus to its employees; and

(b) if so, the reasons therefor?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir,

(b) The Delhi Development Autho-
rity being a local Authority was ex-
empted from payment of bonug under
Payment of Bonus Act.

Receipt of Donation by
Colleges for Admission

Private

4644. SHRI N. SREEKANTAN
NAIR: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether Government are
aware that many private colleges in
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the country are taking donations for
admission to the colleges; and

(b) if so, what steps Government
propose to take to prevent such cor-
rupt practice?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Government are aware
only of a few engineering institutions
in Karnataka who admit students on
the basis of donations given to them.

(b) These private jnstitutions do
not get any financial assistance from
the Central Government and are not
covered under the grant-in-aid code of
the State Government. However, the
State Government ang the Universi-
ties have been advised that they
should not grant affiliation to these
institutions unless they have sufficient
resources to provide instructional
facilities of prescribeq standard,

frator sitr mrate fawm & w0 we

@ wagfem wfa s seghea
Tt & A

4645. st Tw femmw qEAR -
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Kamsabari Project (West

Bengal)

Upper

4646. SHRI AJIT KUMAR SAHA:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state: ‘

(a) whether the Government of
West Bengal has sent any proposal
in regard to the Upper Kansabari
Project and Upper Darakeswer Pro-
ject;

(b) if so, the details thereof; and

2 —_—
10 —_
7 1
5 —_—
1 —_—
1 _
1 —_
20 1

(c¢) the reaction of the Government
thereto?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION  (SHRI
SURJIT SINGH BARNALA). (a) to
(c). The Government of West Bengal
has submitted a project report on
Upper Kangsabat] project, which was
examined in the Central Water Com-
mission and comments sent to the
State Government ijn June, 1977,

The project will provide irrigation
facilities to about 59,000 ha. of area in
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the Bankura and Purulia districts at
an estimateg cost of Rs. 22.86 crores.

No project report on Upper Dara-
keswar project has been receiveq from
the State Government so far.

¥ aqr e qdt ¥ e’
Ferarrk
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Water
Rajauri

Rates charged by DDA in
Garlen, D. D. A. Colonies

4651, SHRI JAGANNATH SHAR-
MA: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) the water rates charged by the
DDA in the Rajauri Garden (G-8
Area) DDA colonies;

(b) whether these rates are four
times more than the rates charged by
the Delhi Municipal Corporation;

(c) the reasons for these enhanced
rates;

(d) whether the Welfare Agencies
of these colonies had met the Vice-
Chairman and whether he assured
them that these rates would be re-
duced with retrospective effect; and

(e) if so, whether Government
have asked the authorities not to
harass the residents till a final deci-
sion is taken?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) The Delhi Development
Authority is charging 70 paise per
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kilo litre for metered water supply
and Rs. 20 per month per flat for un-
melered water supply with effect from
1st October, 1976,

(b) and (c). No, Sir. However, re-
cently the Municipal Corporation,
Delhj has reduceq the charges for
bulk supply of water ang a corres-
ponding reduction will also be made
by Delhj Development Authority.

(d) Delhj Development Authority
has reported that it is not aware of
any such assurance,

(e) Does not arise.
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el & Uk fag &
gra wafss oF  qiEr
o® W} | I, FARF,
sqq, 3¢y, fage =k
ofegr e % TSAl H
A AT & qu & Ay
Y SFT F g1 qE A
g 3 forg® 5 g9 IeareFar
qITE AT qH 1 ZA AVIATHI
F gET AW A AT 9T
a9 Fawi F1 50 fawa
T 5= =i F1 25 Sfawa
#} T H TP J| A
FedT § |
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N gEN WR FAE AqEE
gat w1 ferdwor §@ &
fora wmteert of@isam £y
FANT @ AITAT & werT
¥ M I3 T} IAT
gae &at &7 Ffg #%
anrEHY & e gura Srar
2 waw T Agh elas
ar qfw & Fadgw wiT
gFEAmt 3 AR ¥ feT
farar ot &0

(&) T (7). T FERAHAT &
HRRTa d9Y w1 wEfw #1 gfw |
wfe e % fog 1977-78 % AT
fafom aommit ¥ sewia fear s

6. AT, WeT WY, TTSIEATH

AT IO T H anae wfw g

gt ag frem wmooht § fear wan

% 1977-78%

o fFar @y

AT geaIfaa

qY (AT T
)

FTATH F HeqAid qUaAT
T ATAT HA

1. TN g1 afEmr

2. TR EL §F ¥ FA

& farwrg Friw

280.00

gfediemr & st & = §

(ShFrry Pt &% o7 @ & & wewtr e,

Frat & fag)]

FFWL, AGAAL, 4, A, Ay-

9T HIT IR faat & @ W
IgS W0 F GO FH 5. 4 AT

LI L8

7.6

WX FAT AT F wwi
I g au & fauard o

gfaurd Igaew AT a0

1,729.83

foar & wnla 2 & 3T WK

35,000 ¥R & AN ¥ da ¥
ey faarg a8 & wr awdt,
FTAEY *7 fawrw fFar smaar

17714 L.S.—5
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FISAT J¥ 1977-78% I A & Reqad TAT A
R fRaram qTET ST
areT geaTfag
Tq (Fr T
)
3. & fadl # ga@ & gwifaq 11,114, 05 TSeqTq § FIFHHR, FTHR, LT,
#d FITFT ARMR, T&, FYR, AR, TE R

4. "= faFTq FTTFT 610.00

e, (forar SR gagy) 9
# TS (99, URE, IR,
UEAYT HIT GATOYR g )
Agamr (ar AR g age )
A gfamnm § (WA,  Rd
AGTE qed ) HIT Tgaw (FSAT
agaEre) § wwmig yiRar § Ay
iy Ffa &1 a9y ' ¥ qufErg
gn & faxm fFar sroar )

TreredTd, THA AR gfvamn & g

g @ 5w dgrE agr
feamaa wtwr & aEm AR whfy

fadt & 23 w7 9w
5. mwueg B anda wam 343,00 qiFdl IIFAT § 64000 BFT AUAT
* g & fau ey qf% @17 1. 30 w1@ BFE T
it AT e 1 Ff g Famr argr |
6. @HasT qf F gL WR 150.00 f¥& 24000 X wfM = %

FaT - AT HAl *
feqdger & fog wm-
zuif  qfEeaen #®
HT qIAT |

QAT AT &7 GEATEAT &, W9 2
fr =% ¥ 4,000 ¥ET qf7 1
#fy w g & fag fae &
FNMT AU HX /A fq=rd &
gl 47 W s7aEdT Fr A |
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YEEH # A a1l 9T Ty

‘4653, ot 0w : wy i
T feard et oz aq+ #1397 &7
e

(F) a1 TsqE  F  agaErET
foror @t agdiw goog § geA A9 9%
Ty & fain #@ & &0 gdew
o w1 @ 8§

(@) afz &, at 35 71g 79 aF
q g A ;AT

(1) == & ¥ freim ¥ Prae
wfa 38 e A feaT, wwW ux
Taar g o9T #AT [T JIAFRRT R
gl qAT 92 9T vE@Y Sy ?

i witt faard wat (st gt
Tag awam): (%) &, o8

(@) ®tT (7). 77 7417 9
gf=a foar 2 f5 maww & aw=, St w
g A @ F, W AT A
FT FTH FIA X AT, TH THIW T qf-
RIEC U E AR C At A A A -
FY TR f SO T g 9oy
g 9X W g § fear snoe o afv-
AT AR F AATE g AT & ATE
2, Jow ge A aa, fgad fao
ST AT g@ W FW X 9T g F
gRg FT ST JIAH g A |

Cases of Deaths during shifting of

Jhuggi Dwellers to Trans-Yamuna

‘Colonies

-4654. SHR1 EBRAHIM SULAIMAN
SAIT-
'SHR1 MUKHTIAR SINGH
MALIK:
Wil the Minister of WORKS AND
‘HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

¢(a) the number of persons died
during the shifting of Jhuggi dwellers
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to the ‘frans’Yamuna Colonies during
Emergecy;

(b) what action is being taken

against those who were responsible
for their removal by force; and

(c) what steps are proposed to be

families
died dur-

taken to compensate their
whose only earning hands
ing the shifting?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (¢). The matter
would come within the scope of the
Fact Finding Committee whose find-
ings will have to be awaited.

1971 & WRA-Q% TF & wrevrias)
# ¥ et

4655, #Y W AT wWrear: =T
faator ez wramm aar gf sic qmafe
#er o7 FamA & FAT F0

(F) =¥ 1971 & WRE-TF Tg
F A9 WA H WO wOniadi ¥
Ve WrEEAl SfE feaw ¥
HT

(@) |7 T 7 I T
F SEA-q9F AT, @A F I O
fasme fFar & 7

frafer gfx smawm @ gfa wix
qRate dat (it fewrge wer) @ (7)
1971 & WITa-9T% gg & R quiFarT
7 Wi fawarfos safeat & &,
Yo SToTarel ¥ 18 WA § oS
TF FAfer A am §

(@) @ zT®@ WW & "
T @ & 1 e Y, vew fufa &
W@ & I STEEatdl #Y qET TEraar
faw @ § s weq fawnfue safmy
wr AT W

’
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Potato ‘Seed Centre at Thali, Tamil
Nadu

4656, SHRI P. V. PERIASAMY:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether Government propose
to start Potato Seed Centre at Thali
in Dharmapuri District. Tamil Nadu

to meet the requirements of Potato
seeds;

(b) if so, when; and

(¢) other main
Centre?

features of the

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
There is no proposal under conside-
ration of the Government of Indjs to
start Potato Seed Centre at Thali in
Dharmapuri District, Tamil Nadu.

(b) and (c). The question do not
arise,

Major/Medium Irrigation Schemes

4657. SHRI C. VENUGOPAL: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) the progress of completion of
the spill over projects in respect of
major/medium irrigation schemes, in
India and Tamil Nadu;

(b) the progress of new major/
medium irrigation schemes taken up
during the present Plan period in
India and Tamil Nadu; and

(¢) the role played by the Monitor-
ing Organisations gt Project level,
State level and Central level for ac-
celerating execution of schemes?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA%: (a) Major and
medium irrigation schemes with an
ultimate irrigation potential of 14.6
million ha, including 1.35 lakh ha.
from schemes in Tamil Nadu, spilled
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over into the V Plan. From these
schemes, irrigation potential of 8 iil.
lion ha. has been created so far. which
includes 1.12 lakh ha. from schemes in
Tamil Nadu.

(b) New major and medium irriga-
tion schemes taken up for exec.tion
during the current Plan have an ulti-
mate irrigation potential of 4.3 mil-
lion ha. of which potential of 0.1
million ha_ has since been created. The
ultimate irrigation potential of such
schemes in Tamil Nadu is 20,000 ha.
and irrigation benefits from them have
not yvet started accruing.

(¢) The Monitoring Organisations
collect, collate and analyse the infor-
mation regarding physical . financisl
progress and programmes, and about
the availability of funds, key constru..
tion material, plant and machinery etc.
Through close monitoring, all concern-
ed are kept apprised of the progress
of various components of the selected
projects and the bottlenecks, retarding
their progress, if any, get removed
immediately thereby accelerating the
execution of the schemes.

Many of the States have however vet
to set up Monitoring Units at State
and Project levels.

Cost of Production ¢f Paddy

4658. SHRI B. K. NAIR: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) t{he average cost of production
of one quintal of paddy during the
past three years in Godavari Delta,
Thanjavour, Palghat, Kuttavad (pri-
vate cultivation) and Kayal lands
under Government of Kerala; and.

(b) whether Government encour-
age any scheme to help the cultiva--
tions in Kuttavad and lighten the
burden of heawy cost? i

THE MINISTER OF AGRICUL-.
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
The cost of cultivation studies orga--
nised through the Agricultural Uni-
versities etc. under the comprehen-
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sive scheme for studying the cost of
cultivation of principal crops agre not
designed to give separate estimates
of cost of production of paddy for the
areas specifically! mentioned in the
question.

. There is no direct cultivation of
Kayal lands in Kuttanad by the State
Government. A portion of Kayamku-
lam Kayal is being reclaimed anc
cultivation in the reclaimed land is be-
ing carried on by the State Govern-
ment on an experimental basis, The re-
clamation work is still in progress.

(b) In order to help the cultivators
in Kuttanad, Government are giving
pumping subsidy and 50 per cent sub-
sidy on soil ameliorants. In addition,
Rs. 60/-per hectare towards cost of
pesticides and Rs. 7.50 per hectare t».
wards application charges are provided
under the endemic area scheme, re-
sides, a scheme for free supply of
pumpsets is also in operation in Kut-
tanad.

qM AT & A W aRAar

4;59. st vwamfa fag : v
yfe nitx featf & 1 ag ao 1 o
o fF

(F) Fav &9 70 F 97 fqa w
T & & foo wer wew, g9 Ry
oF fagr asr g F AT a9 1973
H quT qTX qRATAT gHT 9T;

(') #r fage wsa w1 @M &
fagg Fa@ 77.50 9M@ wAFT Fre
W FT FEeA fFar mam oar

() T T HNT GEAW F
HATE I F7 97 qearw a@d guv
&

(v) 7 fagre wow #1aor an
AR & WA #WEfed 77,50
AT TFT FIE AT IIHeq F9 F {0
sEaTfaa a9 T AT #r wwfy
T h kW

(¥) =T AT F7 frae fagx
oy & feard  gfaamit o s
F WX Ffy g Ig@ Y gt
7 & foo ot = F@ w7
g

pfa s et ot (ot gooimr
fag awmen) : (%)& (W), fagw,
1973 ¥ 37 3w, fagr st ay
AW F TS F & AN qFF AT
T a9 4 F 99 F I9ART F AR H
0% walsutg AWHIAT gNT 97 | TH
yE & wrr fag €1 anmme
F go-weR ¥ ¥ uF fafomw ows
FT I F WHFRL § | qg WEFR
< formr mar & @ afew § fere
%Y faars e gravawan ¢ fafamgy
e §T 8, fmw & 7,75 fafagw
UFE Fe I AN A ¥ wrafeq fwan
mr fomdr 0. 25 fafeaw o g=
aF F FIYT AT ALY F I 9 T
F o7 gwdr § | fagw & fou A
afew # g fafeaw &g gz 9@ #
Jueregar 9T fawr  afcsamt w5y
T AT T fwaT ™o

(q) fage a@T & g 7.75
faffaes tFe gz 9@ F  au-
Ao et of @A & SEE
& s g ¥ oA fooet
F qRAATC AMET FIE FT AW
for T &

(v) faard = fawr & =ix
faars ol &1 wEe W FEtagE
F geavia fear STaT & 1 iy deEr
# fage ¥ 14.1 WM &R A
gfafea fa oo & §ow 7
qficreT T Y 7€ §—4. 7 Wr@ §wa%
Tz ST Tow = ¥ 9 9. 4 A
&u< A &I ¥ ) T g Y
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i foar @ fr 4 faard
F1 grafawar 9% < %I g" afaea
¥ fqu smaws g wfe wi e
WS AEgEI F) SATEdr F |
fierz #1 wigx ofemr & 9
¥ I ¥ F fAq 1975-76 § 5 A%
U F WT 1976-77 7§ 3 FUI. &7
r ofgw goAr agmer, & w9

oot Wt @ua @

4660. *t O @ qa@ =W ¢
Far gfw it Feard o= ag @@ &
FaT FTO

(%) 7t fORT Y &9 |t ¥
ST GFAT & W T 3T qEEg { Fid
wAgegE fFar mn

(') =1 o & sy orfe-
arfaat ¥ AN 5 T9g w9aT 6 WY
afg f&=r @dr F7 20 TWE 7 25
wh sfy fFen aF a9 & ; AT

(w) mfgarfeat &1 If97 gex
fear & fog g@ & |7 FEIAE!
#Fr 2 gaar & &7 fqAre &7

gt it fae wot (= gt fag
FaATr) : (F) s e
fadfsl #Y go @&y F7AT TN §, A
f& =a mwa #@em sqw F gEwfan
FAGanr ATRF FAA) 3T ¥ FAT F
€7 ¥ THEIT AT AT g | TH @I
¥ o9 9F 1% AT AU TG
F T4

(=) #1¢ g1 Ioew AL F

() Tq ATAY F) AL 9AW Ay T
T FY AEHFTY F qTAT AT @R
wei fadhit qewa: aifnfeat st
e EqET STt ara TAEdY # e
e
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Non-lifting of Releasegq Sugar Quota

4661. SHRIMATI MRINAL GORE:
Will the Minister of AGRICULTURE
AND IRRIGATION he pleased to
state:

(a) whether it is a fact that out
of 15000 toms of extra sugar quota
released last month—9G00 tons in
UP. and 1500 tons in Maharashtra
were not lifted from the sugar mills
at all;

(b) if so, whether the Government
are aware that due to non-lifting of
this auota—the prices of sugar has not
come down as expected:; and

(c) what stern steps the Gowern-
ment of India propose to take against
the wholesalers who are non-coopera-
ting with the Government and the
public?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA):(a) Most of the
factories have reported unlifted guar-
tity against the entire quota of 1.2
lakh tonnes of free sale sugar releasa!
for the month of June, 1977 (includ
ing 15.000 tonnes of additional quantiiv
released on 2-6-1977). Out of the said
1.20 lakh tonnes, 44.427.3 tonneg were
released to 73 factories in Uttar
Pradesh and 34,215.9 tonnes to 5
factories in Maharashtra. As against
this. while 8,004 tonnes of lapse has
heen reported by the factories in Uttar
Pradesh. no lapsed quantity has been
reported by the factories in Maharash
tra.

(b) The downward trend which 1hc
prices of sugar were showing for quite
some time was maintained in Tune,
1977 as also in the current month of
July. Thue wholesale prices of sugar
in the five important markets of Delhi,
Kanpur, Calcutta, Bombay and Mad:as
were ranging from Rs. 400 to 420
per quintal on 3lst-May, 1977. The
prices further softened and were quoted
within the range of Rs. 397/-to
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Rs. 415 per quintal on 15-7-1877. The
prices a year ago were Substantially
higher and ranged from Rs, 460 to
504 per quintal as on 15-7-1976.

(¢) The respondibiiity for ensuring
wholesale dealers maintaining ade-
quate levels of free sale sugar stock
primarily rests with the State Gov-
ernments, because it is the State Go-
vernments who licence the wholesale
dealers and regulate their working.
State Governments have, however,
been advised to instruct the licensed
dealers to keep adequate stocks of
free sale sugar with a view to ensure
adequate supgplies of sugar to the con-
sumers at reasonable prices.

FHA AwAfas TowT ® BE-
afaai

4662. » wagw vt : 7t fe,
[ETR TN W7 degpla A=A ag IATT
FY FaT F4 fF

(%) 7r a8 1977-78 ¥ 9w
AFATfRT T Ay vaafaat %
faw #Y =g f5ar @@ 2

(@) afz zi, =1 =% FFgy ¥
IEAT & fFAw origaTe o
gy =Yv 3AN ¥ fra3 =ofteasr #r
e & o asmar mr

(7) 7 gn gedfrzarei | foa-fr
aTaSt § afvear 491 w=wT w1 IY-
fagar &t @g ;

(9) #aT a6 1977-78 FT FHA
AFATtAT IS w5 grafat
¥ fau wow afafy v faafes sar
AT H ITT T q3 Y 3T a8 o ;
T

(=) afx g, a1 == afafq oo

fare @i wfsam favi 7 g sy #
27

-
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ey, ww WA Wt Gepta
wat (Tte AT Wy WAT) : (F) A,
g

(@) 97 wrdgw & 5T gY ¥
;1T 17 IFAEET FT qrETH R
AT 9T ;

() F&F F qAF, T4 qrAfT I
IrfET A wr, A Argare @
¥ syraaTios eI CH HANT, QrATHIT
i g faeaed, =sfeca,  wfw-
wfs, wifes fagwar  Taarfs 9T @@
feam

(w) sa afafa 1 11 feaway,
1976 ®Y & faT T@T | THA FAAEY
TOrOSy .31 AR, 1977 %  ATHIFA

IMET ¥

(z) =fufx # favafafas famrfal
gy (—

q7gy  foors
IeAvz- g
I FY IEAIE-
q8qT ARy [
® o=
1. 3% AT HeT
dqarfes 2 1
2. g fmarr 1 -
3. g afeeror®
g fagra 2 1
iz agfa

4. TATH 1 1
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fowt frdwrema feeeft & Wit
N o Ow

4663. ot faarere wregfaan
o v ¢
oft wearor &= ¢
it w1
Fa7 fvey, TR wearer wtT dopfa
Al gE w@m Y g s\
fr:

(%) #am waraeTe & A feeeht
qaEa F for R 7 WA
FHIFE 1 FIOY ¥ 7 f[AFem
#1 gaAfa wf & € w7 afe &, @ zEd
T FIIG § ; AT

(&) 3% zwaray & wT fasaq
1 gaAfa 3| F fau =7 Faw ey
I @ AR 9% fau SR w9 aF
gafa 3 & sreat ?

far, sw™ wewo st gepta A&
(STo Tw wX WRY) :  (F) WK
(@) : feedlY womea & =7 UFA FY
T @Y & W 9T gHT {HI 9T 9%
@ %V ST |

Protection angd Renovation of Tem-
ples in Pudukottah District
(Tamil Nadu)

4664. SHRI V. S. ELANCHEZHIAN:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government are aware
of the importance of Pudukottah Dis-
trict in Tamil Nadu as a place of
tourist attraction with its historical
monuments;

(b) whether the monuments like
Kodumbalur Moovar Koil, Chittanna
Vasal and Vesalu Koil are in a near
dilapidated condition;
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(c) whether Government propose

to protect and renovate these monu-
ments; and

(d) if so, the particulars of action
contemplated?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Yes, Sir.

(b) to (d). The monuments are
centrally protected and have been re-
ceiving adequate attention.

Mountaineering Team to Chandrabhan
Peaks

4665. SHRI P. K. KODIYAN: Wil
the Minister of EDUCATION, SOCIAT,
WELFARE AND CULTURE be please.:
to state:

’

(a) whether two members of a
mountaineering team which attempt-
ed to scale Chandrabhan 49 and 50
peaks recently were killed and two
others injured;

(b) whether one of the killed S. K.
Mendiratta lay injured for three days
without any medical help:

(¢) whether it has come to the
notice of the Government that none
of the five members of this team had
done any basic mountaineering course
and the leader had not even an ad-
vanced mountaineering degree;

(d) whether it has also come to the
notice of the Government that the
team had not been properly equipped
and was without proper medical faci-
lities;

(e) whether Government have made
any investigation into this tragedy;
and

(f) if so, the findings thereof and
the action taken thereon?

THE MINISTER OF EDUCATIOXN,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a), (c¢) and (d). According to
the information furnished by Delhi
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mountaineering Association, two
Members of the Expedition died and
two were injureq with an avalanche.
Two members of the team had done
the basic mountainéering course from
Himahayan Mountaineering Institute,
Darjeeling. In addifion, the Leader,
Capt. Swadesh Kumar, had also done
a basic course from Himalayan
Mountaineering Institute, Darjeeling
and he had already been a member

of four major expeditions. It is not

necessary for the leader of an expe-
dition to have done an advanced
course. Other three members had
attended rock climbing camps and
had done extensive high altitude
trekking. The team was fully equip-
ped and was provided with a combvlete
medical kit.

(b), (e) and (f). The Government
of Himachal Pradesh have been i
quested to get an inquiry conducted
into the various aspects of this ac-
cident by a genior official of the State
Government,

Spread of Indian Cultural Heritage in
United States

4666. SHRI D, B. CHANDRE
GOWDA: Will the Minister of EDUCA.-
‘TION, SOCIAL WELFARE AND CU.L
TURE be pleased to state:

(a) whether Indian films, music
and dance are becoming increasingly
popular in the United States; and

(b) if so, whether Government have
taken steps to spread the Indian
Cultural heritage by establishing
theatre especially in the large cities
of United States?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Indian films music and
dance are becoming popular in the
United States.

(b) The Government of India have
no proposal to establish theatres in
the cities of the United States o1
America.
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W wo W ¥ v & fog wamw
w1 IqaANT

4667. =it wam fag wgm : w0
faaior st wrare aqr i wie gaada

Al qg  qAT W F HG fF

(%) 7ar fessly & faw w@mw &
97 9 Mg foar wrav § ag A ¥
fay gaw av maT

(=) ardl #1 g W I IF
QAT F7 T A7 g A IqFT fFaer
aET & w5 fEqr Smar §; 6l

() =ar Hﬁ?rt T qE Fr oW
e @ wi afe &, a fead arao ok
Iq% a7 qforr faer ?

faatn Wk wEw qar gqfd \R)
grate wot (ot fewac a=y) @ (F)
¥ (7). 9t AE FW F fay o
TMEA SAN F AMAT T4 IHFT ATH
“frm garh Qefwaw dT TV &
] ggq & F7 wrAr § (wgaw wwar
01 fro 1o sfy 2T & F7 )
gaqad : frefrl &7 qga 7§ wrar
F |rE SAWT § ATAT ST QT AT | q@AgiT
qqT 99 AT A¥G qa7 e
fara &Y & TTe-d SARTATAT I
frafaa &Y 93 s 71 gAderw fFar @
QT 9T 1 q9qTfq, |EAT FT TG A4
T@T AT ATiEd AT ALY, FAGHIL, IR
A TATE  q9T TAEg oty
7T & qUAA ¥ 7@ gv9 9T fqAx
fear @war 911 I qag & fw
waa &1 zEawra feeafafas wat
qT AT @ AT qFAT § —

(1) afe faesht 9@ qfc aar A=
A HqTA 59 a1 #1 ghafr=aa s o
fd W@raq FIT CTRATATES FT FIATTHL
y; Wi
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(ii) 7o+ fa7 & wavr & &

TRATATEE £ A st & fay

e w1 gfd gueew € )

wifs dogm & fod 39 a@ =
gfafraa s gewr 7d o1 f5 @
Fa THETES &7 AT 2O
sfafer & saw & g3 oFemTEE *
wrar #1 fafws qarga s & fAdaw
"FAT |y FERT AEY 4T, w9 TE @A
FT AR STR FAT a5 F7 faar v )

T %t wpe wfefy & framit A
ww frar s

4668. =t a% fog Wi @@ : FT
ww AR featd o3 ag Fam 7 Far
T fx

(%) 71 gvwT &1 fa=n7 ox &
gewTdr afafa & fammi &1 Hor Iumey
Fo #1 & 7 afz g, 1 SEE g
g FaT g

(") TTHFIT T @ T7. F41 FHAES
& AT FE &1 fA=re g

(w) 71 77 33w F fau faed
gfafa #1 ws7 fFar 77 & o' &fe 27,
AT 385 W G 4 gaT 34T TS+ €7
foar m@ & Tar zm wfuig & wa g%
FaT F19 fFar 2, W

(=) a1 fammat &1 ot grava-
amit & fau fafas afefay & g =7
qTAT & WY WIETT &7 TH gFEd H
I FEAEY FIH A7 AT 37
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.Loss due to sirike by F.C1 workers
at Marmugao Port during 1975

4670. SHRI BAPUSAHIB PARULE.
.KAR: Will the Minister of AGRICUL-
TURE & IRRIGATION be pleased to
. state:

(a) whether it is a fact that the
illegal strike of 200 workers of Food
.Corporation of India’s contractors from
23-3-75 to 14-5-75 at Marmugao Port
.in Goa resulted in a loss to about
Rs, 12,00,000 to Food Corporation of
India;

(b) if so, whether it is also a fact
.that this tremendous loss could have
"been reduced to Rs. 3,00,000 by accept-
ing the demands of workers of the
contractor of Food Corporation of
India is asmuch as the total amount
of demands of workers during the
+entire period of the subsistence of this
contract i.e. from 14-12-73 to 13-12-76
would have increased the liability of
.FCI by Rs. 3,60,000 only; and

(c) if so, the reasons why the FCI
preferred to suffer this four fime loss
in preference to maintenance of in-
dustrial peace?

THE MINISTER OF AGRICULITURE
AND IRRIGATION (SHRI SURJIT
/SINGH BARNALA): (a) No, Sir.

«(b) and (c). Do not arise.

‘Clearance of Irrigation Projects

4671. SHRI ANNASAHEB P.
“‘SHINDE: Will the Minister of AGRI-
‘CULTURE AND IRRIGATION be
pleased to state:

(a) how many irrigation projects
‘from various States are pending clear-
-ance from the Ministry; and

(b) when Government of India
propose to clear these projects

‘THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Reports of
322 new major and medium irrigation
scheme received from the State Gov-
-ernments are at present undre various
-stages of technical examination in the
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Central Water Commission, under ‘his
Ministry.

(b) Comments of the Central Water
Commission, Department of Agricul-
ture and Ministry of Finance on a
large number of projects have been
sent to State Governments and their
replies are awaited. Some of th:ze
schemes also involve inter-State os-
pects,

All efforts are being made to expedite
replies from States and their speedy
processing through the Advisory Com.
mittee of the Planning Commission.
The projects will be cleared for in-
clusion in the State Developmental
Plans afte; tuey are found techaically
feasible and economically viable, ialer
State aspects involved in some of them
are resolved, \and resources become
available.

Rice Transplantation

4672. SHRI ANNASAHEB P.
SHINDE: Will the Minister of AGRI-
CULTURE AND IRRIGATION he
pleased to state:

(a) the extent of rice transplant-
ation as compared to last year in
Punjab, Haryana and West Uttar
Pradesh; and

(b) whether power shortage has
affected adversely the preparation of
nurseries and transplantation opera-
tions?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) 90 per cent
rice transplantation has been zom-
pleted in Punjab and the crop pre-
spects this year seem to be better as
compared to last year. In Haryanna,
the coverage under rice is expected io
be the same as was last year. However,
in U, P. the area tranplanted this year
upto end of June is less as compared
to last year.

(b) There was no adverse eftect of
power shortage on nurseries sowings
and transplanting of rice in Punjab as
the Govt. ensured power supplies for
agriculture. In Haryana, the »us-
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series were sown on time, but trans-
planting operations ware delayed by
about a week to ten days. In U.P. also
transplantation has been delayed to
some extent, L

Education for Rural Development

4673. SHRI K. PRADHANI: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

ga) whether any recommendation
was made by the National Staff College
on Educational Planners and Adminis-
trators regarding the needs to be link-
ed wich rural development for 'sirong
social economic and pedagogic
reasons’; and

(d) if so. the main recommendations
made by this body on education
for rural Development’ and reaction
of Government thereon?

THE MINISTER OF EDUCATION.
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN.
DER): (2) At the instance of the
Asian Centre of Educational Innovation
for Develorment (ACEID) and the
Ministry ¢t Education and Social Wel-
fare, the National Staff College for
Educational Planners & Administra-
tors, New Delhi, organised the Indian
National Workshop in December 976
on the theme “Education for Rurai
Developn.ent”. The Workshop recom-
mended, inter-alia, that “Education
needs to be linked with rural develop-
ment for strong social, economic and
pedagogic reasons.”

(b) A statement containing the sum-
mary of the recommendations is at-
tached. These will be examined by
the concerned agencies for appropriate
action.

Statement

RECOMMENDATION OF CONFERENCE ON
EDUCATION FOR RURAL DEVELOPMENT——
A SUMMARY

The strategy for the devolpment of
rural areas, in the interests of the
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rural poor, must involve them in the-
development  programmes and must"
aim at developing their self-reliance.
Education as the main agency ., for
achieving these results had to be-
effectively linked with development
so that the mutually reinforcing capa-
bilities of educational and levelop-
mental agencies could produce o~timal-
results,

Blementary Education: The cur--
viculum in the elementary schools had
to' be altered to link it effectively with
the environment for social, economic
and pedagogic reasons. This would cail
for a revolutionary change in the exist-
ing educational curriculum an
methodology. The extension agencies
would also require to land their full
support in the shape of their man-
power and expertise in building up
the physical and know-how resources-
of the school, so that the school, in
turn, could help them effectively. The
school is strategically placed to act as
a centre of socio-economic extension
and could enable the extension agan-
cies to reach out effectively to every
home in the rural areas. This would
call for a reorientation of the attitucle
of the developmental agencies ard
structural changes which would make
the educational institutions effective
links in the extension chain.

This revolutionary change, however,
would have to be carefully planned and
put through in a phased manner.

Secondary Education: At the secon-
dary stage the general linkage with-
the environment, established in the
elementary school, would be deepended,
though in view of the more advanced
stage the horizons of the students
would be extended beyond their im:
mediate environment. The main lirk
with the environment, at least in ‘he
first stage., would be through work
experience. The school would also
cooperate with other extension agen-
cies in carrying on the continuing
education of those who had joined
their parental occupations after the:
elementary stage so that their poten-
tiality for leadership of the commuaity
was progressively built up. Education:
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at the higher secondary stage would
be based on a careful assessment of
manpower needs made with the help
of the other developmental agencies.

Higher Education: At the universily
stage, the role of higher education in
the country’s developmental processes,
both rural and urban, would have to
be clearly studied and redefined. 1
the meantime, every subject should be
linked, in however small a way, 'vith
application and social utilisation, as
emphasized by the Draft Fifth Plan.
Universities should indentify areas «of
rural development requiring research
and they should be assisted in carry-
ing it out by the University Grants
Commission. Universities—as a inatter
of fact, all levels of educational insti-
tutions—should play an important roie
in the non-formal education of all sec-
tions of the community. This work
needed to be duly recognised by tie
universities and the University Grants
Commission. Professional and techni-
"cal institutions should help in evolving
appropriate technologies for the rurai
areas and in upgrading their existing
vocational and technical skills, The
University Grants Commission should
"set up a cell to plan and encourage the
participation of colleges and universi-
ties in rural development.

Adult Education: In adull education,
while the cultural, social and spiritual
"education had to be an important in-
gradient, the focus of attention had in
be increased production and producti-
vity. The best strategy to promote
this was to develop, especially among
the poorer sections of the rural ~com
munity, learning-productive groups
where small family groups with ~om-
mon interests were brought toget‘ner
and enabled to indeniify their prn-
blems ang possible solutions, in addi-
tion to being prepared for taking the
madimum advantage of government
programmes intended for them. These
groups could besl be organised by in-
itiators or change agents who had t(.e
necessary competence and dedication
for their task. These initiators would,
however, need to be supported bv a
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recognised body or organisation if
they were not to be hounded out and
frustrated by vested interest groups
in the viliage itself or by the local
authorities who had a general ten-
dency to ally themselves with the more
powerful groups in the village com-
munity. The formation of these learn-
ing-productive groups woulg also
enable the community to develop a
receiving mechanism corresponding to
the ever-expanding delivery system
of services by the government and
thereby .speed up the process of rurel
transformation. While the learning-
productive groups would be initiated
by the change agents, the aim would be
that in due course self-propelling,
self-generating and self-reliant groups
should come into being.

Another asnect of adult educalion
was that developmeni agencies should
build in their own programmes an
educational componeni so that they
could reach out their message to 1he
people and secure their ccoperation
most e{lectively.

The youth—student and non-student—
programmes should more and more
centre round rural development.

Suppert o Structural Changes: In-
ter-agency and Intra-agency Coordi-
nation,

The problem of rural transforma-
tion however, could not be solved
without giving the process of change
the support of structural changes
which would effect inter-agency and
intra-agency coordination and give
much larger initiative to people atl
the ground level. Today optimum re-
sults were not being achieved from
the heavy investments that were be-
ing made in the rural areas because
of lack of exploitation of the mutu-
ally reinforcing capabilities of the va-
rious programmes.

The school should constantly explore
the possibility, with the help of
local authorities, of optimising the use
of available resources from various
departments for the benefit of impart-
ing relevant knowledge, skills and at-
titudes to the growing generation.
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Irrigation Project of Orissa

4674. SHRI GIRIDHAR GOMANGO:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether some irrigation pro-
jects of Orissa have not yet been
taken up for execution due to inter-
State water disputes;

(b) if so, when these projects will
be cleared by the concerned authori-
ties; and

(c) the steps taken by the States
and the Centre in this regard?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH PARNALA): (a) Baghalati
Irrigation Project of Orissa has heen
pending for clearance in the Central
Water Commission as there are some
diflerences between Orissa and Andhra
Pradesh regarding the use of Bahuda
river waters by the two States.

(b) and (c). The Government of
Orissa have not so far approached the
Government of India for taking up the
matter with the Government of Andhra
Pradesh for resolving the dispute. The
matter isx at present pending with the
two State Governments for a settle-
ment,

Badanalla Irrigation Project

4675. SHRI GIRIDHAR GOMANGO:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) the steps taken by the Centre
to expedite the completion of project
report of Badanalla Irrigation Project
in Koraput district;

(b) the reasons of non-inclusion
of this project in the Fifth Five Year
Plan of Orissa though the project
mostly will benefit the tribals, small
and marginal land holders; and

{c) whether there is any proposal
to include this project in any year of
the Fifth Plan?
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THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) to (c). The
recast proforma report of Badanalla
irrigation project has been received in
the Central Water Commission from
the Government of Orissa in April,
1977 and is at present under examina-
tion in the Commission. The question
of inclusion of the project in the Fifth
Five Year Plan of Orissa will arise
only after the project has been found
technically and economically feasible
and funds are available with the State
Government for its inclusion in the
Plan of the State,

Shooting of Black Buck in Rajasthan

4676. SHRI SATISH AGARWAL:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether black buck is being
killed indiscriminately by poachers in
Talchhapar sanctuary in Churu dis-
trict of Rajashan; and if so, how many
cases of illegal killing of this species
were reported since formation of
sanctuary and punishment awarded
to poachers;

(b) estimated population of black
buck in this sanctuary and whether
it has dwindled or remained static; and

(c) whether Bishnoi community
protects this species like their own
children and how many Bishnois lost
their lives in fighting the poachers to
save black buck in Rajasthan?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) Ac- -
cording to information received from
the Chief Wild Life Warden Rajas-
than only two cases of poaching of
black buck have been reported since
the constitution 6f the Sanctuary. As
both these cases are still under in-
vestigation, no punishment has so
far been awarded.

(b) On account of the protective
measures being undertaken in the
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Sanctuary, the population, at present
estimated at 800, is registering an in-
crease,

(¢) The Bishnoi community are re-
ported to protect black buck like their
own children, but no official records
are available on lives of this Commu-
nity lost in fighting poachers to save
the black buck.

e SR & Jar fraor § fowrd
DA

4677. i gex fag : w1 ¥fw
o fawr  w ag I@ Y FAT F9
f& .

(%) weg wawa: O Fedror
F-H g1 fgad Dward € fSawr s
wHY TF qU &Y gAr & gitE dhm
AT T IAFT HAFEA 5T f2ar av
4 1Ed

(&) Y= fediow & w19 @
ST FT  GiFd) g9 eiq qreAr 5
wifaer far war & A FAT T 9T FH
& T F AT § W IEEHT A v

32

e sk feard @t (st goim
fag Ttaren) ¢ (F) Qar fedfom &
T HeqH TH HAT ALATATAT T HHATT
forelt avwaT ¥ gt AT § wr ard
g Y | 7 AT ey fregw @ o @
T 9

(&) =g v & far fedom
#r fafafes o 7€ e T ®7
A & g —

1. SICHIT SATHT

2. IHATEF

3. Shifge

4. FEF qW

5. ArgE

JULY 25, 1877

Written Answers 160

Mfgear o7 g W TgLE ®
fratoramd o & wn ¢, e &
iy fegr T & —

AW FT AW GANCAT AT, 1977

T T =g
(ama =)
I. fgsT 120.00 31.60
2. ®FAT A 210. 07 74.97
3. W 38.32 52.82
(gwtfua fan
IET )

FYHT FATIT W7 IAUT F
qz fRatr-s1d 1977-78% 19 & faur
FET &

North East Hills University Campus

4678. DR. R. ROTHUAMA: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be plea-
sed to state:

(a) reason why an University cam-
pus under North East Hills University
(NEHU) is not opened in Mizoram
which is farthest from the head quar-
ter of NEHU, Shillong while the Uni-
versity campus was set up in Dima.-
pur for Nagaland; and

(b) whether he would take up the
matter to start the said campus in
AIZAWL in view of the fact that
Mizoram is farthest in distance and
that its literacy percentage is highest
next to Kerala in India?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). According to
the information furnished by the
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North Eastern Hill University, under
Section 3(2) of the North Eastern
Hill University Act, it was mandatory
on the part of thg University, inter-
alia, to have a campus in the State of
Nagaland and hence a campus has
been established in that State. The
question of starting a campus in Mizo-
ram is under consideration of the Uni-
versity. The University has already
started negotiations with the Govern-

ment of Mizoram for opening a Uni- -

versity College and Study Centre in
that Territory.
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Research Scholar founded by U.G.C.

4679. SHRL PRADYUMANA BAL:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state how many Uni-
versity Grants Commission funded
Research Scholars are working in
Orissa, University-wise and Depart-
ment-wise?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): A statement is attached.

Statement

No. of Research Scholars in the Universities in Orissa according to the information furnished

by University Grants Commission

S.No. Name of the Department

Utkal Sambalpur Berhempur ‘Tctal
University University University

1. Mathematics . . . 1 1 3 5
2. Economics . . . 2 1 2 s
3. Philescphy . . 6 — — 6
4. Political Science . . . . I 3 I h)
5. Physics . . . . . . - -— 5 5
6. Chemistry . . . . . 2 2 2 6
7. Zoolegy . . . . . 4 I t 5
8. Botany . . I - —_ 1
9. Modern Indian Languages . ' 6 2 2 10
10. History . . . . 3 2 1 6
11. Commerce . . . . . 2 —_ I 3
12, Sociology . . 2 —_ 2 4
13. Education . ' 3 3 1 7
14. Linguistics . . I — 1 2
15. English and Foreign Languages I 1 2 4
16. Psycholrgy . . . . 7 - - 7
Total 42 16 23 81

1774 187
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In addition to the above, the Com-
mission has allocated 28 Fellowships
each to the Berhampur and Sambal-
pur Universities anq 48 to the Utkal
University. These fellowships are to
be awarded by the Universities con-
cerned. Besides, the Utkal University
has been permitted to institute upto
178 fellowships, under the teacher
fellowships programme of the Com-
mission, in various Departments.

Representation from Staff of Indian
Agricultural Research Institute, New
Delhi

4680. SHRL MADHAVRAO SCIN-
DIA: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether he has received a
representation from  the Scientific &
Technical Staff Association of Indian
Agricultural Research Institute, New
Delhi regarding rationalization of
grades;

(b) whether ICAR itself has stated
in the Service Rules that grade ‘S’ is
purely temvorary and is a dying
<adre; and

(c) if so, whether the incumbents
of ‘S’ grade are being absorbed in
S-1 grade (Scale Rs. 700—1300)?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
‘SURJIT SINGH BARNALA): (a) Yes,
Sir.

(b) Grade ‘S’ (Rs. 550-900) has
been retained in the Agricultural Re-
search Service only for the existing
incumbents and is to be abolished gra-
dually over a period of years after
it has been vacated by the present
employees as a result of their promo-
tion to grade S-I (Rs. 700-1300) of
the Service or retirement. No fresh
recruitment to this grade is envisaged
in the Service Rules.

(¢) Such of the incumbents of grade
‘S’ ag have put in five years of service
in the grade including the service ren-
dered by them in the lower scale of
Rs, 425-700 are being promoted to
‘Grade S-1 of the Service, if they are,
on assessment by the Agricultural
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Scientists’ Recruitment Board, found
suitable for such promotion. The ex-
isting incumbents of grade ‘S’ were
also allowed to compete in the
AR.S. examinations for grade S-I
helg last year and this year, irrespec-
tive of their age and of their length
of service in the grade.

Photographic Exhibition on 90 Years
of Congress History

4681. SHR] RAMDHARI SHASTRI:
Will the Minister of EDUCATION,
SOCIAL. WELFARE AND CULTURE
be pleased ty state;

(a) whether the Director, National
Gallery of Modern Art, drew amounts
in lakhs during Emergency from Con-
gress Fund and prepared a large photo-
graphic exhibition ‘90 years of Con-
gress History’ with the help of office
staff during office hours:

(b) whether the privileged staff of
Gallery. has been paid in thousands
from the Congress Fund for the above
exhibition;

(c) whether irregularities have been
committed in the appointments, pro-
motions, advance increments of the
staff; and

(d) whether a CBL enquiry is being
help against the Director of the Gal-
lery; and if so, the progress made in
this regard?

THE MINISTER OF EDUCATION,
SOCIAL. WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
D_ER): (a) and (b). According to
the information received from the
Director, National Gallery of Modern
Art, he drew Rs. 3,25,554.49 from the
Congress funds and prepared a pho-
tographic exhibition ‘90 years of Cong-
ress History’ under verbal instruc-
tions of* the then Education Minister,
Payment of Rs. 345 thousands ap-
proximately was made to some of the
officers and staff of the National
Gallery of Modern Art who worked
for this project beyond office hours
and receipts were duly obtained, kept
in record and were properly audited.
No payment of any nature, whether
cash, kind or in any other manner
was taken by the Director.
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(¢) No such instance has come to
our notice.

(d) Yes. A C.B.I enquiry against
the Director, National Gallery of
Modern Art is in progress.

Hostel Accommodation in Aligarh
Muslim University

4682. SHRI RASHID MASOOD: Will
the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE be
pleased to state:

(a) the approved number of stu-
dents who may be accommodated in
the hostels of the Aligarh Muslim
University;

(b) the actual number of students
who are residing in the different hos-
tels of the Aligarh Muslim Univer-
sity;

(c) whether students are staying
even in Pantries and Dining Halls of
the various Halls of residence due to
non-availability of rooms for them in
the hostels; and

(d) if so, whether this situation is
conducive to academic pursuits, and
what ¢o Government propose to do to
remedy it?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): According to the information
furnished by the University:

(a) 5920 students can be accommo-
dated in the Hostel of the University.

(b) 5642 students are residing in
different hostels of the University.

(¢) Some students have been ac-
commodated in the Common Rooms
attached to Halls.

(d) During the Fifth Five Year
Plan, the University Grants Commis-
sion has approved in principle the
construction of students hostels at a
cost of Rs. 15 lakhs. The proposal of
the University for- construction of
an Administrative Block has also been
agreed to by the University Grants
Commission in principle. With the
construction of this Block, accommo-
dation for 120 more students would
be available in Sir Syed Hall.
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General Manager Government Press,
Koratty (Kerala)

4683. SHRI VAYALAR RAVI: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

(a) whether there is no General
Manager for the Government Press,
Koratty (Kerala) for the last nine
months;

(b) if so, the reasons thereof; and

(c) the reasong for the delay in
appointing senior most officers in
the Press?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (¢). There is no
post of General Manager for this
Press. The Press is headed by a
Manager, who happens to be on leave
on medical grounds piecemeal from
13th October, 1976. In his absence,
the duties are being looked after by
Assistant Manager (Technical). Since
the leave was applied for piecemeal,
it was not considered necessary to
make regular arrangement. The Ma-
nager is likely to rejoin duty on 1st
August, 1977.

Water for Irrigation purpose for
Gharh area

4684. SHRI RASHID MASOOD:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether he is aware of the
fact that people do not have water
for irrigation in the Gharh area of
Saharanpur in Uttar Pradesi and
there are no facilities for irrigation
of the agricultural lands in that area;
and

(b) if so, what steps do Government
propose to take to provide water for
irrigation in the said area?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) and
(b). The Government of Uttar Pra-



167 Written Answers

desh have stated that a project for
constructing 90 tubewells in Garh
area of Saharanpur district ig already
under their consideration.

Estallishment of Institute of Petro-
leum Technology in AMU

4685. SHRI RASHID MASOOD:
Will the Minister of EDUCATION
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government have r
ceived any proposal from the Aligar..
Muslim University, Aligarh for the
establishment of an Institute of Petro-
leum Technology with the financial
help of the Ruler of the United Arab
Emirates; and

(b) if so, by what date the Insti-
tute is expected to start functioning?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Yes, Sir.

(b) A detailed Project report to
establish this Institute has been pre-
pared.

Aty sl aqr weear fafw
faxt & fag wrEfea
yATfE &1 QT

4686. =it gz fag : 71 faemy,
N w0 WX /gl G ag ga
#: Far w4 fw o

(¥) =ar A gUaer fawrmr 1
T TATHT FT G0 FLA A AT
F fafa faat o1 $r1 wfagt dare &@
¥ fao wrafza A 78 gaofn &1 0@y
7@ frarar & WK

(@) afe g, a1 | a1 FIXOT

§7

farary, aaTe wearw W depla WA
(310 Wam w7 ww): (F) W ().
o, &V |
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arfer gwatw &1 gole: guE)s
frar mar g

WITa FORTT HEoTeal § e & o
R qiwfa & fog aden

'4687. st T SR W : FN
frwior sz wrame orar gfa Wi gt
Helt T8 FATH 2 FAT I £

(F) 71 d=T & a7 X QAT
F fau amrag: wfa 1 aw & g
T At qferr 20-—22 a8t &
qIET AT, 1976 § g5 Y ;

(@) a1 oletr & q29 A WY
gfea st 7 sl seenfadi &
FuiEET FY FE Fomaa agt &y wg;

(7 Far A ARG H AT FHAL
T 20-21 I6f F FH FI G & q4w
fog 7 4-5 awt § 1 31 @=fqat
&Y E A1 g W TH T F FT 91
qag F7 fear mav

(a) afz g, 9t Fa1 957 QET F
faasi &1 far O i faey Qe foam
WRT ATHIT & TRV § G0 BT Y
SIURETIR CIE

(%) Fav &= odar & F1oor faedy
T qEOITerd H o T A AT
ifadi AT wagfaa swenfadt 3 w4
= 1 e w@f frar T 9w
fr Ore feaa qEonem ¥ wA=lEl A
qarana fFar @ g ; =A%

(%) afe gt & @ wEAEA &
FaqT AT § 7

frator "Wk e aw gfw W
grata @M (oft feseat w@@) @ (F)
e, 1976 # qgHT A%, Hxor fAdwn-
AT T S9 qERweET ¥ R H Hea
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# § 7 et o 7€ off w3t Q= 1 Ffaat
RIqE 41 | 398 qF 7T ARoAA|
I AFAFKT FIU &5 AT Ay of Aad
fefaaaigidt i\ a8 g9 & & wfamm
Eoadl W fagw 2049 ¥ wiaw *
nafe ¥ F1% gy 7 v wf ofr

(&) ader fradt 3 w=w@ A
e gART A& A1 qqv A F1E 3w

() &Y g 1 T il w1 AET
e-1] aar as-1 & 9t ¥ AT FH
9T g3vaa 5T faar war a1y @z aiwfa
g Toee o 9T A 5 7 odi 9T Iy
frafrg fAgla < &t wEE
qQierr & wefA gnll ) 9 & AgETh
qOAT T FGET Y N0 Y 32T Tematam
FT fear mar

(w) sfr, g

() s&= (). adwen & ofwmm
qifaq T TA7 GITHAT KT AL HY
#fq & gf=a w< fxar war o ¥ oqgfea
wfa/agafaa swrfa 3§ IR
w1 a%e Sitwa fFo g ¥, amra agar
¥ gz AFT AT J odf 9T asq 777 fag)
gafa fwa St 963 &, awg fx 7 T
THIT qAE @A [adAfa F fon seas
7 qri g1 g8 fifq ¥ waare, vy
TITF, AL qLH1T qgoniay, i Oz
F mygla sfa g wqgfaa sty
F  geftgEard w1 gax foew
qdi ) serataa g frar o aF &6
3q @ § F Afqw o a3 g1 9w
7 fF WL T ARy, T A9 Y
q2q A 9L @ gy ae-11 =7 d-]
¥ wrefera qat el W1 Bt ¥
Y HaRT T 1 wgmEiay FT feay
97 1

Coverage of Floor of D.D.A. Plots

4688. SHRI KACHRU LAL HEM
RAJ JAIN: Wil the Minister of
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WORKS AND HOUSING AND SUP-
PLY AND REHABILITATION be
pleased to state:

(a) the criteria of allowing 75 per
cent coverage on each floor of plots
measuring 84 square meters by the
DDA;

(b) the cases where this coverage
of 75 per cent has been allowed on plots
measuring 84 sq. meters; the names
of persons to whom allowed; and

(c) the reason for not allowiné all
plot holders measuring 84 sq. meters
coverage of 75 per cent and whether it
is now proposed to allow; and if s,
the particulars thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) The practice of allow-
ing 75 per cent coverage on each
floor of plots measuring 84 sq. mts.
was allowed in those cases where
the building activities were released
prior to September 1962 when the
Master Plan came into force. This
practice was extended to the other
colonies in the post-Master Plan pe-
riod also.

(b) Delhi Development Authority
has reported that more than 1000 per-
sons have been dealt wjth in this
manner and the nameg of persons to
whom this coverage was allowed can
be prepared only after consulting ap-
proximately 50,000 files.

(c) Keeping in view the large
number of small plots which have re-
cently been carved out and keeping
the density and environmental stand-
ards in view their is a proposal to
reduce the coverage from 75 per cent
on small size plots. The matter is
under consideration at the moment
in Delhi Development Authority.

Plans for Set-back in Pritampura
Residential Scheme

4689. SHRI KACHRU LAL HEM
RAJ JAIN: Will the Minister of
WORKS AND HOUSING AND SUP-
PLY AND REHABILITATION be
pleased to state:

(a) whether the DDA has rejected
any plans on the plea that a minimum
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of 5 set-back has not been left in the
case of building plan submitted to
DDA for 84 sq. meter plot in Pitam-
pura Residential Scheme where ser-
vice lane facility is already provided;

(b) whether the DDA has received
any representation in this regard; and

(¢) the decision taken by the DDA
in the matter and whether it would
be ensured that the rules are not
made arbitrarily?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) In such cases, the re-
quirement is to maintain a minimum
of 5 average rear setback, and not
a clear setback of 5 from the rear
boundary wall. Certain building
plans where the aforesaid average was
not maintained alone have been re-
jected.

(b) Delhi Development Authority
has reported that it has not received
any representation in thig regard.,

(c) The question does not arise.

Allotment of Plots in Pitampura, Delhi

4690. SHR] RAM PRASAD DESH-
MUKH: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) whether a large number of
persons are registered with DDA for
allotment of plots measuring 86 sq.
meters under L.I.G., Scheme; and a
number of them did not get plot;

(b) whether DDA js now consider-
ing a proposal to allot plots in Piiam-
pura to those persons who failed to
get plots in draw of lots; and

(¢) if so, the details thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir, 4191 persons
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were registered for allotment of plots
measuring 84 sq. metres under LIG
scheme out of which 1979 applicants

remained unsuccessful in obtaining
allotment.
(b) Yes, Sir.

(¢) Delhi Development Authority
has addressed all the 1979 unsuccess-
ful applicants requesting them to send
their consent in case they are inte-
rested in having alternative allot-
ment in Pitampura Residential Sche-
me area.

Building Construction Laws

4691. SHRI PRADYUMNA BAL:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) the extent to which the build-
ing construction laws of the DDA,
NDMC and the Municipal Corpora-
tion of Delhi differ and in what res-
pects;

(b) whether any effort has been
made to ensure that the building laws
do not differ in any respect; and

(¢) if so, the result of the efforis
made and when it is likely to be
ensured that the buildings laws of all
these three organisations are the
same?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) At present the Muni-
cipal Corporation of Delhi and the
New Delhi Municipal Committee
have two separate sets of Building
Bye-laws. The Delhi Development
Authority follows the Building Bye-
laws of the Municipal Corporation.
A gsratement containing the points of
major differences in the provisions of
the building bye-laws of the Muni-
cipal Corporation of Delhi and the
New Delhi Municipal Committee is
given in the statement laid on the
Table of the House. [Placed in Lib-
rary. See Na. LT—820/77].
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(b) Yes, Sir. A Panel was con-
stituted under the aegis of the Indian
Standards Institution to formulate
Unified Building Bye-laws for the
Union Territory of Delhi.

(¢) The draft TUnified Building
By-laws as finaliseq by the Panel
were sent to the Delhi Administration
in April, 1976. Action to notify the
Unified Building Bye-laws with cer-
tain amendments, as agreed to un-
animously by a high powered ,Com-
mittee consisting of representatives
of Delhi Administration, Municipal
Corporation of Delhi, New Delhi
Municipal Committee and Delhi Deve-
lopment Authority, has been initiated
by the Delhi Administration.

Survey of Old Blind Persons

4692. SHRI SUKHENDRA SINGH:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether any survey has been
conducted by the ' Government re-

SRAVANA 3, 1899 (SAKA)

Written Answers

garding the number of old blind per-
sons in India;

(b) if so, the details thereof, State-
wise;

(¢) whether Central Government
are assisting the State Governments
financially for -the welfare of the
physically handicapped &lso; and

(d) if so, the details thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) No, Sir.

(b) Does not arise, A

(¢) Grants are being given to the
State Governments for implementation
of Centrally Sponsored Schemegs of
Integrated Education for Handicap-
ped Children and Special Employ-
ment Exchanges for the Physically
Handicapped.

(d) The details of the grants given
during the last two years are as
under:—

Name of Scheme Central Government Assistance
1975-76 1976-77
Rs. Rs.
(1) Integrated Education for Handicapped
Children - . . . . . 3,04,400 8,93,140
(2) Special Employment Exchanges for
Physically Handicapped . . 92,023 9,52,762

Tiger Population

4693. SHRI SATISH AGARWAL:
SHR] D. B. CHANDRA
GOWDA:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) the existing population of
tigers in India; whether it has in-
creased after start of the Project
Tiger Scheme and if so, the popula-

tion of each Project Tiger Sanctuary;
and

(b) whether poaching to tigers and
other wild life species continues in
the Project Tiger arecas even today;
and whether most of the assistance
provided by World Wild Life Fund
is lying waste in Project Tiger Zones?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) As
per censug conducted in 1872 the tiger
population of the whole country was
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1,827. Population has increased after
the start of Project Tiger Scheme.
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Population of each Project Tiger Re-
serve is shown below:—

Name of the Reserve

Number of Tigers

From (1972) To June, 1977
1. Corbett (U.P.) - . . . . . 44 57
2, Manas (Assam) ° . . . . 31 ST
3. Kanha (M.P.) . . . . 43 54
4. Melghat (Maharashtra) . 27 57
5. Ranthambhore (Rajasthan) . . . 14 22
6. Palamau (Bihar) . . . . 22 32
7. Similipal (Orissa) - . . . . . 17 60
(Estimated
mean)
8. Bandipur (Karnataka) . 10 26
9. Sunderbans (West Bengal) . 60* 181
s(from part of the area)
ToraLe . . 268 540

(b) Poaching of tigers is extremely
limited. Poaching of other animals
has also been great]y controlled. The
World Wild Life Fund aid of vehicles
and equipment is fully utilised.

Sale of Fertiliser at Controlled Price

4694. SHRI VAYALAR RAVI: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether the fertiliser is not
available at the control price and
is being sold in the black market;
and

(b) if so, the steps taken for fair
distribution of the fertilisers at the
controlled price?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) No
report of black-marketing in the sale
of fertilisers has been received from
any State in the recent past.

(b) The Government of India allo-
categ fertilisers to different States as
per careful assessment of requirements.
The State Governments in turn, pre-
pare district-wigse and block-wise sup-

ply plan in respect of every crop
season.

Fertiliser is distributed through
multiplicity of channels and conti-

nuous efforts are being made to reach
fertilisers in the interiors of districts.
In addition, buffer stocks of Pool
fertilisers are being held at more
than 600 centres so that in case of
certain break-down in supply or un-
foreseen spurt of demand, fertilisers
can be supplied at short notice. In
this context of Coordinated Supply
Plan and easy availability, normally
there should be no blackmarketing
of fertilisers. The priceg of major
fertilisers like Urea, Ammonium Sul-
phate and Calcium Ammoium Nitrale
are statutorily controlled. Anybody
charging prices higher than statutorily



177 Written Answers SRAVANA 3, 1889 (SAKA) Written Answers 178

contorlled prices are punishable un-
der Law. The States have been given
powers for Summary Prosecutions in
such cases.

.Committee to probe -activities of spiri-
tual cheats

4695. SHRI P. K. KODIYAN:
SHRI K. A. RAJAN:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
Ybe pleased to state.

(a) whether Dr. H. Narasimhaiah,
Vice-Chancellor of Bangalore TUni-
versity has suggested the setting up
of national Committee with judicial
powers to probe into the activities of
spiritual cheats in the country; and

(b) if so, what is Government’s
attitude thereon?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). In a letter dated
December 7, 1976, addressed to the
former Education Minister, Dr. H.
Narasimhaiah, Vice-Chancellor, Ban-
galore University, had requested him
to constitute a national committee to
investigate scientifically miracles and
other paranormal phencmena. The
Vice-Chancellor wag informed that
the Constitution of such a Commit-
tee did not come within the role and
functions of the Ministry of Educa-
tion and Social Welfare.

weg sy Faar Qe

4696. st gawx fag : 3a1 gfw
o\ faard &t ag Fam @ FO0 FG
fF :

(F) e w29 § 7g THAWT FrAAT
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’
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e A § Ifew T © gww

4697. =t TAT : T giw W}
faud W=l g FATT AT FA FW
f&:

(%) #a1 W, @, @, fAgy
F7 o= w1E #1 fraifa et 93 goarg
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T arAr TR § fAEY T A S=
F faw FT 1. 82 A KT gFMA
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(@) wi, 1976 ¥ WE, 1977
N wafy & T0q grEvfas fqawor
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1T ME w1 5 Fg fw qem w
#E qfaas 731 fwar @ g @ fea
qaTaY, 1976 & AR &1 fAAw gew
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g1 & xR, fdt & AW w1
foft 7oz fraifer < & frderd
FHElUT TS qHT/H TSy Wil
TRW F WA F § 1 qurfy, DT
L F 7, 1976 § fraifea fagy
F a7 & o frft aew ¥ A1¢ ofadw
TP

() : TSET F HeIX QGTETHT AT
7= wawF i # faafa @
foenardt <rog axwijaw wfea st
& TATEAT T & | FHT @TH § GATH
FT qqTeq AT &7 AT @rE arfy o
TR a9 WX grEwias faar
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4698. =t 7T WA : 3T pfy
s\ faard @Y ag AT Y FAT FGT
€
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FIAT TETE | T s frw sen
I I R TREARUIE IS B 0 R i
wa feen F1 faota && fFar smar

A
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(@) 1975~76 AR 1976~77 %
W usy =R frew g frata
F TE ST FT A@C AT I T
T NHIT 8 —

frafa #1 T
ay T AT (s>
(fredreq i #)
)
1975—76 30,261 1159.28
1976=77 20,215  628.59

() v & FEY SEar

7wt (far)  ® schera o aifee
AT
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(1) wo & FEY v

Loss suffered by FCI due to CAP
Storage

4700, SHRI MADHAVRAO SCIN-
DIA: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleas-
ed to state:

(a) whether it is a fact that the
Food Corporation of India suffered
a loss of the order of about Rs. ¢
crores or more during the period
April, 1976 to May, 1977 in respect
of foodgrains stored in cover and
Plinth (CAP) due to inadequate ro-
tation; and

(b) if so, what steps are proposed
to be taken for fixing the responsibi-
lity for the loss and for making good
the loss?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) and
(b). Yes, Sir. Due to paucity of pro-
perly built storage accommodation,
over 5 million tonnes of foodgrains
had to be stored under ‘CAP’ on any
available open space like abandoned
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run-ways, vast open land, roads in
the depot compounds, etc. Despite all
precautions like use of proper dunnage
and covering the stacks with poly-
the covers, damage to stocks 2ould
not be avoided mainly on account of
unprecedented, incessant, heavy rains,
cyclones, floods, etc. In a few cases
where the damage has occurred cue
to negligence of staff, necessary en-
quiries have been instituted by the
F.CIL

Supply of Seeds and Fertiliser in
Chidambaram, Tamil Nadu

4701, SHRI A. MURUGESAN: Will
the Minister of AGRICULTURE AND
JRRIGATION be pleased to state:

(a) whether Government are aware
of the difficulties experienced in
«Chidambaram and South Arcot Dis-
tricts of Tamil Nadu in getting regu-
lar supply of fertilisers and seeds at
reasonable rates; and

(b) whether Governmen! propose
-to review the distribution system so
as to bring the supply within easy
reach of the users?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
The supply of fertilizers and seeds
‘within a State is organised by the
State Government. The Central Gov-
ernment are not aware of anv diffi-
culty experienced in Chidambaram
and South Arcot Districts of Tamil
Nadu in getting regular supply of

fertilizers and seeds al reasonable
rates.

(b) In view of (a) above, the ques-
‘tion does not arise.

Scarcity of Water in Tamil Nadu

4702. SHRI A. MURUGESAN. Will
-the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Government are aware
of the acute scarcity of water in
Tamil Nadu particularly in Chidam-
“baram and South Arcot Districts; and

JULY 25, 1077

Written Answers 184

(b) the steps taken or proposed to
be taken to ensure availability of the
minimum volume of water for drink-
ing and irrigation purposes?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
and (b). A number of medium and
major irrigation Schemes were taken
up during the various Plan periods; as
a result of which more than 6000 hec-
tares of area has been provided with
irrigation facilities in South Arcot Dis-
trict. Recently a scheme for excava-
tion of Right Bank Canal from Sathnur
Pick-up Anicut has been sanctioned to
irrigate about 5000 hectares. No scheme
for irrigation in Cuidambaram Dis-
{rict has been rereived from the Tamil
Nadu Government,

Setflement of Inter-State Water
Dispute

4703. SHRI S. R. DAMANTI:
SHRI P. S. RAMALINGAM:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) how many inter-State water
disputes are pending sottlement and
the names of States involved in each
case;

(b) the cases which are likely to
be settled by mutual discussions bet-
ween States and those referred to
Tribunals;

(c) the schemes that are held up
as a result of the disputes; and

(d) what steps are taken by the
Centre to speed up settlements?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
to (d). 18 major and 14 medium irriga-
tion schemes in the major river basins
are pending clearance because of the
inter-State diflerences. Of these, one
major and one medium irrigation
schemesg are in the Godavari Basin
and four major and six medium irriga-
tion schemes in the Narmada Basin.
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Andhra Pradesh, Karnataka, Madhya

Pradesh. Maharashtra and Orissa are " AR * f‘q p

the party States in respect of disputes & qgas

relating to the Godavari Basin while

Gujarat, Madhya Pradesh, Maharash- L

tra and Rajasthan are concerned with 4704. .’it ™ A ?@ ’ W‘Eﬁ

th4 Narmada Water Dispute. The dis- src Faard @t TE AT FT AT H 4T (&

pules relating to the Narmada and I 1977-78 & IAT qSr

Godavari waters are at present before Fias - fﬂ'll - bl

the Tribunals for adjudication, X fem an A g E
T Fahdl o7 fradr gaafo

Seven major and one medium irriga- G 1

tion schemes are in the Basins com-

mon to Bihar and West Bengal. An & : T

officia]l level undersianding for these ¥ iﬂ'( m R (q]' m

projects which are in the Ajoy, Maha- FHE ﬂﬂ'ﬁﬂ) : srafaT Tafa & W

nanda, Subarnarekha and Damodar g F=AT F fao s qgraar
Basins has been reached. This is being

examined in consultation with the State Nk q?w ,E U ERR L
Governments as it involves the use and TIAH & =Y F gF A5 7FH * G 9

development of Damodar Waters which N A P A K -1 Farelt fa‘ir\sr Y
is under the purview of the Damodar f% \EE . . )
Valley Corporation under the Damodar qqar fagrg & W ¥ NS qEE AL
Valley Corporation Act, 1948 and im- @ﬂT 1

pinges on the provisions of the Act.

Fw 1977-78 % fag wex

Five major and five medium pro- AT T T I 5T AL FTARH
jects are in the Yamuna Basin. Avail- - o 3
ability and sharing of waters of the !ﬁm 25.40 E}?ft‘g w7 & afaa #%
Yamuna are being examined in con- gy ﬂ{% l

sullation with the State Governments
of Haryana, Himachal Pradesh, Rajas-

than, Uttar Pradesh and Delhi Admi- S wT frwTe WX AW Wi
nistration,

Clearance of Thein Dam Project 4705, 7 TEETQ STEEY ¢ AT
across the Ravi is pending for a deci- wr faard W@ gz aaw &
sion with regard to the sharing of L - ‘ &
costs and power benefits. The matter 9T 4 fF o
is being pursued with the concerned
State Governments of Himachal Prac; (%) g e fom & fear
dstj};,St}Il:;:mu & Kashmir, Punjab an 3 s Pt ot & frf ot

, F1 fawma fear ;

Bahuda Stage-II Project of Orissa in . ) -
the Bahuda Basin which is common to (@') ¥ 197778 ¥ @O% &Y
the. Sta‘.zes of Andl.xra l?radesh and ot faq o S e I I
Orissa is under discussions between HHe N
the Officers of the two States. e ¢ M7 qAF oy | fra-frad

wamr A g "I
Attempts are being made to resolve

all the disputes except those relating (1T) forrq g% Feady @i T&
to Narmada and Godavari by mutual

—_
discussions. FT gHFAT ?
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vl wx faaf it (oft geoita fag frra Y sonfore. e s R & fag

weamr) :  (F) feei W faww q%% AMGE fAX ¥, IAF AW, IR
For Teim A o gra frar s et wram ¥ s 37 4 Jurper A
qrar w A g At q97 qEA § TFEA Fwad wwar A
fw oo, ¥ grafua s@Ed
(@) (). forq Tsat & i vy e OF faacr g &)
faaTw

FO% 1977-78 F fAC A & g1 wwnnforey fyeft ¥ g wivtwer sh 9 foraey wat
AT YW A TE & AT IFENN IH { FepaA) mrar F et fAw )

(foreizeni /)
FHAAFTAW  TI5YT § ST 95 AR 9 A AT AT TG IO AT H
o IS TE [qTAT
A 1T HTAT
1 2 3 4 5 6 7
1. HEaT  RER W OE-2 | 900 frza, 900 f@ew f900 frew
FEHX Foa fouTodI-14 60 ,, 60 60
TFoUToH—5 22, 22 22
51 S Ot 125, 125 125
2. g qFRT  TM-5 3000 ,' 3000 , 2557
FA  roTFoFT—14 1000 ,, 1000 ,, 510
3. gfmmm am deFo—104 3500 ,, 3500 ,, 3417
qrouFodi—14 500 ,, 500 , 500 ,
4. TEATRW FU  HoUFoTI—-5 1000 ,, 300 300
T MM—5 465 ,, 400 400 ,,
T uE-2 100 ,, [} 100 100
5. AEIAS T HeTHTH-5 16000 , 7061 , 7061
HcUH o= 1 5000 ,, 2787 ,, 2787
1215 S 10000 ,, 10000 , 2500 ,

6. FAlEE AU HoUHoUdI-—1 3000 , 1010 , 1010
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1 2 3 4 5 6 7

7. afgmAare am wrdemm—20 7000 ffgEar 7ooof'ﬂzaa] FoE T

1 l}l@% |
qET 2-21 1000 ,, 1000 ,, |

8. fagix ae FqT 3023 ,, 3023 ,, 3023fFeEw
qar 2-21 366 , 366 , 366
TS oHTI—8 160 160 160
EGEI 160 ,, 160 , 160
FA 40 , T  FBAH

T@& 1976-77 & WA JEET ga™HI F FIOr @l OwEA & ogg
Tl atfd ¥ Ay RW AR FeF F qew ganeF Tl F I8 F IWRA
¥ gwmy F ogE | gEF ofomw w@ET @dw 1977-78 H et

q w0 A% &)

Relietf for Repayment of Loans to
Technical Institutions

4706. SHRI P. RAJAGOPAL NAI-
DU: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether Government Technical
Institutes (including University in-
stitutions) are being given relief in
the matter of repayment of Govern-
ment loans for buildings; and

(b) if so, the details thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b), Interesti-free loans
are being given for the construction
of hostels to Government, non-Govern-
ment engineering and technological
institutes (including University institu-
tions) in respect of approved schemes.
In view of difficulty experienced by
non-Government institutions (including
University institutions) in the repay-
ment of loans, it was decided, as a

special case, that 50 per cent of the-

tota] loan sanctioned to the institutions

be recovered in the same number of
original instalments fixed and when
this amount is fully repaid by the
technical institutions/universities, the
Government of India would write off
the balance of 50 per cent loan sanc-
tioned.

This relief was not extended to Gov-
ernment institutions who did not ex-
perience any difficulty in this regard.

TORT WATELN HT WTAEA HIT IJAWT
frcrm

4707. =it 7ama fag atgw : w@T
faator sitx mmamm ot g s grate
#AT T2 qATH AT FAT T F ¢

() wF AT F wEET AT
famr % ¥ fFam am@al ¥ e
Wt ¥ qaqe werer fms 1 fawdon
GEABCIC I

(@) afz g, @1 sy fawdr
T AT HATH & FIT KT O
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(7) ¥ IFH ¥ F© AW ¥
T W@ FE FF QW §, AR

() =fu &, @ vz G qw=t
T g 7 ddfua safaat #

T AT AT § 7

frafer e g aa qfx wic
gate Wt (st fawee @) ¢ (F)
I9 wiufai qur dfqat v 89 70
ST & R ¥ onAw ¥ 2 fRar
T @ FEr 2

(@) & (7). o7 & 90r (%) &
(€T Mg SO #T AW @R gU A
e\ T Sz 0 g% wfafom
wfawfali g & st &
¥ e F Frox wafw wmeT
T

faen, @war weaw st d@epfr WA (srowaa wex ww)
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wim wreafie fiver AT © wratea
HIX MI™

4708. =t wofw Ty Wit -
F1 foer, TR wemer e depfa
HAT Tg Fam #T FAT F& F ¢

() 7 a=hm wreafas  fmar
AT ¥ FEiem AT NEw oz fFa
F AFEY H §; “

(&) afe g, @ I F FEiwT
T TR FI wgi feaa § AT weww
Tm@ & fau fraar afes o arfes
fFar v wzar § ; WK

(31) NT wgAT TGAT ¥ AS A
frat gaafw faag & s § 3 @0
g #wFar @i & ol waw & famior
# faq = & FE e v qF Ay
frar 2 =T afz g, O et T fFae
Frag qT AT afe 7@, @ T
wfgsr & a1 FEE) F F1 fa=re
g ?

: (EF) o, Ei'l
(@) (i) o Fmavem 17-50 T €2, T et |
wifas fFaan 14,050/—%o
EURER LR 1,68,600/—%o
(ii) wrar FratEw 2/42, 87 fage, w=ar W, efamis
GERE
LUGERE R 6,200/—%o
arfe frman 74,400/-%0
(iif) o ismTw @I Ffan (i) T I wmetew w5,
TR e <g, 7% L
(if) w~a  wsaT ATl @
wfegrar, 78 faeey |
mfes feaar 423/—%0 T & fag
arfe fasran 5,076/—%o
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() (1) NF 7 wAvAT T
(1963) & 97, 1977 a% fww =
£X 15,12,185% F1 ufw fr §
“V (i) @€ ®7 1969 # FeawE
§qF ST TAY F . 2550FT Wiw T
o cqre wratza frar war av ) 9@
FafF LRI ETH 26,167/50 Fo
F qaw A fFar ) qafe, @
FT FeoT AHT AF A1 1 A3 famy waw
g 1 mrEfer wfw &1 5= & Feon
feam & 3= ¥ faAtwr quv waw
HATqT & qUF IS F7 AT @Y &

Irrigation Schemes for Drought Prone
and Tribal Areas

4709, SHR]I GIRIDHAR GOMAN-
GO: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state: ’

(a) whether the Government of
India adopted new Irrigation Policy
on priority basis in drought prone
areas and tribal areas of the country;

(b) if so, total number of medium
and major irrigation projects to be
taken up in these areas before com-
pletion of Fifth Five Year Plan; and

(c¢) criteria adopted to allocate
money by the States and the assis-
tance by the Centre for irrigation
projects in these areas?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURIJIT SINGH BARNALA). (a) Irri-
galion is a State subject and irrigation
schemes are planned and executed by
the State Governments within their
developmental Plans. However, the
sirategy evolved for the overall deve-
lopment of {ribai areas is by way of
Sub-Plans, constituting areas having
more than 50 per cent of tribal popu-
lation, and an amount of Rs. 190
crores has been set aside for this pur-
pose in the Fifth Plan. In addition, a
special provision of Rs. 24 crores has
been made under the Drought Prone
Area Programme for taking up me-

1774 LS—17.
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dium irrigation schemes in the back-
ward drought affected districts where
the existing irrigation facilities are
either negligible or substantially below
the national average,

{(b) 117 major and medium ijrrigation
schemes to benetii about 49 lakh ha.
of drought prone/tribal areas are under
implementation and 59 schemes to’
benefit another 7 lakh ha. are propos-
ed so far. The State Governments
have been requested to give priority
to development of irrigation in 4ri-
bal/drought prone areas and the
number of projects to be taken up
in the last year of the Fifth Plan
would be decided during discussions
for the Annual Plan for 1978-79.

(c) Funds for irrigation schemes are
provided in the State Plans keeping
in view the need for irrigation deve-
lopment in the areas served by the
schemes and the requirement of other
sectors. Central Assistance to the
State Plans is given in the form of
block loans and grants which is not
related to any particular head of de-
velopment or project., However, under
the Drought Prone Area Programme.
medium schemes are financed by the
Centre on 100 per cent grant basis
except when the cost of any scheme
is more than the outlay available for
any particular State in which case the
balance amount has to be met by the
State Government concerned. Central
assistance for Integrated Tribal Deve-
lopment Projects covers assistance to
irrigation projects covered under the
tribal Sub-Plan of the States. Central
assistance for Integrated Tribal Deve-
lopment Project is determined by the
Sanctioning Committee taking into
account the requirements of each area
and inter se priorities of the other sec-
tors covered under the programme.

Implementation Pattern and problem
of 10 plus 2 system

4710. PROF. P, G. MAVALANKAR:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government have ap-
pointed a Committee to look into the
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implementation pattern and problems
so far of the 1042 school system in
the various States of the country;

(b) if so, the personnel and terms
of reference of the said Committee;
and

(c) when is the Committee expect-
ed to submit its report?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) to (¢). The Education Min-
ister, in his capacity as President of
the National Council of Educational
Research and Training, has appointed
a Review Committee under the Chair-
manship of Dr, Ishwarbhaj Patel,
Vice-Chancellor, Gujarat TUniversity.
Ahmedabad, with the following terms
of references:—

(1) To review the stage-wise and
subject-wise objectives identified in
the N.C.E.R.T. document. ‘The Curri-
culum For the Ten Year School’,

(2) To scrutinize the N.CER.T.
syllabus and textbooks, in the light
of the review as per item (i) above.

(3) To scrutinise the scheme of
studies, ag given in the said docu-
ment, and examine Wwhether any
suitable modifications in either the
scheme of studies or the lime table
or both should not be made and to
propose suitable staffing pattern.

(4) To review the present scheme
of studies and the time allocated for
various subjects with a view to en-
sure that—

(i) the institution/teacher has
adequate time for experimentation,
creative work, remedial instruc-
tion, etc., and

(i) to accommodate the needs of
the bright child for advanced level
courses; the specific interest and
aptitude, or the lack of it, in child-
ren, in only certain subject areas.
keeping in view the national goals
of developmeni and objectives of
education,
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The various subjects would be consi-
dered by Working Groups which will
have a fair number of practising tea-
chers. These Groups will work accord-
ing to the parameters set by the Re-
view Committee.

The Review Committee consists of
the following members: —

Chairman
1. Dr. Ishwarbhai Patel, Vice-
Chancellor, Gujarat University,
Ahmedabad.

Members

2. Prof. B. Sharan. Head of the
Department c¢{ Education in Science
and Mathematics, National Ceouncil
of Educational Research and Train-
ing, New Delhi.

3. Shri M. S. Arora, Professor of
Mathematics. NCERT, New Delhi.

4. Prof. B. Parakh. Head of the
Department of Education in Social
Sciences and Humanities, NCERT,
New Delhi.

5. Shri Anil Vidyalankar, Depart-
ment of Education in Social Sciences
& Humanities (Languages), NCERT,
New Delhi.

6. Dr. G. L. Balkshi, Chairman,
Central Board oif Secondary Educa-
tion, New Delhi.

7. Dr. R. P. Singhal, The Secre-
tary, Central Board of Secondary
Education, New Delhi.

8. Prof. S. M. Chatterjee, Chair-
man, Board of Secondary Educalion,
West Bengal Calcutta.

9. Shri Singh Bhandari, Chairman,
Rajasthan Board of Secondary Edu-
cation, Ajmer.

10. Shri U. T. Bhelande, Chair-
man. Maharashira Board of Secon-
dary Education, Pune.

11. Dr. 8. N. Mehrotra, Direclor of
Education, Uttar Pradesh, Lucknow.

12. Dr. A. K. Narayanan Nambiar,
Director of Research & Studies, Tri-
vandrum, Govt, of Kerala.
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13. Dr. (Miss) A. Nanda, Joint Di-
rector of Education, Delhi Adminis-
tration, Delhi.

14. Dr. R. C. Sharma, Additional
Deputy Commissioner (Academic),
'Kendriya Vidyalaya Sangathan, New
Delhi.

15. Shri S. N. Bhanot. P. G. Teach-
er, Government Bovs Higher Secon-

dary Schorl, Netaji Nagar, New
Delhi.

16. Shri ‘Rana Partap, Delhi
Adhyapak Shikshak Sangh, New

Delhi.
17. Shri R. K. Mohta, Secretary.

All India Science Teachers Associa-
tion, New Delhi.

18. Shri R. R. Bayala. Principal.

‘Government Higher Secondary
‘School, President’s Estate, New
Delhi.

19. Dr. (Mrs,, Chitra Naik, Direc-
lor, India Institute of Education.
Pune.

20, Prof. A. R. Dawood, 24. Hotel
De-Lamar, Marine Drive, Bombay.

2!, shri A. E. T. Barrow. Secre-
tary, Council for the Indian School
‘Certificate Examination, New Delhi.

22. Prof, Ram Lal Parikh, Mem-
ber of Parliament (Rajya Sabha),
New Delhi.

23. Smt. Shanti Kabir, Chairman.

Parent-.Teacher Acssociation, New
Delhi.
24, Smt. Lotika Ratnam, News

‘Services Division, All India Radio,
New Delhi,

25. Shri Manu Bhai Pancholi, Lok

Bharati, Sanosara, (District Bhav-
magar), Gujarat.

Member Convener
26. Prof. A. N. Bose, Dean. NCERT,
New Delhi,

The Committee has been asked to
submit its Report within three months,
ie. by end of September, 1977.
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Central aid for Irrigation to Gujarat

4711. PROF. P.G. MAVALANKAR:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether Central financial as-
sistance is being given to the State' of
Gujarat for extending and intensify-
ing the various small and big irriga-
tion schemes in Gujarat;

(b) if so, facts thereof for the
years 1975, 1976 and 1977;
(c) whether Government propose

to increase such assistance in the cur-
rent and next years in view of great
potential for irrigation in Gujarat;
and

{(d) if so, main indications thereon?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
and (b), Irrigation is a State subject
and funds for execution of irrigation
projects are provided by the Siate
Government within the framework of
their overail developmental plans. Cen-
tral assistance is given to the States in
the form of block loans and grants
which is not related to any individual
sector of development or project.

During the years 1975-76 and 1976-77,
an advance plan assistance of Rs. 7.30
crores and Rs. 3 crores respectively
was given to Gujarat Government to
accelerate the tempo of works on cer-
tain selected major projects to achieve
early irrigation benefits. A Central
grant of Rs. 25.98 lakhs was also pro-
vided during 1976-77 for two medium
irrigation schemes under Drought
Prone Area Programme. For minor
irrigation Schemes under the Drought
Prone Area Programme., an expendi-
ture of Rs. 653.24 lakhs was incurred
during the years 1974-75 to 1976-77 of
which 50 per cent was given as grant
by the Centre.

(c) and (d). There is a proposal to
give advance plan assistance to major
and medium irrigation projects during
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the year 1977-78 but the details have
not yet been finalised. Under the
Drought Prone Area Programme, an
allocation of Rs, 110 lakhs has been
made for medium schemes during the
current year. For minor irrigation
works Annual Plans for Drought Prone
Area Programme Districts in Gujarat
for 1977-78 have not as yet been ap-
proved. However, an outlay of Rs.
329.27 lakhs has been proposed.

Promolion of Schools of Dance

4712. PROF. P. G. MAVALANKAR:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government gave any
financial assistance to voluntary in-
stitutions and/or individuals promot-
ing the various Schools of Dance in
India through Organised and regular
study courses and classes; and

(b) if so, facts thereof for the
years 1974, 1975, 1976 and 19777
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THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Sangeet Natak Akademi,
an autonomous body functioning under
the Department of Culture and fully
financed by the latter operates a sche-
me of ‘Financial Assistance to Cul-
tural Institutions’ under which the
Akademi gave financial assistance
to voluntary institutions promoting
the various Schools of Dance in
India. For the same purpose, the
Akademi also gave financial assistance
to individuals from its Discretionary
Grant Fund. In addition, the Depart-
ment of Culture awarded scholarships
for promotion of various schools of
dance in India under its schemes of
(i) scholarships to young workers in
Gifferent cultural fields; and (ii) Cul-
tural Talent Search Scholarships.

(b) The details of the grants given
by the Akademi for the years 1973-74;
1974.75; 197576 and 1976-77 are as
foliows:——

Year

1973-74 *
1974-75 *
1975-76 *
1975-77 *

No. of No. of Total
Institutions individuals amount
given given of
grants finaancial grants/
assistance financial
assistance
given
Rs.

23 . 1,68,500
2,12,600
: 2,30,000
42 .. 2,67,500

32 6

The details of the scholarships given
by the Department of Culture under
its schemes of (i) scholarships to young

Amount of scholarship paid to scholars

workers in different fields; and (ii)
Cultural Talent Search Scholarships in
the flelde of dance are given below —

in the field of Dance under the

Scheme of Scholarships to Young Workers in different Cultural Fields.

Year No. of Am-unt
scholars paid
- Rs.
1973-74 23 43,025
1974-75 31 58,650
1975-75 35 93,150
1976-77 31 91,850
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Amount of scholarships paid to scholars
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in the field of Dance under the

Scheme of Cultural Talent Search Scholarship.

Year

. §973-74 .

1974-75
1975-76
1976-77

No. of Am ount
scholars paid
Rs.
11 2,016
13 18,201
50 40,397
5o 41,347

CICTII I oo C B E 41

4731. = AATOR AT :

F]q7

gfu sk faad A7t ag aam A Fa

war fw o

(%) faed &= aaf & @oF &
o@ fFa-fwa st 1 feaar-feaar

HISTT 4T

(&) 37 9ot § 7 fopger s
fga-frare § &= gor, < gwr

ot FgY FT27 gar war e @ g
LA

(1) =1 FER ¥ gL AN WY
BALT HWT FHT F AT §; M afg
T, @ w|a ?

oy st faarf @ (st goie
fag xomen): () frew dw a0f 3
YR TFT TATTET F 9 WA
Fq @€F  (IHT 497 afeamew) AR
faqr ST & —

qw™ & &TTw

(ZTTe Hredy = |)
77 RIEL] T AIE HATS SIS
1-7-74 1610 1959 432 4001
1-7-75 1584 3980 161 5725
1-7-76* 5112 11499 904 17515
1-7-77% 5591 14652 489 20723

(*) weqrlY 3% Swnew gl qvaT @
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(@) arhm o fom T @ wC W & 9 SerE W /giran
urr wife & aifawes A g@ ST A ATAT W OTHT § —

(T Hed &7 7))
grfquer A A1ag IowTT /IS
F wary fg Ty gfafrarr/ @ wfe &
FIAW T EY
1974-75 1.7 0.2
1975-76 1.7 12.8
1976-77 27.0 0.1

(@ s 7o spagrfes  zfe & 987 & @1 afq A7 o9 & @@
wiA g dr A fates adwt & oo gd afa wowew wAr awe Tl g

(7) w7 Ff wEeEEF FEAT ST
¢ A3 wAm @y fRae gro fafza
Fratfafy & HIM7 St F7Arg S

g

faeeit fasra arfawzn 1 Iq-afafa
& wfaazs ¥ fAom

4714. 0 fraarmor  axgfar
Far  frater st wraw aar qiqwiw
gAate wH7 15 WA, 1974, 5 WA,
1974 W% 129, 1976 F HATITFA
g9 T FAI: 6610, 1607 AT
2276 & IT1 & A¥AY H qg T4
#r Far w4 R

(%) a1 feeat Fasrr srfusor 7t
I afafs & wfrazs o= #rf faviw &=
foar mar g

(=) afz gi, T aadT =517

(w) #ar  s3a fqox  Faif=Es
& fTm v g

(w) =fz f, a1 =7 =7 FTAWT 7
HETT 79 1 gAAfa ¥ 7€ § #we afz
7gr @ 99 fAm A aw sEifeq
fear s, W

(¥) =t arf i F1 THT a9
F]1 Hafa F=7 7% & JoAr ?

fartor sk mrare @ur qfq #i
gRate @t (= faweae @@q@) : (F)
g

(7) z7 #49 ¥ fag a9 F
faw 77 Wi & feosy 1 So-TsaaTer
a7 w1z fear war a7 9 foeet o
gfaFm F ooy T &1 39 G ®
=7 g3 faaoor § fro £

() wemer 7 fom Fv wfersor
g Frifeama frar s @ 20

(F) o, T e () ®
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Appointments of Political Personalities
in Jawaharlal Nehru University

4716. SHRI SAMAR GUHA: Will
the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE be
pleased to state:

(a) whether a number of appoint-
ments have been given by Jawaharlal
Nehru University to political perso-
ralities to deal with research projects,
patently political in nature; gnd

(b) if so, facts thereabout?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). According to the
information furnished by the Jawahar-
la] Nehru University, Shri P. C. Joshi
was appointed as Editor of the collec-
{ion acquired frorn him. Shri Joshi
was appointed with effect from Ist
December, 1970 on a consolidated sa-
lary of Rs. 1,400 per month and he
continued until 13th December, 1976.
No other appointments were made by
the Universily to political personalities
to deal with research projects patent-
ly political in nature. ‘
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Memoranlum from Students and Em-
ployees of Jawaharlal Nehru
University

4717. SHRI SAMAR GUHA: Will
the Minister of EDUCATION SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether he has received memo-
randum from the students and em-
ployees of Jawaharial Nehru Univer-
sity regarding (i) police excesses in
the campus during the emergency,
(ii) irregular appointment of a num-
ber of teachers and staff, (iii) adop-
tion of politically motivated projects,
‘and (iv) political motivation in re-
search work;

(b) if so, facts thereabout; and

(c) the reaction of Government
thereto?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) to (¢). Representations have
been received from the President, Ja-
waharlal Nehru University Students’
Union and employees of the Univer-
sity alleging irregularities and excesses
on the part of the University autho-
rities during emergency. These are
under examination.

wnarw wrgadt wr afawr
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Employees Sterilised in Directorate
of Technical Elucation

4719. SHRI PRADUMNA BAL: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) how many employees of the
Directorate of Technical Education of
Delhi Administration were sterilised
during emergency

(b) how many employees of the
samme Dijrectorate were not paid
salaries by the Director and for how
long for either mot sterilising or for
not motivating sterilisation; and

(¢) in view of the excesses alleged
to have been committed by the Direc-
tor of Technical Education Delhi
Administration in this programme,
whether Government propose to take
any immediate action against this
Director as has been done in other
cases?

* THE MINISTER OF EDUCATION,

SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) 155 employees went in for
voluntary sterilisation;

(b) Nil

(c) Question does not arise.
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Rajasthan Desert

4720. SHRI SATISH AGARWAL:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) steps adopted Dby the Central
Arid Zone Research Institute (CAZRI)
at Jodhpur in checkmating the growth
of desert,

(b) whether Government is satis-
fied by the work done by CAZRI and
if not, what is proposed to derive
best out of it; and

(¢) whether Rajasthan Govern-
ment also set up agencies to help re-
claim desert, and if so, whether it is
not duplication of work?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
The research conducted at the Central
Arid Zone Research Institute, Jodh-
pur does not support the opinion that
Rajasthan desert is spreading.

The Central Arig Zone Research
Institute has evolved several improved
techniques aimed at the development
of desert areas and in the ameliora-
tion of living conditions of the peo-
ple. These specifically relate to better
crop production, range and pasture
improvement, sand dune stabilisation,
afforestation and rodent control, solar
energy utilisation, etc. The transfer of
these technologies to rural areas is
being attempted through an Opera-
tional Research Project initiated by
the Institute,

(b) Yes Sir.

(¢) Under the Rajasthan Govern-
ment, work is being done by two
agencies 7iz, the Desert Development
Commission and the Drought Prone
Areas Programme. These two orga-
nisations are developmental in nature
and use the data obtaineq through re-
search conducted by Central Arid
Zone Research Institute and State De-
partments. Close coordination among
these institutions js maintainegq to
avoid duplication of efforts.
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Scheme for providing Interim Em-
ployment to Graduates

4721, SHRI K. MALLANNA: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether any States have drawn
up scheme to provide interim employ-
ment to  graduate youth during
1976-77;

(b) whether Central Government
has extended its financial assistance
to the State Governments for that
scheme and if so, to what extent; ara

(c) the steps being taken by the
Central Government to coordinate the
activities of the Students Welfare
Boards, Youth Services Boards and
the National Service Scheme in vari-
ous States?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR, PRATAP CHANDRA CHUN-
DER): (a) and (b). Some States
have schemes for utilisation of the ser-
vices of graduate youth on payment of
an honorarium/stipend for social cer-
vice and various nation-building acti-
vities. The Central Government do
not give any financial assistance for
implementation of those schemes.

(c¢) Coordination of the different
vouth programmes in the States is the
responsibility of State Governments
concerned.

e § frt w1 wqw
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Production of certified seeds

4723. SHRI HARIKESH BAHA.
DUR: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether the Government of
India propose to procure wheat zrains
from FCI to be sold as seed to diffec-
ent states to meet their needs while
National Sceeds Corporation was stop-
ped fron: producing cerlified seeds; if
so, why;

(b) the rates at
Seeds Corporation
seeds;

(¢) to what extent the State Seed
Corporation have been able to reduce
the prices and their comparative
figures:

which National
was procuring

(d) whether National Seeds Corpo-
ration propose to  supply the full
quantities of certified seed indentecd
by different States and if not. the
reasons thereof, and

(e) whether targets were not il
filled by State Seed Corporation's if
so, why the National Seed Corpora-
tion’s idle capacity could not be uti-
lized when there is a heavy shortfall
of certitied seeds in the country?

JULY 25, 1977

Written Answers 212

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Procurement of high quality grain
from the Food Corporation of India
for utilisation by farmers as planting
material to meet possible shortfalls in
overall availability, due to thre un-
avoidable circumstances of rain
damage at the time of the previous
harvest, is being considered. The Na-
tional Seeds Corporation was not stop-
ped from producing certified seeds; on
the contrary National Seeds Corpora-
tion, in the context of the country’s
effective demang for certifieq wheat
seeds, took up production programme
after taking into consideration the
production programmes of the State
Seed Corporations.

(b) Statement I indicating procure-.
ment rates of the National Seeds Cor-
poration during Rabi, 1975-76, Kharif,
1976 in respect of seeds of major cereal
crops is laig on the Table of the
House. [Placed in Library. See No.
LT-821/71.]

(c) Statement II indicating the ear-
lier sale prices of the National See‘ls
Corporation and the current sale prices
at which the National Seeds Corpora-
tion is carrying out inter-State rnar-
keting for the State Seed Corporations
of Maharashtra, Andhra Pradesh,
Punjab and Haryana is laid on the
Table of the House, [Placeq in Lib-
rary. See No LT-821/77.]

(d) Yes Sir, the National Seeds Cor-
poration propose to supply full quanti-
ties of certified seeds for which the
States have placed firm indents within
time, save in the case of circumstances
beyond the control of the Corporation
such as crop failure on account of un-
foreseen adverse agro-climatic condi-
tions.

(e) The newly created State Seed
Corporations of Andhra Pradesh
Maharashtra, Punjab and ‘Haryana
were not able to reach their targetted
levels of production in respect of certi-
fied seeds of certain crops on account
of (i) their having to still develop
an adequate infrastructure ang (ii)
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unfavourable climatic conditions. The
National Seeds Corporation under-
took supplementary production wher-
ever possible, keeping in view its
capacity, so that the effective demand
for certifieq seeq in the country may
be met.

- Appointment to post of Prof. of

Eminence
4724, DR. MURLI MANOHAR
JOSHI: Will the Minister of EDU-

CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether certain persons have
been appointed or offered the post of
Prof. of Eminence in various Univer-
sities of India during the past twe
years;

(b). if =0, their names, qualifications,
Universities or Institutions where
they are working and their designa-
tions prior to their appointment as
Prof. of Eminence; and

(¢ what are the guidelines iramed
by tie U.G.C. for the appointment of
Prof. of Eminence and whether they
were followed in the above cases?

THE MINISTER OF EDUCATION.
SOCIAL WELFARE AND CULTURE
(DR, PRATAP CHANDRA CHUN-
DER): (a) According to the infor-
mation furnished by the University
Grants Commission no person has
been appointed or offered the post of
Professor of Eminence under its
scheme of this title.

(by Does not arise.

(c) A statement giving the guide-
lineg ig attached.

Statement

A. (1) A person selected as a pro-
fessor of eminence will draw a
salary of Rs. 3.000 per month, but
will not use the word ‘Professors of
eminence’ as a title or as designa-
tion.

(ii) The total number of pro-
fessors of eminence jn the univer-
sities at any given time may not
exceed 100 during the Fifth Plan

period. This may be si)read suit-
ably over various disciplines or
inter-disciplinary studies.

(iii> The selection of a professor
as a professor of eminence is
basically a recognition of the meri-
torious contribution made by him.
to knowledge or to its promotion.
It is expected that the selectors will
demanq the most exacting stan-
dards in making their choice. Self
nomination and personal applica-
tion for selection would, therefore,
not be desirable.

(iv) Universities may propose.
names of persons for being selected
as professors Qf eminence only-
when they have datisfieq themselves
fully that the professor concerned
hag reacheqd a very high level of
academic distinction and is capable
of fruitful work himself as well as
of guiding and inspiring others.

B. (i) Proposals wil] be inviteq by
the UGC from time to time, Vice-
Chancellors will be requestedq 1o
make proposals in consultation
with either the Dean of Faculty/
School concerned in the university
or with any professor of the sub-
ject concerned serving in that or
any other university,

(iiy Only professors drawing the
salary of at least Rs. 2,000 per
month in the revised scale of Rs.
1500—2500 (or in case they are in
different scale they have been uni-
versity professors for not less than
seven years) will be eligible for
being proposed for selection.

(iii) In addition, the UGC may
also invite suggestions in this re-
gard from outstanding professors,
reputed scholars and scientists.

C. When a proposal is made under
‘B. the Commission will obtain
from the universities or from the
sponsoring  individuals, properly
documented information about
the academic achievement of
the professor concerned, including
research/scientific work ang contri-
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butions including published work,
inventions, discoveries, reviews,
monographs, books and such other
materialg giving necessary evidence
of original work done either indivi-
dually or in collaboration with a
team. A brief note may also be
obtained from the professor con-
cerned about what he considers to
"be his main contribution to know-
ledge. The professor may also be
requested to furnish thee necessary
reference about his published work.

:D. (i) The Commission will consti-

tute the following sub-committees
to undertake a preliminary evalua-
tion of the work done by the pro-
‘fessors in the concerned areas:

(a) "Humanities
Sciences.

(b) Physical,
Earth Sciences.

and Social
Natural and

(c) Agricultural Sciences, En-
-gineering and Technology, Medical
Sciences.

(ii) After the preliminary eva-
luation, the sub-committee may,
-consult panels of referees before
recommending suitable nameg to
‘the Commission for consideration.
The sub-committee shall, inter-
-alig, point out the importance and
the significance of the work of
professor whose name is recom-
mended.

(iii) The evaluation reports and
recommendations of the sub-com-
‘mittees will be examineq by a com-
mittee consisting of five members
of the Comission with power to co-
opt experts representing different
-disciplines to make final recom-
mendations to the Commission.

(iv) Care will be taken that the
names of persons suggested and
the evaluation reports on the work
of professors whose names are sug-
-gested are treated as personal and
confidential. Convassing by or on
behalf of g professor will not be
‘looked upon with favour by the
+Commission,
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E. (i) Where a proposal made by a

university in respect of a professor
is accepteqd by the Commission, the
University Executive Council may
appoint such person as a professor
of eminence, In that case, the
Commission will reimburse the
university the difference in salary
over and above the salary drawn
by him at the time of selection and
Rs. 3,000 p.m. This difference will
be paid by the Commission to the
unjversity on a recurring basis until
the time of superannuation of the
person concerned and will not be
subjected to fluctuation as a result
of the increments earneq by the
professor .

However, the terminal benefits
resulting from the increase in the
salary of the professor concerned
will be the responsibility of the
university.

(ii) Universities participating in
this scheme will be requesteq to
make a provision, permitting such
professors to hold part-time appoint-
ment in another University/Insti-
tute of Higher Learning.

(iii) The university which invites
the professor of eminence should
bear the basic salary of the pro-
fessor ang the Commission should
pay only the difference in order to
make salary of the professor equal
to Rs., 3,000 insteag of the UGC
meeting the entire expenditure.

(iv) If a university desires to in-
vite as Professor of Eminence, an
outstanding person working in an
institution other than a university
in India or in a university in or
institution in foreign country (pro-
vided he is an Indian national) thc
University Grants Commission may
assist such universities by provid-
ing for the difference in order to
make the salary of the Professor
equal to Rs. 3,000 p.m., the univer-
sity concerned agreeing to mest
Rs. 2,000 pm. as basic salary and
allowances ag admissible for g Uni-
versity Professor.

F. Universities agreeing to partici-
pate in the scheme are requested to
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amend suitably their Statutes/
Ordinances preferably in consulta-
tion with the Commission.

Heousing problem in tribal area of
Gujarat

4725. SHRI AHMED M. PATEL:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether housing - problem in
the Gujarat State particularly in Tri-
bal Area ic very acute and the Gov-
ernment have not given much help :n
this respect so far; and

(b) if so, the amount earmarked to
solve such problem in the State?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) The Government of
Gujarat have reporteq that the hous-
ing problem in that State including
Tribal areas, is acute. The State
Government are making all efforts to
tackle it.

(b) All the Social Housing Schemes
implemented by the Government of
Gujarat are in the State Sector. Cen-
tra) financial assistance for all State
sector programmes, including housing,
i« released to thc State Government
in the shape of ‘block loans’ and
‘block grants’ without their being
tied to any particular scheme or head
of development. The State Govern-
mentg are free to earmark funds for
various State sector schemes, includ-
ing housing, according to the require-
ments and priorities to be determined
by them. Besides Central block
assistance. the Ministry of Works and
Housing allocated LIC. loans
amounting to Rs. 999.10 lakhs upto
1976-77 to the Government of Guja-
rat for implementation of the various
social housing schemes. Further,
Housing and Urban Deve'opment
Corporation has so far sanctioned
loans amounting to Rs. 2881 lakhs to
various housing agencies in the State.
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The Plan outlay for Gujarat for
Housing for 1977-78 is Rs. 8.65 crores;
a sum of Rs. 80 lakhs has been ear--
marked for housing under Tribal
Sub-Plan.

Formation of Corporation for Housing
in Rural Areas

4726. SHRI P. RAJAGOPAL.
NAIDU: Will the Minister of
WORKS AND HOUSING AND SUP-
PLY AND REHABILITATION be
pleased to state whether there js any
Corporation for Housing in Rural
Areas?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): The Government of
Gujarat have set up a Rural Housing
Board to promote rural housing in
the State. In Tamil Nadu, there is
the Tami} Nadu Harijan Housing and
Development Corporation which
undertakeg construction of houses for
Harijans in the State, excluding
Madras City, on lands acquireq for
the purpose in rural areag for distri-
bution to poor Harijans, free of cost.

Fall in prices of jaggery

4727, SHRI P. RAJAGOPAL.
NAIDU: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleascd to stater

(a) whether the Government are
aware that there is a steep fall in the
prices of jaggery;

(b) whether the Government are-
aware that there are huge accumulat-
ed stocks of jaggery with them;

(c) if so. the action taken to hrelp
the jaggery producers to sell their
jaggery. and

(d) whether the Government pro-
pose to permit the jaggery to be ex-
ported to other countries?
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THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Weekly reports (statement attached)
of wholesale prices compilegq by the
Economics and Statistics Directorate
of the Ministry of Agriculture and
Irrigation do not indicate a steep fall
in prices. While trends were mixed
or steady to increasing during most
of the period during May and June,
1977, only during the weeks ended
25-6-77 and 9-7-77 was 3 steady f{o
declining trend recorded.

(b) Stocks of Jaggery are not
regulated by the Central Government
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anq figures of accumulated stocks are
not available with the Ministry.

(¢) Prices and disposal of stocks of
Jaggery are generally left to the
market forces of supply and demand
and no control is generally exercised,
unless there is an unwarranted rise
causing hardship to the common man.

(d) Export of Jaggery generally
has an adverse effect on internal
market prices and is normally not
allowed. It may not be desirable to
export Jaggery in any appreciable
quantity,

Statement

Whonivsale Price Indix of Gur for the months of March. Avoril, May and June
this year and Econmomic Adviser’'s Index Number of Wholesale Price of Gur
(Monthly average) during the years 1975-76 and 1976-77.

Month GUR
1073-76 1976-7
October . 3241 2602
November - . - . 25385 2278
December - - 158°8 215°3
January . . 174°1 1954
Febuary - - 175°3 208-2
March 176°9 210 3(P)
April 2132 206°9
May - . N 229+7 213°2
June - : . 244°7 222-5
{(upto
18-6-1977)
July - - . 277" 4
August - 2800
Sertember

290°2
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Tread in .Wlwlesale Price of Gur during May & Sune, 1977
Week ended Trend Extent of fall (—) rise (+) in
prices as compared to (Rs. per qtl.)
- Last month Last year

7-5-77 Mixed Mixed (—)2°55
14-5-77 - - Steady to rising Mixed (—)5°35*

21-5-77 . . * Mixed Mixed (==)2*40%

28-5-77 .. . + Mixed Mixed (—)s5- 50

4-6-77 Mixed Mixed (=)s5° 51

11-6-77 Steady to rising Mixed (—)5°47*

18-6-77 . . . . + Steady torising  Mixed (—)5-45

25-6-77 Steady to Mixed (—)4-50

declining

2-7-77 * . . . . + Mixed } Mixed (=560

9-7-77 géz?gl)i'ntg Mixed (—)13°85
Not :—Prices f\f-g'lr.{zencrall_v show 2 rising trend i;_the summer months and May

auu June, 1977 have more or less showed this trend. Only in the last week

have wholesale prices of gur displayed a steady to declining trend  Generally
speaking, prices were lower in these months compared to the correspond:ig

period last vear.

*With some exception(s).

Scrutiny of irrigation votential

4728.

SHMI:

SHRIMATI V., JEYALAK-
Will the Minister of AGRI-

CULTURE AND IRRIGATION be
pleased to state:

(a) whether a technical scrutiry ot
the irrigation potential was ordered

by the

Central Water Commission in

various States during the last year,

and

(b) if so, how many projects have
been submitted to the Technical Ad-
visory Committee and how many have
been approved?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Reports for Major and Medium irri-
gation projects are regularly submit-
ted by the State Governments to tlre
Central Water Commission for tech-
nical scrutiny of various aspects in-
cluding irrigation potential. The pro-
jects are thereafter referred to the
Technical Advisory Committee of the
Planning Commission for considera-
tion regarding their acceptability for
inclusion in the States Developmen-
tal Plans.

(b) During 1976-77, 74 major” and
medijum irrigation projects were sub-
mitteq to the Technica] Advisory
Committee of the Planning Commis-
sion, of which 70 were found accept-
able by the Committee.
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Ramhara Committee on Agriculture
Universities
4729. SHRI ANNASAHEB P.

SHINDE: Wil] the Minister of
AGRICULTURE AND IRRIGATION
be pleased to state:

(a) whether Ramhara Committee
which has been appointed by Govern-
ment of India to make assessment ot
the work of the Agriculture Univer-
sities has submitted its report;

(b) if so, its findings; and

(c) if not, how much more time the
Committee is likely to take?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
The Indian Council of Agricultural
Research ha: constituted a Committee
to review the working of Agricul-
tural Universities under the Chair-
manship of Dr. M. S. Randhawa, for-
mer Vice-Chancellor of the Punjab
Agricultural University. The Com-
mittee has not yet submitteq its re-
port.

(b) Doec not arise,

(¢) The Committee has been re-
quested to submit its report by De-
cember 1977 so that its recommenda-~
tions could be of value in finalising
the VI Plan Development Program-
mes of Agricultural Universities.

Prices of cereals, pulses and oilseeds

4730, SHRI ANNASAHEB P.
SHINDE: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to ctate:

(a) what is the present level of
prices of cereals, pulses, oilseeds as
compared to the same period last
year; and

(b) if there is tendency of price
increase, how Government propose to
keep the prices under control or bring
them down?
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THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
The provisional wholesale price index
numbers of cereals, pulses and oil-
seeds were 163.2, 190.1 anq 196.5 res-
pectively during the week ending
25-6-1977, as against 151.8, 130.5 and
1303 during corresponding period of
last year. (Base 1970-71=100).

(b) In order to prevent any undue
rise, Government is taking necessary
steps to meet the requirements of
foodgraing of State Governments/
Union Territories for their public
distribution system.

Progress made in eviction proceedings

4731. SHRI HARI VISHNU
KAMATH: Will the Minister of
WORKS AND HOUSING AND SUP-
PLY AND REHABILITATION - be
pleased to refer to the reply given to
Starred Question No. 16 on the 1i3th
June, 1977 regarding the ‘Stay Put
tenants’ and state:

(a) whether any progress has bean
made in the eviction proceedings
initiated against 96 ex-M.Ps. and 4
ex-Ministers who are unauthorisedly
occupying Government residences:

(b) if so. the details thereof; and

(¢) if not, the reasons therefc:?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (¢). Qut of 96 ex-
M.Ps. and 4 ex-Ministers, who were
proceeded against for eviction, 58 ex-
M.Ps and two ex-Ministers have since
vacated Government residences.
Eviction orders have been passed by
the Estate Officer against 36 ex-M.Ps.’
and two ex-Ministers, The cases
against the two remaining ex-M.Ps.
are at the hearing stage.
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Distribution of Cauvery Waters

‘4732. SHRI G. Y. KRISHNAN:
‘Will thre Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether the Chief Ministers of
Tamilnadu, Kerala and Karnataka
‘have settled their dispute regarding
-the distribution of Cuvery Waters;
.and

(b) if so, the details thereof?

THE MINISTER OF AGRICUL-
TURE AND 1RRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
and (b). At the Inter-State meeting
held on the 25th-26th August, 1976,
the following understanding was
reached amongst the States of Kar-
nataka, Kerala and Tamil Nadu
namely,—

(i) Existing utilisation of Cau-
very Waters is 671 TMC comprising
489 TMC Tamil Nadu, 177 TMC by
Karnataka anq 5 TMC by Kerala;

(ii) There is scope for  effecting
-economijes in the present use with-
out detriment to the existing aya-
cuts;

(iii) There is neeq for integrated
operation of reservoirs in the Cau-
very Basin and for regulation of
supplies to ensure optimum use and
equitable distribution of waters;

(iv) The existing areas under
irrigation woulg be fully protected
in a norma)l year;

(v) A Committee of representa-
tives of the Central ang State
Governments will be constituted
immediately to work out the man-
ner of sharing available waters in
lean years and also to work out the
quantities of surplus waters that
may be presently available for use;

(vi) A Cauvery Valley Authority
shall be constituted. The functions
and rules of procedure of the pro-
poseq Cauvery Valley Authority
will .be drafted by a Committee of
Secretaries of the three States;
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_(vii) The reports of the two
Committees mentioned above would
be considered at the next meeting
of the Chief Ministers.

Rise in Handling Charges in Eastern
region by FCI

4733. SHRI G. Y. KRISHNAN:
Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleas-
ed to state:

(a) whether the handling charges
have been raised in eastern region
by Food Corporation of India;

(b) if so, the extent of increase in
these charges and the reasons there-
for; and

(c) whether these charges are sub-
sidised by Government and if so, to
what extent?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Distribution of foodgrains to the fair
price shops for the public distribution
system is handled by the F.C.I. only
in West Bengal. There has been no
increase in the handling charges
allowed to the FCI since last year.

(b) Does not arise.
(c) No, Sir.

Urdu as medium of Instructions .in
Colleges

4734 SHRI C, K. CHANDRAPPAN:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state names of the Uni-
versities at present allowing Urdu to
be useq as medium of instructions
for colleges and higher studies?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): Urdu is the medium of ins-
truction in Universities whickr offer
certificate/diploma/degree course in
Urdu. According to information
available, as on July 1, 1976, the Uni-
versities which have allowed Urdu
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as a medium of instruction for speci-
fieq courses are Agra, Aligarh, Guru
Nanak Dev, Jawaharla) Nehru, Kan-
pur, Kashmir, Kurukshetra, Meerut,
Osi:ania, Mysore, Punjab, Sri Ven-
kate:wara ang the Jamig Millia Isla-
mia (an institution deemed to be
university).

Ow1'1ership of Tribal Land

4735, SHRI C. K. CHANDRAPPAN:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleaseq to
state:

)

(a) whether most of the tribal
lands are owned by the non tribals;

(b) if so, the extent of tribal lands
in possession of non tribals in Bihar,
Andhra, Madhya Pradesh, West

Bengal, Rajasthan and Maharashtra;
and

(c) steps Government intend to
take to restore these lands to the
tribals?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI!
SURJIT SINGH BARNALA): (a)
and (b). Land records in tribal areas,
generally speaking, being inadequate
it is difficult to quantify the area in
possession of fribal and non-tribal
communities, Besides, not all trans-
fers are formal anq in accordance
with law, collusive transferg not re-
flecteq in land records are frequent in
tribal areas. However, there is no
evidence 1 suggest that most of the
tribal lands are ownedg by non-tribals
either in the country as a whole or

in the States referred to in part (b)
of the Question.

(c) There are legislative provisions
in‘ all these Stateg enabling setting
aside unauthoriseq alienation of Jands
belonging to tribals, Administration

of these provisiong is with the State
Governments concerned,
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Literacy among Muslims

4736, SHRI1 C. K. CHANDRAPPAN:
Wil} the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) the percentage of literacy
among Muslim in comparison to Mus-
lim population and total population
of the country;

(b) the percentage of Muslim wo-
men literacy in comparison to Mus-
lim population and the total pcpula-
tion of the country; and

(c) steps Government intend to
take to popularise education among
Muslims?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b), Statistical data
pertaining to literacy with reference
to religion are not tabulated and
hence the information requesteq by
the Hon'ble Member is not available.

(c) Doeg not arise.

Solution for Sea Erosion in Kerala

4737 SHRI C. K. CHANDRAPPAN:
Wiil the Minister of AGRICULTURE
AND TRRIGATION be pleased to
state:

(a) whether Government bhave a
polic to tackle sea erosion whieh is
an annual feature in the country, if
so. the details thereof:

(b) whether Government are aware
of the fact that Kerala is facing serl-
ous seca erosion now if so, the details
thereof;

(c) what anti-sea erosion sieps
Government intend to take immedia-
tely for Kerala and other coastal
States and details thereof; and

(dY whether Government have de-
cided to agree with the proposals
made by Kerala Government to de.
link sea-erosion from flood control 7
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THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Though the problem of sea-erosion is
experienceq in some places jn vary-
ing degrees along the coast line of
India, it is severe and widespread
only on the Kerala Coast where about
320 Kms. out of length of 560 Kms.
are subject to erosion.

(b) The State Government have
informed that there hag been gerious
erosion along the cost of Kerala dur-
ing the current monsoon and the ap-
proximate value of the damages
amounts to Rs. 250 lakhs to shore,
huts, existing sea walls, coconut trees
etc. including cost of land.

(¢)  Anti-sea-erosion measures
comprising construction of sea-walls,
groynes etc, had been initiateq by the
State Government of Kerala from
the end of First Plan, Since then a
length of about 150 kms, haq been
protecteq by March, 1976 with g total
expenditure of about Rs. 21.5 crores.
During the first three yearg of the
V Plan, an expenditure of Rs. 5.94
crores has been incurred on anti-sea-
erosion works. The approveq outlay
during the current year ig Rs. 3
crores. It has been reported that the
type of sea-wallg being constructed
have been foung to be satisfactory
against sea erosion ang they propose
to continue with their construction.
In other States where the problem is
of localised nature and not of any
serious magnitude, the State Govern-
ments concerned plan and implement
measures as considereq necessary.

(d) No such proposal has been re-
ceived from the Keraly State Gov-
ernment. 1

feit aax dadln frafewr &
~ amfor gl
4738. st ®aT W® AR : AT
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3. EoTHoTFHo
zoefeas afar,
TARIE VS

4. FEYT FoefeE-
DS zTG’ﬁN’
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5. IAY I,
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Minor Irrigation Schemes in OQrissa

4741. SHRI D. AMAT: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether any minor irrigation
schemes have been submitted by the
Orissa Govrnment for the year 1977-
78;

(b) if so, the main features there-
of; and

(c) the assistance proposed to be
given by the Union Government in
this regard?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) to
(c). According to the system in vo-
gue, Central assistance to State Plan
Schemes is given in the form of
block loans and grants for the An-
nual Plan as a whole and is not re-
lated to any individual scheme or
Head of development,
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The outlay approved for Minor
irrigation Schemes in the State Plan
for the year 1977-78 is Rs. 10.58
crores. The programme includes
construction of surface water storage
and division schemes, lift irrigation
schemes, public tubewells and private
tubewells as well as dug wells.

TAQ-ATCAIGR qTaey
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(@) &8 I ¥ g Harow Frar
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State-wise = Amount Sanctioned for
Rura] Housing

4746. SHRI JYOTIRMOY BOSU:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleaseq to state:

(a) total amount of Central assis-
tance sanctioned and disbursed, State-
wise, on account of Rural Housing
Scheme during the period 1974-75 to
1976-77;

(b) total amount actually utilised
by each State Govermment during the
same period;

(¢) total houses planned to be con-
structed State-wise; and

(d) total houses actual’y con-

structed?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). Central assis-
tance to States during Fifth Plan
period is released in the form of
‘block loans’ and ‘block grants’ for
1heir annual plan as a whole. It is
not related to any development sub-
head or scheme. As such, it is not
possible to furnish the information
regarding centra] assistance for rural
housing scheme.

(¢) and (d). For providing housing
facilities in rural areas, there are two
plan schemes, namely, village Hous-
ing projects Scheme and Scheme for
Brovision of house-sites to landless

workers in rural areas. Under the
Village Housing Projects Sc}.)eme.
98.364 houses have been sanctioned

for construction since its inception in
1957, out of which 65,672 houses have
been built. As regards the Scheme
for provision of house-sites to land-
less workers in rural areas, it aims
at providing house-sites, free of cost,
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to families of landless workers in
rural areas who do not already own
a house-site or a built up house or
a hut on land of their own. With
the house-sites so provided, the wor-
kers are expected to build houses
thereon with their own resources or
with such assistance as can be provid-
ed by the State Governments and
voluntary organisations.

Gajendragadkar Committee on Indian
Council of Agriculture Research.

4747. SHRI JYOTIRMOY PROSU:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) when the Gajendragadkar
Committee's report on the 1CAR af-
fairs was submitted to the Govern-
ment;

(b) the main recommendations of
the Committee with particular refer-
ence to the role of the Director of
ICAR;

(¢) whether the
Government headed by
Gandhi did not take
the report; and

erstwise Central
Smt. Indira
any action on

(d) if so, the facts thereof®

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
The Gajendragadkar Committee’s re-
port on the ICAR was submitted to
the Government on January 19, 1973.

(b) The main recommendations of
the Committee were as follows:—-

(1) That the ICAR should be
made a department of the Central
Government.

(2) That recruitment to scienti-
fic posts in the ICAR should be
entrusted to the U, P. §. C.

(3) That there should be an Ad-
visory Council for Agricultural Re-
search and Education with the
Minister of Food and Agriculture
as its President.
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(4) That the Department of Agri-
cultural Research and Education
should have two Executive Com-
mittees—one for wagricultural edu-
cation and the other for agricul-
tural research.

(5) That the system of joint con-
sultative machinery should be in-
troduced in the department,

(6 That each Institute should
have a Grievance Cell

(7) That the staff under the De-
partment and the Institutes should
he classified into four categories-
scientific, technical, administrative,
ang supporting.

(8) That recruitment to higher
posts in the ICAR should be on a
tenurial basis. There was no speci-
f¢ recommendation regarding the
role of the Director-General, ICAR.

(¢) The then Government examin-
ed the recommendations of the Com-
mittee in depth with the help of a
group of four Ministers headed by
late  Shri Fakhruddin Ali ‘Ahmed,
then Minister of Agriculture and im-
plemented the recommendations of
the Committee with such modifica-
tions as were deemed necessary in
the interest of scientific  research.
The decisions of Government were
also  discussed at length in both
Houses of Parliament in 1973,

(d) A note indicating the recom-
mencations and the action taken
thereon is placed on the Table of
the House. [Placed in Library. See
No. LT-823/77].

Provision of Suitable Accommodation
to Members of Parliament

4748, SHRI JYOTIRMOY BOSU:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether the Government zre
experiencing acute shortage of accom-
modation to provide suitable accom-
modation to M.Ps.:
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(b) number and names of versons
who were Ministers (includng Prime
Minister and Speaker during 5th Lok
Sabha) who were defeated «nd stiil
occupying Government accommoda--
tion; and

(c) how many of such cccommoda-.
tion are units which were given to
the persons concerned while they
were Ministers during 1971—77 (Fifth.
Lok Sabha)?

THE MINISTER OF WORKS AND"
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR-
BAKHT): (a) Government are ex-
periencing shortage of accommodation
for Members of Parliament because-
the Government residences have not
so far been vacated by a number of
former M.Ps.

(b) Two former Ministers, namely-
S/Shri B. P. Maurya and Jagannath:
Pahadia, who were defeated in the:
last General Elections for the VIth
Lok Sabha, are still occupying Go-
vernment accommodation.

(¢) Shri B. P. Maurya wag allotted
the accommodation in 1974 and Shri
Jagannath Pahadia in 1969,
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Provision of Community Centre in
Resettlement Colonies

4750, SHRI MAHI LAL: Will he
‘Miniser of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
" TION be pleased to state:

(a) whether under the Slum Wing
of Delht Development Authority pro-
vision has been made for a ecommumty
centre in each resettlement cslonv for
the community needs of the residents
there;

(b) if so, whether such a provision
has been mazie in each blok of
Ranjeet Nagar resettlemen: Colony;
and

(c) if not, whether two ground
floor tenements would be provided in
each block for this purpose so that
the difficulties of the vpeople may be
removed”?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION (SHRI SIKANDAR
BAKHT): (a) In the layout plans of
many of the rsettlement colonies, pro-
vision for Community Centre/Com-
munity Hall has been made. But this
is not so, in the case of all the
resettlement colonies.

(b) and (c). No provision has been
made for a Community Centre in
Ranjit Nagar. Also, no ground floor
tenements are proposed to be provid-
ed for this purpose. This is because
provision has been made for a Com-
munity Centre in the adjacent J. J.
Colony of Pandav Nagar,
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Allocation of ‘Can’ Fertilisgr to Uttar
Pradesh

4751. SHRI OM PARKASH TYAGI:
‘Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to

state: (

(a) whether Hindustan Steel Limit-
ed, Calcutta, the biggest producer of
‘CAN’ Fertilizer in the country, has
requested the Ministry not to make
any drastic cut in the allocation of
‘CAN’ Fertilizer to Uttar Pradesh for
the current kharif crops so that
farmers of Fero-acidic soil land,
where cash crops like pntato, mango,
sugarcane, vegetables are produced,
should not unduly suffer and crops
should not be damaged/destroyed in
the huge scales;

(b) whether only 1:10 ratio of the
previous years Kharif/Rabi ‘CAN’
allocations have been made for the
current kharif, with the result there
is great hardship to the farming com-
munity, particularly to small and
marginal farmers; and

(c) immediate steps Government
propose to take to save the cnsh crops
and lessen the tremendovs hardships
of the small and marginal farmers in
this regard?

THE, MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
In order to reduce the expenditure
on freight, Hindustan Steel Ltd. had
requested that the allotment of CAN
from their factory to U. P. should be
increased and correspondingly sup-
plies to the States of Karnataka, Ta-
mil Nadu and Tea Board (South) de-
creased.

(b) The comparative position of
allocations in Kharif 1976 and 1977
is as follows:-

Kharif 1976
Kharif 1977

58,000 Tonneg
23,320 Tonnes
Some additional stocks are also be-

ing made available from the Central.
Fertilizer Pool stocks located in U, P.
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Apart from this, adequate quantities
of urea are available in U. P. gnd, as
such there is no question of any hard-
ship to the farming community or
damage to crops.

(c) In view of (b) above, question
does not arise.

Average Consumption of Food

4752. SHRI VAYALAR RAVI: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether it is a fact that the
average consumption of food per
adult is different from State to State;

(b) if so, to what extent and the
details thereof; and

(c) the steps taken to ensure equi-
table availability of food to all States?

THE MINISTER OF AGRICUL-

TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes, Sir.

(b) and (c). The per capita con-
sumption of food. ‘which varies
from State to State &and from
year to year, depends upon
a number of factors, =-uch as
the foodgrains production pattern,
market availability of food, local food
habits, availability of subsidiary food,
socio-religious customs, the purchas-
ing power of the people, age-sex
composition and level of literacy of
the population in the different States.
In view of the large number of vari-
able factors determining the level of
per capita consumption, it ig difficult
to estimate precisely the inter-State
variation in the per capita‘ consump-
tion of food.

To improve the availability, in
addition to foodgrains produced and
marketed within the States, wheat,
rice and coarse grains are also issued
from Central stocks to meet the re-
quirements of the public distribution
system.
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Research Ang Development of Spices

4753. SHRI VAYALAR RAVI: Will
the Minister of AGRICULTURE AND
IRRIGATION be rpleased to state:

(a) whether research and develop-
ment of spices is very low;

(b) if so, the reasong therefor; and

(c) steps proposed to improve the
condition?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) No,
Sir. The reasearch and development
of spices is receiving proper attention
at present.

(b) Question does not arise.

(¢) With regard to research, the
Indian Council of Agricultural Re-
search is already operating an All
India Co-ordinated Spices Improve-

JULY 25, 1977

Written Answers 248

ment Project from the 4th Plan.
The project has now 9 centres (Kasa-
ragod, Pampadumpara and Panniyur
in Kerala, Mudigere in Karnataka,
Coimbatore in Tamil Nadu, Lam in
Andhra Pradesh, Udaipur in Rajas-
than, Pilwai in Gujarat and Kanda- .
ghat in Himachal Pradesh). The 5th
Plan out lay for this project is
Rs. 24.2 lakhs. Research on a num-
ber of major and minor spices is in
progress. Besideg a centre for research
on spices has been set up from
November, 1975 at Peruvanna Muzhi
near Calicut in Kerala at a cost of
Rs. 42 lakhs in the 5th Plan, Intensi-
fied research on pepper is also propos-
ed under the ‘Kerala Agricultural
Development Project’” at a cost of
Rs. 22.95 lakhs at this Spices Centre,

The Department of Agriculture is
operating a number of centrally
sponsored schemes for development
of spices in different States. The
following schemes are in progress.

Name of Scheme

Outlay in the sth Plan

Area in hectares Financial
Rs. in lakhs
—— ;
Pepper
1. (a) Establishment & maintenance 80 hectares
of Central Nursery for hybrid
pepper ‘‘Panniyur-1"’.
(b) Production & distribution of 50 lakh 45° 666

rooted cuttings of Panniyur-1

2. Scheme of Package programme to
cover 30,000 hcctares of pepper

lantation through providing for Plant

eld demonstrations to promote

cultivation of Panniyur-1 and
adoption of scientific package
of practices.

Clove and Nutmeg

3. Production and distribution of 5 lakh numbers.

superior seedlings of clove and
nutmeg.

Ginger

4. Seed multiplication of ginger.

20 ha. per year

3oonewdemonstration plots, 119°02§
11,000 ha. of Manurial-cum-
protection
stration plots. Distribution
of 30 lakh rooted cuttings of
Panniyur-1 at subsidised rate
for re-planting.

demon-

Amount included
under Scheme-1

Amount included
under Scheme-1
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5. Scheme . for development of
spices in Andaman & Nicobar

(i) Progeny orchard of pepper, 12°376 lakhs
clove nutmeg & cinnamon
s}ax'lds during 1977-78 & 1978-79 26 ha.

(ii) Production & distribution

of plants :
Pepper —3 lakhs
Clove —40,000

Nutmeg —40,00¢

(iii) Demonstration plots

Pepper — 150

— 100

Nutmeg—100 ha.

@v) Training of field staff.

‘The Cardamom Board (Ministry of Commerce)is operatingsome schemes on carda moin

~development.

Procurment Price of Sugarcane And
Paddy

4754, SHRI KUMARI ANANTHAN:
Will the Minister of AGRICULTURE
AND TRRIGATION be pleased to
state:

(a) the present procurement price
of sugarcane, paddy etec, given to iis
growers,

concrete 1ecom-
given by the

(b) whether any
mendations have been
Agricultural Prices Commission to
Government for a revision of the
procurement price for the next season;

(c) if so, the details thereof; and

of the State  Agricultural Ministers
for this purpose?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Two statements are attached. (State-
ments I and II).

(b) Recommendations of the Agri-
cultural Prices Commission for the
next season are awaited.

(e¢) Does not arise.

t

(d) No, Sir, However, the views of
the State Governments will be con-
siderdd before taking final decisions

(d) whether Union Government on the recommendations of the
are proposing to convene a meeting A P. C.
Statement I

Statement showing the present prices of paddy etec. given to the growers.

Commodity Varietv Price (Rs.[qtl.)

1 2 3
(Paddy . Coarse FAQ 74" 00
‘) Rice Crarse  FAQ 117°CO
to 12600
[Jowar . FAQ 74° 00




Andhra Pradesh
Tamil Nadu
Pondicherry
Nagaland , .
Goa
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2 3
(Bejrc . . . FAQ 7400
o] Maize . . FAQ ¥ 0o
| regi . FAQ 7400
@ Wheat, . . . . FAQ 110°00
for all varieties.
#Prices fixed for 1976-77——Kharif marketing seascon.
@Prices fixed for 1977-78—Rabi marketing seasn,
Statement II
Range of sugarcane price actuallypaid/being paid by factories at gate
during 197-77, as per information furnished by them.
Stalc Range of Sugarcave
price in Rs. per qil.
V.P. 12°25 to 13° 25
Bitar 12°25@
West Bengal 12° 50 to 14 50
Huryana | 13° 00
Punjab 13'25@@@
Assam 1I° 00
Rajasthan 12' 2§ to 14°2§
Madhya Pradesh 12+ 00@ @
Orissa 850 t¢ 1300
Mabharashtra . . 9°00% t0 16° 60%
Gujarst 9°00% 10 14°CCH*
Karnataka . 10°60% tO 15°0C*
Kerala

13°00 to 13° 30
10°00 tu I2°00
8+50 to 11°70
950

11°00

12°00

@One factory Harinagar is paying Rs. 12°50 per gtl.

@@One Coup. factory Morena is paying Rs. 1350 per qtl.

@@@Morinda factory has reperted 1o be paying Rs. 11/- per qtl.

oThese are provisional ex-field prices being paid mostly by Cccp. suger factories.
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Resentment Re: 50 per cent Payment
for LIG/MIG Flats

4755. SHR1I KUMARI ANANTHAN:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether DDA is ut present de-
manding 50 per cent of the total value
of the LIG flats as the rirst instalment
from the LIG/MIG groups;

Government are
great resent-
payment from

(b) whether
aware that there is a
ment re: 50 per cent
those groups; and

(¢) the steps taken tu lessen the
burden o fthe low category peopla?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) 33 per cent to 50 per
cent of the cost is being demanded
at present.

(b) Excepting for a few cases
where axtension in the period of
payment on initial deposit is sought,
the allottees, by and large, pay the
initia! deposit in time. However,
the Government is not aware of any
great resentment in this regard.

(¢) During the last one year, the
preferences were in the following
order:-

(i) payment of the total cost in
a lump-sum.

(ii) payment of 75 per cent of

the cost on allotment and the ba-

lance in 60 monthly equated in-
stalments.

(iii) payment of 50 per cent of
the cost on allotment and the

balance in 84 equated monthly
instalments,

(iv) payment of 33 per cent of
the cost on gallotment and the

balance in 120 equated monthly
instalments.
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it has now been decided by the
D. D. A. that:— !

(a) 50 per cent of houses in each:
complex be disposed of on payment
of ful] price and the remaining on.
hire-purchase basis.

(b) Those who purchase on hire-
purchase basis will pay 50 per cent
of the cost on allotment. The-
balance will be payable in 7 years
by the MIG group and 10 years by
the LIG group, in monthly instal-
ments with the usual interest,

Cancellation of Membership by Co-
operative House Building Society
Shahdara

4756. SHRI D. AMAT: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether Government have re-
ceived some complaints that some of
the House Building Conperative So-
cieties allotted land ir. the Shahdara
area have cancelled the membership cf
their original members who were
members since 1959 and iacluded some
influential persons in 1970 when the
development of land  was completed
with the money deposited by original
members;

(b) if so, whether Government will
make inquiry into the entry of new
members and remove the frke mem-
bers and restore the right of original
members; and

(¢) if not, how Government will
help the original members who have
been deprived of their rights?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Some cases of alleged
cancellation of membership have-
come to noticee No report as to
whether some influential persons.
“{:,ere included in their place is avail--
able.
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(b) and (c¢). The Delhi Admini-
‘straticn had frozen membership on
‘3rd August, 1967, A simplified pro-
cedure for verification of member-
ship of the house building coopera-
tive societies has been introduced by
the Delhi Administration. Under
this procedure, all persons who were
enrolled prior to 3rd August,
1967, but were expelled by the socie-
ties for whatever reasons, will be
served a notice (with a copy to the
society) by the Delhi Administration
to ascertain the legality of their ex-
pulsion under the Cooperative Law.
Persons 'in this category, if re-ad-
‘mitted, will be eligible for allotment
of plots.

The cases of those persons who
«<laimed that they had enrolled them-
selves prior to 8rd August, 1967 but
due to some omission their names
were not included will also be consi-
dered by the Delhi Administration be-
fore considering the cases of persons
who were enrolled as members after
‘3rd August, 1967.

«Central Aid to Higher Secondary
Schools in Tamil Nadn

4757. SHR P. S. RAMALINGAM:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) the number of Higher Secon-
. dary Schools in Tamil Nadu; and

(b) the extent of Central Guvern-
ment aid to such schools?

THE MINISTER OF EDUCATION,
‘SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) According to the informa-
tion provided by the State Govern-
ment there was no Higher Secondary
:School in Tamil Nadu in 1976-77.

{b) Question does not arise.
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Role of Department of Supply in
Growth of Small Scale And Cottage
Industries.

4758. SHR] S. D. SOMASUNDA-
RAM: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND

REHABILITATION be pleased to
state:
(a) the role of Department of

Supply in the growth of small scale
and cottage industries sector;

(b) the policy of the Department in
placing supply orders on that sector;

(c) the average percentage of
value of orders placed in a year com-
pared to the total value of crders; and

(d) details of any proposal for addi-
tional encouragement of the sector?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) The Department of
Supplv has ag one of its - purchase
policy objectives, the encouragement,
to the extent possible, of production
and utilisation of small scale and
cottage industries products for Gov-
ernment purchases.

(b) (i) The policy of the Depart-
ment is to purchase products reserv-
ed for purchase from the 8. S, I.
numbering 241 items exclusively from
that sector.

(ii) It gives price preference to the
extent of 15 per cent to small scale
and cottage industries in respect of
products manufactured both in the
small and large scale sectors.

(c) The value of orders placed on
the small scale and cottage industries
during 1976-77 came to 12.5 per cent
of the value of total orders placed.
(Out of total orders valuing 781.24
crores during the year 1976-77 orders
valuing 95.68 crores were placed on
the small scale and cottage indus-
tries).

(d) The Department of Supply is
reviewing on a continual basis, possi-
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bilities of locating items and suppliers
from the small scale and cotitage in-
.dustries sector with a view to jn-
crease purchases from this sector.
As g result the range of supplies
from small scale and cottage indus-
tries is widening. Further the fol-
lowing measures of encouragement to
the small scale and cottage industries
‘have been taken:—

(i) The number of producls ex-
clusively reserved for purchase
from smal] scale units ig being pro-
gressively increased.

(ii) The Khadi anq Village In-
dustries Commission and the Small

Scale Industries Directorates are

being continually advised on the
range of products in demand for
Governmenial purchase to help or-
ganise production wherever feasi-
ble; and

(iii) Registration of small scale
units through a single point of the
National Small Indusiries .Corpora-
tion also especially helps small
scale units to get orders from the
Directorate General of Supplies
and Disposals,

In respect of items where S. §. 1.
units are interested, a sufficient num-
ber of tender sets (excluding priced
specifications and/or priced drawings)
is sent to the Chief Liaison Officer,
N. S. I. C. for distribution to the
S. S. L units.

Pattern and Cost of Low Cost Houses
for Weaker seclions

4759. SHRI S. D. SOMASUNDA-
RAM: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) the extent of implementation of
the wvarious schemes of low cost
housing;

(b) the pattern and cost of low cost
houses adopted for large scale construc-
tion for weaker sections; and

1774 LS—4.
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(c) the encouragemert given by
Government and the extent of res-
ponse from weaker sections for con-
struction of low cost houses?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) The Plan schemes like
integrated Subsidised Housing Sche-
mes for Industrial Workers and Eco-
nomically Weaker Sections of Society,
Low Income Group Housing Scheme,
Middle Income Group Housing Scheme
Village Housing Projects Scheme and
Subsidised Housing Scheme for Plan-
tation Workers, implemented through
State Government/Union Territories
Administration, aim at promotion of
low cost housing by putting restric-
{jons on the ceiling cost of construc-
tion, the maximum amount of loan
admissible, income-limit on eligibility
for assistance, etc.

Similarly in granting loans for
housing, HUDCO Ltd. lays the accent
on low cost housing by prescribing
ceiling cost of construction and maxi-
mum plinth area for different income
groups. The National Buildings Orga-
nisation has been implementing the
Experimenta] Housing Scheme for
promoting new techniques and new
building materials for effecting a re-
duction in cost of construction.

(b) For the Plan Scheme, the pat-

tern of cost, plinth area, etc. are as
under: —
(i) Integrated Subsidised  Housing

ing Schemes for Industrial Workers
and Economically Weaker Sections of
the Society

Ceiling costs have been pres-
cribed for different types of con-
struction.

(i) Low Income Group Housing
Schemes

Loans are granted to persons
whose income does not exceed Rs.
7200/- per annum. The maxi-
mum amount of loan ganctioned is
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Rs. 14,500 per house, The cost of
the house (excluding cost of de-
veloped land) should not exceed
Rs. 18,000.

(iii) Middle Income Groyp Housing
Scheme

The scheme provides for loan
assistance to the maximum ex-
tent of Rs. 27,500 to persons whose
annual income is in the range of
Rs, 7,201/- to Rs. 18,000, The cost
of a house (excluding cost of
developed land) should not ex-
ceed Rs. 42,000/-.

JULY 26, 1977

Written Answers 260

(iv) Village Housing Preject Scheme

The maximum amount of loan
admissible''is Rs. 5,000 per house
with the ceiling cost of the house
at Rs. 8000,

(v) Subsidised Housing Scheme for
Plantation Workers

The ceiling cost is Rs. 4,000 for
a small two-roomed house and
Rs. 5,000/- for a regular two-
roomed house.

For HUDCO schemes, the maximum
plinth area and ceiling cost, etc. are
as under: —

Category of dwelling Units Max. plinth Ceiling

aren cost
Rs.

EWS . . . . 35 sq. mts, 8000 (Preference to Schemes pro-
viding for dwellings ¢ sting
below Rs. 6500 per unit).

LIG . . . . S§ sq. mts. 18000

MIG . . . 95 sq. mts. 42000

HIG . . . . 185 S, mts.

1,00,00 o

(c) HUDCO has been giving en-
couragement by

(i) introducing a differential inte-
rest rate structure under which
loans for houses meant for the
poorer gections of society are given
at a low rate of interest of 5 per
cent per annum.

(ii) fixing longer repayment pe-
riod for weaker gections, ie. 20
years for EWS, 15 years for LIG,
12 years for MIG and 10 years for
HIG.

(iii) prescribing ceilings on costs
of various categories of houses.

(iv) fixing a sliding scale of loan
assistance. Loang are advanced to
cover full cost for houses costing
Rs. 5000 or less.

(v) keeping close liaison with
regearch. institutions for use of cost

reduction techniques and substitute
building materials.

(vi) taking up demonstration pro-
jects.

(vii) holding low cost housing
design competitions.
The National Building Organisa-

tion has also developed designs of
low cost housing for weaker sections.

It sanctiong grants under its Ex-
perimental Housing Scheme for po-
pularising cost-reduction techniques
and cheaper building materials, It
puts up demonstration low cost
houses. It organised an Exhibition
on low cost demonstration houses in
1975 in New Delhi.

The response from weaker sections
for construction of low cost houses

" has been satisfactory.
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Expenditgre on Nehrs Yovak Kondra

4760. SHRI
RAM:
DR. RAMJI SINGH:

Wil] the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

8. D. SOMASUNDA-

(a) the expenditure incurrei on
Nehru Yuvak Kendras during each
year of the present Plan and the
amount proposed to Le spent for the
remaining years; '
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(b) whetler Government have re-
viewed the wdtking of the Kendras
as to its conforming to the objectives
of their constitution:; and

(c) if so, the particuiars thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) to (¢). The expenditure
incurred on the Nehru Yuvak Kend-
ras during the first three years of
the Fifth Five Year Plan jg as
follows: —

(Rupees in lakhs)

Year Plan Non-Plan Total
1974-75 . 13- 00 2837 40°'37
1975-76 . 31°77 33+00 64-77
1976-77 . 32-00 33-00 65-00
170° 14

Durihg 1977-78, Rs. 75 lakhs have
been provided in the Budget Estima-
tes under Plan and Rs. 35 lakhs under
Non-Plan. At this stage it is not
possible to project the actual alloca-
tion to be made during 1978-79.

An informal group headed by Lt.
Geaneral K. P. Candeth (Retd.) was
set up to evaluate the major youth
programmes inciuding Nehru Yuvak
Kendras and to recommend measures
for an integrated and coordinated im-
plementation of these progrpmmes.
The group, which submitted its report
in June, 1976 was of the opinion that,
although it was too early to evaluate
the working of Nehru Yuvak Kendras,
it was a useful programme and the
Nehru Yuvak Kendras were doing

ood work. However, the emphases
En the various activities under this
‘Programine is again being reviewed.

Service Condition for Post of Super-
numery Professor

4761. SHRI N. SREEKANTAN
NAIR: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL.
TURE be pleased to state:

(a) the conditions of services of the
Supernumerary Professors appointed
in some Universities with the concur-
rence of the U.G.C.;

(b) their salary scoles; and

(c) the type of work and the mini-
mum work load, if any?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) to (¢). A supernumerary
post of Professor carries the same
scale of pay as that of other Profes-
sors in g University. The conditions
of service, type of work work-load
etc. are decided by the University
concerned in accordance with their
rules in each case.
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Waiting list of milk tokens of Delhi
Milk Scheme

4762. SHRI KANWAR LAL
GUPTA: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) how many persons are (n the
waiting list of Delhi Milk Scheme for
milk tokens;

(b) steps Government propose {o
iake to provide miik tokens to all the
people who are on the waiting list;

(c) the capacily of D.M.S. and steps
Government propose {o increase ils
capacity;

(d) whether all the dairies have
been removed from Delhi to the rural
areas and there is a great shortage of
milk in the city; and

(e) if so steps Government propose
to take to meet the situation?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
.SURJIT SINGH BARNALA): (a)
38,440 persons were on the waiting
list of Delhi Milk Scheme as on 31st
March, 1977.

(b) D.M.S. has already achieved its
maximum installed capacity and,
therefore, there is no possibility to
provide fresh tokens except when
surrendered by any existing holders.

(¢) The Delhi Milk Sche¢me hag an
installed capacity of handling 3.75
lakhs litres of milk daily and there
is no proposal to increase jts capa-
city.

(d) If ijs a fact that all the dairies
were removed from the city to the
Dairy-Colonies set up by the M.C.D.
and the D.D.A. outside the urban
limits. The D.M.S. has set up its
collecting centres in all these dairy-
colonies set up by the MCD/DDA.
Thus the shifting of dairies from
the city to the rural areas has not
affected supply of milk because the
milk available in these colonieg is be-
ing procured by the D.M.S.
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(¢) To meet the requirements .of
Delhi, the Govt, have already set up
second dairy at Patparganj with in-
stalled capacity of 4 lakhs litres per
day. This dairy is, at present, work-
ing upto a capacity of 1.80 lakhs litres
per day, through its 188 bulk vending
booths situated all over the city and
12 other booths have been installed
by this Dairy in the resettlement
Colonies which are likely to be com-
missioned shortly when water and
power connecliong are made available.
Further 27 siles for construction of
booths have been selected, They will
be commissioned as soon as clearances
from loca] bodies like Municipal Cor-
poration of Delhi, Delhi Development
Authority and Delhj Urban Arts Com-
mission is available. There is also
a proposal to market 30,000 to 40,000
litres of milk per day by this Dairy
in polythene sachets in the near fu-
ture.

Sub-letting of Government accommo-
dation by allottees.

4763. DR. VASANT KUMAR
PANDIT: Will the Minister of
WORKS AND HOUSING AND SUP-
PLY AND REHABILITATION be
pleased to state:

(a) whether one-fourth of allotiecs
have let out their Government acccni
modation on high rents whereas the
needy have {o suffer in the absence
of accommodation; and

(b) if so, whether Government pro
pose to conduct secret survey off anc
on in this regard to discourage suct
practices by way of punishing the
guilty for misusing the facility?

THE MINISTER OF WORKS ANI
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI SIKANDAI
BAKHT): (a) No Sir. During th
year 1976, only 130 cases of sub-lettin;
were proved.

(b) There is already a system o
bi-monthly surprise inspection in va
rious Government colonies to detec
cases of unauthorised sub-letting o
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Government accommodation. Besides,
specific complaintg of sub-letting,
whenever received, are looked into.
Action against such officers as are
found guilty of sub-letting Govern-
ment’ residences in violation of the
rules, is taken in accordance with
the provisiong of the allotment rules.

Registration of plots pending with

DDA
4764. DR. VASANT KUMAR
PANDIT: Will the Minister of

WORKS AND HOUSING AND
SUPPLY AND REHABILITATION tLe
pleased to state:

(a) the number of cases of those
plot holders who purchased yplots
through auction in Shalimar Bagh
residential scheme, Block ‘B’ pending
with D.D.A. for registration even
though the full price of the plots have
been paid and lease deed papers duly
stamped by the collector of stamps
have been submitted; and

(b) how much time is taken after
completing this formality and when
the same are proposed to be exezut.
ed?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Three cases, Sir.

(b) As indicated by the Delhi
Development Authority, the time
taken for completing the formality
may be about three weeks. However,
the lease-deeds duly stamped are in
the process of execution,

Fresh squatting on Govermment land

in Delhi
4765. SHRI EBRAHIM SULAIMAN
SAIT:
SHRI MUKHTIAR SINGI!
MALIK:

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE.
HABILITATION be pleased co state:

(a) whether Government have ask-
ed their fleld staff to check fresh
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squatting on Government land n
Delhi and New Delhi;

(b) whether Government are aware
that in New Delhi many squatters had
returned and occupied Government
land again; and

(¢) it so, whether Government gro-
pose to take to task the field staff in
whose jurisdiction fresh squatting
take place?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir.

(b) Yes, Sir.
(c) Yes, Sir.

Squatters on Government land

4766. SHRI G. M. BANATWALLA:
SHRI MUKHTIAR SINGIL

MALIK:

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND KE-
HABILITATION be pleased to state:

(a) whether it has come to the
notice of the Government that a num-
ber of squatters have occupied (ov-
ernment land forcibly near Zakhira,
Delhi to Rampura, Delhi (Rontak
Road);

(b) if so, whether these squatters
have been creating difficulties to the
traffic passing through that road;

(c) whether any action has iince
been taken by any authority to re-
move them from the present place;
and

(d) if not, what action Government
propose to take against these persons
who are forcibly occuping = Goverr.
ment land at Zakhira Delhi?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir.

(b) Yes, Sir. _

c) and (d). Necessary action is
being taken by the Municipal Cor-
poration of Delhi against the unau-
thorised squatters. )
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fax ¥ mreanfeat { yrwev, atfear,
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Minor Irrigation Progzamme

4768. SHRI VENUGOPAL GOUN-
DER: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state;

(a) the problems which hava been
identified in regard to accelerating
implementation of minor irrigation
programmes;

(b) the amount given as grants to
State Governments for strengthening
State Minor Irrigation Organisation;

(c) the amount given to Tamil
Nadu; and

(d) the present position in regard
to monitoring of minor irrigation pro-
grammes at State and Central level?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
The major problems which have been
identified for accelerating the imple-
mentation of the Minor Irrigation Pro-
gramme are:;—

(i) Inadequate allocations for the
Minor Irrigation Programme in the
States due to overall financial strin-
gencies in the States.

(ii) Weakness of cooperative
structure in the States of Eastern
region where there is considerable
scope for further ground water
development.

(iii) Shortage of electric power
for irrigation pumping coupled with
inadequate allocations for Rural
Electrification Programme.

(iv) Lack of adequate organisa-
tions in the States for investiga-
tion, planning design of minor irri-
gation schemes.

(b) Central grant released to the
State Govts. for strengthening State
Minor Irrigation Organisations
amounted to Rs. 11.72 lakhs during
1976-77 which was the year during
which the scheme came into opera-
tion.
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(c) No grant was released to Tamil
Nedu during the year 1976-77 as the
State Government did not report any
expenditure under the approved sche-
me.

(] §

(d) A Cell has been sanctioned at
the Central Jevel for monitoring of
minor irrigation programme on the
regional basis and is presently in the
progress of being set-up.

The Minor Irrigation Programme in
the various States is being looked
after by different departments such
ag Department of Irrigation, Depart-
ment of Agriculture and Department
of Cooperation etc. The State Gov-
ernments have been advised to set up
cells, preferably under Agricultural
Production Commisioner, for monitor-
ing of the minor irrigation programme
and for scrutinising, compiling and re-
porting of the totality of the progress
achieved under the programme.

Farfas qaT Al TR ATAN
& ufuwfal & favg ¥
Wi & IR Aiw
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Central Aid for Minor Irrigation
Schemes to H.P,

4771. SHRI DURGA CHAND: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state the
additiona] funds allocated to Himachal
Pradesh for minor irrigation schemes
under the scheme of acceleration of
agriculture production during the
year 1977-78;

THE WMINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): No
additional funds have been allocated
to Himachal Pradesh for execution of
minor irrigation schemes under the
scheme of acceleration of agricultural
production during the year 1977-78
over and aYove the approved outlay
of Rs. 1.85 crores,
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Reopening of Gujarat Vidyapeeth:

4774. DR. VASANT KUMAR PAN-
DIT: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL-
TURE be pleased to state:

(a) whether the public has urged:
the Central Government and the
University Grants Commission to
make efforts for reopening of Gujarat

Vidyapeeth; and

(b) if so, the efforts Government .
have made in the matter?
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THE MINISTER OF EDUCATION,
‘SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). A number of
telegrams have been received seek-
.ing Government’s intervention in the
«dispute between the Vidyapeeth and
its employees. The University Grants
Commission has informed that no
such request has been received by
.the Commission. With the consent of
the management as wel] as the em-
ployees of the Vidyapeeth, the (hief
Minister of the State made an attempt
to mediate in the matter but settle-
ment could not be arrived at. The
.agitation is continuing,

Cancellation of Applications for Milk
Tokens of D.M.S.

4775. SHRI MANORANJAN BHAK-
TA: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
1o state:

(a) whether the Delhi Milk Scheme
‘hag arbitrarily suspended registration
of applications for issue of fresh milk
.tokens to the public;

(b) whether it has also been de-
-cided to cancel the applications for
issue of milk tokens already registered
by the DMS retrospectively;

(c) if so, reasons for doing so and
whether this is likely io cause great
deal of harassment to the Pubiic;
and

(d) whether applications on medi-
cal grounds have also been cancelled
and no token will be issued to any-
body on any basis and if so, reasons”

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
"SURJIT SINGH BARNALA): (a)
No, Sir. Delhi Milk Scheme has a
maximum handling capacily of 3.75
lakhs litres of milk per day only.
This capacity has since been achieved
by allowing all the applicants who
have been registered with the DMS
upto 31st Decmber, 1976, to draw milk
from the Scheme. 38,440 applicants
-were on the waiting list of DMS as
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on 31st March, 1977. Since it would
not have been possible to cover most
of these persons on the waiting 1list
in the foreseeable future, the Chair-
man, DMS jissued Press Note advising
the Public about suspension of fur-
ther registration of applications.

(b) No, Sir.

(c¢) In view of answer to (b) above,
the question does not arise.

(d) All applications already regis-
tered upto 31-3-77 on medical grounds
are still valid.

Employeeg belonging to Scheduled
Castes Working in U.G.C.

4776. SHRI SHIV NARAIN SAR-
SONIA: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE bLe pleased to state:

(a) the number and the percentage
of employees belonging to Scheduled
Castes working in each category 1in
the University Grants Commission;

(b) whether the employees of these
categories have submitted memoran-
da many a time in regard 1o pro-
motions; and

(c) if so, the facts thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER).: (a) A statement showing the
information furnished by University
Grants Commission is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-824/77].

(b) and (c). According to the
information furnished by the U.G.C,,
during the last one year, representa-
tions were received by University
Grants Commission from an Assis-
tant Secretary, an Assistant, a Statis-
tical Assistant and a Lower Division
Clerk belonging to the Scheduled
Castes. They have represented that a
special consideration should be shown
to them in promotion to the next
higher grade.
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Agrisulbwral deveiepment held up due
to Intev-Siate Niver Disputes

4777. SHRI V. 8. ELANCHEZHIAN:
"'Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether Government are aware
of a feeling of frustration in the peo-
ple that inter-state river disputes are
holding up agricultural developmeunt;

(b) if so, whether Government
propose to take immediate action for
nationalising the use of river walers
under an overall strategy in the iu-
terests of equitable development of
all States; and

(c) the particulars of action con-
templated in this regard?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Since the available funds for irriga-
tion projects have been fully utilised
during the plan periods, it could be
said that inter-State river disputes
have mot held up agricultural deve-
lopment. Such disputes, however,
have resulted in delaying the im-
plementation of certain projects in
the disputed basins thereby affecting
the inter-se priorities in taking up
the projects by the concerned States.

(b) and (¢). It is increasingly felt
that the Centre should play a more
active role particularly regarding al-
location, and regulation of waters
of inter-State rivers and more expe-
ditious modalities of resolving dif-
ferences among the States need to be
evolved. This would call for legis-
lation by Parliament. All these mat-
ters including appropriate institution-
al arrangements and new legislation
are being vigorously studied by the
Government.
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Supply of eleetrieity for domestic use

4779. SHRI K. LAKKAPPA: Wwill
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI.
TATION be pleased to refer to the
reply given to Unstarred Question No.
3061 on the 11-7-1377 regarding sup-
ply of electricity for domestic use ar-
state:

(a) the reasons for delay in :anc-
tioning the amount so far electricity
for domestic use to the residents of
Sultanpuri Resettlement Colony;

(b) what is the latest position in
regard to financial arrangements; and

(c) by what time the residents of
that Colony will have electric con.
nections for domestic use?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (¢). No proposal
has been received from Delhi Admin-
istration on the financial arrange-
ments yet. They have been asked
to expedite

Setting up of Vidyasagar
at Midnapur

University

4780. SHRI SAMAR GUHA: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether the U.G.C. referred
again the issue of setting up of the
proposed Vidyasagar University at
Midnapur in West Bengal for further
consideration of the Government of
West Bengal and Calcutta University:

(b) if so, specific points of referen-
ce made io the above bodies;

(c) whether eny time limii has
set for eliciting their neplies,



2 Written Answers
(d) if so, facts thereabout;

(e) the nature of the issue that
caused difficulty for the U.G.C. for
immediate approval of the proposal
for the said University; and

(f) when the issue is likely to be
finalised?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) to (f). According to the
information furnished by the Univer-
sity Grants Commission, it considered
this proposal in September, 1976 and
decided that the establishment of a
new University could not be recom-
mended at that stage. The Commis-
sion desired that the State Govern-
ment and the Calcutta University may
be advised to consider the possibility
of establishing an autonomous Uni-
versity Centre for postgraduate studies
under the Calcutta University so that
a nucleus for relevant postgraduate
studies could be started in the Mid-
napur region. In March, 1977, the
State Government informed the Com-
mission that an autonomous Centre
for postgraduate studies under the
Calcutta University is not likely to
meet the educational needs of the re-
gion and requested reconsideration of
their proposal for establishing a new
University. The matter was accord-
ingly considered by the Commission
in May, 1977. The Commission felt
that further detailed discussions with
the State Government would be ne-
cessary to determine the need of
establishing a new University in the
State. It was decided that a Com-
mittee may be appointed to discuss
the matter with the State Govern-
ment and to consider the steps to be
taken for meeting the legitimate needs
of the area in respect of the provision
of higher education, keeping in view
the objective of raising the standard
of education. The Committee would
discuss the matter with the State Gov-

ernment shortly.
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Sites of rohabilifation deserted by
East Pakistan Refugees

4781. SHRI SAMAR GUHA: Will.
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pieased to state:

(a) the figures of the refugees.
from former East Pakistan who de-
serted from the sites of their reha-
bilitation since 1974;

(b) the names and locations of the
rehabilitation sites and the benefits.
offered to each refugee family for
their general and economic rehabi.-
litation;

(c) whether many refugees deser-
ted their rehabilitation sites earlier
as well; and if so, facts thereabout:

(d) whether any Committee was
set up to ascertain the causes of de.
sertion by the said refugees; and

(e) if so, facts thereabout?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) As per available jn-
formation, about 950 families have
deserted the settlement sites during
1974-75 to 1976-77.

(b) The names of States/areas of
rehabilitation sites are given in the
attached statement.

The details of assistance for reset-
tlement in" agriculture and small
trade are available in appendices VI
to VIII on pages 102—107 of the An-
nual Report of the Ministry of Supply
and Rehabilitation (Department of
Rehabilitation) for 1976-77.

(c) State-wise figures of desertions
during the period from 1970-71 to
1974-75 and the reasons thereof have
already been supplied on 5.8.19875 in
fulfilment of the assurance given in
reply to Unstarred Question No.
9796 answered on 9.5.1974.

(d) No, Sir.

(e) Does not arise.
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SLN . State/.rea where refugees from former Bost Pekistan
) have been resettled
—7 ‘

I est Bengal
2 Assam
3 Tripura
+ Bihar

s  Uttar Pradesh
6 M-dh a Pradesh
7 Orissa
$ Andhra Pradesh
9 Arunachal Pradesk
10 Karnataka
11 Muharashtra
12 Manipur
13 Meghalaya
14 Punjab
15 Rajasthan
16 Andaman & Nicobar Islands

17 Dandakaranya Projcct

12.00 hrs.

PAPERS LAID ON THE TABLE

REPORT OF THE INDIAN MILITARY
ACADEMY AUDITORIUM, DEHRA DvuN
INQUIRY COMMISSION, ETC.

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): I beg to lay on the Table: —

(1» A copy each of the following
papers (Hindi and English versions)
under sub-section (4) of section : of
the Commissions of Inquiry Act,
1952:—

(i) Report of the Indian Military
Academy Auditorium, Dehra Dun
Inquiry Commission.

(ii) Memorandum of AHclion
taken by the Government on tne
above Report of the Inquiry
Commission.

(2) A statement (Hindi and En-
glish version) showing reasons for
delay in laying the above Report.
[Placed in Library. See No. LT.807/
77].

REVIEWS AND ANNUAL REPORTS OF STATE

AGrO INDUSTRIES CORPORATIONS LTD.

oF ANDHRA PRADESH, KERALA,. MaADHYA

PRADEsH, RAJASTHAN, MAHARASHTRA,
ETC. ETC.

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): I beg to
lay on the Table:—

(1) A copy each of the following
papers under sub-section (1) of sec-
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tion 619A of the Companies Act,
1956 : —

(i) (a) Review (Hindi and En.
glish versions) by the Government
on the working of the Andhra
Pradesh State Agro Industries
Corporation Limited, Hyderabad
for the year ending the 30th June,
1974.

(b) Annual Report (Hindi and
English versions) of the Andhra
Pradesh Agro Industries Corpura-
tion Limited, Hyderabad, for the
year ending the 30th June, 1974
along with the Audited Acconnts
and the comments of the Comp-
troller and Auditor General
thereon. [Placed in Library. See
No. LT-808/1717].

(ii) (a) Review (Hindi and En-
glish versions) by the Government
on the working of the Kerala Agro
Industries Corporation Limited.
Trivandrum, for the year 1974-75.

(b) Annual Report (Hindi and
English versions) of the Kerala
Agro Industries Corporation Limit-
ed, Trivandrum, for the Yyear
1974-75 along with the Audited
Accounts and the comments of the
Comptroller and Auditor General
thereon. [Placed in Library. See
No. LT.809/177].

(iii) (a) Review (Hindi and En-
glish versions) by the Government
on the working of the Madhya
Pradesh State Agro Industries
Development Corporation Limited,
Bhopal, for the year 1974-75.

(k) Annual Report (Hindi and
English versions) of the Madhya
Pradesh State Agro Industries
Development Corporation Limited,
Bohal, for the year 1974-75 along
with the Audited Accounts and
the comments of the Comptroller
and Auditor General thereon.
[Placed in Library. See No. LT-
810/717].

(iv) (a) Review (Hindi and En-
glish versions) by the Government

on the working of the Maharashtra
Agro Industries Development Cor-
poration Limited, Bombay for the-
year 1975-76.

(b) Annua] Report (Hindi and
English versions) of the Mahara-
shtra Agro Industries Develop-
ment Corporaton Limited, Bombay
for the year 197576 along with
the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon. [Placed
in Library. See No. LT-811/77].

(v) (a) Review (Hindi and Ei-
glish versions) by the Government
on the working of the Rajasthan
State Agro Industries Corporation
Limited, Jaipur, for the year
1975-76.

(b) Annual Report (Hindi and
English versions) of the Rajasthan
State Agro Industries Corporation
Limited, Jaipur, for the year
1975-76 along with the Audited -
Accounts ang the comments of the
Comptroller and Auditor General
thereon. [Placed in Library. See
No. LT-812477].

(vi) Annual Report (Hindi ver-
sion) of the Kerala Agro Indus-
tries Corporation Limited Triban-
drum, for the Yyear 1973-74 atong
with the Audited Accounts anc¢
the comments of the Comptroller
and Auditor General thereon.
[Placed in Library, See No. LT--
813/713.

(vii)- Annual Report (Hindi and
English versions) of the Banana
and Fruit Development Corpora-
tion Limited, Madras, for the
year 1975-76 along with the Audit-
ed Accounts and the comments of
the Comptroller and Auditor
General thereon.

(2) Six statemepts (Hindi and En-
glish versions) showing reasons for
delay in laying the papers 1nén-
tioned at items (1) (i) to (vi) above.
[Placed in Library. See No. LT--
814/177].
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(3 A copy of the Delhi Panchayat
Raj (Amendment) Rules, 1076 (Hindi
and English vetsions) published in
Notification No, Misc. 7(84)/P/175/
16408-834 in Delhi Gazette dated the
30th November, 1978, under gub.sec-
tion (3) of section 102 of Delhi Pan-
chayat Raj Act, 1954. {Plated in Li-
brary. See No. LT-815/77).

y

CERTIFIED ACCOUNTS OF THE INDIAN

SCHOOL OF MINES, DH#HANBAD FOR
1972-73, 1973-74 AND 1974-75.

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): 1 beg to lay on the Table:—

(1) (i) A copy of the Certitied
Accounts (Hindi and English ver-
sions) of the Indian School of uiines,
Dhanbad, for the year 1992-73 along
with the Audit Report thereon.

(i) A copy of the <Certifled Ac-
counts (Hindi and English versions)
of the Indian School of Mines, Dhan-
bad, for the year 1973-74 along with
the Audit Report thereon,

(iii) A copy of the Certified Ac-
counts (Hindi and English versions)
of the Indian School of Mines, Dhan-
bad, for the year 1974-75 along with
the Audit Report thereon.

(2) A statement (Hindi and En-
glish versions) showing reasons for
delay in laying the above papers.
[Placed in Library. See No. LT-
816/177].

12.03 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC ]MPORTANCE

Havoc CAUSED BY SEA EROSION IN
KERALA AND KARNATAKA.

SHRI VAYALAR RAVI (Chirayin-
kil): 1 call the attention of the Minis-
ter of Agriculture and Irrigation to the
following matter of urgent public im~
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portance and I request that he may
make a statement thereon:

“The  reported  unprecedented
havoc caused to the entire gea coast
of Kerala and some parts of Karna-
taka State due to severe sea erosiow
causing untold miseries to the coasta,
fishermen and the poor and loss t:
the tune of several crores and ihe
continuous threat of sea wrosion
every year which results in loss of
large area of land in Kerala and
some parts of Karnataka State.

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION SHRI1
SURJIT SINGH BARNALA): (A)
Kerala;: Kerala has a coastline of
about 560 kms. The coastal strip is
densely populated. The National High-
way and Inlang Navigation system run
parallel to the coasfline with only a
narrow belt of land separating them
from the sea.

Sea erosion occurs mostly during the:
monsoon months starting from the end
of May when the sea is usually rough.
In many places, the sea advances by
30-40 meters and recedes by 25-30
meters leading to loss of land of abcut
5-10 meters annually. This results in
damage and loss of dwellings and agri-
cultural land. The inhabitants «f the-
coastal belt who are mainly fishermen
are the most affected.

The Government are aware of the-
seriousness of the erosion problem on
the Kerala coast, the loss and misery-
it causes to the inhabitants in the-
coastal belt, the threat it poses to the
communications and also of the need’
for implementing works which will
help in stabilising the shore land. The
State Government of Kerala has been
implementing anti-sea erosion measures
consisting of sea walls, groynes, etc.
since 1955 and, out of the affected
reach of 320 kms., protection has been
provided to a length of about 175 kms.

The State Government have reported
that during the monsoon season this
year (1977), coastal erosion has been
particularly severe in several -ea-‘hes
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along the coast. The loss io coconut
plantations, houge sites and houses
have taken place in areas where no sea
wall has been constructed. Some im-
.portant structures like the light house
.at Bepur in Calicut District are in
peril. The areas severely affected are
.Poonthura, area in front of Indian Rare
Earths Factory, Chavara, Chellanam,
Azhikode, Manakadavu <Chamakkala,
Cheituval, South Pior at Calicut, Ma-
dakkara, Chaliyum, etc. The exient of
erosion is on the average about 10
metres width but has gone upto 30
.metres width in Chamakkala. The
severely affected portion is about 20
kms. in length, It has been assessed
that the loss due to erosion is about
Rs. 2.5 crores on account of loss of
»coconut plantations, houses and house
sites, damage to protective works al-
ready undertaken, etc.

In areas where damage js severe and
important structures are likely to he
affected, temporary measures have
been taken up pending construction of
regular sea walls. These measures in-
clude protecting with sand bags, send
embankments, rubble mounds, «tc. to
protect important structures. Such
-action hag been initiated in Chaliyam,
Chellanarn, Madakara, etc.

The Government of India has con-
stituted a Beach Erosion Board con-
sisting of experts. Necessary <dvice
in planning and execution of the works
as required by the State Government
js given by this Board. The Centre has
also been giving financial assistance to
the State Government for implementa-
tion of emergent anti-erosion works.
An amount of Rs. 4.39 crores was
given as assistance during 1972-73 and
1973-74. During the first three years
of the Fifth Plan, an expenditure of
Rs. 5.94 crores had been incurred, out
-of which Centre’s assistance is Rs, 3.75
crores. Durng the current year, the
outlay proposed is Rs. 3.00 crores in-
-cluding proposed Central assistance of
‘Rs. 2.00 crores. The expenditure so
far during the current year is Rs. 54
lakhs. '
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(B) Karnataka: According to the
information received from the State
Government, there has been no-
damage due to sea erosion during this
year, However, there has been in-
undation in a number of places in the
coastal areas due to heavy rains re-
cently. Traffic on the National High-
way No. 17 at km 186 was closed on
19th July, 1977, due to flooding of
Badagaii Causeway.

Sea erosion generally takes place
only at a few paces in Karnataka dur-
ing the early part of south-west mon-
soons and protective measures are
taken by the State Government as and
when necessary. The State Govern-
ment has not made any specific provi-
sion for anti-sea erosion works in their
Fifth Plan.

SHR] VAYALAR RAVI: Sir, all the
Members of Kerala sitting here, are
very much disturbed about this un-
precedented havoc caused to the entire
sea coast of Kerala. It is really very
distressing that every year there is a
loss of land of about 5 to 10 metres
because it not only causes damage and
loss of dwellings and agricultural land
but it affects the fishermen also. I am
glag that the hon. Minister hag made
a very elaborate statement and this
shows that he is fully aware of the
problem. The hon. Minister has ad-
mitted that 320 kms. of sea coast is
under constant attack from every mon-
soon and that the Government could
provide protection to a length of about
175 kms. only. It is also stated that
this year the loss due to erosion is
about Rs. 2.5 crores. Because of this
erosion, even some of the important
structures like light house are in peril.,
If thig erosion continues like this and
no steps are taken, even the lagoons
which are one kilometer away from the
sea, will be submerged into the sea and
we will lose that portion of the land
also. It is really a very serious pro-
blem and both the State as well us the
Central Governments have provided
only Rs 5 crores during this year to
fight erosion by gea. This is really an
aggression against our territory by the
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Arabian Sea. Rs. 2.5 crores are al-
ready lost. What is the financial
assistance that he will give immediate-
ly on a short-term and a long-term
basis and what are the concrete steps
that he propose to take immediately in
this matter?

SHRI SURJIT SINGH BARNALA:
Regarding the light-house, I have re-
ceived information only last night on
telephone that the work on Bepur
light-house near Calicut which was in
danger is being carried out at that
place as a measure of protection 1o
that lighthouse. It has been started.
Regarding the other part of the ques-
tion, I would submit that as a provi-
sion of about Rs. 2 crores has already
been made out of which only Rs, 45
lakhs have been spent, there js still a
lot of scope. If there is any further
need. we will go into that.

SHRI C. K. CHANDRAPPAN (Can.
nanorej: If an army commits sggres-
sion on our country and the border is
violated, I think, the Government will
take all measures on a war-footing. I,
therefore, request this Ministry to take
measures in that fashion against the
aggression committed by Arabian Sea
on our borders.

In view of this, the question which
1 would like to putl is, whether the Go-
vernment will send a high-powered
delegation of his Ministry in which
members from the Deep-Sea Erosion
Board about which there is a mention
in the statement are included is sent
to Kerala to make an on-the-spot in-
depth study of the problems of sea ero-
sion to suggest various measures 1> the
Government and, if he agrees with
that suggestion. whether he will en-
lighten the House as to how scon he
will take action in that direction.

Another thing is that there are cer-
tain countries, like, Vietnam and
China which are employing a mnew
technique of planting trees all along
the seéa-coast to prevent sea erosion.
I want to know whether the Gov-
ernment will study this problem and
take necessary measures so that in

1774 LS--10.
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the long run we will be completely
safe from sea erosion.

SHRI SURJIT SINGH BARNALA:
Regarding the first part of the ques-
tion, I would say that a t¢am of ex-
perts will go there. They have al-
ready been visiting those places where
sca-erosion ig complaineq of. They
will go again there. It is possible,
if I am free from the duties here,
that I also might be able to visit
that place.

Regarding the other part of the
question about planting trees, there
are alrcady some trees, coconut trees
particularly. So, the experiment has
been made. An exhaustive study of
this subject has been made for many
vears and the only solution found was

‘not plantation of trees because the

sand there is such that it can be
{aken down by the water when it
comes with big force.

SHRI V. M. SUDHEERAN (Allep-
pey): According to the statement
given by the Minister, he has men-
tioned several places, like, Poon-
thura, Chevara, Chellanam, Azhikode,
Manakadavu, Chamakkala, etc, But
there is a serious omission in the
statement of my constituency, that
is, Alleppey, which is the worst-
affecteq area along with the places,
like, Tumpoli in Alleppey. Punapara
in Ambalapuzha, Trikumapura in
Haripad and Aroor. My constituency
Alleppey is the worst-affected area.
Thousands of people have become
homeless. They have lost every-
thing. 1 am very sorry to say that.
T would congratulate the Government
of Kerala which is offering them free
ration, etc. But that is not sufficient
enough.

According to the statement of the
Minister, out of 320 kms, protection
has been provided to a length of about
175 kms. That means 145 km long
coas! has been left untouched. We
want a comprehensive plant, a com-
prehensive programme for this; a
piecemea] programme, a piecemeal ar-
rangement would not help us in solv-
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ing the problem or providing protec-
tion to the people. This is a very
serious problem. I would like to
know from the hon. Minister about
this. I would also like to draw his
attention to thd financial assistance
sought by the Kerala Government to
the damages done as a result of this
sea erosion. I want to know what
action has been taken and what fur-
ther action he proposes to take in
this matter.

SHRI SURJIT SINGH BARNALA:
I am grateful to the Member who
has mecntioned another area, parti-
cularly the one which is in hig con-
stituency Alleppey and that this has
also been affected by it. This infor-
mation was received from the State
Government on the Call Attention.
We will try to get more information
from thc State Government, and this
was al] the information that we have
received. I know that there is still
a long strip of land on the coast that
needs protection. This year, we are
providing protection to 33 km. length
of coast. We are doing more than
what has been done before, If the
State Government muakes a compre-
hensive plant and submits it to us,
that will be looked into and examined.

MR. SPEAKER: He wants to know
whether you have any idea of the
comprehensive plan.

SHRI SURJIT SINGH BARNALA:
We do not have any comprehensive
plan as yet. This is for the State to
submit to us.

SHRI V. M. SUDHEERAN: What
about the comprehensive plan?

AN HON. MEMBER: He wants to
know about the comprehensive plan.

SHRI SURJIT SINGH BARNALA:
No comprehensive plan was submit-
ted to us. We examine those plans
which are submitted to us by the
State Governments,

SHRI B. P. KADAM (Kanara): I
would submit that the information
supplied so far about Karnataka shore
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is far from satisfactory, ig not correct.
It does not give the real facts. It
is possible that the State Govern-
ment has not equipped the hon. Min-
ister with the existing position which
has been very much alarming dur-
ing the last one decade. While the
western coast is subjected to severe
sea erosion for the last 200 years, as
the sea experts tell us, it has been
very much alarming for the last 30
yvears. Ag it js. the Karnataka coast
which iz about 200 miles long is
under severe erosion during the mon-
soon for the last a dozen years. This
year, on the 16th, 17th and 18th
June, the rainfail had been almost 13
inches. During this month, on the
18th, the rainfall had been  almost
18 inches and the shore has been sub-
jected to severe crosion in the talukas
of Karwar, Bhatkal, Kumta and
also in the South Canara district.
The position of the fishermen has
been very precarious as their houses
have been washed away, and we have
seen the photographs of the fishermen
who have been most distressed and
are in helpless conditions, Equally,
the coconut cultivation has also been
washed away, and I may particularly
point out that in the Karwar taluka
in the northern portion of the river
Kali at Deobag, the delta which was
one furlong or more than that has
been reduced to hardly a few yards
and the distance between the sea beach
and the Mavinhalla river is hardly a
few yards. If the sea touches that
area, there will be a severe danger
because the sca water will engulf al-
most 5 miles of this entirc coast of
the Karwar taluka and the western
Highway will be in a severe danger
and there will be a big dangcr to the
Kali Bridge which is under construc-
tion. Therefore, I would urge upon
the hon. Minister to let the House
know whether you would have any
anti-erosion scheme in your view
about this State to protect the entire
coast of Karnataka area as we have
got at Marine Lines and the Chaupati
area of Bombay this is quite neces-
sary. Otherwise, if the State Govern=-
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ment does not come forward with
any providgion as is made out in the
Fitth Five Year Plan, the Govern-
ment of India cannot sit quiet be-
cause this is a very serious situa-
tion and an important view has to
be taken about it. Otherwise, it will
be a national disaster, as far as the
entire west coast is concerned.

SHRI SURJIT SINGH BARNALA:
So far as heavy rains in June are
concerned, I know—my friend is
right there—that there have been
heavy rains. But heavy rains do not
have anything to do with sea erosion.
This is entirely a different aspect.

Regarding sea erosion, we tried 1o
collect information from the States,
and the State Government has informni-
ed us last night. This is the infor-
mation that has been received by us;
this is the telegram received from
the Divisional Engineer, Karwar;

“Traffic closed on N.H. 17 in KM
186....”

From such and such hours to such
and such hours,

“....on 18th July, 1977, due to
flooding of Badgali causeway on
account of heavy rains in  that
area.”

“Raining heavily for the last six
days. All nullahs flooded. Danger
to N.H. 17 between KM 126 and
241. Landslides at several places.”

Regarding the next question, I
would submit that, for the time being,
there is no proposal so far construct-
ing a sea wall in Karnataka,

SHRI K. GOPAL (Karur): Sir, I
have given you notice....

MR. SPEAKER: I got the notice
just before I came here. I am ex-
amining it. I shall give my decision
tomorrow.

* (Interruptions)

MR. SPEAKER: I must look into
the matter.

* (Interruptions)

*Not recorded.
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MR. SPEAKER: First permission
must be given. Even the Prime

Minister cannot answer without my
permission. I must consider the
matter. I have told you that I will
consider it and give my decision to-
morrow.

* (Interruptions)

MR. SPEAKER: Please do not re-
cord any of these things.

* (Interruptions)

SHRI MOHD. SHAFI QURESHI
(Anantnag): You cannot stop us like
this.

* (Interruptions)

THE PRIME MINISTER (SHRI
MORARJI DESAI): The hon. Mem-
ber has no business to tell the Chair,
‘You cannot stop us’. It is not his
authority. The authority of the Spea-
ker cannot be challenged by any-
body. He should be careful in what
he says. This is not the way we
conduct the business of the House. ...

SHRI MOHD. SHAFI QURESHI:
You are not here to advise me; you
speak to the Chair. Because, I know,
you arc not concerned with our dig-
nity.

SHRI MORARJI DESAI: I am only
spcaking to the Chair.

Mem-
affected

MR. SPEAKER: The hon.
ber's dignity will not be
if he waits for 24 hours.

* (Interruptions)

MR. SPEAKER: Pleas¢ do not re-
cord.

* (Interruptions)
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MR. SPEAKER: If the hon, Mem-
ber persists in speaking without my
permission, I will have to say that
I will not give the permission. Does
he want me to consider the matter
or not? He cannot bully me like this.

SHRI MOHD. SHAFI QURESHI:
I am not bullying you, Sir. I was
only respectfully submitting.

MR. SPEAKER: I have given my
decision, He has to obey.

Mr. Patel.

12.25 hrs.

DEMANDS FOR GRANTS (NAGA-
LAND), 1977-78—contd.

MR. SPEAKER: We now take up
further discussion and voting on the
demands for grants in respect of the
Budget for the State of Nagaland for
1977-78.

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): T have listened care-
fully to all the Hon. Members who
have taken part in the discussion on
the Budget of the Government of
Nagaland for 1977-78. I am grateful
to them for their comments and sug-
gestions. In my reply, I shal] attempt
to deal with the major points which
have been made in the course of the
discussion.

I share the sentiments expressed by
the Hon, Members that the economic
development of this important area
of our country should be speeded
up, so that the State may catch up
with the rest of the country. It is
our endeavour to find solutions ex-
peditiously to the complex problems
which stand in the way of its pro-
gress and I welcome cooperation from
all sections of the House in this
matter.

Shri Jyotirmoy Bosu has mention-
~d that the expenditure on adminis-
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trative services, especially Police, is
disproportionately high. Hon. Mem-
bers will appreciate that Nagaland hag
been beset with insurgency for the
last two decades. Although peace has
returned after the signing of the
Shillong Agreement, the need for
vigil still remains and the presence
of police and security forceg js, there-
fore, essential. While the level of
administrative expenditure which ac-
counts for 20 per cent of the total
expenditure hag to be viewed in this
context, I think it can reasonably be
claimed that developmenta] activities
have been very far from being neg-
lected. The Fifth Plan outlay of
Nagaland at Rs. 83.63 crores is more
than double the Fourth Plan outlay
of Rs. 40 crores. In the current year,
the¢ Plan outlay will be Rs. 19.27 cro-
res which is Rs. 1.57 crores more
than in the last year. In addition, Rs.
6.22 crores have been allocated in
the current year for Centrally spon-
sored schemes and schemes of North-
Eastern Council and border roads.

I agree with Shri Shinde that grea-
ter stress should be laid on intre-
duction of modern practices of agri-
culture tin Nagaland. As he has
pointed out, the primitive practice of
jhuming cultivation which is very
wasteful cannot be changed very
quickly: it can be changed only gra-
dually and through persuasion. 'This
is what js being attempted by the
Government of Nagaland through
land development and reclamation
schemes, demonstration of terrace
cultivation, etc. I may mention that
the current year’s programme envi-
sages increase of the area under per-
manent cultivation by 2000 hectares.

Shri Shinde has also stressed the
need to harness the water resources.
As the Hon. Member js aware, most
of the area in the State is mountain-
ous and there ig mo scope for mny big
irrigation project. The irrigated arez
has, therefore, to be increased through
minor irrigation by provision of diver-
sion channels ete. In the current yeai



297 D.G. (Nagaland)

it is envisaged to increase the com-
mand area under irrigation by about
3300 hectares. Increased provisions
have also ‘bben made for other sche-
mes like high-yielding varieties pro-
gramme, supply of fertilizers and
other inputs, plant protection, deve-
lopment of horticulture, etc., with
a view to increasing agricultural pro-
duction. Production of sugarcane will
also be stepped up by about 25000
metric tonnes. '

Shri T. A. Pai has stressed the
need to complete the paper project
at Tuli according to schedule because
it is a matter of national prestige
for us in that area. I may assure the
hon. Member that every effurt
is being made to ensure that the
project is commissioned expeditious-
ly. According to present indications,
the plant is expected to go into pro-
duction during the latter half of 1978.
Shri Pai hag also made certain sug-
gestiong for making this project viable.
All these will be considered care-
fully. N

Shri Paj has also highlighted—this
is the second point on which he laid
stress—the need for development of
handloom industry. I may mention
that an intensive development pro-
ject was sanctioned for this purpose
last year as a centrally-sponsored
scheme with an allocation of Rs. 85
lakhs for a period of five years. Un-
der this scheme, 33 weaving centres
have been set up in various villages
in order to improve production
through supply of good quality yarn,
tools etc. The marketing meeds are
also being taken care of under the
scheme. Rs. 20 lakhs have been pro-
vided in the current year for this
scheme. In addition, budgetary allo-
cation of Rs. 11 lakhs has been made
for development of handloom jndus-
try in the State plan.

Shri Ugrasen hag stated that the
increase last year in the number of
primary and middle schools has been
negligible. I would like to point out
that the educational facilities in the
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State are being improved continuous-
ly. At the primary level, the cover-
age is almost 100 per cent in the case
of boys and about 84 per cent in the
case of girls. At the middle school
level the coverage is 74 per cent in
the case of boys and 46 per cent in
the case of girls. Liberal provisions
exist for grant of gcholarships, sti-
pends, etc. to students. The bud-
getary provision of Rs. 7.7 crores
for education accounts for nearly 12
per cent of the total expenditure.

Shrimatj Rano M. Shaiza mention-
ed about the need for a second hos-
pital in Kolima with facilities for
specialised treatment and for train-
ing of doctors and nurses, etc. If the
existing hospita] facilities need to
be augmented, I have no doubt that
the Slate Government would con-
sider the inclusion of a scheme for
this purpose in the next Plan.

As the House is aware, elections to
Nagaland Assembly are to be held
after the rainy season is over; they
could not be held earlier. It will be
the prinicipal task of the popular
Government to work for the econo-
mic progress of Nagaland go that the
State joins the national mainstream.

With these words, I commend the
Demands for Grants to the House
and request that the House may be
pleased to pass them,

MR. SPEAKER: The question is:

‘That the respective sums not ex-
cceding the amounts on Revenue
Account and Capital Account shown
in the fourth column of the Order
Paper, be granted to the Presi-
dent out of the Consolidated Fund
of the State of Nagaland to com-
plete the sums necessary to defray
the charges that will come in course
of payment during the year ending
the 31st day of March 1978, in
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[Mr, Speaker]
respect of the heads of

[Demands for Grants

demands
entered in the second column there-
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of against Demands No. 1, 3 to 9 and

The motion wag adopted.

(Nagaland), 1977-78 voted by Lok Sabhal

No. Name of Demand Amount of Demand for Amount of Demand for
of Grant on account voted Grant voted by
Demand by the House on 30-3-77 the House
1 2 3 4
Revcnue Capital Revenus Capital
Rs. Rs. Rs. Rs.
1. State Legislature 17,08,000 23,92,000
3. Council of Ministers - 3,57,000 . 5,01,000
4. Administration of Justice 5,43,000 . 7,61,000
5. Election . 9,90,000 . 13,85,000
6. Land Revenue, Stamps and
Registration . . . 6,88,000 .o 9,62,000 .o
<. State Excise . . . 3,33,000 .o 4,67,000
8. Sales Tax . . . 3,96,000 .o 5,54,000
9. Taxes on Vehicles . 2,10,000 .o 2,93,000 .
12. Civil Secretariat 49,29,000 .. 69,01,000
13. District Administration, Special
Welfare Scheme and Tribal
Council . . . . 81,67,000 . 1,14,33,000 .
14. Treasary and Accounts Admmls-
tration 4,50,000 6,30,000 .
15. Special expenditure on main-
tenance of law 2nd order in-
- cluding contribution for
p=niions and gratuities 4,17,000 5,83,000
16. Village Guards . 20,00,000 28,00,000
17. Civil Police and Fire Scrvnce]
Unit . 2,97,48,000 4,17,000 4.16,48,000 5,83,000
18, Jails . . . . ”20,00,020 e 28,00,000
19. Stationsry and Printing . . 14,58,000 .. 20,42,000
20. Vigilance Commission 3,33,000 4,67,000
21. Workshop Organisation . 4,55,000 6,37,000 .
22. Nagaland Houses? . 2,29,000 3,21,000
23. Adm’nistrative Training Institute  1,54,000 . 2,16,000 .
24. State Lotteries 7,48,000 { 10,48,000
25. Pensions and other Retirement
Tlenefits 7,08,000

9,92,000
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b 2 3 4
Revenue‘ Capital Revenue Capital
Rs. Rs. R, Rs,
26. Education . . 2,9I1,03,000 4,07,43,000 ..
27. Art and Culture and Gazetteers
Unit . . . . . 4,98,000 6,97,000
28. Medical, Public Heulth and ,
Family Planning . 1,60,15,000 2,24,21,000
29. Urban Development 6,31,000 8,84,000
30. Information, Publbicity und
) Tourism . . . 14,858,000 20.82,000
31. Employment Exchange . 1,08,000 1,52,000 .
32. Labour . 63,000 - 87,000
33. CH rmmunity Development 35,42,000 49.58,000
34. Social Welfare . 21,48,000 30.06,000
35, Soldiers, Sailors and Airmens’
Board . . . . 50,000 70,000
36. Social Sccurity, Welfare and
: Community Scrvices . . 7,50,G00 10.50,000
37. Evaluation Unit . 67,000 .. 93,000 .o
38. Co-operation . . . 13,88,000 15,79,000 19,42,000 22,171,000
39. Statistics . 6,08,000 - 8,50,000
;10. Weights and Measures . 1,92,000 2.68,000
41. Supply Ofiice at Calcutta 71.000 .. 99,000 e
42. Agriculture, Minor {rrigation,
I'isheries, etc. . . . 97,35,000 1,36,29,000
43. Soil Conservation . . 33,24,000 .o 46,54,000
44. Grain Supply Scheme . . 20,71.000 1,16,40,000 29,00,000 1,62.96,000
45. Animal Husbandry and Dairy
Development . . . 60,70,600 83,000 84.97,000 1,17,000
46. Forest . 1,18,29,000 .. 1,65,61,000 ..
47. Industries . 58,968,000 13,54,000 82.58,000 ' 18,96,000
48. Mineral Development . 12,90,000 . 18,045,000 .
49. Power Projects . . 1,61,12,000  79,58,000 2.2%,56,000 1,11,42,0C0

.50. Road Transport . . . 32,08,000 12,91,000 44,92,000 18,09,0¢0

§1. Housing Loans and Loans to
Government Servants . .. 5,83,000 .. 8,17,000
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Revenue

52. DPublic Works, Housing, Roads
and Bridges

5§3. Functional Buildings and other
Developmental Schemes

54. Water Supply Schemes

75,00,000

Capiral Revenue Capital
R-. Rs. Re.

6,60,11,000 2,60,56,000 9,24,16,000 3,64,79,00C

81,59,000
55,83,000

1,14,22,000

1,05,00,000 78,17,0C0

NAGALAND APPROPRIATION (NO.
2) BILL,* 1977

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): I beg to move for
leave to introduce a Bill to authorise
payment and appropriation of certain
sums from and out of the Consolida-
ted Fund of the State of Nagaland for
the services of the financial yeur
1977-178.

MR. SPEAKER: The questions is:

“That leave be granted to intro-
duce a Bill to authorise paymen!
and appropriation of certain sums
from and out of the Consolidated
Fund of the State of Nagaland for
the services of the financial yeav
1977-178"

The motion was adopted.

SHRI H. M. PATEL:
the Bill

1 introduce?

I beg to moved:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of the State of Naga-
land for the services of the finan-
cial year 1977-78, be taken into
consideration”,

*Pyblished in Gazette of India
25.7.77.

+Introduced/moved with the recom-
acting as President.

MR. SPEAKER: Motion moved:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of the State of Naga-
land f{or the services of the finan-
cial vear 1977-78, be taken into
consideration”.

(SHRI ANNASAHEB P. SHINDE)
(Ahmednagar): I~have td make a
small submission for the considera-
tion of the hon. Minister,

One of the prestigious projects in
Nagaland, a sugar factory, has been
crected there and it is in produciion.
But, unfortunately, it is in a very bad
shape and some substantial provision
in the Appropriation Bill is really
neccssary to help the State Govern-
ment to rehabilitate this sugar fac-
tory.

Nagallind is a very good area for the
devclopment of sugar cane ang the
hon, Minister himself has referred to
it. But it is not the question of sugar
cane alone but the sugar factory also.
The factory there has incurred very
heavy losses ijn the past angd some

help has to be given to the State to
rehabilitate the factory.

This is my submission tor your
consideration.

Extraordinary, Part II, section 2,ciated

mendation of the Vice-President
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SHRI SAUGATA ROY (Barrack-
pore): 1 want to draw the attention
cf this House to the very serious inci-
dentg that took place in Dimapur
zbout two months ago in which 3 lot
of people including Assamese, Ben-
galis ang Marwaris were driven out
of Dimapur and they had to take
shelter in Golaghat in Assam and
other places. Immediate centra] in-
fervention is necessary. I am sorry
in the whole reply the Minister has
1ot even made a mention to this terri-
hle incident that took place in Dima-
Tur.

MR. SPEAKFR: You have not
viven notice. <5 he may not be able
1o reply.

SHRI SAUGATA ROY: I am re-
cuesting while possing  the Budgct
tnat he shou'q take initiative tp draw
the attention of the Home Minister to
this incident which was engineered
by vested intecrests ang it is causing
very serious tension in this  erucial
north-eastern State of Nagaland.

SHRI K. LAKKAPPA (Tumkur):
The Minister is not even noting down
the points,

AN HON. MEMBER: It is a matter
which can be taken up in the Con-
sultative Committee for Nagaland.

SHR! SAUGATA ROY: Unfortu.
nately they are postponing the Con-
sultative Committee meeting, Twice
it has been postponed. It has never
happened before,

SHRI HARI VISHNU KAMATH
(Hoshangabad): ¥or what reason?

SHRI SAUGATA ROY: The reuson
js that the Home Minister cannot
attend. On the 23rg there was a
meeting fixed but at the last moment,
it was postponed. You must look
into it. We have been harassed like
this. Only two days before the Con-
sultative Committee meeting it was
postponed.

1977

MR. SPEAKER: How is it rele-

vant here?

SHRI SAUGATA ROY: it jg quite
relevant,

MR. SPEAKER: But you cannot
raise it without giving notice,

SHRI SAUGATA ROY: We seek
yvour protection. We draw the atten-
tion of the House and the Membeyrs to
this not calling of the meeting.

SHRI HARI VISHNU KAMATH:
He is speaking on the Second Read-
ing. He is relevant.

MR, SPEAKER: Now, the question
is’

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dateqd Fund of the State of Naga-
land for thc services of the finan-
cial year 1977-78, be taken into
consideration.”

The motion was adopted.

SHRI K. LAKKAPPA: I request
him through you that he should at
least give a reply whether he would
look into jt or if he would pass it
on to the Home Minister.

MR. SPEAKER: Mr, Lakkappa is
an advocate for everybody,

SHRI K. LAKKAPPA: It is not
like that, Nagalang is in our coun-
try.

MR. SPEAKER: The Minister
cannot know everything because it
refers to other Ministries also, Now
that you have raised the question and
mentioned the point, he may look
into it.

Now, the question is:

“That clamses 2, 3 and the Sche-.
dule stand part of the Bill.”

The motion was adopted.
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1
Clauses 2, 8 and the Schedule were
added to the Bill.

LClause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI H, M. PATEL:
move:

I beg to

“That the Bill be passed.”

I take note of the concern express-
ed by Shri Shinde about the sugar
mill there and 1 would like to assure

him that I will certainly go into that
matter.

Regarding the other point that has
been raised, I shall see what can be
done and what is the position about
it

MR. SPEAKER: The question is:

“That the Bill be passed.”

The motion was adopted,

¢ ———
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12.40 hrs.

*DEMANDS FOR EXCESS GRANTS
(GENERAL). 1974-75

MR. SPEAKER: We shall now
take up thy Demands for Excess
Grantg (General) for the ycar 1974-

5.
Motion move3d:

“That the respective excess sums
not exceeding the amounts 78
Revenue Account ang Capital Ac-
count shown in the third column »f
the Order Paper be granteq to toe
President out of the Consolidai:1
Fund of India to make good tn=
excess on the respective grants duc-
ing the vear ended 31st day of
March, 1975, in respect of the fol-
lowing demands cntered in  the’
second column thercol—

Demands Nos. 1, 11, 13, 17,
18, 21, 31, 32, 34, 49
41, 43, 50, 52, 53 57,

60. 62, 65 76, 80, §4 and
102.”

[Demands for Excess Grants {General) for 1974-75 submitted to the vote of Lok Sabha.]

34 Cuarrency, Coinage and Mint

No. of

-Demand Name of Demand Amount of Demand sulb-
mitted to the vote of the

House

1 2 3

I. EXPENDITURE MET IFROM REVENUE Rs.

1 Department of Agriculture 12,47.562
11 Ministry of Commerce .. 8,67,309
.13 Ministry of Communications . 2,13,989
18 Ministry of Defence 7.37,5353
.21 Dsfence Services—Air Force 9,20,56,785
31 ‘Taxeson Incom:, Estate Duty, Wealth Tax and Gift Tax 46,33,680
.32 Stamps 780
5T.13,742

*Moved ‘with the recommendation

-President.

of the Vice-President acting as
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1 { 2 3
i Rs.
40 Ministry of Health and Family Planning. 30,528
43 Ministry of Tleavy Industry . 18,336
59 Other Expenditurcof the Ministry of Home Affairs 4.10,90,991
53 Andaman and Nicobar Islands . 78,51,083
57 Ministry of Industrial Development. 19,29,775
60 Monistry of Informatior. and Broadcasting. 2,04,840
62 DBroadcasting 52.18,304
65 Power Schemes . . . 23.34,037
76 Ports, Lighthouses and Shipping . §,01,857
8o Mines and Minerals . . . . . . 28,91,337
94 Atomic Energy, Research, Development and Industrial Projects. 24,70,759
162 Department of Spacc . . . 11,96,002
II. EXPENDITURE MET FROM CAPITAL
17 Capital Outlay on Posts and Telegraphs . . . . 9,03,71,016
34 Currency, Coinage and Mint. ' 1,32,10,688
41 Medical and Public Health . . . . 48,14,934
52 Chandigarh . 3,89,03¢
102 Department of  Space. 27,55:449
SHRI VAYALAR RAVI (Chirayin- not contemplatcqg in the annuszl

kil): This is for 1974-75, Govern-
ment i a continuing institution. I
hope this Government will not take
shelter by saying that that was done
by the previous party in power. I
am pointing out the constitutionality.

Article 115 clearly states:—

“The President shall—

(a) If the amount authorised
by any law made in accordance
with the provisions of article 114
to be expendeq for a particular
service for the current financial
year is found to be insufficient
for the purpose of that year or
when a need has arisen during
the current financial year for
supplementary or additiona] ex-
penditure upon some new service

financial statement for that year,
or

(b) if any money has been
spent on any service during a
financial year in excess of the
amount granted for that servica
and for that year,

cause to ‘be laig before both the
Houses of Parliament another stato-
ment showing the estimateq amouat
of that expenditure or cause to hLa
presented to the House of the people
a demand for such excess, as the
case may be.”

You are placing it before the Par-~
liament after three years. Govern-
ment has spent Rs 284 crores in
1974-75. This is being placed hefore
this House now. For 1975-76 and
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[Shri Vavalar Ravil

1976-77 when will the Government
come, we do not know? Thig is the
lapse of the previous Governinent.
But it shoulg not be repeated. Gov-
ernment should not make so much
cf delay. Hon. Speaker may give a
decision to this effect so that Govarn-
ment may follow certain principles.

MR, SPEAKER: I do not see there
ig any point of order. The second
part of the objection is over-ruled.

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL). If you perv-
mit. I may explain.

SHRI VAYALAR RAVI: Can
Government take any amount of time?

MR, SPEAKER: It is not prope:,
Lut there is no bar,

SHRI VAYALAR RAVI: So, it
j¢ improper.

MR. SPEAKER: Please introduse

the Bill,

SHRI H. M. PATEL; I may explamn
this with your permission,

They may know that there werc
circumstances which were beyond
the control of anybody. I feel that
they should be satisfieq that this
delay was not due to negligence or
ctherwise, After the presentation of
the Report by the Public Accounts
Committee on 31st August, 1976, the
Lok Sabha Session continueq for two
days only. The Lok Sabha adjourncad
cn 2nd September, 1976, There was,
therefore, no time to prepare the ex-
cess demands and get them printed
for presentation to Lok Sabha in the
same Session. This was on the last
cccasion.

The two subsequent sessiong held
ifrom 25th October to. 5th November,
1976 and from 25th March to T7th
April, 1977 had been convened for
transacting only essential items of
business, The October 1976 Session

JULY 25, 1977

1974-75 312

wag to consider Fortyfourth (Consti-
tution) Amendment Bil] and Mareh
1977 Session was for passing the
Appropriation (vote on Account).
Bills,

Excess Demands were not consider-
ed to be of pressing urgency and,
therefore, it was decided not to pre-
sent them on those occasions.

These were the special circums-
tances,

SHRI K, LAKKAPPA (Tumkur):
Several croreg of rupees due as
arrears of income tax have not been
realisecd from the V.IPs, I do not
want to name them. I do not know
why the arrears have not been cgl-
lected. 1t is with regard to the pre-
vious arrears. So, it ij5 very relevant.

MR. SPEAKER: There i a cut
motion by Shri Yadav. He js absent.
So it is not moved. Shri Vayalar
Ravi.

SHRI VAYALAR RAVI: There is
an excess grant of Rs, 240 crores. I
wish to draw the attention of the
Minister to one aspect of the matter.
If such matters are delayed, the com-
cerned departments or offices may
take it for granteq that they can
spend any amount and come here for
approval at any time. This should
not happen. In thig connection 1
want to point out one thing. This is
concerning the Consolidated Fung ®f
India., The functions of audit and ae-
counts were bifurcated and gsome
States have accepted and implemexn-
ted this bifurcation scheme, Theye
are certain important things whieh
are involved here. Certain delays
come gbout because the Audit Reports
themselves get delayed. The Gov-
ernment has to place many Reports
but they could not place such reports
here as the reports themselves are
delayed. Thig should not happen.

1 am also surprised to see that au-
dit is reduced to eight per cent now.
The vacanciegs which arise are net

being filled in Audit Department.
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When only 8 per cent audit is done
and even in thig they can find out
many irregularities, if it is done on
a bigger scale, many more irregulari-
ties could be found out. Parliament
has debated this on many occasions.
If' audit percentage coulq be increas-
ed, it will ultimately help the Gov-
ernment in that they can better regu-
late the functioning of the Depart-
ment concerneg and control the
bureaucracy in their misdeeds an?
bungling. If this audit percentag:
could be enlarged, the people of this
country and this Parliament could
get more jnformation from the audit
reports.

Even in respect of bifurcation of
accounts and audit, the services of
the employees are mnol protected.
They are frustrated. Many State
Governments are doing what they
wish. T know a directive has gone
from the Centre. But their service
conditions should be fully protected.
You are only weakening the audit if
you do not fill up the vacancies which
srise. It is ultimately weakening thc
Government itself. You shoulg fill
up the vacancies which arise from
time to time. This js very impor-
tant.

I will give you the example of
frustration on the part of these em-
ployees. People stagnate for 10 years
ta 16 years. I asked a question about
it and you admitted that people stag-
nate for 10 years to 16 years. This
is tlte position of the non-gazetted
staff in the Audit ang Accounts De-
partment. They are selection-gracde
officers.

Their pay scale is Rs, 425—640,
“The Thirq Pay Commission could nct
de justice. It has been debated and
discussed also. Unfortunately, noth-
ing hag happened to them so far. The
‘only thing which you now say is
that it has been left to a Committee

I hope the Minister is 2lso aware
that a group of staff are stagnating
for more than ten or sixteen years
which will only create more frustrac-
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tion among them. I am sure the
Minister wil] look intg this matter.
The other thing is frustration in the
audit gepartment due to the postpon-
ing of examinations. The Ministey
shoulg conduct the examination with-
out any delay for promotion of staff.

Here 1 woulg like to draw the
attention of the Minister to my own
State—state of Kerala. In the Ac-
countant-General’s Office, a date has
been fixed for the examination, But,
it hay been posiponed. The S.AS.
Examination fixeq for 1976 ang the
revenue audit examination were held
subsequently. The date for 1377
examination has been announced fur
the typists but that has also becn
postponed, The lower grade en-
loyees have been very much frustra-
ted. I hope you will look into this,
My last point is this. That ig about
the recognition of the Kerala Gov-
ernment Employees’ Union. Thougn
they fulfil the criteria for recognition,
the union has not been accorded re-
cognition. This hag also createq @
frusiration among the employees. I
hope the hon. Minister will look iutn
this matter, Unless ang until the
Auditor-General of India is able to
fill the posts by conducting the exa-
mination, the gtagnation of emplo-
veeg cannot be avoided. If there i3
further delay, it will only inean that
they will not be able to give thoir
report in time. Unless they give tha
reports in time, how will you he
able to understand the problems? I
hope you will help the Keralg AG's
employees’ union by doing. somethirg
in this regard.

Lastly, I want him to consider
whether he could increase the per-
centage of audit. At present it is
reduced to 8 per cent. I{ must he
increased to 20 per cent. By reluc-
ing the percentage, they are trying to
save the staff strength. If you dec-
rease the percentage. it will only do
harm to audit department which will
only give more freedom to the offi-
cers—the bureaucracy—to do what-
ever they like. I would like him to
consider this point also.
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SHRI C. K. CHANDRAPPAN
(Cannanore): Sir, I would like the
hon. Minister of Finance to enlighten
us on some of the points which my
hon, friend, Shri Ravi, has raised,
He said that last year, in Parliament,
though the sessions were limiteq to
transacting certain businesses like the
Constitutional amendments, if I re-
member correctly, apart from the
constitutiona] amendments the House
also considered certain other busi-
nesses, If you will verify that, then
perhaps, you will be able to give &
cenvincing answer to the questizn.

Coming to the Excess Grants, ]
finrd that there are certzin  amounts
which are big. For ¢xample, take the
case of Ministry of Defence and the
Ministry of Home Affairs, or take
even the Posts and Telgraphs where
the capital outlay is more than Rs. 9
crores and, in relation to Home
Affairs, that is more than Rs 4
crores,

Why such a big amount should he
spent at all? This is something
which the Government doeg not also
know when the budget is presented
Eefore Parliament. I woulg like to
ack the Minister to explain about
these three items only which run into
nearly Rs, 10 crores in two items and
Rs. 4 crore: or even more than Rs. 4
crores in another item ip relation to
Fome AfTairs.

Taking this opportunity, I would
lite to make my submission 1o the
Finance Minister, There are exces:
demands for agriculture anq power,
In Kerala, during the last so manv
years, Government has been continu-
ously asking the Centre to give a
little more money so that not only
Kerala will be benefiteq by that but
the power of Kerala will go to the
benefit of the whole country, Yeu
know that even Karnataka is ge‘ting
electricity from Kerala. So is the
case with regard to Tamiltiacu.
Power generation in Kerala should
have been treated as an jmportant
aspect by which we will strengthen
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our national economy. The demand
placeq before the government was
not much. It was only three and a
half crores of rupees. If this amsunt
is provided to Kerala government,
their major power schemes will get
completed, '

Another important aspect which I
would like the hon’ble Minister to
look into is the setting up of a
Coconut Board. It has been discuss-
ed several times in this House that
the coconut cultivation in the ¢970-
nut producing States js facing a
serious crisis due to lack of coor.ina-
tion, irrigation facilities, etc. To fight
this problem on a coordinateq kasis
a consensug had emerged to setup a
Coconut Board. No action has teen
taken in that regarg so far.

Then, Sir, I would like the hon’ble
Minister to use his good offices to
arriving at a gettlement in the annti-
nuing strike at Bharat Electrnnics,
Bhopal. For the last ten days the
strike is continuing there as a result
of which the factory hag suffereq loss
to the tune of Rs, 5 crores. I think
it is necessary for the government tgo-
take serious note of this problem and
do something by which the gtrike may
come to an end.

Lastly, Sir, the Ministry of :Iome:
Aftairs has spent by way of Rs. 4
crores as excess during the perind
under discussion. If you take intc
account the recent few months you can
see that the Home Ministry failed so:
miserably in protecting the Harijans
in this country. Belchi incident ig a
matter of shame for this country. Even
today a Harijan has been killad in
Andhra Pradesh and a large number of
harijans were attacked by caste Hindu
landlords while they were cultivating
the land which was allotted to them:
by the government. It is reporfed
from many States that Harijans are-
not protected well. I would like the-
Minister to give an assurance that
government will do something to that
the money spent on Home Ministry
will also be spent for providing pro-
tection to these weaker sections.
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SHR1 HARI VISHNU KAMATH
(Hoshangabad): Sir, may I ask on a
point of information? The schedule
to the Appropriation Bill hag various
items and shows details of the vcled
portion and charged portion. As re-
gards the charged portion it shows a
very big item, out of Rs. 248 crores
of a total demand Rs. 220 crores is
listed ag repayment of Debt Capital.
There is another item, Defence Servi-
ces  (pension), shown as Rs. 26,000
and odd as charged portion, Sir, I
am not awarc whether pensions are
n-m-votable. I would be grateful if
‘e Finance Minister throws some
licht on this matter as to which pen-
<;ons of Defence Services are non-
vilable. And also about the repay-
rient of debt., what exactly the debt
is?  Rs. 220.0 crores paid in excess of
‘}o sanctioned amount as repayment
. ¢ debt?

12.00 hrs.

. Another item is with regard to
Chandigarh. What exactly was the
cwcess expenditure incurred in regard
t» Chandigarh in 1974-75? It is a
small amount, but I would like the
Finance Minister to throw some Iight
o= this. If the Finance Minister wanls

o to give him notice with regard to
+hese items for clarification. T have no
crijection.

PROF, DILIP CHHAKRAVARTY

(Calcutta South): Sir. T would like to
rurticipate in this debate.

At snfew & (sf) c w
qgﬁau@%ﬁ%m?aﬁwﬁ 72H 2T
= &, sEFT A9 T go § oamTE
qTeAH ¥ FFAT ATEATE

MR. SPEAKER. He may coniinue
after the Lunch recess.

13.01 hrs.

The Lok Sabha adjourned for Lunch:

till Fourteen of the Clock.

——— ,
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The Lok Sabha  re-assembled after
Lunch at seven minutes past Fourteen
of the Clock.

[MR. DEpUTY-SPEAKER in the Chairl

DEMANDS FOR EXCESS GRANTS
(GENERAL), 1974-75—contd,

MR. DEPUTY SPEAKER: Shri Arif
Beg may continue his speech.

ot qrfce a1 . MW wERET
st 9Er 77 qga WY fam o s
7T F MTA 247 eAfaewew fafaes
Fre@m & ZzAarT &7 % fFar 41
I AT H K O 7 o4 HTEieT
FLAT AGFATZ | WA & I FTCETH
¥ uegv gEA™A 71 79 faT g Wy g
40 77wy wfF f= 7 TwEE 8y
T & afew gEAm ¥ av FEAr qeat
afq AT qF IZTTHE £ | a8 FFT AT B
f warg<l 7 gl g7 FEATe FY Tl )
# oow ag frazw 7am fF fa swe
& A FT FEATH FIA 1 A AT
ST @ & 7 ey it & g
A F W am AT s fqar §
fo S5 &Y gy TS A ST F LAY
FIEY, far oY g 7 qEE g
2 3¥ W A TEAT ¥ QU 4 fxar
A | T ATAMA T AL & A9ATT g
f& a7 ez 27 oA #Y mAw fa
gATY WWET T § AT FIA ¥ AW
3% M § AHAM T w79 2| &
faq &Y geam, fs|d 20 gam™ wI95%
tﬁ"’qﬁwﬁ fsega wiagn g% g v
2 R 9ve & FrE wonfer

SR

¥ W # FAET "qAr g AT
ﬂ‘mwawaaﬁfr’r%r%aT* & e
FY TG F77 ATAT § £F Wiz 2y
rafRTe fafre & 4°9de &1 Qv
- 3 g WA # afe A
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[ snfew & )

9 FCAT IBA 2 | F AT & fF oA
FTe@™ § Am-ArsE w7 fear @
29 WEGT &1 ALF ¥ 779 F[ AT ATHFR
FT 9 WTHA F7AT ARAT § /T
sad fraga Fvar 7 § 5 oo
qAZLT FT FEAS AT AT TR FT
faar stra &Y TAAT AT T FT AFAA
&N gA | e IR wA-gfawd A
eNFTL FT AT AT A1 394 fad 25 @
T T &1 @A ;A 2 A9 TAET
40 ATE TWT FT qFAF qg1 &F 29
F gy @ g ozafAT ¥ fAagT s
fF magd it Iow w0 9 eand
frar s =fEm

qIg F1 Fgar 2 & g "y
femaf@y awt o€ 2 ywEd "W
aogd Fr Syew wfet & owee
FIEET AL & | AFTL FT UM A9
& T qiF a7 g R Sa #
wig fF aTeE-aTE AA A AW F AQ
AIgA F FA« 7 AT fwer @)
it fred femi fom ama 1 & agr
T EEAE R gL g Iz Tm A M 2100
aieeg § § A1 8 Fifzw=y &1 SR
fegrimm &1 & oo g WY fEEw FAT
arear g % a2 gz faY afma &
T T e 39T F 377 g w0 T
g afer R F QX AFLA 7 qA/ /R
THHT AT Tt £ 5t fower 21 qrert |
ST ET AAGI T A (A FT QAT
¥ TEA AR G914 @ fear mar oy
F & f& a8 sa=ng e d_ae &
EIFFOIFEIINZ | A AR S
fr frdy WY qvg § ZETT FTRETAn
9 &1 9F 1 oA wew {
e fAfeer—as s
ATE WR Yy w& g ¥ faag
FAT g1 ¢ fF q 397 T 39 "
¥ geaee Y 9T aE 3@ fF 9|l
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N TR qrfeadt g7 T TS T8 F,
38% faq #E FAw qFR F faa
AT | FFE A FIARST AET a5
S ST AALA RN AAR A | HT7 56
HiqaT AT F q@E w7 faar @y,
AT HE TE1T & o wag7 w3 woeasa
T E B HTA qAq ) AfwA w97 3|
TR A 0 g 5 wAgI T w9z A
T3 21 wE F OF g2 43q as4T 2,
atFa T2 F 0 qAATT AL AT AFAT,
37 IAT ATE T FAT TR0 A TG
FIATEY HEET 2. T HA 7 A1 RIS
TAE gFr &5 F, 4 AT ELAES
@ 75 &, F1 qA 4 AT 7F F—
TALT A ® 77 777 fawEer g f@
AT & A TAfF A F oAagdl
T T/ (R 7 3397 TEx i
1 o7 far S@wr | AAEE & S
T2q & f g7 o g /T F1 SO0
™ % faq qam g, afeA wwgy w7
Fg1 & % zaF fag #1€ arfady gifag
1 17, IqF AT gH WOAET qT F T
T & faq qa & AR dastae
gadr wifgdr #1 gfgr w@ FAr
TEAT & 1 Ig TG "R T A9AT £,
AT & HOE WIAW F AHA AT AT
oF arv {57 27 o fag w97 & fog
AR FIAT §

T A AT EAET IO FU--H
ox ad gaEr f@gmd § o#R FeAr
A § 1 E W E g A e
*1 3Zq 7S @ &, Ffwa gaTa § 4R
T S wfear oq ST § FTH F G
% g1 WA Adl fAw w@r g, |ick
ST AE-ATAT FFAfAAT WG HOHE
@, F9 gffa Fans, IRH
I | gEes) warfe 7 A g A
@ wfagat &1 goar e @R S
T3 wAT § qAAT q%AT § | €9 A&l
IS FAgT #T QO IATEH I F
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wRT & v ¥ wraT §, FHF g 9
3. waw § | Wiy & frdw wom
rga g 5 9 Qe et wedt Awdw
Fefaat § S 1 WA IERT B
T dwy ¥ ford wome e o,
arfs a8l o) FW FEA e dfEa
F) AT JATET HYN T ®F WY
w1 A A omE 1

# uw AT AgH a1 # qae Wy
HITHT ST WIHAT FIAT a78am § |
HET FRY § THETRH FATRNRE  FT TR
amR ¥ feqq § 1 9F gar 9o § fE
AT §XFI 99 THRAC HT AWGR §
gemT wTEd & | & faew Fear A -
g o o @ s_w A awuEr
TafAU 39 FARIE  FT WO FHET
SicHl

Y fAagw & @, & omqwr @ga
T g wm 93RS 1 waas
faar #ik & oot O wwE §we
W@ qF |

SHRI1 MANORANJAN BHAKTA
(Andaman and Nicobar Islands); Sir,
I rise to speak on the Demands fo1
Excess Grants and while doing so, 1
would like to draw attention to a par-
ticular territory which is very neg-
lected. wviz.,, Andaman and Nicobar
Islands. There is a Demand for Ex-
cess Grants for Andaman and Nicobat
in this, but at “he same time, when 1
look to that territory, from where I
come, I find that the agriculturists
there are under starvation conditions.
Famine—Ilike conditiong are prevailing
throughout the north and middle
Andamans and other parts. Last year,
due to a heavy cyclone and pest attack,
the agriculturists could not harvest any
crop. This year also the government
could not provide them any assistance
for cultivation purposes and that is
why the starvation condition is con-
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tinuing. Even the rations are denied
and there i *discrimination in supply
%t ratidns.-THere ' are a mumber of
tribals in the territory who .are. also
sufferipg because there is no school
building, no, other amemt1es and no
roads throughput the terntory There
is. nq proper shipping arrangement.
When [ look to the working class, their
candition is pitiable.  Thousands, of
werkerg belonging to backward classes
have been working there in P.W.D
and Forest for a long period. They are
now facing retrenchment. I find that
in the P.E. marine also, workers are
facing retrenchment. I find that there
are a number of mazdoors working
in the revenue department for 16 to
17 years; they have not been taken
into regular establishment even now.
Government employees in Andaman
and Nicobars also have long-pending
problems in regard to the gpecial
allowance. [Every now and then these
problems have been ventilated
through different quarters: but no re-
sult has been achieved, Our govern-
ment is spending a lot of money; but
there is no political machinery there
to implement the programmes and
plans. Due to the absence of a popu-
lar set-up in the Territory, all the
programmes of government cannot
be implemented properly.

The Territory is populated by peo-
ple from all over the country—people
from the South, North and other
parts of India. There are six types
of tribals there. A mini India is re~
presented in the Andaman Nicobar
islands. Even then there wwas discri-
mination against the Tamilian popula-
tion. Very recently, during thig rainy
season, about 500 men, women and
children were thrown out from their
possessions of land; even their cooked
foods were not allowed to be taken.
CRP and others indulged in this. In
Delhi, the Janata government assured
everything to the juggi-jhompri dwel
lers. But in Andaman-Nicobars, dis-
crimination is evident. In regard to
the other backward classes also, there
is much discrimination there. This is
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because there is no pepular ssi-up im
the Territory.

All the rotten gtuff amemg the civi
services, when they are me$ found suit-
able in Delhi and other places, are
shunted out to Andamans. And in that
remote area, much more ef develop-
mental activities are necessary. That
area has to be treated at par with the
other parts of the country; bup there
is much neglect there.

Every now and then, some discussion
takes place in the advisory committee,
which is associated with the Union
Home Minister but this is the first
time when that advisory committee’s
meeting was not there, i.e. during this
Janata regime, to discuss the Budget
and Plan programmes and other things
for the Territory. I would request the
Finance Minister particularly to pay
attention and see that the Andaman
special pay is extended to all cate-
gories of government servants, irres-
pective of their place of recruitment
and place of residence. More funds
should be allotteg to Andaman-Nico-
bars, because it is a develpping terri-
tory and is situated strategically. On
its one side is Indonesia and on the
other is Burma. Within an area of
600 square miles, 319 islands are there
in the Andaman-Nicobars.

The territory is having enough
potential. In regard to agriculture,
there is now an epidemic affecting
cattle, prevalent there. There is no
arrangement to check the epidemic
and to help the cultivator. Many cul-
tivators who lost their cattle through
this mouth disease, are finding thern-
selves helpless, because they cannot
carry on their cultivation this time.
The Finance Minister, Minister of
Agriculture and other authorities con-
cerned, should look into this. Anda-
man-Nicobars are a very remote terri-
tory and its needs should be looked
after, with adequate care.

SHRI K. LAKKAPPA (Tumkur): I
know that there is not much scope for
discussion on this. These Lxcess
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Grants relate to 1974-75. There are
very important Demands te be voted
mow, towards excessg grants; but keep-
ing in view the traditions of discus-
sion in the House, the Finance Minis-
ter will have to deal with certain new
situations.

There was a statement made on «n
earlier day. There was a question re-
garding tax arrears. This is a discus-
sion on demands for Excess Grants;
and so, that question is very relevant.
I do not discriminate between Mem-
bers on thig side, and the other—and
whether they are Ministers, ex-Minis-
ters, or ex-MPs, ] think it concerns
Members, including even some im-
portant people on the other side. There
are arrears of income tax running into
several lakhs of rupees. Why can’t
government take steps to collect such
arrears from the defaulters? Even if
they are in government, or on this
side, you should take severe action;
but, unfortunately, that has not been
done. If that is done, taxing of the
poor people can be minimized.

There is a question concerning the
Customs, which is very important.
Health Ministry and Finance Ministry
are involved in this big racket in
banned drugs. It is going on a large
scale, involving about Rs. 1.5 crores,
on the basis of false, forged and mani-
pulated documents, over-invoicing and
under-invoicing. I neeq not give all
the details. Moreover, the penalty of
Rs. 2.5 crores was reduced to Rs. 5.5
lakhs. Even though some people were
caught, the penalty has been reduced
by Customs and various others. I
would like to read out a few relevant
points for the benefit of the hon.
Minister:

“Banned drugs fetch handsome
premium. The actual consignrnants
arrived in 1975, although the bill of
entry is dated different months in
1973. In a note dated June 1976 to
the CBI which also investigated into
the case, the Deputy Director of Re-
venue Intelligence recommended
departmental action. The Deputy
Director stated categorically that the
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itemg were imported in 1973. Obvi-
cusly, he forgot to take into account
the fact that the maximum time
taken from Hamburg is 2 months,
and not 2 years.”

These are the operations of the multi-
national corporations in the country.
Some action was taken by the previ-
ous government. Dont minimize the
importance of the unearthing action
taken against the smugglers or their
operations in various Gulf countries
and in coastal areas. These smugglers
have also put money into the
various banks, including nationalized
and non-nationalizeq banks in fic-
titious accounts. I brought this
to the notice of the hon. Minister, as
also the fact of such smugglers hav-
ing been allowed to deposit and even
to circulate that money as well. That
money has not been accounted for.
The Minister said that they were all
technical offences, because they rela-
ted to the banks. Of course, on some
ohter occasion I will indicate how
banks wre functioning. Crores of
rupees have been swindled in this
country in such a manner. Fake cur-
rencies have been in circulation. It
was found during a raid. I need not
mention the name. It ig ‘Vijaya
Bank’. The Chairman of that Bank
has been given extension. It has been
done in a casual manner, even though
there are reports against him by the
Reserve Bank of India.

Corruption and other malpractices
are increasing in this country. As
that subject is going to be discussed,
I do not want to deal with all those
. points. Take, for instance, the atti-
tude of the Government towards
smugglers, racketeers and tax evaders.
You have not taken any action against
such people for the last six months.
I say that the Ministry should have
re-thinking on this issue. When we
took action under the COFEPOSA and
other Acts against these people, you
want to make relaxation in this Act.

Our Morarji Desai ig just like a
God. Against smugglers he says “go
slow”; about tax evaders he says “go
slow”; about the ushering of social-
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ism also it js the game thing; he goes
jn his own 'way. Therefore, even
though' he sitg like u God and thinks
of good, bad things are going o
around him.

It you take strict and ﬂrm""a“ction
against these people under the_ law
of the land, we will support the Gov-
ernment. For instance, the ° Chair~
man of the Vijaya Bank had 'a fic-
titious account of Rs. 5 crores. Yet,
no action is being taken against him.

You say that the Janata Govern-
ment stand for socialism and rule of
law. Where ig the rule of law? 1
think you have given a lot of free-
dom to the smugglers, balckmarke-
teers and looters. Now Haji Mastan
is talking of the ten-point program-
me, which my good friend Dr. Subra-
maniam Swamy js also talking about.
There is no difference at all.

MR. DEPUTY-SPEAKER: Who is
this Mastana?

SHRI K. LAKKAPPA: A well-
known smuggler. But I do not want
to make any aspersion against the
Finance Minister. I would say that
he has to function effectively, be-
casue he is the custodian of the coun-
try’s finances. The finances of this
country should not be in shambles.
In his reply he must categorically
state what action is being taken
against the economic offenders, in-
cluding the Chairman of the . Vijaya
Bank.

My hon. friend, Shri Veerabadh-
rappa comesg from Bellary, which has
an abundant deposit of minerals. This
country has rich deposits of iron ore.
Particularly, the State of Karnataka
has good a very good quantity of iron
ore and it has got a very good mar-
ket in Japan. Since we have to deve-
lop this iron ore, we have to spend a
lot of money, including on the Sur-
vey of India. So, I will have to sup-
port Demand No. 80, excess grant re-
lating to the Ministry of Mines and
Minerals. In my own constituency
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of Tumkur we have got rich deposits
of iron ore. The previous Prime
Minister laid the foundation. Bellary
District is very backward and the
unemployment problem js mounting
there. Shri Veerabhadrappa also
made a speech on the Budget. The
Government of Karnataka has spent
severa] lakhs of rupecs on the wc-
quisition of land and also on other
works. But Shri Patnaik made a
speech the other day Of course, he
gave an assurance that he would not
take away the steel plant from Kar-
nataka, Good, I agree, but he made a
qualified statement about the shift-
ing of the plant from Hospet to Man-
galore. Not only will that cause hard-
ship to the people of that grea who
are very poor and backward, but
possibly you will have to spend a
little more money. Anyway, South
Kanara is going to be the biggest in-
dustrial centre due to the Kudremukh
project. So, the earlier decision taken
by the Government regarding the lo-
cation of the gsteel plant at Hospet
should not be changed. I hope the
Finance Ministeér will give an assu-
rance. Of course, he will have to
consult his colleague, but now there
is an agitation in Karnataka in that
area. My hon. friend Shri Veerabhad-
rappa has received several letters and
telegrams that the statement of Mr.
Patnaik has created confusion in the
minds of our people. So, I want that
the location of the stee] plant should
remain in Hospet.

The Geological Survey of India has
not made a proper survey of the State,
Even in Tumkur District there js the
possibility of locating a pig iron fac-
tory. They should also explore the
possibility of establishing the min-
ing industry there. There is already
a cement factory. In addition to that,
the natural resources available in that
area have to be explored in a proper
manner, so that we can meet the
challenge of unemployment and make
that backward district into a prospe-
Tous one. '
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I hope the Finance Minister will
meet the points raised by me.

Ito WAL Fag : (W) - SwT-
WE WERd, WH 99 gE R §He
TRy fewmew fra@ s @ g ar
¥ aga faw & sg wow faw Wl @
&, W a1d Fgr S s avaey
§ ol A e

qget qTq AY qgdr g€ FHal &
ar ¥ &, fous far gae A o @
& amw # fawar & | T fo0 5w s
T FWT, g T AT =TEAT € b
N feea fFmar & @ 9% s
g9 MY IFAT 69, T F GAEFIT
yifa St @, a9 a% faa welr
S &7 s A W wd-sEer
qT EY T qFAT | ZHT FT0r F qa%
frazs svar w1 wr § &F 3@ wo ww
F1 qHe que A o | wv oag gy
qFaT 8 7

F fa< wafy St ¥ ag S ST Srgan
g fF = 78 1w, w0 g fawE-
FI7 AE FT GET § 7 qR-AE AW AN
FTH g7 FT g8 FX @ §, ag faqd-
FHIT T FT SHHY AT AGT F THS
g ? ;T Oy F1¥ yeuEgE a1 Hud-
wred & faeg @ & 9FF qmw W@
g7

@0 9 48 R fF o qe) qgea
“geafe #Y @ifew” N a@ =T §
a “as FY e T A g ey
2 ? fow awg ¥ o AWE & wEwA
N @ E AT @F F1 AT TG TME
FTERATE ! HUCEH @9 FY AT Ay
T gFT § A gw W e -smaey
®Y T TE F TR § |

et 7 S AT A A A9 "G
o T 3, ST aHTATRIC ASET B
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¥ wrw g § 5 R FAq =

sredfer’ & Ay W §, R TAT
qfcada 7Y gaT § | WX §99 T,
A & faq wefy ¥ gEA qg A AT,
a3 =g frdt oY fewtesr #1 g, T@ar |
SRy W AR O ¥ AR § H 3G Al
Iq 97 ofaet dadaT ¥ 121 AT
T & at o7 § 98 AT, I AW
tﬁf'z?-rmﬁwqw 318 F0T &
N o g 305 FAF, HAT 10 T
¥ 3G 9T 556 FAT a1 37 FAT 510
FAe &1 & T |F Il A AT TRG
A&t wrgar AfET A S
2 fr 3 wd & o gw #E
afcadm 78 F %, Tfas T ™
Fwe ¥ WL TZT ATAT AL AT 9T W@

g

Y gare fa Qe & § oF aEd
gzeg o FFr W ®% @ 4, F9qA
¥ 3, 4 WEA H, FaAA AON F A &
saaa B &, fF wEmE @ A9 F
fr 15 TaT HIW FAA Y ISAT & |
o & sl 4 WY gRA dar fragwra
REWE &1 qeq AT A AT E
ok gew fafaeew AR = /9 o
ags ¥ fasg anfa , ST 3 @
g afFrzg Faasg Mige W ag
qT@TE |

qET FaT § 6 WAy A ood-
araredt &1 fawn-frdva 3 ¥ A &
TR 1 TR FART AN AT AL
st i wifariaT & fod wfag & s
vy w2 & fo freY oY 77 g T
TR AL AT | I G AT
2 fF T ® aew o qa faem g ?
TN X o7 Faw @ A Hv
FAAT FTHTT AT AT & 7 WAL A AT
Fg @ oTEE R T TEAEFW
g arfed
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Ty gTeqe WA, ¥ faey walt
o ¥ o AT FaATAY T AT ATEAPE—
fr wr 77 wreT Y sk Afv F g
frteor e Sfa amd §
TAY FTAT T FTH EEWW@'W
& a1 7, TEET ag T FY |

gq #r W e F ogres §
T HIE S GATT T THA § a7 AL 7
@Y a9z wfuama ¥ ag WY faagw
foar a1 fF s wrAwEEAT 93 &1 g
1, gFag-gean AR fafed & a@v
¥ 10 wfamE FLAFT I | TT TE
3w ¥ faqeafaar & fow of i
FraTa<er g7 Ad) fRar A1, /9 aF
AT @9 agd g APM | JAar qref
F K & A § IR0 A arfeas
freyr g 9@ ¥ W FUEr &N
FY TET AT@ATHAT T @ & | T8 TG
Fae ot w7 § &y afqe 7@ f, afew
dfqw =7 § WY afqa ov | fow g
OF 9§ wAX T A FY, WK AR
g § Tar—ared & feFe—a), a8
FIFT AW FT AT HIT FA F qA7
FEHAT & | ;T AT Y FT gErfw 9%
T AT FTA JAAT I Y GLHE >
TIET FO a9 T M1 AGTCRT—qd
AR e, wiq U " W
qan ?

A uRt & g & 7 feqizwr Fv
qHGT gAfAY FaT § 6 wy af a%
FIHET oY= Y AL qqeqT § gUI
FT FHAY

oft gfy ow wiw (FTT) © Fareae
wgrew, fa wa ot & v A wh
& ST gAYR T & AT @sT g
g
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wTE AH ¢ omar 9 &y
T ToTioe 1Y qe-ar 3w ¥ o
wR gfraf sk | g B oo &
IT T TR AT 5 TG A
for 7 | @@ 3w & ST B W I
aazqvﬁgﬁﬁ#mmmﬁ ] FER
%mmm«ﬂmwﬁﬂ:mn&
ﬂw&'ﬂ’rﬁgﬁ a1 ¥ A F o,
AR v § aF IR WX A F €9
FHFCRE | JaF FEAQ AN
JETE U W FC @ G, AT IR
ofe qTHC F1 FAgR Wt IIET A

graT afgq |

ﬁﬁvwé’rmmwiﬁ'(mﬁr«
mm;ﬁ?ﬂrwﬁfmﬁﬁw
frrm &, i wem Rw w7 for fom
A aw gy g 77
e faer welt A wew gm fF R
wer 3w ¥ g% ot § fagm wd9mq
HOAY $ AW Y FFT AT 9T § |
dfea faga dex & guwfas wfg-
@t gra sv am 9T fa=r 7
fear ST @ & 1 F AT S FHATCEN
F Sy, AT A dfeFw glaum
T A F AT AW E W I
qT ®vE faww =i gr arar 78 8

TH™ T, 7 AT AT IJqTE T
s F e Ew # AW, gw W
% faoet 51 g< @ F 9T &
& fer F9=fEt & a9 oar S -
g R L, Iuw oA ;T g 7
ag T few wve qugrm ? & fam
Ay ff § frazw s&m e 0 aQrer
TET AT WTEN AT [IEdT I T
YT IR "t 9X faae fRT oS
foad § FHNTQ WY F1H )X I AR
I qHET W g Q) |
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WU FHAOFET #1 ¥AT ¥ Img
I &1 9 foly forar & 99 g ¥ &
e wem fe gt agr wfwax
F Qo sffo wrfem & &€ sAwTdr § I
TR g fagy § a7 9 9 S99 iy
T g7 a7 § amwg @Y fagr m@r g
fawr #&ft iy Sgar ST F4T | wNE-
T § FERAGY  TOET ¥ I G
HaTE fHgr 91 ¥ IAFr faar &
& foeam qr 1 Wme W F FEETd AR-
TR 6T @ & ST ¥ § amw A
frarmr g qf afw & fF o et
Y g+ fag sfag sw 3 o) fw
TFR § WF AR o fqamiy § w=-
arf<al #1 &ar & amow foar mar @ s
TFTT & To Sl HIRFT F Fa=Tla) &
st 31 ¥ & g St

R W ¥ Sar &7 ag favarw 9r
& sear qrel %Y e T Qv S_-
fer & wm it Wik T O
gt | fgrgeama #t s 5@ e feme
FMY gu § fF s ot ) g
%9 JAfeq & (AT Fgq IzmaAy ? Aot
W g 9T W 59 a9 & fafa
2 o w1 A aedt TG E | A ET
¥ S FE F I@WafaEl HK a2 a2
AT F @ gre faemr ga At wR
I9F T IS5 FL WY oY, T J7ad7T
qrEt &Y qTHETE A ST fAwer Ag)
frar o wra fraffa @& fFo, e
Fay Afq @ woaw, @ 9 wY-
AT Y33 TG g1 awAT |

&% WY & 5 W A W
TUT FX | T A | 5@ I $7 AGAT
R | BT St w T § T @
S Arae oSt ¥ ) wRw ger
HfT N w9 AT T F I T fad
509 T XA WA | FAA ¥ Y
& <fror qrorme & AT @Y ot § 0 gw
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g & 5w war g & )
o F7 Y £ F@ § ag) Ny T
g wefr Y zafeg & faw Adr &
frdz F=a7 ff #9  wa71 A gETA
FT | g A IUT A FHA S §2 §
FFOT FWQ AT | WE WT TR
gut wfa )

¥ ooFT (W TH AR WwiEa
Fe fF ot ga IURr At ST
FATEST ¥ ag Fg7 & fF g Sy &7
TErEr g A | ¥ fadaw wem
fF ag-a2 grodwr § fo=gi™ aga &1+t
g FHET § WYL TgT A9 O TwSy
FT @Y ¢, 9% o9 93« 100 FOT
FY g Y g 200 FOT H L & )
aY 9% gay & fa waAT A qoAy Aify
Ted AT v, fagwr, TwfaT gy
7 e a3-738 geaw § T -
F FT | TRIT FTA1 67 FHT FT &g
T g THEBT F TET § T IAAT HY
e FATE &7 dav § ) wWieg gAw
T ETTHT FTOY | AT 7 91 ALY
FG @ A9 ¥ o g F5 A
FAEr @M ¥ wE QT g v
Tafens gw Tigy ¥ fF w0 %9 qiEy
g &1 fagi mm ald & g
THECET FT T § TFAHIG & |

TF A 0T B N { g @
HTHET FAT TTgaT § | 7% QF wrA §
fra# g =TT ST FwATE 1 "TRo o
Tqo HX #}TZo fro Tqo FT VT ET
fiafe F@ T ® &1 W= Wz To
gqo HTREE FT TF AT FdT 9T @Y
2 | S FOT AT AT GO @S grav
fF foast T® Fg T 91X B 3H-
AT AT qTTF HTTHT = &Y TG
T W30 To THo KR WTZo Yo wo
FOI VAT T TN AT R & 1| T ey
¥ w6 fifag At s awmw Q)

qEd § | TgT T HH THT R
Fad At ¥ 1 g ARy ¥ v % vy
g OF Y o o fpfrr s
St & Fanfet # wff Y g forgdr
IATIL T ogwen el g7 aw gw
& g g |

frey St arel § FEET g
gt sify o) gqgfea -y
F A & gy arR g ¥ ok smEEE
fau & afes 9= At AT ATETEAY Y
qu 7@ frar § 1 gfemi wik wfe-
aifedl 1 o9 gwg §  9gT & Aigw
gom & | & ST o A g & wwgan
g 5 7z g aggfa wfe s
s-afa & fag faww o &= @
A ¥ AR /X srerea ¥ ot fra
T AR qafy & AT R

AT AT Fary § qdel o
¥ 7g wg W g 5 g e
geawr g0 fRar ¥? swmmwr @
A a7 gur & &R A W
gt § AfwT g ol 7y wy fa
ot & fF A IeiRAR wE fred
&1 w frags wear agar g fs ang
FeTEATd T FHT ARG . FH 5 AT
#r & fr Y o afes ot & go
g wrio To THo WX WTZe fYo THo
HEAT Aq9 AU & FEEL 99 o
gagfaa arfa SR q-arfadt & @m
Ag & 1 ¥ s & arfaare, wrk-
WAIATATE F WOHTC 9 HYA § FEfas
JA FY WL X § WAy qeafewat W

. ¥ Y § AR R aTgfee arfa sk

sa-wrfaat & «vr WY @ Iy & |
TG To HAFTHT AY AW @ A4y
FRIDGFTE N AT ft 7 ¥ I
Fuficard &Y S w4 Aff § o o
AR 7yt w3-ferer AR A W A
%, ST wrErwear & wyere fady
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TER &7 sfoew faar 97 aFvar §—
e qar sram FT T far ST (-

UF @ ¥ WO-HEAF wAGAd SR
FAaATfaat & T FT IqeAT ¥ SATAT §

R Ay gx sag ‘g’ we
F yqm frar srar & 1 & gw@w A
FEAT AEAT a7 wex afaama
F adi ¢ a= fex gfeadi o qgof £t
& FA 4T FT ACY § 1 T AEA &
f§ ghaa wsT gemar sma, aAaglaa
Srfagt & SR F 197 T weR FT AAW
A ffar I THA IA FT AIAE AT
g 1 A Ig—R wag ghaa, gfaa
gedt, gfewa wigear, gfem wim—
ws3t &1 wam fFar s g-—F sAar
Trgar § f5 qar #40 fear smar @
wa dfqgm & ggfag afa  weg #7
sa fRar wat § 7R I F Gga fissaw
F AR 9T IT 71 gEag fwar aar
g, aa e 97+ g #a% wgr Sra—
F argar § 5 =7 wex T @
wt afear s

# fao w<t Y T mAAY FIAT
Igar g fF wRew F @@ ¥ 7
1§ fify fruifea & wagh arfa
o wa-afa & @it & far o wafy
fraffea #v o€ @Y, 7@ 1980 ¥ warw
DY o WY &, AfHT A FY A wqregrEA
Ry wx &, Iaft av Q¥ Adfi g 2
rafad & s ¥ frdga FTar e §
fr s fafera wafa & foy A€ s
&g F3 fir w1e S wafy & A wqgfaa
wify o sFofa & Wt & fet Y
T FE W IT F a7 feoufy &
R

T Y AT Favaw F o &
T T SATA AIHAA FAT ATGAT §1 A1
7T T A FT AT AR AW F AR
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T A T 4T o 43 § fir wE
™ AW 9T faa w3 sk fafreg
wafy & g o FON | Jqarar gw
g7 ¢ o e & A ) e @
Wr g, faota @ arar 2, Afes g
WY IF FIE FAAT AGT FT FHT L |
faw weft oft & wgar argmr o Ao
UG F fwior & wmdr amam <@
2, @ f9g 79 g & amsd 9% W
GRAT FT AT FGT AT § wHgy F Fev
N QAT FIA AT AGOTFY F, W7 IT FY
g F A F AR F ey v 7 1 F
=gt g fF 58 & a1 ¥ wiaun g dwa
FFT A

o ¥ g Trew fe, 5w F o o
FT R § AR wrany faa walt ofr #Y
fewroga &1 qodm F7aTg

SHRI K. S. VEERABHADRAPPA
(Bellary): Sir, I would like to refer
to Demand No. 80 where the Minister
has asked for a grant of Rs, 28 lakhs
for the Geological Survey of India,
Ministry of Steel. In this connection
I wish tg draw the attention of the
Houset to this. The other day the
Minister of Stecl has made a state-
ment that the proposed stee] plant at
Hospet will e shifted to Mangalore.
I do not know how he hag come to
that conclusion. As you know, the
Vijayanagaram Steel Plant js a pres-
tigious issue of Karnataka. We had
been waiting for it for the last seven
years, and now after seven years. if
the Minister of Steel says, for some
reason or the other (politically), the
steel plant will be shifted to Manga-
lore, it will really be a matter of
great concern to the people of Bel-
lary because I belong to that place
where we had been waiting for the
last seven years. Already the Gov-
ernment of India and the Government
of Karnataka have spent about Rs. 3
crores in acquiring 4,000 acres of
land and also other equipment. Now
if they ‘are golng to shift the plant,
what would happen to the 4,000-acre
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land which hag already been acquired?
The Finance Minister has demanded
Rs. 28 lakhs for the Geological Sur-
vey of India. One branch of that
is working in Sandur. On their re-
port it is understood that huge de-
posits have been found in Sandur,
which is most suited for any steel
plant. This is really a very rich
deposit in our country and, as guch,
once an assurance having been given
by the previous Government, I think
this Government should also imple-
ment the long-standing demand of
Karnataka. So, I would earnestly re-
quest the Steel Minister through you
to again give a categorical statement
that he will instal]l the steel plant only
at Hospet and Bellary and not in
Mangalore. When all the steel plants
in North India are land-based, why
not in South j.e. Vijayanagar Steel
Plant in Bellary-Hospet sector? In
Mangalore the Kunduremukha iron
ore project which is meant for ex-
port and supply iron ore to Iran under
Indo-Iran agreement to supply iron
ore for twenty years. 8o, it is not
meant for any steel plant and, as such
it is Bellary and Hospet alone which
is meant for a steel plant. I would
therefore request that the controver-
sial statement made by the Steel
Minister shall be corrected and that
he may make another statement that
the proposed steel plant will be only
at Hospet and Bellary, which will be
implemented soon as per Steel Min-
ister’s reply on 28th June, 1977 on
Demands for Grants of the Ministry
of Steel and Mines.

PROF, DILIP CHAKRAVARTY
(Calcutta South): Mr. Deputy Spea-
ker, Sir, I would like to make out a
few points on the new demands made
by the Finance Minister from the
‘Consolidated Fund of India for ex-
penses incurred during the budget
year 1974-75. I find under Item No. 1
that the Department of Agriculture
had sought to make additional ex-
penses, and these expenses were in-
curred by the previous Government.
T would like to draw the pointed
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attention of the Finance Minister and
alsp of this House to the fact that
while he is making claims from the
curreint year's budget for expenses
incurred in the year ending 31st March
1975, it was on February 7, 1977 that
the Chairman of the Food Corpora-
tion of India issued a letter—D.O. Lr.
No. PS/FCL/TNSL/77—indicating that
all the claimg of the Food Corpora-
tion may be written off. I consider
this a serious matter. When we are
facing dearth of finances and when
the Prime Minister and the Finance
Minister and the entire Cabinet of
the Janata Government is seized with
the current problem of rising prices,
we hear in this House that Rs. 400
crores were allowed to be frittered
away during the last few weeks by
the various State Governments, We
should do something about economis-
ing and something about plugging the
loopholes. That is the point to which
I wanted to draw the attention of
the Finance Minister.

Now, my friend Shri Lakkappa
made out a good point and, at least
for once, I would like to agree with
him. This is regarding tax on in-
come and estate and realisation of
arrears ete. I would like to ask why
it is that the IOC is allowed to re-
main the biggest defaulter. And what
about the other defaulters—rich in-
dividual s and others in high places?
What is this Government, of which
we are all proud, going to do about
it? That is the point regarding which
we should be very much aware.

15.00 hrs

With regard to item 50, Home, our
Finance Minister has claimed an
amount exceeding Rs. four crores. Is
it the money which, has been spent by
the previous Government on RAW,
Research and Analytical Wing, for
the purpose of creating the conditions
of emergency, for creating a climate
whereby all our freedom would be
taken away? The Home Minister is
not here now; on the basis of cer-
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tain questions raised by me in this
House. I had submitted to him a list
indicating the names of 76 persons
including the dates when these pri-
soners were shot inside the West Ben-
gal jails. I find, my friends in the
opposite often get angry; particularly,
they got angry, when our Home Min-
ister informed the House that pos-
sibly there was a thinking to shoot
our leaders.... (interruptions). I be-
lieve, we on both sides of the House
are equally interested in retaining the
freedom. I believe, that js the mean-
ing of the constructive cooperation
from the opposition bench. But, how
can we ensure freedom for all times
to come, unless we know what ac-
tually happened earlier? I would like
to know, whether this money, more
than Rs. four crores, was spent for
the purpose of killing persons in jail
and taking away our freedom,

Under item 76, some money, not a
huge amount, Rs. five lakhs has been
demanded by the present Finance Min-
ister for Ports, lighthouses etc. I come
from Calcutta South constituency and
therefore, would like to say that the
Calcutta port is withering away; it
has been gne of the major sources of
engineering and commercial activities
and employment. What js the posi-
tion of Calcutta port today? In 1951-
52, 43 per cent of the total goods handl-
ed by the six major porte was canalis-
ed through this port. What is the
picture today? Even five years ago,
in 1971, this percentage came down to
only 16 per cent. Subsequently, no
dependable data are available. 1 am
a student of economics and I am trying
to know more so that I can inform the
House about the deplorable condition
of the Calcutta port. I would like to
know something in this respect.

Recently, the new West Bengal Gov-

ernment had proposed to set up flve
joint sector petrochemical units at an

estimated cost of Rs, 160 crores. They
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have wrtten to the Government of Indiag
ask!ng for Letters of Intent for these
projects, which would produce raw
materials for the plastic industries.
Twenty-five per cent of the country's
Plastic industries were located in the
eastern region, not only in West
Bengal—in Orissa and other regions.
Some efforts should be made by the
new Government to boost up these
Industries particularly in the eastern
States. The proposed units should be
helped to develop and flourish the
eastern region.

I find that some demands have been
made by the Ministry of Indus’rial
Development. The other day, we heard
an excellent speech from our hon.
friend, Shri George Fernandes indicat-
ing the new Industrial Policy. For his
information and for the infomation of
the members of the Cabinet, I would
like to make a statement about what 1
know of the present activities of the
big industrialists. Some of them
happen to be multi-nationals. The
industrialists in India are a class of
their own. After the Allahabad judge.
ment unseating the then Prime #linis-
ter, Shrimati Indira Gandhi from the
membership of Parliament, the various
Chambers representing the industria-
lists as a whole voiced their resentment
against the judgement and cried aloud
for her continuation ag Prime Minister.
This is the character of these industria-
lists in the country.

Now, what are they doing? New
they have again stolen the show by
saying at a tailor-made function held
at Bombay only a few days ago that
they would not increase the prices ot
essential commodities manufactured by
them till the end of this year. What a
magnanimous offer! But what exactly
are they doing? Are they really serving
the Indian community or the traitors
of Mother India? Let me cite a single
example. The laundry soap; a small
item, a small consumer item, available
in India and manufactured and market.
ed by a multi-national firm was having
a fatty matter content of 50 per cent
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The detergent powder and tke cost of
the soap js calculated on the basig ot
the fatty -matter present in the soap.
After the Janata Party’s spectacular
success in the March elections and
after the Bombay meeting of the so-
called industrialist, this multi-national
firm—I have gspecific knowledge—this
multi-national firm manufacturing a
particular brand of a well-known laun.
dry soap reduced its fatty matter to 40
per cent from the existing 50 per cent
and maintained its weight by fillers.
In other wwords, the detergency of this
particular soap has gone down by 20
per cent, The poor consumer knows
only the weight which is
constant but he is being
cheated everyday. In short, the
company, by reducing the soap contant
by 20 per cent, increased its net profit
by 25—50 per cent and announcing on
the radio and the television network
that they serve the poor consumers. ..

CHOWDHRY BALBIR SINGH
(Hoshiarpur): What is their share in
this loot?

PROF. DILIP - CHAKRAVARTY: }
have no objection to name the compa-
ny, It is Hindustan Levers,

So, I draw the pointed attention of
the hon. Minister to this particular
aspect. I have much more information
but for want of time, I cannot enume-
rate them here and I will reserve them
for some other occasion.

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): T have listened to the
various speakers with great attention.
Many of them dealth with a number of
points which are not very relevant to
the matter under consideration, which
are demands for Excess Grants. So, I
will deal mainly with those items
which would come under this head ex-
cept for one matter.

One of the hon, Memberg referred to
the Dimapur riots, I might mention
that this is a matter in regard to which
a commission of inquiry has already
been appointed by the government.
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Mr. Vayalar Ravi referred to his
anxiety about the audit being reduced
to 8 per cent only. I should like to ine
form him that the quantum of audit
that is to be done is determined by the
Comptroller & Auditor-General who, as
you know, is completely independent of
government and it is his responsibility
to satisty himself as to how much audit
is necessary and could be done. It is
not the question of availability of stafl
because whatever staff he requires, the
government has not denied him that. 1
hope that this will satisty him as far
this point is concerned. There were
certain other points which were raised
with regard to Excess Grants, For
instance, it was mentioned, I think, by
Mr. Chandrappan, ‘Why Rs. 4 crores
more?’ 1 think if he had seen it fur-
ther, he would have found that this
extra amount of Rs. 4 crores was on
account or freedom fighters' pension
scheme which was introduced sometime
in 1972. The pension granted for the
lite-time of the recipients is R's. 200 per
month. A higher amount uypto Rs. 500
is sanctioned for those who had under-
gone distinguished sacrifice during the
struggle. ... (Interruptions) In the
case of families the grant of pension
varies from Rs. 100 to Rs. 200. This
amount disbursed as pension has been
showing a sharp increase from year to
year. In 1973-74 the amount spent was
Rs. 16.32 crores. In 1974-75 it rose to
Rs, 22.96 crores. In 1975-76 it rose to
Rs. 23.69 crores. In 1976-77 the Re vis-
ed Estimate is Rs. 25 crores. In 1977-
78 the Budget Estimate is for Ps. 32
crores. It is difficult to predict the ex-
cess. It could not be anticipated in
about 96,000 cases: aganst this, in
1974-75 the number expected 1 lakh.
Secondly, in larger number of cases
pension was sanctioned retrospectively
involving larger expenditure than
anticipated.

et et fag :  wr farer sy
T Tl FTE | IINTH WEIT,
oF & dar & fir 3@ St & war gf
¢ o I faer a7 BYEH G H |
Y QU fear fe ...
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MR. DEPUTY-SPEAKER: Mr, Balbir
Singh, unless the Finance Minister
yields, you cannot speak.

CHOWDHRY BALBIR SINGH: He
is yielding.

T ¥4 g faad el § awrgd, o«
gaa gaTrs fraT @t sua wgT fe 87 Sq
aFd WY FaFHE FTFEA AT 911 W]
FEAT 4 & FF ATC T A vl ol
T 75 TEE A TH A & fraed
forar. ag arsras a9 faey &

SHRI H. M. PATEL:. I think the
Ministry of Home Aflairs is currently
reviewing the whole question of the
scheme of pension.

Another point was raised by Shri
Chandrappan about additional expendi-
ture in Defence Services. There again
the expenditure was largely due to the
stores, consequential to the increased
materialisation of supplies, escalation
in prices of provisions and P.O.L. When
the oil prices were going up. There
was rise in expenditure in repairs over-
hauling.

Mr. Kamath raised two interesting
points. He felt how is it that the pen-
sions become charged expenditiure. In
satisfaction of a court decree, under the
Constitution, it becomes charged ex-
penditure,

Another item was about Rs. 220
crores debt. Perhaps, he does not
know that it arises as a result of the
system by which the treasury bills are
paid up. The provision for discharge
of treasury bills is made on a gross
basis. For instance, banks can invest
in treasury bills even for a ghort period
and provision has to be made for their
discharge. Suppose it is made at the
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end of the period, it goes at the end:of
91 days, when it is discharged. Then
again it is re-invested and it is grossed.
Many items of Rs. 220 crores arose
from the manner in which treasury
bills happened to be invested and dis-

charged. It is purely a technical
thing, That covers the main
points which arose out of the

Excess Demands proper. There were
other issues raised which were not quite
germane to this particular thing, tut al]
the same, we shall take note of im-
portant points raised and draw the
attention of the Ministries concerned
with the same. Sir, I have done.

MR. DEPUTY-SPEAKER: I shall
now put the Demands for Tixcess
Grantg to the vote of the House. The
gquestion is:

“That the respective excess sums
not exceeding the amounts on Re-
venue Account and Capital Account
shown in the third column of the
Order Paper be granted to the Pre-
sident out of the Consolidated Fund
of India to make good the excess on
the respective grants during the
year ended 31st day of March, 1975,
in respect of the followng demands
entered in the second column there-
of—

Demands No, 1, 11, 13, 17. 18, 21, 31,
32, 34, 40, 41, 43, 50, 52, 53, 57, 60, 62,
65, 76, 80, 94, and 102.”

The motion was adopted.

15.17 hrs.
APPROPRIATION (NO. 3) BILL®
1977

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI H.
M. PATEL). I beg to move for leave to
introduce a Bills to provide for the
authorisation of appropriation  of

*Published in Gazette of India Extraordinary, Part 1II, section 2,

dated 25.7.77.
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moneys out of the Consolidated Fund
of India to meet.the amounts spent on
certain services during the financial
year ended on the 31st day of March,
1975, in excess of the amounts granted
for those services and for that year.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to introduce
a Bill to provide for the authorisation
of appropriation of moneys out of the
Consolidated Fung of India to meet
the amounts spent on certain ser-
vices during the financial year en-
ded on the 31st day of March, 1975,
in excess of the amounts granted
for those services and for that
year.”

The motion was adopted.

SHRI H. M. PATEL; I introduce*

the Bill.
I beg to movet:

“That the Bill to provide for the
authorisation of appropriation of
moneys out of the Consolidated Fund
of India to meet the amounts spent
on certain services during the finan-
cial year ended on the 3lst day of
March, 1975, in excess of the amounts
granted for those services and fcr
that year, be taken into considera-
tion.

MR. DEPUTY-SPEAKER. The ques-
tion is:

“That the Bill to provide for the
authorisation of appropriation of
moneys out of the Consolidated Fund
of India to meet the amounts spent
on certain services during the finan-
cial year ended on the 31st day of
March, 1975, in excess of the amounts
granted for those services and for
that year, be taken into considera-
tion.”

The motion was adopted.

MR. DEPUTY-SPEAKER: We shall
take up the Clauses.
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The question is:

“That Clauses 2,3 and the Schedule
stand part of the Bill.”

The motion was adopted.

Clauses 2, 3 and the Schedule 1weve
added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI H. M. PATEL: I beg to move:
“That the Bill be passed.”

MR. DEPUTY-SPEAKER:. The giles-
tion is:

.“That the Bill be passed.”

The motion was adopted.

—

15.19 hrs.

MOTOR VEHICLES (AMENDMENT)
BILL

THE PRIME MINISTER (SHRI
MORARJI DESAI);: Mr., Deputy-Spea-
ker, Sir, I beg to move:

“That the Bill further to amend
the Motor Vehicles Act, 1939, as pass-
ed by Rajya Sabha, be taken into
consideration.”

This ig a Bill which has been brought
in for three or four specific purposes.
The chief one is to take some effective
action to prevent accidents which are
increasing particularly on account of
the influence of liquor and intoxicaling
drugs. Many accidents are attributed
to their effects. We are therzfore
tightening this provision so tha! any-
body who ig found on blood test to
have consumed alcohol will be liable
to prosecution and if he is convicted
twice, his licence is permanently liable
to be cancelled. It is necessary to
have this kind of simple test because,
otherwise, it ig very difficult to bring
home the guilt of the persons concern-
ed and, therefore, this is one _c_>£ the

tIntroduced with the recommenda tion of the Vice-President acting as

President.

+Moved with the recommendation of the Vice-President acting as President.
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main provisiong that relates to imotor
cycles. It has been found that 90 per
cent of the motor cycle accdentg result
in head injuries. It is, therefore, neces-
sary to take more precautions against
‘that emergency. Therefore, it is be-
ing made compulsory to put on helmet,
For the Sikhs who have put on turbans,
it ig very difficult for them to wear
these helmets. It is not intended to
give protection by helmets or to give
exemption from the necessity to wear
helmets to turban-wearers. That
would pe futile.

Then anybody can put on turbans by
saying that he is not going to put on
helmets. But, for the Sikhs, it is a
matter of religious practice and, there-
fore, it is essential for them and so that
exemption has to be given to them.
Therefore, they are given the exemp-
tion; they are also protected because
they have also thick hair along with the
turbans. This is not the case with the
other turban-wearers.

Then, there is no speed limit provid-
ed for scooters, motor cycles. That is
also one of the causes for the accidents
and, therefore, 3 maximum speed of 50
k.m. ig provided.

Another amendment is because of
some of the difficulties that we ex-
perience relating to the new comers for
the issue of national permits. It has
been provided so that one who has a
permit for public transport will get
the national permit. That means there
is no place for the new comers at all
and, therefore, that ig suitably amend-
ed so that any person can get a national
permit if he is found fit and suitable,
this Bill is designed to give protection
to those who drive or use motor cycles,
scooters, as far as possible from acci~
dents and there is a provison on whch,
1 find, some amendments moved. That
is about the revision of fees for driv-
ing licences. Provision is now made
that the fees will be fixed from time to
time by rules and the rules will, of
course, be published and also placed
before the House.
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Therefore, there is no question of any
arbitrary decision. But, it is neces-
sary to have this kind of provision so
that it becomeg flexible. It is not our
intention to profiteer from these fees at
all. But this fee was fixed more than
thirty or fory years ago and it hag not
been changed. The costs have increas-
ed and hence it is necessary to increase
the fees. It is not that we have taken
this power arbitrarily, There is no
intention to fix arbitrary fees very high,
That is not the intention at all.

Thig is why the Bill was unanimous-
ly accepted in the Rajya Sabha. I
hope this will also meet with the un-
animous approval of this honourable
House.

MR. DEPUTY-SPEAKER: Motion
moved:

“That the Bill further to amend
the Motor Vehicles Act, 1939, as pass
ed by Rajya Sabha, be taken into
consideration.”

I find that there are some amendments.
There are three amendments for send-
ing it to the Select Committee.

First of all, I would like to know
from the hon. Members whether they
have taken the approval for all the
names; that they have given here. I
find that the first name is that of Shri
Morarji Desai and there are two
amendments,

SHRI MORARJ] DESAI: They have
not been asked by them at all.

MR. DEPUTY-SPEAKER: Anyway, 1
shall ask them to move. Is Shri
Vinayak Prasad Yadav here? He is
not here. Is Shri Yuvraj here? He is
also not here. Shri Shrikrishna Singh
here? He is also not here. Mr, Ravi,
are you moving?

SHRI VAYALAR RAVI: (Chirayin-
kul): I move:

“That the Bill further to amend the
Motor Vehicles Act, 1939, be referred
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i
to a Select Committee consisting of
9 members, namely:—

Shri C. K. Chandrappan,

Shri Morarji R, Desai,

Shri M. N. Govindan Nair,

Shri N. Sreekantan Nair,

Shri K. Ramamurthy,

Shri K. Vijaya Bhaskara Reddy,
Shri C. M. Stephen,

Shri V. M. Sudheeran, and

Shri K, P. Unnikrishnan

with instructions to report by the first
day of the next session.” (10)

MR. DEPUTY-SPEAKER: Have you
taken the approval of the Minister?

SHRI VAYALAR RAVI: If the hon.
Prime Minister desires, I can withdraw
that amendment. Sir, he is the Minis-
ter in charge of this. If it is out of
order, I shall move another amend-
ment.

MR. DEPUTY-SPEAKER: This will
be cut of order. Evidently you have
not taken the consent of the Minister.

SHRI VAYALAR RAVI: Sir, I fully
support the Bill moved by the hon’ble
Prime Minister. As has been explain-
ed by the Prime Minister, the purpose
is to tighten the law so as to pre-
vent more accidents. Sir, many acci-
dents occur due to drunkenness on the
part of the drivers. The world knows
very well the attitude of the Prime
Minister towards liquor and drinking.
Therefore, 1 have no doubt in my
mind that he will enforce the provi-
sions of the Bill with all its strictness.

Sir, I would like to make a few
points. Traffic in our country has in-
creased due to the expansion of the
network of roads, especially national
highways and then introduction of na-
tional permits and regional permits.
If you look at the whole thing you
will find, Sir, the road accidents is
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not a concern of today only. Even
in 1969—when the hon’ble Prime Mi-
nister was the Deputy Prime Minister
—a study panel on this aspect was
appointed. The Chairman of this pa-
nel was Shri K. T. Merchant. It made
an in-depth study into the reasons
for the increasing number of accidents
and made suggestions to prevent the
same. Several recommendations
were made by this Study panel in
1972.

Sir, the total number of deaths due
to road accidents in 1972 was 15,500.
So, it is really a matter of concern for
all of us. Even in Delhi the deaths
due to road gccidents were around
one thousand. In Delhi the main rea-
son for road accidents is that the peo-
ple are mnot observing traffic rules.
Even if there is red light they do not
stop. The D.T.C. is another menace
on the road. This Study revealed this
alarming situation of the road acci-
dents which made the hon’'ble Prime
Minister to move this Bill. The rea-
sons for road accidents are shown as
rash driving, multiplicity of vehicles
and poor maintenance of roads. But
1 want to draw the attention of the
Prime Minister to an important aspect
that 60 per cent of the drivers are
incompetent. They are lacking in
many aspects of driving.

Sir, the licensing system has many
defects. This has been reported even
by the police. I believe that the Delhi
Police has suggested to the Govern-
ment that a radical change is neces-
sary in the licensing system. Today,
everybody knows anyone who has
some influence etc. is able to get a
licence. I would like to appeal to the
Prime Minister that g radical reform
should be brought about in the jicens-
ing system and the driving !lcernce
should not be issued to everybody.
The person concerned should have
knowledge of the traffic rules. They
should have the knowledge of the
road sense. This is necessary to avoid
accidents as much as possible. Sir,
I support the Bill. Here I may refer
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to a report which says that a Police
Official had complained to the Magis-
trate that he had challaned a scooter
driver 219 times in three weeks, yet
the driver coulg violate the law and
escape. Any how, there is a provision
here for the cancellation of the licence.

Take the Clause 7 of the Bill. There
is a very little amendment to this
Clause. According to this the Gov-
ernment is vested with powers to
make rules in order to fix the fees.
According to the Motor Vehicles Act,
the fee has already been fixed. But
my point is that a fee has again been
prescribed. But you are taking away
the right from the Bill. Now, you
may change the rule ang you may
charge for more money from the peo-
ple who apply for the licence as li-
cence fees, These two clauses 7 and
11 will give the right to the Govern-
ment to charge more money from
the people. You may fix more money
under Clauses 9 and 11. But I ap-
peal to you not impose more levy for
issuing licences and for renewing the
licences.

Another point is very important,
that is Section 17. In Section 17, you
have made a good change. I welcome
it, because suspension is upto 5 years.
It is very good. But on one point
I want your clarification. You say
that it should not excecd more than 5
years. It means the judge can decide
on the punishment of even one year
or six months. I wish the hon, Prime
Minister may fix the minimum puni-
shment of 5 years. If you say it
should not exceed the period of five
years, the judge can even fix six
months. So, I want that the 'mini-
mum prescribed punishment of sus-
pension of licence should be five years
or, in the case referred to in clause
(b) two years,

Then coming to Section 17A, that
is, automatically suspending the licen-
ces, I wish to draw the attention of

the hon. Prime Minister to the other

Clause. Here in the o0ld Act Clause
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17(5) fixes only for a period of six
months. It says: “The court shall un-
less for special reasons to be record-
ed in writing which thinks fit to order
otherwise order the disqualification of
an offender (a) who having been con-
victed of an offence punishable under
Section 116 is again convicted of an
offence punishable under that Section
...... ” Earlier you have said that
Section 17 fixes five years. Here it
says six months, I want a clarification
on this.

Then I come to Section 17B. It
includes a provision for cancellation
or suspension of the licence. It is a
very good provision, I fully support
that Clause. But the provision of
this clause comes under Clause 116.

Then coming to the provision under
Section 17, the hon. Prime Minister
is himself very particular about this
provision, It is regarding a person
driving a vehicle under the influence
of drugs. Section 17B says like this:

«17B. (2) Without prejudice to
the provisions of sub-section (2) of
section 17, if a person, having been
previously convicted of an offence
punishable under gsection 117, .is
again convicted of an offence puni-
shable under that section, the Court,
making such subsequent conviction,
shall, by order cancel the driving
licence held by such person.”

Earlier in 17(b) the option is given;
it says that such authority may can-
cel or suspend for such period as it
may deem fit. Here you have not
given the option; you say merely
‘cancel’’ This is discrimination. I
have in this connection moved _an
amendment and I hope the hon. Prime
Minister will accept it.

Another very important thing is
regarding 117. I refer to page 5. Who-
ever while driving or attempting to
drive...... , it goes on to say. Naw,
‘attempt to drive’ is a wide term, It
is in the original Act also. -Especially
the Prime Minister assured this House
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that he would strictly enforce law.
Police officers will be enforcing the
law. It can be misused. We have
seen how it was done. You have al.
ready had experience of it.

SHRI MORARJI DESAI: I say the
rule of law.

-SHRI VAYALAR RAVI: How.can
the Minister or the M.P., or he 1LG.
of police control every action of every
police man? It is difficult. We give
powers to thousands and thousands of
police men, Those powers ran be mis-
used. I have not caid that it nad
been misused. I. says here ‘atternpt’
to drive. I myself may be sitting at
the wheel and anybody can come and
say: you are attempting to drive. On
page 6. there is another clause, 126
(a) says that ‘polici: officer :n uni-
form’. It never describu:s .he rank.
What kind of a police officer? Of
what rank?  Any police officer can
suspect a man an+l say: you ure
drunk. My amendment is cn that
point. I am afraid that this expres-
sion ‘a‘temp. to driv:' has to be Je-
fined properly. There are other
clauses on the sam.. page. 1286(a)(iii)
has to be looked into; I request the
hon, Prime Minister to look into it.
A police officer in uniform, if he fe:s,
he can get hold of a person and say:
he is drunk. It is not necessary to
prove. It needs clarification. What
docs it ment? Clause 4 ig very in-
tercsting. If a police officer has rea-
sonable cause to suspect him of hav-
ing alcohol in his blood or urine, he
can do certain things. This is giving
blanket authority. What is ‘reason-
able cause'? The hcn. Prime Minister
says that it will be the rule of law.
This power can be misused and any-
body can be arrested without a war-
rant. A man need not be taken to
the hospital or to a magistrate. He
can take a person into custody; he
need not take the test before the
magistrate or in the hospital.

SHRI M. N. GOVINDAN NAIR
(Trivandrum}: Do you know that there
is a devise and if you breath into it
it will show? ~When that is there,
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why are you afraid that something
will happen?

SHRI VAYALAR RAVI: Who takes
the evidence? That is the point. It
must be before a magistrate or some
senior police officer.

o A weE feg o (gfrm)
TTT &7 g BT R |

SHRI VAYALAR RAVI: What is
this? I am speaking on the Bill. I
am only saying that the witness must
be taken before a police officer or the
magistrate. He must justify his po-
sition, because the man who has been
taken into custody can go to a court
of law and file 5 suit stating that the
police Officer wanted tc  humiliate
him, insult him by taking him to jail.
Therefore, in order to save the police
officer himself, he should be supported
by proper evidence. It must be done
before an authority, either a Magis-
trate or a senior Officer, There shoulg
not be a blank cheque. I am not tak-
ing much of the time of the House.
I fully support this Bill. I only wish
that my amendments will be looked
into by the hon, Prime Minister. My
intention in moving the amendments
is to prevent the misusc of law. With
these words, I support this Bill.

Wt gatas  (F1ET) @ Jameme
wEtET, TuTT gt S 7 o1 faer Gov far
2. Tad wresfyess agT w=e & 1 afFa
g fa=r § 7t Saver e dzw A Y
Ffe &A1 oz quaar g fr = fam =y
™ FEA ooy & a9 faege a7
fasr Y v & =7 faer w7 Ay ST AT
FZT FOBT ZIAT | IAR! 9TA § ATAN
grarg o vageor Awe ¥ ¥ &7 g9 Jwiw
aF i gacHz 7y ar & o f5 F0=
80 wis ¥zw gia § 1A faw fomr sEw
¥ ag famr srar AT § q€ wgT weer
215 fam ¥ aoE #1 @7 W AEe-
g FAN S E ) a@EE A W 9
gHs HTH ¢
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g aF wiieaas faar A qFwa 7
FT qATA § IGH WY FF 11 §7T AW
T 9 &97 fodt g€ ot faad ax o
wuTT At it F 77 ¥ ag faw aga
9g FT GET FHT 4T T AT FA FEE
§ aga afg &1 71 & o fagd s
gl 97 AT & @M@ GFET A 3
Afare & faar & 5 3z st qarfaa
quAM g & q W@ | AfET qTFT
ST gAT T A E IAY FaAT g T &
f& gg WY 25 77 91 379 7T § SATRT
&l agrf SArQEr | I A TAF AR
¥ T sar §F a4, FLF F why-
FR FY ezgz w7 fzgr nar 2 zgfac
wq fFr F1 2E o770 F27 K IRT
qE 8 |

qifcsas fasr & amr 11 #17
gz frarwarg fFa% aqae @ an
F1 qfgwT qTFTE &1 Q7 TAav g

mfcsas faar &7 gm0 17 7§ @
qie AT & FIIC A A fwar a7 2
1 & |0F F A 9T AT Fpar war
g 1 g A 3T A= AT 159 d7E
Jaga N sfRarmfaa & gwae &Y
Tqr 1

za gz e fao & gro A@ikaaw
TH § OF A% 9r 170 F0E AW )
34 g&7 Ffas § zrziaw wragq w7
HfAA FTA T qEIT FIA FT qArfasT
2 1 zg ATz 7 WMET Rfrg gz ¥y
#fagi 4f 7 g7 &7 9 vy § 1 NfEwaw
UFZ § OF FATT 17H A SO way

2

JFTT 8 W IAH TUTT FAT A A
FG IET FLET & | I FiT qnshie
A A gAF FZT SR ORAIEEE gAT
FA G AT 77 399 &2 MAT agAA
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qgar | qfET ag Jeww d0d ) TR
M AT A AT JEFT N NS wrA
43§ g 7 9z g at F¢ T A W
straar | qU wgar g fa gfew @ @g
wfgsx g1 Ffgy fr ag A8 34
Al w1 A Fg gF 5 Fohe 75T I
qF | FA0F FTAT A oW TIAT
F7 @R Miwa q arg e Ja1 gar g

g TETHIR F8% FIAT &, a5 §L AT ITFT
A ZZa1 | TEfAd N9 437 A F
goaT qgadr =fg

I A ATER A TZ F17T 74 FRar
LT FH ITWGTIRT AT | GUFTT FT
TET RTAT WITFNT FT TAMH VAT
=itz ¢ 47 9% A FGF TAAT 9T
a1 AfF ANT FT 3% ITW G ZH
faa @y

A3 9 AHIT TFFT T ANTT-
A9 OFz AT 117 A J OERIG aAT
FAL TIFNAIY  TIAA FWA F
tay Ay qugT L2 | gAFT AN F
F57 UAENEIA Eri ¥, A F awgAw
g fr zadaed & =7 OFHdTg ww
BIT | #¥ma 10 € 7fAa 1 mfywmz
frar ward 5 v o newigw fao
g0 2 @ w far 21 § Wk
™1 0% ¥ grfAv oww @ E oA
qirgAa aswa 128 7 (w) (A7)
(AY) #5-7Fm7 0z fFr w52 foww
watfas I3 AR Nz ToT Er F0 9wy
AL T 3AFT g Grar omaw
g 1 a1 Wgh A% Aarv oz & Ay § OF
FuaIr 3 5 70 F9 "zt §W
FfF7 I3 AFT WATHT T A9T D
o f At A 3w fqar AT A ag
fas AT A wsTrE AFAT AT, TAF AR
qaglen ded T ST awa 9 0 F;iF
#§Y #3780 WAT HIA & 1 A1 ITI=H
Ffrrqzias gz NNITE, I FHo-
gF T Ay g, I quranT 1 afE
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SARIAT gTead Y 3w A A g
ot 378 grgfan @g@a w0 < fay
A g zafad wRER w1 ArgataT
qAfdr 71 fgama  F afgn &
2 AfgFem & grgad F AE ATy
FT1 % 9T IAF 3w § TwT faar
M@ | WA FHHT AT gY AT TF-
TIq AR A FH T

SHRI JAGANNATH RAO (Berham-
pur): Sir, I rise to welcome this Bill
which is non-controversial and partly
clarificatory in nature. The Motor
Vehicles Act was passed in 1939 and
thereafter it underwent changes in
1942, 1950, 1956, 1969 and 1970. Every
time an amendment was brought to
meet a certain situation. So, piece-
m.eal amendment was done from 1939.
I think the time has now come for
bringing forward a comprehensive Bill
along with certain other provisions,
because new situations have arisen.
When the original Act was passed in
1939, the motor vehicles traffic in' the
country was very small compared to
rail traffic. In these 40 years, road
transport has increased by leaps and
bounds and is posing a problem to the
railways. We have this rail-road com-
petitian.  There are public sector un-
dertakings dealing with road trans-
por.. There are private ownerg also
dealing with road transport. When a
route is operated by a public under-
taking, permits are also given 1o pri-
vate owners to operate on that route,
thereby causing loss of revenue to the
public undertaking. Other problems
also have arisen. So, to meet the pre-
sent situation I think a consolidated
Bill is required.

Sir., I am glad that some amend-
ments are sought to be introduced.
First, clause 2 seeks amending Sec-
tions 7 and 11 of the Principal Act, I
rerm.ember that the fee for driving li-
cence was originally Rs. 5. When 1
obtained driving licence 35 to 40 years
ago, it was only Rs. 5. Later on it
was increased to Rs. 11. If the Gov-
ernment wants to enhance the fee for
obtaining a driving licence, why not
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mention it in the Bill itself? Make
it Rs. 15, and then you may say that
‘the Government may from time to
time enhance’, Now, it is left to the
discretion of the Government to fix
any fee that it fit. It is not going to
be a major source of revenue for the
State, Whereas the motor vehicles
taxation is a source of revenue for
the State, I do not think that the
driving lincence fees would be
a major source of revenue
for the State. Whatever it is, the
Central Government hag taken power
to frame the rules and those rules
are to be laid on the Table of both
the Houses.

Clause 4 seeks to amend Section 17
of the principal Act, the sole idea be-

-ing to epnhance the punishment pro-

vided for. From two years, the Bill
seeks to make it 5 years and where
it was one year, it is now seeking to
make it two years. But still the dis-
cretion of the court is there, There-
fore if you want at least to fix a
minimum, then raising it to 5 vyears
you may »ay ‘not less than two”years’.
The discraetion of the court is also to
be limited, The object of the amend-
ment may not be achieved unless a
minimum sentence is prescribed in
cases dealing with the second offen-
der.

New Sezction 17A is sought to be
included by clause 5. Here again, it
relates v the suspensgion of driving
licence, a disqualification. Here, cla-
use (a) of Section 17A says:

“For a period of six monthsg from
the date on which the case is regis-
tered.”

Supposing the case is not disposed of
in six mcnths. There a~e cases pend-
ing for more than one year. Then,
for six months if it is suspended. la-
ter on he automatically getls the li-
cence. But the case is still pending.
This amendment does not visualise the
contingency of this type. Therefore,
if you want to use ‘suspension’, let
it be till the disposal of the case be-
cause the later clause (b) makes it
clear by saying:
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“If such person js discharged or
acquitted before the expiry of the
period aforesaid, until such dis-

charge or acquittal, ag the case may
be.”

The idea is clear. If the discharge
and acquittal is made less than six
months, automatically the disqualifi-
cation is lifted, If it is for six months,
it is there. Therefore, first it should
be till the pendency of the case or
if the case 1s disposed of within six
months, he will automatically have
the benefit. I think that this -should
be made clear.

Again, about the suspension of the
driving licence, it is said that only
this order may indicate the particular
type of vehicle which he cannot dri-
ve. Once the suspension is there, he
should be debarred from driving any
motor vehicle. Supposing the driving
licensee gives the right to drive a
heavy vehicle, his licence is suspend-
ed. That means he cannot drive with
the licence for six months or till the
disposal of the case or till he is ac-
quitted. Then he can as well drive
a motor car or a light vehicle, Is
this the idea to give that privilege
to the offender? 1 do not know.

Then, Section 63 of the parent Act
which deals with the national permits,
is now being sought to be amended.
The hon. mover, the Prime Minister,
while moving the Bill said that the
idea is to give benefit to even new
comers. Amendment (2)(a) of course
makes it clear which is as follows:

“For the words ‘grant to public
carriers in a State such number of
national permits’, the words ‘grant,
in a State, national permits to the
owners of motor vehicles who use,
or intend 1o use, such vehicles for
the carriage of goods, for hire or
reward, in respect of such number
of vhicles’ shall be substituted;”

Therefore, a person owing a vehicle,

a new comer, may get a permit, and
whereas clause (b)(i) says:

“For the words ‘to a public carri-

er guthorising him to operate as a
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public carrier’, the words ‘to the
owner of a motor vehicle authori-
sing him to operate as a public car-
rier shall be substituted.”

I do not know whether the object of
the Bill is clearly brought out in this
amendment. Clause 8 introduces new
Seciion 85A. 1 welcome the require-
ment of having a crash helmet not
only by the driver but also by the
rider on the pillion. In Delhi we find
that the whole family goes on the
scooter. Two children are made to
stand in front, the lady sits on the pil-
lion with her baby in her arms. Like
that all the five people go on the
scooter, When I see the sight, I get
nervous. While negotiating a curve,
the vehicle takes a slant and we are
afraid it may skid. Yesterday I read
in “The Statesman” that an in-patient
in the Safdarjang Hospital a young
girl of 18 by name Kalpana, who was
supposed to be suffering from a gall
bladder complaint, was taken by a
young intern on a scooter and both of
them met with an accident and that
girl died within one hour and that in-
tern was seriously injured. There~
fore,, the use of a crash helmet is not
only to be insisted ypon, but we : hould
also see that not more than two per-
sons ride on the scooter, one on the
pillion and the other, the driver. No
children are to be allowed. Unless
that condition is there, we cannot av-
oid accidents, It is common knowle-
dge that the whole family goes by
scooter. Because of transport charges,
they are not in a position to go by
bus or phat-phat or a scooter rick-
shaw.

Then, about the exemption given to
turban-wearers, ] have no quarrel
with Sardar Sahibs. By custom or
religion they have to wear turban.
Then, what about Marwaris in Rajas-
than? They also wear a big turban
with a number of folds. In Haryana,
Chaudhuris also wear turbans. In
Karnataka in South, they wear lace
turbans. My friend Shri Lakkappa
may testify to it. If they happen to
ride by scooter, they may ask why
should they have a helmet. They
have to remove the turban gnd put
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on the helmet. Therefore, I would
say it is a practice of certain commu-
nity, not necessarily by religion, fo
use a turban, they may be exempted.
The whole idea of insisting on a crash
helmet is to avoid accidents so that
head injuries are not there, so that
the person can survive in spite of in-
juries. That is the idea, That
idea could be well met in ‘cases
where a person is accustomed to put
on a turban. If you ask a person to
remove the turban and put on the hel-
met, young men may do it, but the
elderly people would like to continue
to have the turban.

About accidents, most of the acci-
dents happen under th. influence of
liquor or by persons who are accus-
temed to take  intoxicating drugs.
Now, we have prescribeq a big ma-
chinery for takitig blood test, breath
test and urine test. It is all good.
But what about the enforcement ma-
chinery? They should also be f{ree
from drinking. It should also be seen
that the police who are on traffic duty
should be persons who are sober and
who are not accustomed to intoxicat-
ing drinks or drugs. Now, it ig very
difficult to find a person who is not
habituated to drinks, otherwise it will
ke like a drunken man preaching tem-
perance. He may not be sober, but
still he is in a position to drive.
Therefore, who is to determine this?
Only the person who does mot drink
can say that the driver is drunk and
again there is an escape clause in
Section 117 which says: ‘if he is inca-
pable of driving’. Then the courts
may think that he is incapable of
may think that he is incapable of
driving. But the courts may think
that he may have taken drink, but
still he is capable of driving, It is
difficult to think of every case that
may come up before the court.

16 hrs.

I have no more comments to make
on this Bill. While supporting this
Bill, T would only say that a compre-
hensive Bill should be brought for-
ward as early as possible,
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*SHRI A. K. SAHA (Vishnupur):
Mr. Deputy Speaker, Sir, with your
permission I would like to speak in
Bengali.

*The hon. Prime Minister has in-
troduced the Motor Vehicles (Amend-
ment) Bill, 1977 which seeks to ameng

the parent act of 1939. Sir, I whole-
heartedly support the Bill because
through this Bill the Government

seeks to curb accidents on roads by
raising punishments for those who
arive motor vehicles under the influ-
ence of liquor. This is a welcome
measure and should find support from
all corners of the House. Another
measure which is sought to be intro-
duced through this Bill is to make the
use of helmets compulsory for the
motcr cycle and scooter drivers.
However, I have a feeling Sir, that
instead of trying to amend the parent
Bill from time to time, a time has
surely come when the problem of
motor traffic ang the complications
that have arisen during the iast 38
years should be gone into in greater
detai! and a comprehensive bill intro-
duced in this Bill to plug the loop-
holes that are causing more and more
accidents but aslo to make provision
for such situation which did not
cxist when the original bill was pas-
sed.

Sir, while supporting the measures
in the Bill taken against the alcoholic
drivers of motor vehicles I would like
to submit that road accidents do not
occur only on this account even
though it may be one of
the major contributing factors
for road accidents. Bad road
conditions are also responsible
for major road accidents in our coun-
try. Apart from the national high
ways and the cities, the roads in the
rural areas are in bad condition and
it is here that the vehicles meet with
disastrous accidents because they are
mostly kutcha roads and after the
rainy season they undergo such da-
mage that a turtule truck or an out-
dated bus is a common sight in the
rural areas. Many of the rivers do
not have bridges and the unmanned

*The original speech wwas delivered

in Bengali.
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railway crossings contribute their
share for increasing the number of
accidents in the country.

It would not be out of place to say
Sir, that many motor vehicles still
ply on the roads of the rural India
and in the hilly districts which shoulg
not be allowed to go on the road be-
cause such vehicles had outlived their
road efficlency and remain a serious
threat to passengers. Unfortunately,
the State Administration do not exer-
cise adequate checks and the owners
of such unroad-worthy vehicles ma-
nage to secure road permits through
bribe and other unfair means. In
fact, such departments are the dens
of corruption and unless drastic mea-
sures are taken to improve their wor-
king, we may not be able to achieve
the desired results.

The Prime Minister has on many
occasions given expression to his de-
termination to improve the economic
conditions of the rural India. 1 am
sure the Prime Minister will agree
that this objective cannot be achieved
unless we are able to spread a good
net work of roads in the rural areas
ang provide them with the facilities,
that the motor vehicles offer. You will
be surprised to know Sir, that there
are many villages in the country which
are not connected by bus or trucks
despite the fact that there has been
a tremendous increase in the total
number of motor vehicles in our coun-
try during the last 20 years. Unless
we are able to do it, I am sure
we would not be able to make a
real head way in our task for rural
upliftment. Though not covered
strictly within the provisions of the
present Bill. 1T would request the hom.
Prim’e Minister to kindly ensure that
more funds are made available to
State Governments for the construc-
tion of rural roades and linking the
remote villages with the more pro-
grecsive sectors of the State through
motor transport.

With the increase in the price of pe-
trol and motor parts it has become
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very difficult for the self employed
motor car drivers to maintain their
vehicles in fit condition to avoid road
accidents. It is very necessary there-
fore that the Government should ap-
ply their mind to finq out ways and
means for providing the spare parts
and petrol at a concessional rate to
such people so that they have not to
postpone urgent repair of their vehi-
cles and keep them in fit condition.
1 would also request the Prime Minis-
ter to state the revenue that is earned
by the State agencies through this Act
and the amount of money that they
spend on road construction or miainte-
nance of roads. It is mv submission
that more funds should be spent on
road construction ang its mainienance
if we are serious to minimise the
number of road accidents in the coun-
try. And I am sure the Prime Minis-
ter will introduce a more comprehen-
sive legis'ation in the next session of
Parliament. With theze words Sir, T
support this Bill.

SHRI JAGANNATH SHARMA
(Garhwal): This is a very welcome
measure and a step forward in  the
right direction. The amendment:
sought, to some extrnt, to minimisc
accidents. I congratulate the Govern-
ment on ity carnesiness ang care for
the safely of the people by bringing
iry stricter measures. but we also know
that during the last 30 years imple-
mentation of the existing provisions of
the Motor Vehicles Act by the pre-
vioug Government was not proper.
One reason for this is lack of willing-
v1ess to enforce the measures. Cer-
tainly we have been moving farther
and farther away from the Gandhian
ideals in the spirit of implementation.
Our concern with regard to itroduc-
ing new legislation to make people
abstain from alcoholic drinkg while
driving certainly strikes the malaise
where it is most malignant, but at the
same time it is a positive step in the
direction of implementing the policy
of prohibition incorporateq in the
Directive Principles of State Policy
which our founding fathers have em-
bodied in the Constitution for the
goverance of the State.
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Now I wauld like to draw the atten-
tion of thd hon. Prime Minister to
some of the provisions of the Bill. In
para 2 which amends secticty 7(8) of
the Act, the amount of eleven rupees
has been replaceq by the words “such
fees as the Central Government or the
rules made under this Act specify.”
My humble submission is that- the
Central Government is not empower-
ed to fix the amount, though the
amount fixed earlier probably was not
challenged in any court of law because
it was a meagre amount. I would like
to draw the attention of the hcu.
Prime Minister to the State List and
the Concurrent List of the Constitu-
tion. Item No. 57 of the State List
says:

“Taxes on vehicles, whether me-
chanically propelleq or not, suitable
for use o) roads, including tramcarg
subject to the provisions or entry 35
of List TIL.”

That means the imposition of taxes is
the responsibility of the State in con-
sonance with the provisions of entry
35 of the Concurrent List. Entry 35
of the Concurrent List says:

“Mechanically propelled vehicles
includin« the mrinciples on  which
taxes on such vehicles are to be
levied.”

That means, the Centre has only to
lay down the principles and not the
amount. The amount wag raised from
Rs. 5 to Rs. 11 by an amending Act of
1856. Originally, in 1939, it was only
Rs. 5. My submission is thkat the
Central Government is not empowereq
to fix the amount; it can only etyunci-
ate the principles on which the taxes
can be levieq by different States in
the country. I qo not want {o dilate
o this any further because the hon.
Prime Minister has already sajg that
he was not in favour of making it a
revenue earning source. I do not
want tn deal with part IV because it
only relates to the power given to the
courtz to enhaice the periog of dis-
qualification.
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Now, I woulq like to refer to para-
graph VII. This relates to the control
of transport vehicles. Under this
Chapter and as per the recommenda-
tions of the Transport Development
Council, wayside ameuities must be
provided to tourists. It ig also a very
welcomes amendment because the hon.
Prime Minister has said that the new-
comers can be given permits and the
number of natioial permits can be
increased to double or to treble. That
is one aspect of the problem, The
main problem ig relating to the tourist
vehicles. I have seen in my constitu-
ency that there are no wayside ameui-
ties for the tourists, especially on the
road leading to Badrinath.

SHRI HARI VISHNU KAMATH
(Hoshangabad): Time should be ex-
tended for this. Even the earlier Bill
hag taken one hour and 45 mmutes.
You have got thce power to extend it
by half-an-hour.

MR. DEPUTY-SPEAKER: I have
been trying to be very liberal. But
we have already exceeded the time.

SHRI JAGANNATH SHARMA: The
Transport Development Council has
recommended thal while deciding the
number of taurists vchicles on nation-
alised routes, wayside amenities should
be given first priority. In this very
connection. T would like to say that
some of the State Governments have
nationalised the road transport. I
would like to refer here to the Tamil
Nadu Stage Carriages and Contract
Carriages Act which was passed in
1973-74 under Article 39 of the Cons-
titution ang the purpose of this was:

“Whereas in clauses b) and (c)
of Article 39 of the Constitu-
tion, the State should in
particular direct its policy to-
wards securing with the ownership
and control of the material resourceg
of the community and so distribute
as best to subserve the common
good and with the operaticti of the
economic system, does not result in
the concentration of wealth and

means of production to the common
detriment;
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And whereas for that purpose, it
is expedient to nationalise the trans-
port of passengers by road in this
State.”

Now, some other States have nation-
alised their transport. It is well knowy
to everybody that inter-State trans-
port ijs working even among three
States. There is inter-roaq service
from UP to Madhya Pradesh. Thus
either the Road Transport be nation-
alised or Iuiter-State Transport be
made more efficient anq convenient.

Regarding Section 85, it says:

“No motercyclist shall carry more

than one person in additicty to him-
self.”

This has never been observeq since
the Act came into existence. In fact,
it is ag if thig Section doeg tiot exist
in the stalute book. The policeman
does not stop anybody violating this
Section. Hundreds of children are
helped to go to schools by their
parents in the momiing and in the
evening the wife joing with the child
in her lap to the amusement of tlc
policeman even at the Vijya Chowk
who does not like to stop the family
from their evening trip and would not
like to invoke the provision of Section
112 imposing penalty of Rs. 100 for the
first breach,

Lastly, only one point about the
“police officer”. Under the Act, the
“police officer” means even a village
policeman. A village policeman is
equivalent to a village postman who
is even ga part-time employee. A
village policeman js a “police officer”
within the meaning of the Police Act,
1861. In g reporteq case, ILR 9
Madras 97, this position has been
clarified. If the powers under Section
128A, 128B and 128C are given to a
part-time village policeman, there wil}
be a great harassmeut to the people.
‘I w?u]d, therefore, suggest that the
‘police officer” under this Section
should not be below the rank of the
qu_-Inspector. I hope, the hon. Prime
Minister will define “police officer” as
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not below the rank of the Sub-Inspec-
tor or even the Deputy Superinten-
dent of Police, Otherwise, the people
will be harassed and a lot of incon-
venience will be caused to them,

SHRI HARI VISHNU KAMATH:
S'r, I move thut the time allotted for
this Bill to extended by half an hour.
Let it be put to the House. I do not
ask for more.

MR, DEPUTY-SPEAKER: Mr.
Kamath, instead of that, what I am
proposing to do is to allow 5 miuutes
to Mr. Kodivan and 5 minutes to you
and then close the discussion. I think,
that is reasonable enough,

SHRI P, K, KODIYAN (Adoor):
Mr. Depuly-Speaker, Sir, I am very
glal that the Governmenat has come
forward with thig amending Bill in
order to bring down the rate of motor
accidents in our country. Wpe are all
very anxinus over the mounting inci-
dene . af road accidents in our coun-
try, particulerly in the last six months,
So, I wholcheartedly support this
piece of amending legislation,

I ¢.ly want to point out that it
secins that the Government jg under
the impression that most of these ac-
cidents are due 1o the influence of
liquor or drugs. I want to point out
that even if this amending Bill js ac-
cepted and the law is enacted as pro-
posed by the hon. Prime Minister, the
accidents on the roads may continue
so long as the coadition of our roads
is very pitiable excent on the National
Highways. Thig aspect hasg also to be
taken into consideration. Secondly,
the question of proper maintenatice
and repairs of motor vehicles has also
to be taken into account,

With regard to the licensing system,
that has already been pointeq out by
ho.u, Members. The licensing system
has to be made more stringent because
more often persons who are not quali-
fieqd are given licences. In Delhi, the
traffic police are not gischarging their
responsibility very efficiently because
I have found that only occasionally,
once or twice in a year, they observe
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a traffic discipline week or something
like that. -But afterwards, it is all
relaxed. A road survey carried out
by the Road Researchr Institute in
Delhi has revealed the astounding fact,
that Rs. 1.60 lakhs is being extracted
by tae Delhi Police every month by
way of gratification from motor,
scooter and cycle-rickshaw  drivers.
The traffic police should be put under
strict control in implementing tne
provisions of this Bill.

Ags some hon. Members have pointed
out the powers given to the police in
the Bill may lead to harrasment of
innocent people because the Police
Officcrs have been given blanket
authority to take ilo custody any
person 1if they suspect him to be under
the influence of liquor. Thig aspect
hag to be lookeq into carefully,

My last point is this. Why should
there be so many tests like blood test,
urine test, brealii test and so on? Thig
is a cumbersome procedure and it may
lead to more harassmenti. If there is
any device to fing out the influence of
liquor, whether a particular driver
has taken !liquor or not and if that
device cuan be eflectively used then 1
do not understand the necessity of so
many tests like blood test, urine test
and s0 on, which I have already point-
ed out, may lead to more and more
harassement. With these words 1
extend my wholehearted support to
the Rill,

SHRI HAR]I VISHNU KAMATH
(Hoshangabad): Mr, Deputy-Speaker,
Sir, while T am at one with the Prime
Minister in his laudable effort for the
consummation of his excellent objec-
tive of averting deaths on the roads
caused by accidents by people driving
under the influenice of drinks or drugs
or Mmere reckless ang dangerous driv-
ing, T would request hon. colleagues
on both gides of the House to bestow
close attention on only oae clause of
this Bill, and that is Clause 10; and I
will speak on that only and no other
provisians of this Bill, because & my
bumbile judgment, I am afraid-—T
almost have a hunch—that unless
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there are administrative controls, and
strict supervision is exerciseq by com-
petent officers over the authorities is
empowereq by this clause of the Bill,
this might tend to become an engine
of oppression in the hands of petty
officers dressed in brief authority.

I am aware that many accidents,
most of them, are caused by people
at the wheel, men and women both,—
quite a large number of women are
at the wheel today. I do not say that
they do not drink or they may not
be so careful as other drivers are. I
do not want to go in‘o details about
this matter. Well, T am aware that
most of the accidents are caused by
the influence of drinks or drugs. I
am also aware, you are also aware,
ans the House is aware that many
accidents are caused by reckless
pedestrians, reckless cyclists, careless
parents leaving their children on the
roads unattended, uncared for, who
arc run over by vehicle whether dri-
ven under the influence ¢f drinks or
drugs or not. If the cxecution or
implementation of these provisions of
law, Section 128A, Section 128B and
Section 128C, the new provisions, the
amendment to the parent Act, is not
effectively supervised, 1 am ufraid,
the petty officers may tend to harass
and oppress citizens and also 1o make
money. I do not say that all are
corrupt, but we have got very bitter
experience of the police officers dur-
ing the Emergency, during the dark
days of tyranny and terror, from
June 1975 to February-March 1977.
In Delhi itself, when I wac in Tihar
Jail, I learnt, on a reliable authority,
from those people who came inside
the jail, that police officers dressed
in uniform—I do not know whether
it was constables or head constables
or sub-Inspectors—would come and
threatened the middle-class people,
the shopkeepers:

/Y TIqT ATHY, T &) T9ET ATEY, g
Tar oy, Y aY g ¥ T ATz,
T FTIN eE |

Here also I
of the

am afraid, because
provision as it is
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worded here—my friend has drawn
the attention of the House to that—,
“attempting to drive”, any police offi-
cer in uniform can easily come and
say, “You have attempted to drive; if
you give me Rs. 10, if vou give me
Rs. 15, I will let you off”". That has
happened very often in the past. I
know, cyclists without light used to
pay 8 annas or onec rupec; in the
evenings; I know, the cyclist who was
caught paid Re. 1 or Rs. 2 or 8 annas,
and the policeman let him off. So
also here, for imaginary offences,
‘might-have-been’ offences, the police
officers may try to extort money from
innocent people who neither drink
nor come under the influence of drugs
nor drive recklessly or dangerously.

I know, the Prime Minister has got
a great reputation as a fine adminis~
trator, and I hope that he will impress
upon those charged with authority to
administer this Act to ensure that
innocent citizens, innoecent people, are
not harassed or oppressed by persons
dressed in brief authority.

I would also like to know whether
this amendment, particularly the new
Sections 1284, 128B and 128C, men-
tioned in Clause 10 of this Bill, is
modelled upon the U.X. Statute, the
British Statute, which, as far as I
remember—if my memory does not
betray me-—was enacted during the
last British Labour Government re-
gime under Mr. Harold Wilson. A
woman Minister—] forget her name—
was in charge of this particular Bill
in the House of Commons; the Bill
was piloted by her and a breathalyser
came into vogue after the passage of
that Bill, and the device was intro-
duced in the UK. But, as far as 1
remember a few years later, a couple
of years later, there were sericus
doubts whether the breathalyser was
doing the work that it was intended
to do, whether the device was not a
complete failure at all. There were
serious doubts raised, and 1 am not
sure whether today the breathalyser
device is still in vogue in the UK,
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in England, in Britain. I would like
to have information on this point, if
the Prime Minister can enlighten us.

One more point, and I have done.
The new Section 128B invests any
police officer in uniform with this
power; sub-clause (4) of section 128A
reads:

“If a person, required hy a police
officer under sub-section (1) or
sub-section (2) to provide a speci-
men of breath for a breath test,
refuses or fails to do so and the
police officer has ressonable cause
to suspect him of having alcohol in
his blood or urine, the polics officer
may arrest him withoat -var.uat
except while he is at a hospital as
an indoor patient.”

What does this mean? If a person
required by a police officer under
sub-section (1) or sub-sect:an (2)
to provide a specimon of his breath-
take refuses or fails to do so, he can
be arrested without warrant. That
means that anv police cilicer raay just
go to any person and say ‘weli, you
are driving and I suspect there is al-
coiwl in your blood: you must have
a breath-ilest’. I don't drive now-a-
days but I used to many years ago,
and I knew some drivers very well:
I knew they did not drink nor had
recourse to drugs—they were sober
drivers. I am, however, afraid that
if this is left as it is, unamended,
there may be improper, inefficient
and corrupt administration in this
fleld. Any police officer in uniform—
even a constable—can go and ask for
a breath-test and the person may
refuse. This is what people reported-
ly did in Britain: they said ‘we do
not want to go in for a breath-test
as we are not drunk’. I think in India
the position is worse because, though
some of our officers are very good
officers, efficient, not corrupt and
men of integrity, there are quite a
large number who have not so good
a reputation, who have no integrity
and are corrupt and inefficient, and
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who make money by hook or by
crook, more by crook than by hook.
That is the situation in India.

‘ So, this is but one specimen of such
provisions in the Act—that if a person
refuses to have a breath-icst, a police
officer may arrest him without war-
rant except while he is in hospital
as an indoor patient. I do wish
that, even at this late stage, this Bill
is referred to a Select Committee of
the House so that it can probe these
matters further so as to ensure there
is good and proper administration of
the Act. Cars and motor vehicles are
increasing in number now and so are
drivers, and there will be more dri-
vers and cars in the vears to come. 1
therefore wish that it is referred to
a Select Committee so that it may
examine it closely and carefully to
ensure that it does not become an
engine of oppression in the hands of
petty officers; dressed in brief autho-
rity.

THE PRIME MINISTER (SHRI
MORARJI DESAI): Mr. Deputy-
Speaker, Sir, I am very thankful to
my hon. friends who have drawn my
attention to different aspects of this
Amendment Bill and to the misuse
that can take place. I am also very
happy to find that the hon. Members
are studying even such small Bills so
carelully.

There are two or three matters on
which I think I need say something,
particularly the question of taxation.
It was mentioned that this will not
be legal. But this is not taxation:
this is a fee which is recovered and
that is why it has deliberately been
mentioned as a fec charged for the
licence given for driving. It is not
a tax on the vehicle but a fee paya-
ble by the driver. This is quite a
different thing altogether and, there-
fore, there is no legal bar of consti-
tutional bar to this.

Now, the question about the pos-
sibility of its being misused by a
police officer is very much there. I
do not say that the possibilitv is not
there, especially in view of the fact
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that there has been a lot of corrup-
tion and we have got to remove it.
But this problem also is difficult to
deal with unless every police officer
is empowered to do this—because, on
the roadways there cannot be higher
police officers located at every point
to see that these things are checked.
Therefore, every police officer has got
to be empowered to take action in this
matter. But he can arrest without
a warrant only if a person suspected
of being under the influence of al-
cohol refuses to give a breath-test.
It is certainly possible that scmebody,
may be some police officer, may take
into his head to extort some money
from somebody and ask him to give
breath-test. But why should that
man submit? If he is arrested and it
is found that he has been wrongly

" arrested, I am going to see and issue

instructions to all States also that
such people should be dismissed
summarily. Once that action is taken,
I am quite sure that this evil will be
checked. As a matter of fact, the
major task of this Government is to
see that corruption is minimised. I
cannot say that it will disappear com-
pletely; it is not possible for any
evil to be removed, but it should b=
totally minimised, that is what I
would say, and we are taking some
steps in that direction. In this mat-
ter also, I am assure my hon. friends
that I shall see what I can do to see
that this is not misused. Not only
that, but it can also be negatively
utilised for taking money from a
person who is under the influence of
alcohol; he can allow him to go off.
Well, if that happens also, he should
be dismissed summarily. It must be
done in such cases also.

SHRI B. RACHAIAH (Chamaraja-
nagar): Article 311 of the Constitu-
tion is there; he has the right to go
to the court.

SHR] MORARJI DESAI: Let him
go to the court. If he does it rightly.
I do not think the court will inter-
fere with it. We have more confi-
dence in the courts than you have.
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I am not worried about it. I think,
the court will support every right
action and they should not support
any wrong action and on that score,
I have no doubt.

But all these things can be rro-
perly regularised; not that they can-
not be regularised. It is all a matter
of proper administration. It is only
‘because the Government went wrong
at the top, therefore, all this corrup-
tion has come in. That corruption
can be minimised. I have no doubt
about it in my mind, but the evil has
been so rampant that it will {ake a
little time to remove it. But we do
not want to give morc time than is
vitally necessary to check this evil
Therefore, on this score, I shall be
thankful if such cases are brought to
our notice, wherever thev happen,
and we will certainly go into them
and take stringent action as soon as
possible.

The question of carriers has been
misunderstood. Thig is for goods
carriers and this is not for passenger
carriers. There is no nationalization
of truck traffic at all; carriers of
goods are not nationalised at all.
Therefore, that does not apply to this.

The question was, whether riders
and drivers of motor-cycles and
scooters will not put on helmets., It
is provided that both drivers and
riders have to put on helmets; whe-
ther there are five people on it, or
four people on it, they will have to
wear helmets. We will, of course,
consider whether more than two men
should go on a motor-cycle. We are
thinking of overhauling the whole
Act and that is being gone into very
carefully. When that happens, we
will take this up also. There was a
suggestion also that we should try to
bring in a new measure, fully consi-
dered so that we can remove what-
ever difficulties have come to notice
in the old Act. That is being done,
but we cannot wait for that in order
to provile for these matters and that
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is why, we have brought these
amendments?

I hope that after these explanations,
my hon. friends will accept the Bill
as it is.

MR. DEPUTY-SPEAKER: The
question is:

“That the Bill further to amend
the Motor Vehicles Act, 1439, as
passed by Rajya Sabha, bc taken
into consideration”.

The mation was adopted.

MR. DEPUTY-SPEAKER: We
would now take up ciause~by-clause
consideration of the ¥ill. Thecre are
some amendments. Now, I am just
trying to find out whether the hon.
Members who have given notices of
amendments are serious about mav-
ing them. The wusual practice is to
ask them to send their chit to the
Table within 15 minutes. But I do
not want to wait for 15 minutes.

Mr. Ravi,
amendmecnts?

SHRI VAYALAR RAVI[: Yes, Sir.

MR. DEPUTY-SPEAKER: Thore
are no amendments o clausvs 2 to 8.

you are moving your

The question is:

“That clauses 2 to 8 stand part of
the Bill.”

The motion was adopted.

Clauses 2 to 8 were added to the
Bill.

Clause 9— (Substitution of section
117

SHRI VAYALAR RAVI:
move:
Page 5, line 22,—

omit “or attempting to drive,”
(11)

I beg to

Page 5, line 23,—

omit “or attempting to ride,”
(12)
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Here is & boint to which I wish the
hon. Prime Minister gave a satis-
factory reply. What the Prime
Minister said are very  good
wishes that he would ins-
truct the States to summarily dis-
miss the corrupt officials. But my fear
is that this wording ‘attempting to
drive’ and ‘attempting to ride” will
lead to a lot of misuse and harass-
ment. It is true that the Prime
Minister can issue directions and you
can make enactments providing for
summary dismissal. In this connec-
tion, I know the courts will do jus-
tice. There is no doubt about it
But, as far as government servanis
are concerned, of course, you can see
the whole lot of judgments, you will
see that they get the utmost protec-
tion and rightly so. Under Art, 311(b)
of the Constitution they should be
given reasonable opportunity to be
heard.

The main point is that no action
can be taken against any officer with-
out a proper enactment as to what
is meaal by corrupt practice. There
are muny enactments by the States
regarding corrupt practices but I do
not know whether they cover sum-
mary dismissal. So, my fear is that
this phraseology ‘attempting to drive’
and ‘attempting to ride’ will cause
damage to the people. As the Prime
Minister rightly said, that is possible,
So. I wish that it be deleted.

Another point is f@about Sec.
17(b) (2) about which the Prime
Minister made no mention which
provides direct punishment to the
people who drive after drinking. 1
have moved an amendment. There
should be an option for suspension
also. Prime Minister has not made
any mention about it.

SHRI MORARJI DESAI: We are
not going to act against the law at
all in the matter of these punish-
ments. Therefore, my hon. friend
need not be worried about his past
in this matter. We are not used to
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those things. We will not do any-
think which i{s against law. There-
fore, Government servant will be
certainly protected in the matter of
illegal actions. But if they do any
illegal action, they will not be saved.
That must also be understood. We:
can provide proper and correct re-
medies for it.

~—ea

In the matter of suspension and
canceliation, I do not know what
exactly he meant, when he said that
it is for six months only. What
happens if it goes beyond six months?
This is to see that the cases do not
go on beyond six months? Such
cases should not. Why should they
go beyond six months? They are
simple cases. They do not require
any long evidence nor is there com-
plication  about them. Therefore,
they will be finished very quickly
and six months is more than enough.
But after first conviction certainly it
will be suspended. If he is convicted
a second time, it will be cancelled
permanently. After suspension also
he is required again to go in for a
test further. Then only it will be
returned to him, not otherwise. There-
fore, proper safeguards have been
provided. I would only request him
to withdraw his amendment,

SHRI VAYALAR RAVI: Please

recad 17B. (2).
17B (1) clearly states—

“as was referred to in . section
116.”

You say ‘cancel’ only. There is no
suspension.

SHRI MORARJI DESAI: It has to
be cancelled when he is convicted
twice.

MR. DEPUTY-SPEAKER: I shall
put amendment Nos. 11 and 12 moved

by Shri Vayalar Ravj to vote.

Amendments Nos. 11 and 12 were put
and negatived.
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MR. DEPUTY-SPEAKER: The
question is:

“That clause 9 stand part of the
Bill.”

The motion was adopted,
Clause 9 was ndded to the Bill.

Clause 18-—e(Insertion of new section
128A, 128B, and 12C.

SHRI VAYALAR RAVI: Sir, 1 beg
to move:

Page 6, line 1,—
after “police officer”

insert ‘of the rank of a Deputy
Superintendent of Police or equi-
‘valent rank” (13)

Page 6, line 2,—

omit “or attempting to drive a
motor vehicles” (14)

Page 6,—
after line 43, insert—

“(4A) After arresting a person
under sub-section (4), the police
officer shall produce such a person
pefore a Magistrate within two
hours and shall repeated a breath
test carried out by him on that
person under sub-section (1) or
sub-section (2)." (15)

Page 7, line 3,—
add at the end—

“in the presence of a Magis-
trade” (16)

Amendment No. 13—I have stated
after “police officer”

insert “of the rank of a Deputy
Superintendent of Police of equi-
valent rank”

I am saying this because of my past
bitter experience when I was a stu-
dent leader and Youth Congress Lea-
der. I am talking of the past 23
years. 'Hon. Prime Minister was my
leader once wupon a time. Shri
Morarji Desai was holding office as
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Finance Minister or Deputy Prime
Minister. This mischief occurred in
those days, happened and js bound to
come. Prime Minister with all his
good wishes and good thinking thinks
everybody as a saint. Unfortunately,
in police force as Shri Kamath right-
ly put are good as well as bad peo-
ple.

SHRI MORARJI DESAI: I was not
incharge of police as a Deputy Prime
Minister.

SHRI VAYALAR RAVI: Prime
Minister was a very strong man in
the Cabinet those days. Thic Bill has
nothing to do with politics.

Police is bound to create mischief
because of different types of people.
Rules may be defined, but this will
not serve the purpose. I, thercfore,
say that:

after ‘“police officer”

insert “of the rank of a Depuly
Superintendent of Police or equi-
valent rank”

My next amendment is  regarding
128A.

MR, DEPUTY-SPEAKER: 14, 15 &
16.

SHRI VAYALAR RAVI: 14 has al-
ready been rejected and s gone.

I want to add a new clausec.

128A(4) as Mr. Kamath also point-
ed out says—

“police officer has reasonable cause
to suspect him of having alochol in
his blood or urine, the police offi-
cer may arres{ him without warrant
except while he is at a hospital as
an indoor patient”,

The only reason that the police offi-
cer has to record is ‘this man refu-
sed to give the breath test’, If the
Police Officer records or makes an
FIR “this gentleman attempted to
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drive and -the wheel”, I suspected
him. I wanted him to make a breath.
He refused. 1 arrested him.

Taking the man to hospital, taking
blood, urin, etc, a lot of harassment
can be done. That is why I would
like the Prime Minister to accord
utmost gsafeguard to the citizens of
this country so as to save people
from this kind of harassment. 4A
may therefore be added—

“(4A) After arresling a pcrson
under sub-section (4), the police
officer shall produce such a person
before a Magistrate within two
hours and shall repeat o breath
test carried out by him on that per-
son under sub-section (1) or sub-
section (2).

This may %2 added to grant saleguard
the citizens from  harassment. The
next one is 128A(5). It says:

A person arrested under this sec-
tion shall, whiic at & policc sta-
tion, be given an opporiunity to
provide a specimen of breath for a
breath test therc.

In the polic siution, beiore whom? The
man guos to the police gtation, He
does not have witness. Thore js no
magistrale 1g recery his statement.
There is nobody to record. There
must be a sesior police otficer. What-
ever record com:s to thc police sta-
tion must ¢o to a court of .aw. It
is taken as evidence. Wg found many
cooked up cascs, not only during these
19 months, but for many y~°rs past.
Therefore I moved an amenament to
provide for the prescuce ¢f a maogis-
trate. It is only for safeguarding the
interest of the citizen. The intention
ig to minimizo the misuse to that ex-
tent. I hope that the hon. Pritne Min-
ister will appreciate this and accept
it.

SHRI HARI VISHNU KAMATH: 1
want to rais¢ a point for clarifica-
tion and for getting some information.
I had earlier raised the point when
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1 spoke briefly on the Bill but the
Prime Minister did not choose to
answer that point. 1 don’'t blame
him, he perhaps forgot about it. I
have heard about the breathalyser
device in England, which was in
vogue there 10 years or 15 years ago,
but later on it was found that it was
not very effective. I don't know
whether it is still in vogue. If that
i: not in vogue, I would like to know
whether Government proposes to de-
velop in our own country this device,
because we are doing scientific and
technological research here some of
which is Jaudable and creditable. Are
we zoing to develop in this country
a brezuthalyser for that purpose which
will be quite effective?

SHRT MORARJI DESAI: We have
already devised a breathalyser. Pre-
viously it was imported and was
aviiiable for R: 15, now this will be
availalle ¢nly for Rs. 2 and it is
very eiTective. Nearly 50,000 pieces
can he rroduce in the year. Therefore,
there o= pe difficully about it.

I cannot understand the anxiety of
my hon. ‘riend Shri Ravi. But one
should not he so anxious as to deleat
in olher ways the purpose of justice
to the citizens and to save them from
accidents. As T saild we are taking
all nreczutions that  are necessary.
Hew does he expect that a person
will b produced before the Magis-
trats within two hours? How does
e a:rtime that the police station is
far avoy from the magistrate’s court?
I canunnt understand why he expects
t3 @o beyond the Criminal Procedure
Codc where the man is supposed to
be p~oduced within 24 hours before
a Mm~gistrate. But how can it be
done within 2 hours? This I cannot
understand, What is to be done in
the polize station? Only his sample
will e taken and that will be pro-
duced in the court and the court will
be taking into account the analysis
done by a qualified person and not
simply by the police officer. But the
police officer has to be sure that no-
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(Amendment) Bili
[Shri Morarji Desai]
body is subjected to a wrong test;
he takes the breath test and if there
is nothing in the breath test no fur-
ther case arises. That is now this
is done. I cannot say that it cannot
be misused. But even .the right to
speak here is misused and for that
can we take away the right to speak
here? We cannot take away the
right. The right has to be there.
Therefore, T hope my hon. friend will
bear with me in this matter.

SHRI VAYALAR RAVI: You dc-
fine the police officer. Will you de-
fine it?

SHRI MORORJI DESAI: Any police
officer.

MR. DEPUTY-SPEAKER: I will
now put amendments Nos, 13, 14, 13
and 16 to the vote of the House,

Amendments Nos. 13 to 16 were put
and negatived.

MR. DEPUTY-SPEAKER: The
question is:

“That Clause 10 stand part of
the Bill™.

The motion was adopted.
Clause 10 was added to the Bill.

Clauses 11 to 13 were added to the

Bill,

MR. DEPUTY-SPEAKER: The
question is:

“That Clause 1, the nacting For-
mula and the Title stand part of
the Bill.”

The motion was adopted. ....

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI MORARJI DESAI: I move:
“That the Bill be passed”.
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My hon. friend, Shri Kamath ought
to be very happy because not only
his amendment has been actually put
into practice but it has also extend-
ed the time by 35 minutes instead
of thirty minutes. That is what has
happened. 1 am happy about it. I
do not want to unnecessarily hurry
anything without @ proper considera-
tion being given to it. I have noth-
ing more to say. I hope this will be
accepted unanimously.

MR. DEPUTY-SPEAKER: The
question is:

“That the Bill be passed”.

The motion was adopted,

16.57 hrs.

OIL AND NATURAL GAS
COMMISSION (AMENDMENT) BILL

MR. DEPUTY-SPEAKER: Now, we
move gn to the next Bill. Shri Bahu-
guna,

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): Sir, I

bez to move: —

“That the Bill further to amend
the Oil and Natural Gas Commis-
sion Act, 1959, as pased by Rajya
Sabha, be taken jnto ccnsideration”.

Thig is a very simple Bill regulat-
ing some procedures with regard to
the powers of the Commission to ap-
point officers. Only one thing is im-
portant. That is, Government, for
the first time, is taking power to issue
directions to the Commission with
regard to jts afTairs ag well ag with
special reference to the employment,
that is, with a view to seeaing that
the scheduled castes and scheduled
tribes employees are recruited in
the same manner as is done by the
Government Departments, After
hearing the hon. Members, I have
tried to dispel any misunderstanding,
if any.
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MR. DEPUTY-SPEAKER:
moved:

Motion

“That the Bil] further to amend
the Oil and Natural Gas Commission
Act, 1959, as passed by Rajya Sabha,
be taken into consideration”.

Mr. Saugata Roy.

SHR] SAUGATA ROY (Barrack-
pore): Mr. Deputy-Speaker, Sir, !
rise’ to support this Bill.

MR. DEPUTY-SPEAKER: Before
you do that, there are some amegd-
ments. Those who want to move them,
they may send the slips to the table.

There is one amendment
says that it ghould be sent to the
Szlect Committee. First, we have
to dg¢tal with that. Ig Shri Yuvraj
‘here? He is not here. Now, Shri
Saugata Roy.

SHRI SAUGATA ROY: Sir, I rise
to support the Bill. As has been
correctly pointed out by the Minis-
ter, this is not a bill of major con-
sequence. In fact, it js a procedural
one and thig Bill seeks to give the
ONGC some morc powers in some
particular respects. It is of course
welcome that more autonomy is be-
ing given to the O.N.G.C. because it
has today grown up to be a very
sprawling  organisation  employing
24,000 people having 46 off-shore rigs
and they are working not only all over
India but, throughout the world, ac
well even in Tanzania and in other
places.

16.59 hrs.

[SHRI DHIRENDRANATH BASU in the
Chair].

Sir, I want to point this out
that, as has been the cases in many
of the public sector undertakings,
greater autonomy, greater power, is
being given to misused. Already a
small empire has been built out of
the organisation, and the Managing
Director or the Chairman behaves as
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a small monarch in his field. I hope
that in spite of this enabling provi-
sion in the Bill, the Minister will
take care to see that the ONGC does
not build up itself into a sort of em-
pire in which the public accountabi-
lity is lost and in which the Chair-
man or the other officials have to tell
the public as to what they are doing
and what is being done there.

17.00 hrs.

With respect to clauses, Section 19,
sub-section 3 of the principal Act
is being amended. There has been
an emabling clause allowing the
O.N.G.C. to deposit money in any
bank other than a nationalised bank.
I think this clause was not necessary.
Today the State Bank and the fourteen
nationalised banks are capable of
covering all the rdmote areas of the
country. This enabling clause may
lead to some petty officials of the
ONGC to deposit its money with some
foreign bank or a fraudulent bank
which will not be good for the orga-
nisation as a whole.

May I now say a few words about
the ONGC organisation? It is one of
the primary organisation in our coun-
try. As has been said elsewhere, the
ONGC has been named by some peo-
ple as an organisation needing great-
er care. Over the years ONGC struc-
ture has come to such a shape that
its very quick re-structuring and over-
hauling is necessary. In this con-
text we have the Malaviya Commit-
tee report which, unfortunately could
not be implemented at the time Mr.
Malaviya himself was the Oil Min-
ister. I hope it will be implemented
now under the pew and dynamic
Minister, Shri Bahuguna ji.

Sir, ONGC for its off-shore drilling
has to enter into collaboration with
different foreign companies. It has
already come into collaboration with
a French compeny in respect of
Bombay High. All such foreign col-
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laborations raise eye-brows and lot
of doubts. One has to be very care-
ful to see that our national interests
are preserved while entering into
such collaboration agreements.

Sir, we have developed a high de-
cree of technical know-how in mat-
ters of oil exploration, We are also
these days capable of manufacturing
rigs in our own country. We should
see to it that minimum amount of
foreign collaboration or consultancy is
called for in the works that ONGC
undertakes at various places.

Sir, Shri Bahuguna ji has recently
gone to Iraq to enter into an agree-
ment with that government. I hope
similar agreements will be possible
with the OPEC countries also who
have not been so much helpful to-
wards us as a result of which we
had to spend a big amount of our
foreign exchange in buying oil which

is vitally needed for our industry and
transport.

Sir, India is a country in which
unexplored areas are many and plen-
tiful. These days the sea has opencd
new vistas. The geological survey
shows that the whole area around the
basin of Bengal is supposed to be
floating on oil. Oil exploration is
like a lottery. You may get oil after
a few drillings or you maey not strike
the oil at all or it may be that you
have just missed the main point. All
the same in order to achieve self-suffi-
ciency in oil, it is necessary to take
the risks. I beg to submit that in
West Bengal several times drilling for
oil has been carried out. In Burdwan
in the sixties drilling was carried
out by Stanvac which proved to be
abortive. Last year ONGC carried
out drilling operations in Bakul-
tala but uptil now no report
has come out as to whether the dealing
has proved to be economical or
not. I hope the hon'ble Minister
will enlighten us on thig issue. I
want to say that the Sunderbans delta
areas are the places for ﬁnding oil.
Sa. I request the hon’ble Minister to
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undertake massive exploration of the
Bay of Benga] including the Sunder-
ban and Tripura where already ex-
ploratory drilling has found out some
oil. I hope that in the oil map of
India, this will totally change.

With regard to the functioning of
the ONGC, several complaints have
been received, as the Minister him-
self knows. But the ONGC has done
a lot of good work in Bombtay High.
Now, what happened when the Green
Revolution was started. We were all
in the euphoria of Green Revolution.
We forgot to build our warehouses.
Likewise, the ONGC after itg strike
in Bombay High; may make many
strikes in this country, but we have
to make arrangement for storing ca-
pacity of the oil and crude.

Now, what happened with the Mag-
netic tape recorders of seismic data
on Andaman off-shore survey? They
were lying in Delhi Airport for a
long time. None had come to Delhi
to clear this tape recorders. It was
lying for two months. These are the
administrative difficulties which need
to be lookeq into. The ONGC can
play a vital role in the economy of
the country. Given more powers, the
ONGC, I hope. will be able to do
more <o that it can to fulfil the as-
pirations of the people of India, im
this respect, I would like to point
out that the ONGC has not givenr
greater importance so far to the te-
chnicians. We have excellent techno-
crats and technical people working in
the ONGC. 1t hasg always been seen
in the past that civilian persons, like
1.C.S. officers, are heading such scien-
tific and technical institutions. I
would stress that highly technically
qualified persong should always be
at the top of such organisations. We
should see that su¢h organisetion is
not enmeshed by bureaucratic and
other red-tape.

Lastly. the previous Congress Gov-
ernment was able to take over most
of the private sector oil companie.s,
during the last three years, that 1is
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1974—77 First Fsso was taken over,
the second Burma Shell and the third
the Caltex was taken over. Today
-almost 90 per cent of the refining
capacity and production capacity of
oil in thig country is in the hands
of the Government. Some black spots
remain her¢ and there. We have Oil
India which is still making jts money
in Digboi and I hope the first work
of Mr. Bahuguna will be to take over
Oil India which is a multi-national
company and which has been earn-
ing money in our country for some
years. I also hope that the hon. Min-
ister will review the agreement en-
tered with Philips Petroleum Com-
pany for the refinery at Cochin. I
hope that the hon. Minister will break
this stranglehold of the multination-
als.

I also pay my tributes to the Scien-
tists and engineers and others who
are up in the rig. They work dur-
ing the monsoon conditions, in the
difficult terrain conditions; whether
on the high-seas, whether in the
forest whether on the mountains, they
deserve all our support. I hope this
House will come forward to give all
our kudos to the Indian engineers
and the technicians working in the
ONGC.

st JwdR @ (3far) wEmEE
gwmafe Sft, AT wel St 7 oY a3
T grEfas @@ wEw (qWe)
fatas T ¥ IEET ARG TW TQ
¥ &Y, oF gETE AT AEAT § | "AgAT,
Fo wix wFfas d8 1 F9 7g T
2 fF 1951, 195 , 1953 ¥ 9« f&=g-
g ¥ wuE Ay ofew JamE™
Yo § a7 W fagy A v oW
IqF TR AR g9 FWT AT WA
qUr SudAfemst # wwi FT w4
§ o s Wz g fF 1957,
1958, 1959, 1960 aF ST TFIL)-
Yo Tad gy & S Svefeai ww
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gEE A g i gu & | W W ym
IAES §, TEw ww  fgfeawr #v
F9 % T @ a1 av Cxeudie
afqw 97 we frar wam av | sedaT
§ g1 Wt ¥Y % aF JHAT U,
AT A48 FEEFEE, W @t ot
1971 ¥ WU F &o o wrerdia wALY
Fargt wg 1 ot e @ fawr §
aga Al a% @, 1% # faww na AT
foT garr w7 77 1 IR wemmar ¥
WITT &TFIT A 1971 § UF FREY
FE o, foge ¥@ 0w & T H
oot wrEfem @ § 1§ IAE M
AT HET AT F1 e feamr s
2 | fo=r i & ard #§ wrenT w2
I I fer & wiT wo fawfar
A 2, IAA J 2, 3 ATEA A qFAT AIEAT
g "7 s w7t g oaver welY
Y 7 9T &AW AW AT agT B FW g
ST | IAHT frFAewT § —

“The Committee finds that since
1963, there has been a fall in the
status of the Commission and pro-
gressive deterioration in its perform.
ance, Conservative financial proce-
dures, ill-informed audit objections,
bureaucratic methods in administra-
tive machinery and in-appropriate
sclection of metn for the top posts
of chairman, members and general
managers have all contributed to the
poor performance of the Commis-
sion.” .

FHEA | A1 wiuw ¥, § wgAv
argar § o www F1 o F9 Zmg @
TFAG AT FT @, AT FT Q@
21 & oft g Tw A I ¥ haww
Fvar £ T wfw § O Eaiwar i
$, fo 10 999 fawtaq w1 8, o1
TqE FTH $T & I a7 N eqrw
adY famm man AT FaTd sfawFd—Ag<
7, wreafraaer A mfz-aA1 f@y o
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¥, IAFT Y B AG FqAT A1 A
ghasqanfA w1 agai g
Fira & saafedt w1 foaw wfuw
famy =fgd ¥, a3 wiuwe a8
T ¥ Sy AT aTE ®gEd
Frattma ¥,z sfew, gaiaT
1t wiaaq wife &, Iax wdafg
1 frafy wizgarag &, qwa F1 WX
gt gfgard & wf § Iafiwas
gT dgd fm WA 3 wqIiq1R
st & wf § 3z gfaad gAEr W@
ey rfen oY, a7 Ay GETE ¥ )

g wEq U A A€ A(AW
giafran &4 1959 § a1 91 | 18%F
aaq 3, 48%0NW ¥ ANTA 7 F {74
Al "Wl ST ag a@dga  faa @
& | WS AT AN TR FHANAT AL
ga-gfaasl & fax #T griwdi &1
gt FT F fau ft 598 qavw TA
&1 us e F & qga e am fqq
Wk & | & waway g v gaw FAwA
% 40, 50 A% FAFMET F FH F
37T EIT

ggi weEfgrd A G =TT AN
wfr ¥ fg zow N Sawfay 3 8§,
A § 1T gE F A avg 7
Fag ® £ uF ar fgfen & faa
Fo wg @R A7 § I fF msan
FA FT R E A g & 99 79 fazeh
Fgaqi &1 ft 3w frar war 2 fE
oY FH  FQ, HAT wY Aswr {Taee
g ar mrawr Feag g § 9 s
w1 w19 fRar 1 awar

TR 97 O AT, weh
HZTET WA wqran fF A1 fagn sefqai
T % TN F g7 gLy STNg CIAA T
FT FIR W W &, ITHT $T7 FAGATF
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g & 1 & gawar § v w4+ ar anfeer
ar wAaE w1 §9 wrfaai fefae &
faa wee fwew i @y W & g
Fadr & Iq0 Faw wae gl fqy
S, TF & AT FAT AT FIL I
¥ faq @ o1 guer 45 AR &a
fasmra & w09 § o 957 &

I |AT TA AEA UT AW a9
FAWA § T, TOF AL gwrEar
# ot w570 far gor € 1 TR w0
3 faa e wftoa & weg afaT,
g% 9@t 7T 3T AN § FWH ASGT
frar a1 wwr ¥ 0T F ogWQ A
FAMA F w5 qfaa el | zEE
q AT EAHT AT FTH A AT IR Al
gH HIA-UFESE WI! q7E A FAI
qFa & 1

q&@r AT A1 I9 397§ ahr
feraedft & =z wEr oFwE #)
T TR WEH WAl TF AT &, :Iwilw
qT AR AT AT 7, AIFIAF
ar, #0if® A Qo mrg. Az Far
ag wag? affaw Faar v@ # A
IR T HAFT F | FHIGT ¥ F4-
Fifedt A1 989 T3 WY aEq
faaam @1 1w a2 fEsa
g gfaumat  FIFTE & Fgarfeay
F amET AT AE AR IAN
afa  Festoew ¥1 dgAT FAM@ET
qME

Tq FRWA F afFq T THIHI03-
AU,  SASEEIO, ZET SR 5
T W UFGAEI F1 quTT  fRar
W AR | OF wedr 7| qW A
FoT g & W & Tag S@Y &
FAHE | FTHWT 3THT & o Uo WTEo
FAT A AfFwr T dE
FHAT FY g€ fagwn & wmor A7 aqufg
Iy A% wigw WEAT X 1 Ew
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¥ mfewrc ¥ % fog dac &,
afe  gg =Esr wE Ifge fw S
ofaF) F7T T IARfeF & ¥
o
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SHRI C. K. CHANDRAPPAN (Can-
nanore): Sir, I rise to extend support
to this Bill. While introducing the
Bill, the hon. Minister himself had
saig that the ONGC is extending its
activities and therefore, certain com-
pletion of requirements are necessary
and those are provided in this Bill.

But when speak of this Bill and
when we extend support te the Bill, I
would like the hon, Minister to en-
lighten the House o some of the im-
portant expectations that the country
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has about the functioning of the
ONGC. In 1875, your predecessor,
Mr. K. D. Malaviya said that this
country would reach self-sufficiency
in respect of oil i the year 1980. Now,
according to available indications it
seems that we will not reach self--
sufficiency as expected. Some figures
which are available indicate that in
1966-67, the production was 8.8 million
tomies and the demand for oil was
23 million tonnes. There was a gap.
In 1980-81, the production js expected
to be 19 million tonnes and the demangd
would be 32 millioy tonnes. So, the
gap remains ‘almost the same. ONGC,
of course, is doing good work. I have
no complaints about the work they
are doing. But my apprehension is
the good work which they are doing
is in a very limited sphere. For
example, they are working i1 an area
covering 450 million f%onnes crude
which js only a small fraction of the
known crude available, proven crude
available in the country. According
to a Russian expert, Prof. Kalinin,
who did a survey of the availability
of crude in our country, i the off-
shore itself it is possible to get 4000
million tonnes of crude. An Indian
expert cstimateq that the off-shore
and on-shore availability of crude
would be about 6200 million tounes.
Il means, the work of the ONGC ijs
covering only an area where 450
million tonnes of crude are availabla,
i.¢, less than 10 per cent of the total
availability is being explored, drilled
or prospecteq by ONGC. This is very
2:sufficient when we take into consi-
deration the needs of the country. The
minister will say, ONGC is working
under financial restraints. Then he
should come to this House with a
request for more funds and all sides
of the House will support him, It .is
not a party matter. He has not come
forward with such a request. Then,
it has been pointed put that there is
a lot of red-tapism in the working of

ONGC and there is no proper coordi~
naticty between ONGC and the minis-
try. The minister should clarify how
he will overcome these difficultics
during his stewardship,
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Mr, Saugata Roy made some points
about the working of the oil industry
in thig country. We have nationalised
most of the foreign-owned companies
in the oil sector. But what about
Assam Oil Company? Assam Oil
Company and Government of India
have fifty-fifty partnership in Cil
India. What js gokig to happen to
that? 1 hope the minister will clarify
the policy about the future of this only
foreign-owned o0il company in this
country today., In Cochin Refinery
ayd Hindustan Petroleum Corporation,
still 24 per cent of equity shares are
helg by Philips Petroleum and ESSO.
How long will you tolerate this?

As I said, ONGC should expand irs
activities further because at present
its work covers only 10 per cent of
the area where crude js available.
What will happen to the off-shore
drilling in Kerala? I am happy to
remember that soon after he assumed
office, auswering a question in tkis
House, he said that after the monsosn
he will send a team to investigate the
possibility of drilling in the Xerala
coast, This coast is supposed to be
having large sediments where 0i] will
be available from Cannanore to Allep-
pey. The rainy season is going to be
over and we wil] soon celebrate Onam
there.

SHRI H. N. BAHUGUNA: I will
join you there.

SHRI C. K. CHANDRAPPAN: You
are welcome. We generally welcome
Mahabali, the socialist king, when we
celebrate this festival. If you come,

you will be heartily welcomeg along
with Mahabali. I hope you will visit
that place.

sft gnf e (wieT) @ SO
qET , Wrad 0T W {7 Fww
(wHeHz ) fas, Fwwurgfswm
9 W ¥ SaFvgwg ¥ ¥ gwAg
wdt ot wr s fearnr agm fw
O ¥ 8~—10 9TV 9gH fgwrad wRw
¥ frfor & mgrel Wi W
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fr@wm A [y e & W
TEANT W Iq 9T THiET FR
FRFfAC ¥8 w7m W Sew ¥
WA qF ¥ 1 um avrag ¥
f& qaww  (3) ¥ WO wEr 3—

‘“(a) the creation of any post, the
salary or houorarium of which
would either be more than such
amount as may be prescribed, or
where no Jsuch amount has been
prescribed, more than rupees twc
thousand seven hundred and fitty,
or be on a scale the maximum of
which exceeds such amowat as may
be prescribedq or where no such
amount has been prescribed, exceeds
rupees two thousand seven hundred
and fifty, and the appointment of
any person to any such post;”

¥ guer § g 9gd w99 &9 2 |
T @€t IR w1 wfusT HEw FAEA
9T A gar Ifge afew waRHe
Fafuwre Fag i gET TEw
arfs ag 3@ A% fF gaEEgedes gy
g & T A |+ FHww F wiy-
FMC 9T HOA HIAT &K FT I8
frdan wwr @ — ‘

“(b) the implementation of any
scheme or proposal which will in-
volve a capital expenditure exceed-
ing suchk amount as may be pres-
cribed, or where no such amount has
been prescribed,
lakhs of rupees;”

Fawwarg i owg 9@ A a9 afe
Jg 25 W@ @ AT AT, 1 SgTRT
weBT 9, ®ifF 50 F@ F
farely wTodt #7 feeniaer aga samT #0

& () ¥ sgrman §—

“(c) the disposal of any property,
right or privilege the original or
book value of which exceeds such
amount as may be prescribed, or
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where no such amount has been
prescribed, exceeds ten lakhg of
rupees,”

Hamearg 6 silo o0 o #ro wx
F=iw @A ¥ fag wo ¥ ag vt
FIH IIET F

T9 ® g9 &% g Mfge
gt ¢ fv T @ & swrearww ar
FHI  F feqer  wreEg AR deges
Trgew & fegdoa  amma ¥ F16r waer
IEAT 9T, ¥ AEAGAT W A 6
qga ATiEAr @ @ ) fomerr &
far s A g T AL
Fgg AT Fmfear § | WA
M HIMET & g fEa nEw-

w2 gewrgr wor fr deger wwew

M fisgsr @1z & fad ;v fooa-
WA gRN, FHWAET IF ATAT T
o @t ¥ fgaw ¥ oA gwr frad-
7 @A gr 1 & geAar g
fF 7 ST agay WS whvgAsa &
a¢ aoigfraa &, o & oo 0o
o ®ro 9T WIANe F7 fagaw <@
it uefafrems & fad agg w=8
grfaq g |

SHRI BEDABRATA BARUA
(Kaliabor): Mr. Chairman, Sir, I am
glad that the government is maintain-
ing itg investment in the ONGC in the
matter of exploration, that the axe
has not fallen on exploration, and that
the Minister hag taken keen interest
in this matter, because it is one area
where the country camiot possibly
economize, and any amount of jnvest-
ment made in this area will be neces-
sary. I don’t thiuk that even if we
invest Rs. 1000 crores more in this
area, it should be objected to. It is
a field where we are spending, and
are going to spend thousands of crores
in the near future. Our cowatry must
do its best and have its own explora-
tion machinery. It is true that so far
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as the organization is concerned,
ONGC has been orieuted more towards
research, than towards exploration.
That somehow was the impression I
got 2 years ago. I am beginning to
change that impression after seeing
what is happening in the Bombay
High.

So far as my State is concerned, ex-
ploration js divideq between ONGC
and the Oil India, and we found that
ONGC’s work wag very little, compar-
ed to that of the Qil India, as far as
exploration is ccuicerned. In this res-
pect, I think it will now go on at top
speed, ang that the achievements made
so far will be strengthened. I think
we should go into the new areas. With
all my oppositicy, to foreign collabora-
tion, I think this is one area  where
I would personally like the country to
go into every sort of agreement, if
it i$ economically uscful and possib'e
and to get somebody to invest thou-
sevids of crores, and if we can get the
work going, we should do it. The
price of crude today has gone up. It
is better to go in for exploration of
all types. It is restrictedq only by one
consideration, i.e. it should be done
where foreign collaboration is made on
our terms.

So far as the main provision in the
Bil] is concerned, it is one of liberali-
zation. If it is going just to libera-
lize, I am all for autonomy of thesec
organizations. Ideally considered, the
public sector organizations suffer from
too much of governmental interfer-
ence. Interference from governmen
officers is not goitig to improve upon
te usual lagk of efficiency in a busi-
ness enterprise. Whether it is the
public sector or the private sector, the
principle is that there must pe devolu-
tion of responsibility to the lowest
level. At the same time, there must
be centralisation of policy. Somehow.
here there seems to be no ceutralisa-
tion of policy, since there may be no
policy at all. There is only centralisa-
tion of authority, which js not con-
ducive to better -functionimg of the
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public sector enterprises. I do not
know whether the enterprise should
get al]l the authority considering the
situation in India. I thiuk it would
be better for t:e Government to be
careful jn giving so much authority to
the enterprise. Considering all these,
norms should be laig down. It s
good that normg about Scheduled
Castes and Tribes hag been laid down.

Regarding the head' office of the
organisation, it is located at Dehra
Dun. There was a time when there
was considerable feeliag in my State
about the location of headquarterg of
ONGC, because its operation is con-
fined to Gujarat ang Assam, while
Dehra Dun happens to be thousand
mileg away from both these places.
The local people dig not know whasz
they were doitig at Dehra Dun nor the
people at the headquarters knew what )
the local people were doing. I wan-
ted to fing out what they were doing
at the headquarters. 1 found they
were doing some research which gre
important by themselves, but so far as
exploration in my State ig concerned
very little hag been achieved,

In my area the O&NGC has got a
wider area to cover. This is an arel
where on-shore availability of il has
been proved and this area includes not
ealy Assam but the entire north-eas-
tern region. There is need for greater
exploration and it cannot be done
from Dehra Dun. Tt has to be done
somewhere from the north-easlern
area. So far as on-shore drilling in
the north-eastern area ig concerned,
a separat. organisation should be set
up. T hope the hon. Mmister will g0
into this. It is very important that
the exploration work js not directed
from Dehra Dun. Tt is true that they
have got their gadgets, but it is im--
possible for them to remain in Dehra
Dun and do exploration in Assam.

I know that they have a few shedls
at Nazira which constitutes the entire
establishment of the ONGC in Assam.
They have very little work in that
area.  Recently, even the little oil
that was fowad there by ONGC wass
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sealed, because they dig not have the SHRI SHYAMAPRASANNA BHAT.
means of utilising it. I woulg suggest TACHARYYA (Uluberia): The Rill
that this oil should be utilized in my is for a very simple purpose, to have
State. Oil is a very touchy issue, so the line of demarcation in expenditure -
far as my State is concerned. The according to the changed situation and
people there rightly feel that the raw to give some privileges of employment.
materials are taken out and not utiliz- to the scheduleq castes ang scheduled.

ed within the State. Let us hope the tribes. 1 support this.
Minister would utilize the oil that has
' beer. founqd there and which has been
untairly sealeq for some time. It
will have to be taken out especially
when crude has become costlier every-
where, including India,

I suggest that wherever explora--
ticris are going on, the local people
should be employed, so that they are
interested in the achievements, Em-
ployment will also help the local pec-
ple. but for that some training is also-
reguired. Such things must be done.
Otazrwise. it will be difficult to em-
ploy ihe 'ocal people, particularly the
triba] wecople, in thig concern. It must
be looitegq pato.

Assam hadq agreedq to supply 3
millice: tonnes of crude to outside re-
fineries. Even if the pipeline is ex-
parced, it is not possible for them .o
talze more than 3 million tonnes. That
is why I say that this crude shou'd

be ulilizeq within the State. 1t shoulg Twg or three years ago, in Tripura:
be vut to proper use. Otherwise, it the offficer in charge of the explora-
is wrong ecouomics. I hope the hon, tion was sabotaging the whole thing.
Minister will look into the matter andg The JMcember of Parliament frem
ensure that the exploration work in there. Shri Biren  Dutta, intervened
that area is expedited and that the ang zlterwards the culprit official was
headquerters is located there. fount wnq dismissed. These thiags

are going on. We should gsee that the
local seople are involved, so thai
Then, I support the demand made things may develop more rapidly.

by Shri Chandrappar for the nationa-
lisation of the Assam Oj] Company.
Wher, all the other oil companies like
ESSO, Caltex and Burmah-Shell have
been nationalised, there is no reason
“why this Assam Oil Company also
should not be nationaliseg. It has to
be nationalised immediately. I do
y Dot know why there is so much delay.
U Lnpe the Minister will pay attention

In Namroop or Sibsagar I am told
gas is heing burnt for years together
and it connot be utilised. It is pais.ful
for the common man to see a naticnal
asset buing wasteg like this. I do pet
know if there are any techuical rea-
sons " v (his,

to this. A few days ago it was stated in the -
ncwspapers that the American firm

which was exploring for oil in the

In the matter of exploration, if Bay of Bengal has stopped drilling.
there is division of work between Oil When there are reports of go much oil
Indiag and O&NGC, there will be no iy the Bay of Bengal, I do not know
progress and neither of them will why thic company hag stopped its
benefit. This type of diversification operations. We must know gomething
should go and it should be done from the hon. Minister as to what is
only by one organisatjon, which must going on there and what steps he is
have its headquarters in the nortl- going to take to solve thig problem,
€astern region. I hope the Ministar so that exploration may be successful-

*will pay attention to all these mattars. there as early as possible.
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*SHRI ‘A. MURUGESAN (Chidam-
‘baram): Hon. Mr. Chairman, Sir, on
‘behalf of my party ,the All India
Anna Dravida Munnetra Kazhagam,
I welcome this simple and non-con-
troversial Oil and Natural Gas Com-
midsion Amendment Bill.  While
paying my tribute to Shri Bahuguna
for piloting this Bill, I would like
‘40 pin-point a particular issue which
‘has been neglecteq for nearly two
-decades.

Sir, the parent Act was passed in
1959, and the Oil and Natural Gas
Commissien was constituted imme-
diately thereafter. Clause 5 of this
Bill proves beyond any shadow of
doubt that for eighteen long years
there was no reservation for Sche-
duled Castes and Scheduled Tribes
candidates 'in the recruitment of
'ONGC. It is appalling that this
should have been allowed to happen
in a Department which is function-
ing directly under the Central Mini-
stry. If reservation for SC and ST
candidates in recruitment is not there
in the ONGC, then naturally it
would not be there in the Indian
Oil Corporation also, which is the
premier public sector undertaking in
the couniry. I am sure that our
‘benevolent Minister Shri Bahuguna
would soon issue a directive for the
10C too for introducing reserva-
‘tion for SC and ST candidates in re-
cruitment.

‘Sir, I hope that Shri Bahuguna’s
-eminent colleagues in the Ministry
-will emulate his worthwhile example
-and ensure through statutory means
-adequate reservation for SC and ST
wcandidates in recruitment in the De-
partments under their charge. It
is quite relevant to refer to the re-
peated recommendations being made
‘by the Commissioner for Scheduled
‘Castes and Scheduled Tribes yesr
after year in his Annual Report in
‘the matter of ensuring reservation for
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SC and ST candidates in the Depart-
ments of the Government of India and
it is deeply distressing that there
should be still Departments like the
ONGC which do not have statnu-
tory compulsion for this purpose,

As a Member belonging to the
Scheduled Caste, it is heartening for
me to note that Shri Bahuguna has
taken the initiative in this matter
through this small legislation. I wel-
come wholeheartedly this Bill ang I
am sure that he would no doubt en-
sure its effective implementation.
With these words I conclude my
speech.

SHR] VAYALAR RAVI (Chirayin-
kil): I support this Bill. It seeks to
give more powers to the Government.
But how far those powers will be
used, that is my fear. 'The ONGC
have, no doubt, done very good work.
They have done very well in oil ex-
ploration in different parts of the
country for which they deserve our
congratulations even though there are
some complaints but those complaints
may be related to administrative
matters.

Shri Chandrappan referred to the
Cochin Refinery. I had been the
President of the Workers’ Union in the
Cochin Refinery for three years. I am
proud to say that the workers are
very efficient and law-abiding. But
unfortunately, for the last 2 1/2
years, their Chearter of Demands is
pending with the Government. I
do not know any other public sector
undertaking where Government has
taken so much time to settle the De-
mands of the workers. Last year,
the Refinery earned g profit of Rs. 7
crores and I am glad that you have
given 20 per cent bonus to the wor-
kers also. But why do you not set-
tle these demands? Why do you
whant to create unnecessary trouble
there? By 1880-81, when the Bom-

*The original speech was delivered in Tamil
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bay High  goes for commercial pro-
duction, we will be deficit in crude
by 13 million tonnes of which the
Refinery’s share is 3.5 million tonnes.
In this regard, they only want a
super tanker,

Coming to the Bill, the ONGC has
some problem, Somebody wants to
blackmail them. There is a proposal
to lay a 200-mile long pipeline. The
whole project would cost US $150
million. And out of this US §75
million is meant for the pipeline.
Platform (A) is there; platform (f)
will cost $7 to 8 million. Some-
thing has gone wrong somewhere
because the tenders have not yet
been finalised. Before finalisation
of the tenders, the French Company
is insisting to award this contract.
This company is getting $18,000 for
their advice or assistance to the
ONGC. They are insisting on some
other contract. It is also reported
that it was negotiated with a few
people only. There seems to be
something fishy in the whole tran-
sanction which requires to be cleared
by the Minister. It is very clear
that before finalising the contract on
pipe-line laying, the ONGC must get
the quotations for the supply of pipes.
And in this matter, there seems to
be something wrong. It is bringing
a very bad name to the ONGC. It
is reported that some French con-
nection is there. I do not know
any connection, But the Minister
must clear what it is, There are
some connections—extra- constitu-
tional connections—which have done
great harm to this country and more
harm to my Party. You have to
explain as to what connections they
are, You have to see that the
ONGC should be kept free from such
kinds of extra-constitutional con-
nections. I would appeal to the
hon. Minister to take a lesson from
the past and his experience. @ Some
people refuse to take any lesson
from the past; some people refuse to
learn from the experience of the past.
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I can say only this much that they
will do more harm to them than to
society and to the party or the Go-
vernment they belong,

Coming to the Bill, I want an ex-
p'anation on certain points. As re-
gards clause 3, Amendment of Sec-
tion 15, you want to give the power to
the ONGC to create posts upto
Rs, 2,750, that is, they neeq not have
Government sanction upto the posts
carrying a salary of Rs. 2, 760. It
means, you are giving g free hand
to them to create posts upto Rs. 2,750.
I do not know how far it will be
helpful if you give this much wide
power to them.

As regards the contract, the limit
has been raised from Rs. 30 lakhs
to 50 lakhs upto which amount they do
not need Government's sanction. That
means, they can enter into a contract
or an agreement upto Rs, 50 lakhs
without any prior sanction of the
Government. It may be helpful.
But I do not know how far it will
be helpful. I am afraid, if you
give this much of autonomous power
to the ONGC to the extent of 50
lakhs, you have #o trust the officers
and I have got my own fears parti-
cularly in view of the French con-
nections.

About the disposal of property, you
have put the limit of Rs. 10 lakhs
upto which they need not have Go-
vernment’s sanction. I think, the
disposal of every item of the Go-
vernment department always gives
room for corruption. Here also,
you want to give a clean chit upto
Rs. 10 lakhs. They need not have
any previous sanction of the Govern-
ment for the disposal of any property
upto Rs. 10 lakhs. I think, you
have to further look into it to see
whether such a wide power be given
to the ONGC to dispose of any pro-
perty upto this extent.
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Lastly, I remind the hon. Minister
and support the plea of my hon.
friend, Shri Chandrappan, and aiso
of the state Government that we are
very anxious to see that you also
start exploring oil in Kerala. From
some of the reports ang griicles we
have seen that there is every chance
and evidence that there is oil in the
off-shore of Arabian coast and the
Kerala coast. It is a very feasible
proposition from the technical point
of view. The hon, Minister may
look into this matter. I know, he
will make 5 sweeping remark saying,
“I will look into it.” You know how
muach you are spending in Cauvery
delta and in Tamil Nadu, It is a
good thing. Of ‘course, you have
not been able to struck oil there so
far, I wish, in lesser time, you will
get oil in the off-shore coast of Erna-
kulam and Trivandrum, 1 hope,
the hon. Minister will have a more
sympathetic consideration for Xevala
in this matter of exploring
oil in the sea-coast of Kerala. I
can assure you that the ONGC will
become self-sufficient in oil. Even
after the commercial nroduction :in
Bombay, in 1980, there will be a gap
of 39 million and that gap can be
filled within five years, in 1985, if
you can satisfactorily find oi! in the
Kerala sea coast. With these words,
I conclude.

SHRI SAUGATA ROY: 1 move
that the House be extended by half
an hour.

MR . CHAIRMAN: Is it the sense
of the House that the House is ex-
tended till the Bill is passed?

HON. MEMBERS: Yes.

MR. CHAIRMAN: So, the House is
extended till the Bill is passed.
Shri Sreekantan Nair,

SHRI N. SREEKANTAN NAITR
(Quilon): Mr, Chairman, Sir, Mr.
Bahuguna was a Minister here as
well as Chief Minister in U. P. He
was thrown out of both these offices.
His predecessor also claimed to be

JULY 25, 1977

(Amdt.) Bill 38

progressive and dynamic. But Mr.
Malaviya was not kicked out, That
shows the difference between socia-

lism and dynamism of these two
Ministers.
The ONGC and other institution

are suspect in the eyes of the peo-
ple, That is why in the Econonic
Times of July 11, 1977 there s a
severe criticism about the wirve-line

project. It is under the caption of
putting the cart before the horse.
They have made two aliegaticns.

One was raised in this House by a
Menmber of Janata Party, Dr, Subra-
mjaniam  Swamy. He said that it
was 20 million U.S. dollars that were
being paid for the so-called techni-
cal aid, but it was only 18 million
1°.5. dollars which is being paid o
the French Firm which was giving
technical assistance. The second was
about the secondary contracts that
were finalised. As far as ithis
Japanese firm for the constructicn of
platform is concerned, it does not
have any experience at all of off-
shore drilling and the worst of it is
that the contract has already been
given,

A'l these actions were engineered
during the period of emergency with
the result that it had createq a «us-
picion in the minds of the public. ILi
we lose this 150 million U.S. Jdoliars,
it will be very serious loss for our
country. The O. N. G. C. might
have done something wrong for their
existence, just to hold on their office.
Some action should be taken to see
that corrective action is taken in
this regard.

I want to bring to vour notice
about the survey by Russian ships in
the coastal belt of Kerala. This is
based on concrete facts. If you
look at the coastal map of Kerala,
from Trivandrum to Cannanore you
will find continuous depos:ts of
Cuma clay of the highest guality. It
is the clay containers which hold the
largest quantum of crude all over the
world. Therefore, these rare de-
posits. these claymines—some of the
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claymiines . ,like kundara claymines
are world famous- are at the shore,
Some of the clay mines are alsp lo-
caled near beautiful lakes. So, the
entire  coast from Trivandrum to
Cannanore is full of some of the
finest claymines, and this goes deep
into the sea.

18 hrs

The State Government as well as
Members of Parliament have been
representing of the Central Govern-
ment for the last 15 years to cxplore
this area because of these depuosits,
Other States are the exerting pre-
ssure for getting help in o0il explora-
t¢ion. But Kerala is a small State
in this vast country ang there-
fore our position is very
weak with the result that we
could not get any response from the
Centre. Now that you have agree to
come to Keralg at the time of Onam
Fesiival, T hope you will do some
justice in the matter. You have al-
so agreed that 20 per cent bonus will
be given to the workers. I am lLappy
to know about it, Last year, the ques-
tion of bonus also came. So, what
the Keraly Governmznt dig was lo
give four per cent of the total earn-
ings as customary bonus. That was
a bolg action. The majority of our
{'ozislators  there are Congressmen.
The Congress Prime Minister had
said that no bonus should be paid.
Still the Kerala Government said
that they would pay four per cent
as customary bonus. But that was
not paid by the Central Government
institutions in Kerala; we could not
extert pressure on the Centra] Go-
vernment institutions. Now that
the Janata Government has taken
over, now that you have given an
assurance, Sir, I hope, 20 per cent
bonus will be paid to al] the workers
in the public sector undertakings
under your Ministry,

SHRI CHITTA BASU (Barasat):
Sir, 1 do not want to inflict a long
speech on the Minister; I  would
only point out a few things.
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The information given by Mr.
Chandrappan regarding the availabi-~
lity of crude in our country and the
capacity of the ONGC to process it
is very revealing.

I hope the hon, Minister will agree
iwith me that oil is also a political
question, I completely disagree
with Mr. Barua when he =ays that,
on the question of exploration of oil
no question other than economy
should be brought in: I think, it is
a very preposterous and dangerous
thing: T do not agree with him.

In off-shore drilling, our Govern-
ment had given certain contracts. 1
would mention about three of them,
Reading Bates, Carlsberg Natomas
and Asamera.

So far as my information goes,
/Reading Bates which was given a
contract for exgploration in the Kutch
Basin, did not continue the drilling.
Why? My apprehension is that they
only wanted to sabotage India’s
plan of achieving self-reliance and
independence in oil,

The second is Carlberg Natomas.
They drilled only two wells in the
Bengal, Orissa Basin—where there
are great possibilities of finding oil.
My information is that there were
indications which were postive and
promising also. The ONGC wanted
that the drilling should continue
but the company did not continue
the drilling. They did not even sub-
mit the report of analysis, so that the
ONGC could process it further.
Again, I say, it is a method of con-
spiracy and sabotage by the foreign
oil companies.

Another example is Asamera, It
is given a contract for drilling in
Cauvery basin in 1975, The prospects,
I understand, .are brilliant. Yet,
the drilling has not been started.

I do not want to multiply the ins-
tances. Having these things in the
background, may I have an assurance
from the hon. Minister that all these
contract—will be cancelled forthwith—
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though Mr. Barua may be unhappy—
in the interest of the country and
see that the ONGC is further stre-
ngthened and they undertake this
kind of exploration so that we can
attain self-reliance in oil which is
jensitive, which is strategic, which
is more of political nature than any-
thing else.

In conclusion I would urge on the
Minister to see that the ONGC wor-

kers get the bonus demanded by
them,

DR. HENRY AUSTIN (Ernaku-
lam): Sir, 1 would like to preface
my observations on the ONGC
drilling with the happy announce-
ment or information that our Mini-
ster has been very generous and
progressive in matters affecting em-
ployees of oil corporations or con-
nected with the petroleum industry.
For instance, in my constituency,
there was a can factory which was
about to be wound up by the Indian
0Oil Corporation, but the workers of
the factory (around a hundred peo-
ple) put up a proposal and I raised
this matter in Parliament wand the
Minister, after examining, it, said that
this factory may be sold to the wor-
kers who are prepared to take over
the factory, instead of disbanding all
of them. The Minister has been so
good as to accept the proposal of the
workers ang he offered to sell it at
book value. Although the workers
are poor, they raised Rs. 1,25, 000 in
three week’s time thanks to the gene-
rosity of people who sympathized
with them, and they have deposited
that amount. The Minister has writ-
ten to me saying that he has in-
structed the oil corporation’s
employers to get in touch with
the workers. I mention this just to
show how a progressive policy has
been pursued to bring utmost satis-
faction to the workers,

Now, coming to the subject, 1 have
been pressing the matter of perspec-
tive prospecting of oil wherever
possible off-shore. I raised this pro-
blem true and again in the Fifth
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Lok Sabha. Now, I am informed
that two seismic surveys were con-
ducted in Kerala for off-shore oil
One of them was conducted by the
Soviet Union on the Kerala Coast and
earlier to that, an American Company
+had conducted an overseas survey
and they produced two documents
to show that parallel to the Kerala
coast there are favourable structures
indicating a fair amount of deposit
of petroleum. Now, one of our hopes
which has given greater impetus to
our economic development is the
prospect of oil I recently visited
the United Kingdom where the En-
glishman's morale has been quite low
because their economy is collapsing,
but one factor which makes every-
body there feel that they have better
days ahead is the successful explora«
tion of the North Sea oil, Similarly,
in this big country of ours, both on-
shore and off-shore there is tremen-
dous potential and Kerala wil] offer
the best (I do not know about the
technical aspects). I am very happy
that the Minister is a favourite of
Kerala and not only will the people
welcome him at National festivals
as some Members said earlier but the
working-class will also welcome him
because he is a path-finder for them.

So. if the oil-exploration attempts
are accelerated and if steps are taken
as early as possible. I am sure it will
add to the dimension of our discoveries
in the economic fleld.

There ig just another point. I know
there are two American firms who
were entrusted with exploration in the
Bay of Bengal and some other place.
but they have given up. But we need
not be despondent. I had a discussion
with your predecessor in office, Shri
Malaviva, and he was projecting a
new theory. He says that the ecntire
Indo-Gangetic Belt is full of oil de-
posits because, he says. during the
reptilian age, the Indo-Gangetic Belt
must have been full of reptiles. This
is a very important thing. Some books.
also have been written on this theme.
In the Middle East, oil is extracted
trom wood and other carbon dioxide
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material. Hete according to this
theory, we have a new source. So we
must investigate this matter. Mr.
Malaviya wag saying that he was com-
mitted to make further studies in this
new fleld.

On the whole, the Oil Ministry or
the Petroleum Ministry is really pro-
gressing with new vigour and werve
and J do hope that, under your
stewardship, it will pave the way for
better economic growth and for bring-
ing more satisfaction to the workers
employed in the various oil instaila-
tions and other such places.

" ot et e A (drEaET)
gumafy wgiza, & Faw vk 9@ &
q@aT  ATEAT F | G A WgE
FITEAT Fa 41, I9 F A &34
TSt a9 WEF FGML § TR fAwT
FREMET F941 97 g1 4T, afe
qer 9 Wt AT WE AZT FHT
7q —aTHT A7 waF  FI@H &
arE-9TEFE 7 110 IFTW F IJANT @
gAY, I H GfFFATIIT FT BT 7T
o FE @M AT gl gm0 &
& wgIRT ¥ A9 39 W7 fEEmEr
qEaT § -4+ T I YER XS
fasrx %z FT AT, AT ASH[ AN,
A5 T F02 FLNF  F I27 FH FIOeA
grm ¢

SHRI P. M. SAYEED (Laksh-
dweep): Mr. Chairman, Sir, I have
had the privilege of having two years
experience on the Committee of Public
Undertakings and I had occasions to
visit many of the oil-fields even Ankles
shwar. The scope of the Bill is ver.y
limited, but I would like to take this

opportunity to bring to the notice 91
the hon. Minister, who is a dynamic

persons, one or two things.

Firstly. this is the first time that the
representation for the scheduled castes
and scheduled tribes in the Oil and
Natural Gas Commission has been
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ensured through this Bill itself. I must.
congratulate the lhon, Minister, who.
has always been championing the-
cause of scheduled castes and sche--
duled tribes.

Secondly, as has already been men--
tioned by my friends Shri Saugata
Roy and Shri Chandrappan, we :should
associale more with OPEC countries; .
now we are associating with Iraq. 1
support what they have said that we
must associate ourselves with the
OPEC countries and we would stand
to benefit by that. We should not
lose any more time in this respect. We
are having rather more association
with Iraqg than OPEC countries at
present.

Last tut not the least, I would like
to impress upon the Minister that it
appears that sometime  back, preli-
minary exploration wag conducted in
the Lakshadweep waters and I am told
that there are plenty of oil deposits in
Lakshadweep waters, Whenever any
high dignitary visits Lakshadweep, the
entire population has been giving re-
presentations in the form of riemo-
randa etc. to this effect. Shri HKahu-
guna, the hon. Minister knows me
very veell and I think he also knows
the taste of Lakshadweep Tuna fish.
I am tempting him, but [ would only
requesi him to visit Lakshadweepn and
he will be very well received there.
I would request him that whenever
any exploration programme is taken
up, Lakshadweep should be given the
highest priority. I very much expect
this from the hon. Minister,

With these words, I welcome this
Bill.

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): Mr.
Chairman, Sir, I am beholden :o the
hon. Members for giving me their
advice not only on matters connected
with ONGC. but also with other com-.
panies l!ike IOC, HPC and so on.
These are, of course, all integraled
bodies, but the functiong are different.
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Though the scope of the ONGC s fcr
-certain things, yet I have had a
thorough view of the entire Minis'ry
of Petroleum, if I may say so, and I
am beholden to the hon, Members ior
their suggestions. If I do not refer to
-all the points made by the hon. Xcin-
‘bers, I hope I will not be misunder-
stood. I can only assure you that
«every advice or every caution that has
‘been indicated here in this House will
-always receive my very best aitenton
and in the overall national’ intev2sts,
they will be as a sort of guiding star
Tor our functioning in the Ministry.

At the outset I must say one or twn
things. The first thing is that ,uckily
for me this particular Bill has only
one additional clause. That is ahout
the power of the Government to issue
directions to the ONGC not only in the
‘matter of its affairs but with zpecicl
reference to the recruitment of Sche-
duled Castes and Scheduleqd Tribes.
"That is something of which I fecl the
House should be reassured, that the
affairg of the Commission will no more
acquire the type of affairs of an empire
reference to which was made by Mr.
‘"Vayalar Ravi who said that evervone
of these corporations tends to become
an empire. But these empires are
‘accountable to the people whose
sovereign will is represented here in
this House. In any case, irrespzciive
of this particular clause  that parlicu-
lar accountability is always here in
this House and this Houge has always
the power to see and oversee the func-
tioning of these various instruments
which we are creating for the devalon-
ment and well being of the peonle of
‘this country.

The ONGC’s work is limiteqd to ex-
nloration and exvploitation, that is.
taking the crude or gas from the womb
of mother earth. Now Mr. Chand-
rappan has said something about the
total map of oil and gas and also the
limited fields in which we are overat-
‘ine right now. Thiz again forms nnrt
of the various renorts that were :'ared
before this House. These are :alcala-
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tions which are borne out of the seis- 1
mic surveys, magnetic surveys and
other types of surveys made {rom
time to time, But they have to be
tested and exploratior. is the only in-
strument which can really and ulti-
mately show whether ¢r not the total
estimate is going tu he true. I can
only hope and pray that that estimate.
is true because we d¢ want crude and
more crude,

"

But I must also caution the House
that there are many countries in the
world which have a large amount of
crude but they are using it very judi-
ciously. They are not opening up
every field. Some hon. Members from
Assam were saying that there is 3 lot
of oil and ‘Yet you are not «oing
anything and you are importing oil.’
There are a number of countries in
the world which have oil reserves hut
they are waiting to use their reserves
till the world’'s reserves get exhausted.

-

Now, it is a question of policy on
energy. Will you take out all your oil
and consume it or will you leave
something for the next generation or
the next three generations or would
you like to consume all in this genera-
tion itself leaving nothing for the
future? Therefore, I de wan! sgelf-
sufficiency, but I will not make any
tall claim that we can reach self-suifi-
ciency and that the gap will not be 14
million tonnes as inicated by some of
my hon. friends even after 4 or 5 years.
In fac! we will have to decide even if
we have found all the oil in betwe<n
these 4-5 years and the Government
must give deep and anxious through
what to use for energy and
an energy nolicy will have to
be evolved and integrated s0 as te
see what amount of coal we use. what
amount of oil we use. what c¢ther
types of energy, for example, sun’s
rays. can be harnessed because :rude
is not regenerated, it is rnt recreated.
It is that millions of vears of a parti-
cular type of functioning of earth that
causes crude pockets. If we use them
all in one shot in the next 10 or 20
or 30 years or 100 years, then what
happens after 100 years? We do not
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look forward to one generation only,
we look forward to generations to
come....

SHR] N. SREEKANTAN NAIR: We
have inexhaustible reserves o! mona-
zite in Kerala from which we can have
energy.

SHRI H. N, BAHUGUNA: I am
very happy that my hon. friend is an
opt.mist and one should be an incor-
rigible optimist, But I must say that
while sharing his optimism, I should
also ring a bit of caution and say that
we have to have a total energy L-olicy
and so far as the exploitation of ow
natural reserves are concerned, I will
get all the clapping if I cull cut all

the oil right down next year and keep

this generation happy. That will be
a cheap and happy policy that we cun
adhere to. Wea have limitations be-
cause of our financial constraints.
Even in Assam where we know we
have proven fields, but we are not
taking petroleum out for good reasons
as indicated by me just now. What
will happen to us after 10, 15, 20, 30
or 100 years?

Some doubts have been expressed
about certain tenders. I must say
trat  the past experience is a good
guide so far as 1 am concerned. I do
not propose to interfere in any inatters
concerning tenders. Let them go
through their natural process. Ten-
ders are invited. They are then pre-
sented to the Government. If they are
beyond a particular limit, then the
Finance Ministry examines it. The
Minister or the Members of this Ilouse,
if they get interested in a tender in
the preliminary stages, well, distor-
tions may enter for one reason or the
other. If distortions become a base for
grant of a tender it is not good. It has
many steps. The Tender Committee
sees it. O.N.G.C. sees it. It goes to
the Ministry and then it goes to either
the Cabinet Committee on Economic
Affairs or even the whole Cabinet.
Therefore, we need not be afraid. I
will not intervene and 1 will not go
on asking everybedy. I am sorry to
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say that something like that happened
in the party which ruled. I served
that party for 38 years. The party got
destroyed in the process of these ten-
ders also. I do not want to burn my
fingers by that type of intervention.
Therefore, I would say nothing on
{aat.

Shri Ravi talks of unconstitutional
interference. I do not really know
what does he mean? Extra-constitu-
tional or un-constitutional whatever
he callg it, it would be extra-constitu-
tional for me to intervene at the very
tender stage and start asking how can
you do this or that? I do not want
or propose to do that. My claim is
more on Shri Ravi than many neople
here, ] hope he will help me to be out
ol it.

Doubts have been raised about
French collaboration. Luckily for me,
again the French collaboration was
entered into by the previous Govern-
ment. I must say one thing. It is not
a collaboration. You are wrongly
calling it collaboration in the field of
OiL ONGC, 1 want to make a cate-
gorical statement, has no collaboration
whatsoever with any one. We have
engaged some consultants. Consul-
tancy and collaboration are two diffe~
rent things. Consultants are Ameri-
can, French or British. I must say
and it is unfortunate to say that in this
country except for ISM Dhanbad we
do not have any course of Petroleum
Encineering in any of our high tech-
nological institutes like IITs. It is this
particular type of work which our
Eneineers are not capable of knowing
tully and for that we need some help.
French hrve been called in for four
vears involving about 17.4 million for
85 ma~ years of work. This was done
hy Shri Malviyva. He went to ¥rance.
He found capabilities there. He I8
<aid to hr on recerd. I found from
the records about their functloning in
various fields. We also let the con-
tract eontintte whieh hag already been
done. TLuckily for me till date, 1 had
never initiateq any eontract. As I said.
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in the Rajya Sabha, I am carrying the
good or the bad of the past on my
back with great hope for the future.
That is the only burden 1 carry on
my shoulders. French, German or
Italian, whatever they are, they are a
sort of a present of the past to me
and I carry them on my shoulders.
I can assure you that in this particular
case there is nothing wrong. Let us
not discourage or say something dis-
paraging about anything done because
that is not done in our time, I cannot
say something I do is alone good. We
must be fair enough to say that in
respect of those things which we do
not know we must have people from
anywhere else in the world, You said,
those people have gone away. It is
true. The people connected with the
basin of Bengal and the basin of
Kutch were supposed to say yes or no
by the 30th of June, whether they will
continue to work or not. I called
them In mid-June and said about thie.
They asked for 3 months to say yes
or no. I told them: ‘Gentlemen, let
us not waste time; soon after 3
months, the monsoon will be over.
Let us prepare ourselves.’ And finally
they said ‘good-bye’. One of them
said ‘T have sunk 22 million dollars’.
Two wells are not the last word. I
am one of those who have been con-
vinced that we have o0il in the off-
shore of Andaman-Nicobar belt. We
may have oil in the Bay of Bengal
We may have oil in Sunderbans and
many other places not the least of it.
in the coast between Kerala and
Laccadives. There is lot of expecia-
tion. Kaveri basin is one expectation
and the Indo-Gangetic plain is an-
other. There is something there elso.
There is Puranpur in UP and we will
fing out if something happeng there.
Our friend talked about Himachsl.
The work is still on. Another said
about producing our own dril's. BHEL
hag produced one drill going upte
5000 metres. We will have better and
more rigs now and that technology is
now luckily available to us. Tt de-
pends upon how many rigs can be

JULY 25, 1877

(Amdt.) Bill 420

produced, We are now currently
engaging ourselves to get the equip-
ments to be made available for all {hus
work. So, this thing will be sorted
out and we will be doing it as soon
as possible.

With reference to Dehra Dun as
headquarters, one question was asked,
what happens t{o eastern sector or
south gector or something else. In the
eastern sector we have already got
one office, We are having the certral
sector and Dehra Dun has become the
H.Q. duc to good historical reasons.
They require a quiet place to work.
Our scientists and technicians have
to work out the data, sift all the evi-
dence and so on. We have the Petro-
leumn Institute. We have all the capa-
bilities there. We have very effective
communication and other types of
Telex lines.

In this small world, let us not talk
about distance. In India especially
whatever may be the headquarters, it
will be certainly far away from some
other part of India, because our coun-
try is of a vast magnitude and we are
a vast country.

I have already, said about pipeliae.
Some friends talked about it. All I
can assure them is that nothing wrong
shall be allowed to be done and no
one doing wrong will! be spared. But
I wish to say that I do not interfere
in the day to day matters of the
ONGC. We have to see what comes
out of all these processes. There js
nothing wrong about the process, I
have talked about Himachal. In
Ramshahr we are having the Hun-
garian experts.

They have to help us to go deep
down. These are the people who know
the drilling business. Therefore, we
will take care of that. It was said that
we should take over the Burmah Shell
Company of UK.—I am sorry, the Oil

. India; we have already fifty per cent

shares and we have to take the rest of
the fifty per cent shares. My prede-
cessor jn the previous Government
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initiated di'scussion‘g for the take over.
Now, this is a foreign equity and so it
has got itg own internationa} complica-
tionea Normally, I am one who believe
that after the amendment to our
Constitution in 1971, these people have
taken a lot of money and so, they
should not be given any money. The
point is exactly this that the prede-
cessor Government has set a particular
type of precedent in intermational re-
lations. Qil is not just for oil only.
American Oil Co. has got certain types
of limilations. And we have had dis-
cussion with them; negotiations are at
the end almost in relation to Oii India.
We shall soon be taking over.

So far as Assam Oil Companies, the
subsidiary of Burmah Shell of
U.K.. 1is concerned, ‘we are start-
ing  negotiations to 1ake over
that also. I can assure you that both
of these are going to be taken over.
Nothing can hold us back from that.

1 ‘was told that the ONGC has one
Sagar Samrat. Why has it not pur-
chased all these types of rigs or all
these types of ocean-ships with rigs
on and so on?” The point is that we
cannot afford to purchase them all at
a time and the practice is even to get
at the contractors but they go away
leaving us in the field. We have this
Haakon Magnus of Norway; and then
we had the Shenandoah from U.S.A.
and Gettysburg from U.S.A. These
are the chartered or hired ones.
These three are working along with
Sagar Samrat and, I think that. we
need them for all these areas. When
we talk about Asamera in Cauvery
Basin, the drilling is on on the off-
shcre of Cauvery basin. T.e! us see what
comes out of tbis. Nothing has so [ar
come out from that.

It 'was asked as to what happened
to exploratory wells at Bakultala. Well,
in West Bengal, we had six wells; they
appeared to be dry. Not only that the
well was dry. All of them proved to
be dry. The exploratory operation at
Galsi, in West Bengal, is in progress.
There is another exploratory well at
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Diamond Harbour. That is also in
progress. Seismic tapes of Andaman
have come to us and we are trying to
sort out and work out the whole of
the details. That has been done and to
find out technically as to what that
tape actually means. As soon as that
thing is done, I think, it. should be
possible for us to say with some degree
of confidence as to what will be in
Andaman and Nicobar. In the end, 1
must say one thing. We will go to
every part of the country for oil. There
is no quecsiion of any discrimination.
That is my first point.

Secondly, priorities will be deter-
mined by the finality about the initial
sort of information which we have.
The moment it is said; that the ONGC
can go ahead, that is done. It must
be snid that there are certain inherent
things. The hon. Member was saying
that some exploration took place some
years ago and money was wasted and
nothing was found out. 1 must say
that the Americans sveni 22 million
dollars and they had gone back home
emptyhanded. Oil is a very very diffi-
cuit thing to find; it reauires pluck
and luck both. I 'would only hope that
this House wishes well and this Fouse,
this Lok Sabha, will have good luck
in finding more and more of oil. 1
would not he spared the luck by the
Almighty and I hope 1 wil® have a
chance to tell this House where we
have struck new oil or gas and I think
that this country can and should be
self-sufficient for tapping of oil. The
only question is finding time—a time-
consuming business indeed.

In the end. I must .sav one thing,
Same friends have said. . ..

SHRJ] C. K. CHANDRAPPAN: What
ahout bonus?

SHRI H. N. BAHUGUNA: This Bill
is limited to certain matters—not
bonus. I would be the iast man to say
‘no’ on bonus. I have myself been in
trade union movement for eleven
vears. Sir, we are trying to find a for-
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mula for bcnus ‘which will be linked
to production. But there is a demand
for retrospective effect for bonus for
which they have already accepted cer-
tain sums. I am in a little difliculty on
that point and am trying to persuade
the labour leaders. 1 hope they wiil
understand my difficulty. Government
does not function in isolation and what
may be decided in respect of ONGC
employees will have many other effects
but I ean assure the hon. Members that
on the question of bonus I am trying
to find some solution which will sub-
serve the best interests of the working-
class.

Sir, a point was also made that by
giving too much power to the Commis-
sion it may not go out of our hands.
Sir, we wil regulate the limit by rules
made under this Act and the rules
shall be placed on the Table of the
House. Earlier power had been given
to the Commission to appoint pcople
upto the level of Joint Secretary.
Meanwhile the pay scales of the Joint
Secretaries have gone very high. The
Commission’s nature of work is such
that it must be given equal status in
the matter of deciding such affairs.
Further, Sir, we are giving this power
10 the Commission and not to its
Chairman,

Then, Sir, a point was made about
the disposal of the broken things and
what ig not useful anymore. The pri-
ces have gone so much that what cost
earlier Rs 5 lakh will cost today Rs.
25 lakhs. Therefore, that too has to
be raised. We, will take care of the
advice of the House while making the
rules not to be extravagant but we
do not want to be miserly also because
oil exploration takes account of mo-
ney in toms. Oil exploration is some-
thing which is extra.ordinarily extra-
vagant and we have to see that India
does find out its energy resources
which is today hidden within our off-
shore and on-shore areas. I do agree
that after the Bombay High business
on.shore exploration has got somewhat
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forgotten. We want to pay equal at-
tention to on-shore as to the off-shore
proposition. With these words I pray
to the House to accept my request for
tho passage of this Bill.

MR. CHAIRMAN: The question is:

“That the Bill further to amend
the Oil and Natural Gas Commission
Act, 1959, as passed by Rajya Sabha,
be taken into consideration.”

The notion was adopted.

MR. CHAIRMAN: There is no am-
endment to clause 2.

The question is:

“That Cilause 2 siand part of the
Bill.”

The motion was adopted.
Cluuse 2 was added to the Bill.

MR, CHAIRMAN: Mr, Rajagopal
Naidu, are you moving your amend.
ment to Clause 37

SHR1I P. RAJAGOPAL NAIDU
(Chittoor): No, Sir.

MR. CHAIRMAN: The question is:

“That Clauses 3 to 6 stand part of
the Bill.”

The motion was adopted.
Clauses 3 to 6 were added to the Bill.

Clause 1, the Enacting Formule and
the Title were added to the Bill.

SHRI H. N, BAHUGUNA: Ssir, I
beg to move:

“That the Bill be passed.”
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The hon. Member, Shri Jagadambi MR, Cl1IAIRMAN: The question is:
yPrasad Yadav, yesterday had raised a “Tha’ ‘he Bill be passed.”
point about the petro-chemical com-
plex at Barauni. We have given our

The motion was adopted.

18.43 hrs.

word that Barauni will have a petro- T
- . . . he Lok Sabha then adjourned till
h al complex. Bu
chemical complex. But it will take its Eleven of the Clock on Tuesday, July,
~own turn. 26, 1977/Sravana 4, 1889 (Saka)..
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